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Monday, March 31, ?‘Jé&'((’ha!’!m 10,
1891 (Saka).

Lok Sabha met ar Eleven of the
Clock.

The

[ MR. SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTION

Import Licence to M/s. Permanent
Magnets Ltd.

+
*781. SHRI YAJNA DATT SHARMA :
SHRI RABI RAY :
Will the Minister of FINANCE be
pleased to state :

(a) whether Government's attention has
been drawn to the news item appearing in
the Blitz of the 28th December, 1968 repro-
ducing a copy of the letter purported to
be writien by his then, and the present,
Special Assistant, Shri Tonpe, recommend-
ing the issue of import licence to M/s. Per-
manent Magnets Ltd., of which his son was
the Managing Director ai that time; and

(b) whether in his opinion, any impro-
priety is involved in it inasmuch as the acti-
vities of his son concerning this firm and
Shri Tonpe, who happens to be a sharehol-
der of this concern, are involved in this
matter 7

2

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir; but the copy of the
communication reproduced in that paper
was of a note from Shri Tonpe and the
reference cited, that is “F. M,'s note No.
CGI/46 (352)-2-60" was not correct. Fur-
ther, the note did not carry any recommen-
dation for the issue of import licence to
M/s Permanent Magnets Ltd. The company
had already been granted import licence
in April, 1961,

(b) No, Sir.

SHRI 5. M. BANERIEE : Sir, part (b)
of the question is :

**whether in his opinion any improp-
ricty is involved in it inasmuch as
the activities of his son concerning this
firm..."

Mr. Sethi’s son is not involved, Sir.

»it aw wer wiwf : oeasr AR, & Oy
Fg1 argan § f6 wr wew Ae Al 9T
= Wyt 3av€ ¥ ar 3w & Afq wfaa
¥ grafeaq &

weaw apneg © % ¢ | AT e
feesw & fodr fomr wd 21

digw e waf : @ SE w1 I
ar & ot Aol FmE 2 AwA § ar I
Fadorer Ot safs 2w &1 o
ANAEFTA A 1 aff} fegew
gy & wrf frofo & qrir
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MR. SPEAKER : To the extent possi-
ble, he will give the information.

Stamaw oAl : & m59 Fv @sr
il § 6 w19 ¥ gR 59 9 A 7
&1 AYHT faar | oY DAY 1961 § qwm-
A Az 3 gy foed @d @ fF oA
1962 a% q% gm & & wEw ¥
ST |TRAr § fF o ow 9w & faed
T & 9gF T qER ¥ F¥E wr=w
d19) 7 g fasht afes, faw 591, &
TEH QT g ¥ gr form wwT F axy
fa@ & & s7 % st & adf s |ngar
M YfF ag =g gar A FriaE
Tz @ @ fay & o7 9w ww
¥Z9 &1 §wA Af B@r=EAr ) IRE
WA WHeF A1 97 fA¥ §, wiyer w
ox fa@n 8, 91 g et fafwd) & ofag
Ffft afag @ o2 ox ox famrg
¥ IF A1 3V AIGT A FE At 92 9
A F Bz FIAL 1 wAT T T0E A

38 97 A AT F 9w A 93 FT AN
gFaAT g |

WEqW WEET ;. I ATFH & ) Itis

not necessary.

ot ow 3w wat . Qa0 oF o7 =AY
fear g e & s 8 a@ & am
1 ¢ 5 sg gF N AF gw g F
fra gt s 1 g 1 fae SR ara-
a1 w1 97 f@r | 9w d IR T
SoF Ao N 9y w1 oF q¥ faar
fs w7 &m fomr ¥ SE & 712
g3y & 91 famrg o ag & ad
ST AT HY HIATE AW yw ) &
7 AfEa ¥ S g § R oo
wfh M FA 9% 9T &S gWT & WOA
T O gEEm #T % fed s §
fod g8 wwT & femmi &1 1% sar
¢ & Far frowl & fasg e s
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g 3e & faeg sewx w1 fafesa
FTLaTE F3Ay ?

it 9o Wo AR : AEAAT wEEd A A
g9 9gT & I9 & @raeg o & &
wRAT g fF ot 2§ o e EdR W
FY IZI FEAE] FIAT IFE 2 1 625
%o 1961 ¥, 675 %o

stamaawaf @ FU gW T 9@
f& s=fa za g1 iR @i F ager
HIAT ) 4 a7 7y 7

St Fodfo AFY T3t 7F WA F1 AIF
3, g% w @veg § owEwid A 3

il gm 7a WAl a7 feT w4 Agy
TE AT IAIR R B w4 F few wey
A 1 Freard # W d s agi
nr aFA awAr g 0 # feew A s
g\ AIF7 Al € a1F S argar
g fafema o7 & f5 dar faawl & mga
T 97T F fedt d adad ® oFF
a7 faat arg fgedr &7 ar gawr samam
FIH ¥ 9gd F41 foet FF gz & FHAK
1 3 & fag gar AT 9sdY € ar A
T I o g ar Ag 7

oY Towo ZY : AZT AF UG HAT F)
FTEATE F1 dTed® 3, q€ AAGIA HIE
1 A Argw 2 fev @ IR Fg AW
fer g1 == #3 faaal F a3 # g%
FARQ g ag KT awar g o

it aw 1w waf : &Y foe @ s A
rgfira w< fagr I

st wowo &Y : wgr % s ANt grur
for® 13 qaf &7 aegw &, SR ATEEE
feat & mraw A #1 o A o
I3 23.6.61 ®Y St g7 fomr T ¥g
FAauE sAF Ty F fawr ar el
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geRew % art ¥ fwar ar1 gz A
F IX gwa 9% # qfad F AgET
g e df | zedt F asg I & E
S FE oo &1 FE A A D
q%ar 91 | T@ T F oy Faaar faega
FIaR F HgAIT 7T | TR A1 Y ATq
gt fadt ot de—arfaa 21 g%y o av
frramgare 48 @1 qvdt N 1 g A
ot fo@r 78 FA9 ATE AOIAKT Fare §
TG FT 91 1 @ A TIEEET A
¥Ffase embe & famals ¥ 3@
BT 1 I F wgEIT ag g WX 99
# ot #rd dv-framrgar anT Ad fae
E | grafrag g § faragaR FA
foar mary e o3 W fAET @ Ag
fafaros sis arsdaa & A faan
g, wifF g ek qeaar g 9| # A
1 Ty g 44 faey af v fagar-
FaTT A &Y \wAr 4v 0 W g A Al
¥ fo@a 7 ateqd 91 @g  IT T90T WA
34 graq & T I & AT 98 A q@aEn
¢ fr g gg MAa = oFEdsIEE A
F fag gt ardr a 9F f-afag =7
et 7% o T A dv-arfww g war
TaT &1

= ow g wwl . E.F gHl WEHTC &
IFT AFAI IT-919 H{A 3 UST qAT
& gee faar & | AF &7 W F A
7erRT g8 awiA & wfow FT @ §
f& sl faadt v ard fael § ag a1
89 ¥ weag off | wgl 9% IEiA wRl
fF 37 & amy a1 go S R
gz &7 & fay qx fad o¥, & wgan
qearg & 37 99 A fam gwe A
Aqrar F1 T4 fwar m g N g g1
¥ qeq AT R aY §, 77 A9A AN 9T
aaema § fr famd xmar sfer ggam
gy A qg gW R, IWA IJwH
aara &1 & gt wdzw @ gum SEa
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g fF aar avte wfewsr sfew & Pl
FIT F TFEAT(EE & & fay oA
1 97 famd & gz wfawfat 81 30
741 79 T § ot safeqad s qx 2
FT Aifzd = wrAr @9 § owran
27 ®AY wElEq U a9 T A
A @en fag ® sA S { fear
mar Y ? feaf AY ag 2 fe 5w %
Fwrafar & sy Ysd wed gF A §
o AFTE TR F qer T @
g | & qrar g § & #an 9 vEw
™ fagg # fafma =71 3 $1f wwamQ
fazerda mifs @e= Fr o &0 fF 3¢
aF f&dY g¥r ¥ sufema arw A gfee
T faa o afes sv qn w) Arda
&2 W femrmar )

st 9o Fo AR : WANT TIEW 7 A
qgAT FITA ISAT 91 IF ¥ §5 AAFTH
Y qrg Ao ag A aqan AFmM g 1 3"
aog Jt sqAr famr mar 33 625 se &
grearaiizg # fagr mar v T 1,000
%o A A fET I 9T FTEIT FY AT
F onTaFAr qg i | ga far e
AT

oft o go wwi : 2500 To T 74T
#625—625 %o FT &1 @M K
w1 g

s} So®o AFY : UF AW F Y F@
F AT 2500 To FT FW AW Y,
afed & AT § 625 5o ¥ warET A
fzarmar 1 w7t &% AFAT GEed A
THAE A KT GAT AT F AT Y
 am R @ FI@ fegry sl }
f& ®ra AT & g w1y AN gqaang foar
AT | W FH qY6T WA & AY wenETE
w1 1 famr amar ) w9 ¥ an
w0 1y 4 § 1 AT wEem ® amw
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A1 | § | ag « famd & gw A fowd
& | 9 A qATAT § Gratrad w9 GrEam
8 qu & faar smar g a @ fem aoan
2, R W gEAlg g3Fq w®T KA G
AW A ER IT A A qIT F fF g
g7qaTE &1 97 fad |

SHRI CHINTAMANI PANIGRAHI :
Sir, the matter would be very clear if the
hon. Minister Kindly informs the House
that the Special Assistant has a reason to
expedite matters in case of normal assis-
tance not only for this firm but for all the
firms. Therefore, I would like to know
from the hon. Minister as to in respect how
many firms he was anxious to expedite
matters and whether the Special Assistant
wanted to go to the rescue of all those
firms or only this firm ?

SHRI P. C SETHI : This gquestion was
raised in the other House and the Depuly
Prime Minister himsclf replied that similar
requests of this nature came and they were
also attended to. Action has been taken
from time to time in order to get things
expedited.

MR. SPEAKER : He wants to know
whether this was the only firm or there werc
some other firms also.

SHRI P. C. SETHI : I have said that
many lctters of this pature came and he
has been writing to other Ministries also

SHRI S. M. BANERJEE : Sir, even
when in the other House this question was
answered by the Deputy Prime Minister the
Members were generally not convinced of
the genuine intention of his son. I am sorry
1o put this question at this time when the
Deputy Prime Minister is attending a fune-
ral outside this country. Still I would like
to know whether the attention of the hon.
Minister has been drawn to the recent con-
troversy between two Congressmen-one is
Shri Chandrasekhar and the other is Shri
Morarji Desai. Had it been only a domes-
tic affair I would not have asked this ques-
tion, but unfortunately it has become a
public controversy and even today we have
read more proofs agaipst Shri Desai ..
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MR. SPEAKER : It has no bearing on
this question.

SHRI PILOO MODY : It has some
bearing to his philosophy.

SHRI S. M. BANERJEE : Meanwhile
(Interruptions). 1 would request hon Mem-
bers mot to be allergic. 1 have got more
respect to Shri Morarji Desai than them.
They are benefited by him whereas I am
not. Still 1 have more respect for him. I
read from the papers;

“‘Mecanwhile it has cmerged Shri
Chandrasekhar sent to the Prime Minis-
ter on Sunday some more documentary
proof in support of the charges he
made.”

Onc of the charges is about Messrs.
Permancnt Magnets Limited, 1 would like
t» know whether the Prime Minister after
recciving those documents, whether against
Shri Morarji Desai or his son, will institute
any inquiry against Shri Morarji Desai
because it has become a public controversy
and his image has gone down absolutely
in the public cye 7

SHRI P.C, SETHI : This question,
first of all, does not arise out of this. Secon-
dly, the question is addressed to the hon.
Prime Ministcr and not 10 me.

MR. SPEAKER : Before I call the next
question 1 would like to inform Shri ‘f_’ajn_a
Datt Sharma that he has to give notice if
he wants to have a half-hour discussion
and he cannot take it for granted that the
discussion has been allowed by me.

Pelletisation Plants at Salem

*782. SHR1 SITARAM KESRI : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that Govern-
ment have sanctioned Rs. 10 crores for
pelletisation plants to exploit the Iron Ore
near Salem in Madras;

(b) whether similar projects would _l:a:
taken up in Bihar State; and



9 Oral Answers

(c) if so, the amount sanctioned for the
purpose 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) No, Sir.

(b) There is no proposal to set up any
pelletisation plant in the Public Sector in
Bihar State.

(c) Does not arise.

o dar s ®qq ;. gEE A1
BAIR T AT oF 0FRAIE FT A g1 HH
uF gv qgr a1 faq F IuT § a0 A7Ey-
2 4 FEr 41 fF g atg & FE AW
faarordta 78 & f mere # N Fad
fastf sy 1 & qgr WA g fE aar
IEraT § qH21EIVT &7 e fasm Ay
1 AT smiE fagrdT & 7

SHRI JAGANATH RAO : No, Sir.

=t dlar uw #A . gAary AEw
T FT OFANT IgT AT MWAT L | A9
9 ¥ mraiA AT aga wfgs Far g
AT AL AN @E gU AT FIE O
T  arfE @ censz 71 3rar #, fag
7 T Mar ¥ fazran e arfs gark @w
FT A AT 7 qAAare a3 g% ?

SHRI JAGANATH RAO : Sir, a pelle-
tisation plant i3 mainly required where the
iron content in the ore is about 30 per cent,
By beneficiation and pellctisation the ave-
rage iron content in the ore goes up to 60
per cent. So far as the iron ore being
exported to Japan is concerned the percen-
tage is 65 to 67 and therefore the question
of pelletisation  does not  arise.
In Bailadilla from where the
iron ore is exported to Japan, there is a
huge quantity of fines and the proposal
whether a pelictisation plant could be insla-
lled so that the ore is pelletised and ex-
ported abroad is under consideration,

CHAITRA 10, 1891 (SAKA)
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SHRI S, KANDAPPAN : Sir, | have
not been able to understand or appreciate
the reply given by the Minister. It is wvery
unfortunate that on this question of Salem,
even after it was converted from a big steel
plant of Rs. 100 crores into a small pelle-
tisation plant of Rs. 10 crores the Govern-
ment seems to be not in favour of setting
it up at Salem. I would like to know from
the Minister, if they are not going to set up
there how is it that they have instructed
the Statc Government and the State Govern-
meni is going ahead with the acquisition
of land 7 They have mobilised for this pur-
pose many Revenuc Inspectors and others
and everybody is made to feel that the
pelletisation plant is coming up soon. 1
would like to have some clarification from
the Minister.

SHRI JAGANATH RAO : Tt is true
that the Madras Government has been agi-
tating for a steel plant at Salem, based on
the Salem ore. This question was discussed
in the planning Commission a number of
times and a meeting was held in  January
this year by the Member (Industries) of the
Planning Commission, Shri Venkataraman,
where the Madras Minister was also pre-
sent. Then a decision was taken that if
the total Plan outlay of Madras State was
above Rs, 500 crores, if the scheme was
found to be economically feasible and if the
pellcts could be exported outside, then the
question would be considcred. A commi-
tice was appointed for examining the feasi-
bility and the report is awaited.

«} fwt - &g afrw o Hrw
afqw & frata 7 o aga &t sfema
qzr gt né & 1 ok wfearg ag § fw e
# dar 1 AT @l v AT W g O
zafae agt & frafagre wrsfrer o areg -
forar & frataerd &Y 2of Ag) #T awq
& | gy &7 a3 & afaw & s &
¥ A JORFT W AFT  AE gar &1
ga e # 3@y § r agt sTede dwex
¥ §eer v care eqrfod gor & 1 eAd
g7 @ sfeaai g oA o &
araar srgar § f& dweredwa o
qfsers d¥2T # EETQ AOFR 44T Fqifaa
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A & fag dax § waifs @ ofies
daz ¥ o eqifyd frn wiram 3 A
4T & AEE A QT AT M A
AT § /FAT 8 1 F wrrAT =R §
f a1 #av §eerESaT oFiz Taifem F
T §q& g !

SHRI JAGANATH RAO : As | stated,
the feasibility of having a pelletisation plant

both for the Bailladilla area and Hospet area
is being examined by a Working Group.

ot ugrora fag wreat - W & AR
FTIT Y wIT II-F ) A AT FE
IAFY qrgx wzw fear ¢ f5 ag faad
FYATT FI TIATIE FIAT 134 § 398 59
aqqIE YA &1 weq ¥ fasifkm I o
¥ §9 &1 4 TAT 2T WK TAF A
ety § Ay go fs = w1 A erear
¢, 9 WA F FT@EAT FAT FFAT §
T aq 1972 ¥ a1z 349% a1 FE FIw
Y B s0ifs sEF i@ Ff ozaEEm
giwm Agf ¥ A1 Har At eam F oA
gu & yan # g wd wr@aT § AR
FgT F AAIA AT F AL FNATZ F71 qgT
g1 #22 3, afana aga saRr 2, Ww
n% a31 cATE FAA H I3 Ad fawr @
g7

SHRI JAGANATH RAO : The ques-
tion of having a fifth steel plant is under
consideration by the Planning Commission.
It may not come in the fourth Plan.
Therefore, questions whether it should be

installed in Salem or any other place would
be considered by the Planning Commission.

" * Lost to Bbarag Aluminium Company Ltd.

+

*783, SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR :
SHRI A, SREEDHARAN :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :
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(a) the amount of loss which the Bharat
Aluminium Company Ltd., suffered since
its inception on account of irregularities,
thefts stock shortages and fires;

(b) whether these matters were looked
into and if so, the result thereof; and

(c) the steps taken by Government to
find out the drawbacks and to bring about
improvements in ils working ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) The Bharat
Aluminium Company Ltd., suffered a loss
of Rs. 1,100/- on account of theft in March,
1968 of onec electric molor and pump and
about Rs, 20/-on account of theft of one
mirror at Korba Project.

(b) The theft of clectric motor and
pump was reported to the police authorities
who are still investigating the matter. Depa-
rtment alaction regarding loss of mirror is
also being taken,

(c) Security Department under a Secu-
rity Officer of the rank of superintendent
of Police, has since been set up at Korba
and security measures arc being streng-
thened.

SHRI K. LAKKAPPA : [ am not satis-
fied with part (c) of the answer. The faulty
Planning and irregular policies pursued by
the Government of India have resulted in
converting a public sector asset into a heivy

liability. What steps have the goveroment
taken to improve the situation in this re-
gard 7

SHRI JAGANATH RAO : Part (c) is

related to parts (a) and (b) of the question.
The main question is about the loss incurred
by this company on account of thefts, irre-
gularities and so on.  Therefore, in reply
to part (c) we have said that we have stren-
gthened the security arrangements by esta-
blishing a security department under a Secu-
rity officer of the rank of Superintendent
of Police,

SHRI K. LAKKAPPA : The answer
furnished by the hon. Minister to the House
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if distorting. The officer who furnished him
informatiod has evaded all facts and supp-
ressed information and the hon. Minister
has parrot-like rcad the answer supplied by
the offcer. There is a clique sophisticated
officers attached to this factory who are deli-
berately functioning in such a way which
will not be conducive to the healthy func-
tioning of this public sector undertaking.
May I know whether the Government of
India would make a deep probe into the
misdeeds and irregularities committed by
these officers ?

SHRI JAGANATH RAO : 1 understand
that the hon. Member is opossed Lo the pub-
lic sector. The loss incurred by this com-
pany is only Rs, 1,100

SHRI K, LAKKAPPA ; Sir_ he has not
understood this question. 1 was demanding a
probe against these officers who want to
help the private sector. They are commi-
tting caleulated blunders in the public  sce-
tor so that they can tarnish its name. What
steps are being taken in this regard 7

SHRI JAGANATH RAO :
ready mentioned the sieps
been taken.

I have al-
that have

areit Jawat # wat
+
«784. <t oiw gEm v

st sreyg gy

sa1 few 5ft ag qad A FO w0
fe:

(%) a1 gewe &1 fAare gUeTd
IeEl # Q) @ W 91 W) QU WA &
fod 77 gewrdt qqwai ¥ g o A @
%a7 qiw & |y afqox o5 & fEd -
iz Al ) 7 w@ & afafem g
g 7T W WX aqr aFqA ITEHI
FTeg wHwIFEY w1 A% ITEAT F awrgen
w73 ¥ §; s

(&) afe gi, ® w1 @ T *
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fagr #1€ gtom qme M ar Wre ?

faw swreg & wrog ot () wo Wo
2zl) : (%) A (&), FATH AT T OF
faaw v faqr mar g1

faata

twargeg § §1f gam fagamesr
fafsga st gear adl & AT W
FqR17 ITwA A fral A4 IR F Gimg
saa1feg) $1 eqrarawm adft frar ar
AHAT &, AT TAT HIAT AT Z T Y

fex oY, smafrs guie armw 3
Grag sAArfen & qrarg & g7 fawrn.
fig #) § 3T geFT A F @NFT H
fagr & & eA¥) guar aTsrd &7 &
gt Irwai &Y 2§ 7€ 31 ¥ Fawifed
fasafafaa §:-

fawifen swiafas gare amn
Hear wt fawrfes

51(1) sdardt w7 7 &Y, xa%
fag, srd & Ifaa araw aT
fagiam & ssg adié g &
1 FTR A

far gowal & wdedy
Frag & w6 feafy age

fea & w@t am uht A,
agt §q @ &7 AT qOA

% far fe wiwfd )
gear fea & ¥ fead) ey
8, stoifas eNfrmy wrd
AACHT GEan g §Td |

faa farara¥ & sdardt srag
gi, T W\ Al qU Ty
g arelt angt wr arE
Tt A9, N sl sy

(2)

(3)
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g 3% gad angl ® A
% fag stag w9 & qrazA
2 * &Nl & g0 3z
#1Aea® @ A1, a7 afF
FI AIcATEH IFT ¥ AT F
faq wslt foar sra f& 3
"zzAd #Y ggraar & faar
& w9d w17 T AdY q1)-
Farsl § mgEmT @A A
9T T AgATAY ATR |

Fgl Arwg @1 =gt arwd
a7 & fantar-fanal #r sz
dr-famidia afaszal &1
afgs gaarT fEar sra

(4)

o W8 9w T WEne wgiad,
WY w@tag ¥ Y wIdve waAr d, 9@ A
Y w7 F1 I A fasar 1 A q9a
g5 & ag famr qr f& faq gwsd aq-
a1 ¥ wrag 3 ¥ el g, faas)
Gz FIAT §, IT F IA AR ITFHAT
% zarzar T fagr s AY qfess amv
Ay gmma AT @ £ g w3 2 fr
ga gvrz &t famifem  gorafas guiz
g 3 AR fE A oadard GrEg
gl, 3+ AT g AFN & fa7 ga@y
w9 ¥ Ardaq I &) eqvgfa & wm AU
sHaggfF gz Faray AN
IT Al FY ATAFIN G AT T A, ATFT
& o smammradl A &1 fF IT W
JIEAT IT AT I F AT A
ug g § fF agl & afasid ooy foed-
Zid F AL FQ@ S¥ a1 @ & AR
faq arafad) 1 gzd@t @H &, ¥ Isw
¥ 2% ¥ 1\ o7 fal & mgowT A arAErd
argar § e a0t @xdT 99 IUAAT &
faad HHATQ FAY §, 9T KV AY ITwAY
% afeg & &%, 37 N 17 TICHET w I,
fawd 37 & qfag Wt sfzge @ ?
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a0 -9 w71 @ fr Cadenfos
¢ gt wrag AagRl san atssi &
FEqaT Y& FT T 1”7 391 4197 ME AFHY
fair & f5 gm0 aug fray amd IWTE
Az feadl ® 5@ g giemz frar ar
AFAI § 7

ol Fo Ho ARN : Heqy wAIEW, qIW
q97 & IAT 7 AT wgr 2 fF rgm@rA@
a1 afr arag Ziar, @Az 2, @
Fear @ramr | egraraTm o 290 EmmA
F3 wfzarent §- gz v fad fege
' w2 & aveas sgifal 1 a0
B ZNRT FIAFT mATA A4 91-IF
aag fagic € A6 § 9g g9 I &
fagre & =N &Y agi qx FmEr o,
EqUATT AW @ F30 9T AYEL & J0T
gq fol sigi 93 YA1 FIAT WA g) awar
2 @af 9T A IFIT F1 JI0IAT FA § gA
#1% arafa 787 3

gt A% FHY AATT FT gvEA g- AT
a% qfeas—sgq-mrE-wEarEys 3 gi
&Y FAFIA & 2, 39 F AT fergeara
@Y, gfogaa wiga FITNAA, A gEAl-
farfen seatdaa ate sfugga @9 qoe
wiafegfamess - & = weafmy §
30-9-67 & gmHty & garfas 15 g
qrEdY gieag § |

ot wiw awrw eamt ;. #fawiw 9T
HIE IIHAT H AGHAAT,  FFATGIATT
Nt nzagi &1 Fww gz @ § fw ag
uafas safmn ) AAfar Tate &
=q ¥ fage fear smar @ & & aawe
¥ qran wigan g v fom w1t § anod
U 5 & fraq g fe Wi 0t |-
1O wHTA fod 1 Afades T Ay
dyyT gEEsg A W, FA TA) GEIT &
frge #19 /Ul IowEl & fad o
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wiftg £33 5 NE N FATrd, FA
X 9%, €7 wwT A g, QEFT
Fafaw eratazs et Y Afgdsa widf
¥ grew A w@ar @Y, aifs agi ®r oA
79 AT Fraeraar gz ferm @ a% ?

st o 5o &S : UF 97 W g
aafs 1 fages feqr oA 4, 99 & @4 -
AW WA AT IT Y AT FA
gAar & sara & v 77 A fAgw fwar
srar & @gr A% oy srfem A fAge
fear g ar & femr s, A AT H
9d ¥ ITYerA HA AEEd I IF § |

ot otw gwrsr o ¢ AEQY ASYEA,
B o7 & ga A7 wrar | § eqedwIm
Frgar g aewrdy saifral w7y gwad &
fage &1 gug Sy efeznrw g 1@d
g-ag ) qifadisa @df & mearg A
Aar #Y-ag gfeesiq arg afsysw awsi2-
fara & 441 4 <@y ?

& o §o ®B : HEAG H3TT &
qwra qT fasre fear andar

Wt WIEg wETR o eae wAlRg, #
FIFR ¥ 967 9FT ¥ OEH ;T I
gAY FIAN AT E | AaF FaiET
e gark @i Arq-a1x fad we A §-
FWI AgYTH WEA 9y AG o &F,
#ifs ¥ wsa a7 favg @, AfEa
&€ JrgdY ¥ wen AvEd ¥ gmAfad
g5l Y T fFar aqr @ 1 gEIT A
#9qF 9 §, TR A0 H g9 69T T
ga< fzana &1 wak wrafaa ¥ gd
fasiad & 1 719 ¥93 Fraigg .

MR. SPEAKER : If you had written to
me about it, I could have looked into it

There is 00 usc raising it like this.

sit slag swx : &7 ®¢ @ fRar
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£ 1 gr o famar §, qar adf sasr £
Soydt 3aT fag 2ar ...

MR. SPEAKER : Are you asking a
question or should I call some body else ?

ot wYeg wary : adt a7 TE & ) qg
gard qU AE Y, AT AE FEaw ¥
7z aarT Ax w91 fmrwar & ow
oF ArAT F 12-12 §ATA g frd
mE

MR. SPEAKER : 1 will inquire into it.

) HIMg AT : F1 AT HIT FTGT-
@7 & aafma fosma adl gaar Tgd
£ P gy afafaal & feardl gvma s
art ¥ ot o g T fwar L

MR. SPEAKER : Will you kindly sit down
now ?

ot Rl\g 9@ 1 A1 smaear Ao,
avwr{t dafly afafaai & feedt qqamz
w4t 7§t fagr qrar 7

MR. SPEAKER : Order, order, That is
cnough. I am on my legs. I cannot allow
this That is Question Hour and I want the
House to bc benefited by it and not use
it simply for controversy to be raised.

st wYerg qary - & oAt angar § e
AW AIGH! G A A1 F1EAg) &) of
2 7 yeaet wgEw, § o 97 Q@A Wgar
2, wawr Frafag 7% g7 @ §, I=a.
AT & S W YA H A1g A § g
¥ wrafag & a¥q il

e ARy : st T awa |

SHRI R. BARUA : Whenever a Public

undertaking is started it begins with the

eviction of the local people from important
lands. Then again it creales a hope in the

mind of the people of that particular area
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that employment potentialities are created
but in actual practice I find that with the
establishment of public undertakings in
different States or areas, regular demands
are coming up that the local people are not
employed; on the other hand, there are
surplus people in the old undertakings. Will
the Government adopt a positive policy as
to how to reconcile these two positions and
to avoid regional irritations that are gradu-
ally coming up on the surface on the ground
of employment in public undertakings ? All
these have a base on the economic question
of providing employment.

&t sYmg a3 : geaw A, A9
TR GqIEAT T qIEGT ALY 2 W@ §

=) foaam w1 : wemw  wEiza, ©°E
AT 9 1 qvF Qfad

MR. SPEAKER : Order, order. Will you
kindly sit down or not ?

&t dlEg ey cgA Ay N3 R E
afea gw FY gIFIT A T a 33 Dfd

MR. SPEAKER : You will
sit down first. 1 will see and consider
whether it is necessary. You can not have
your own say or lecturc and then demand
and so on. You cannot demand and
command like this.

have to

SHRI P. C. SETHI : According to the
present policy of recruitment there is a
circular of the Industrics Ministry of 1960
and that is being followed as far as local
recruitment to Class IIT and Class IV servi-
ces are concerned, they should be taken
through the local employment exchange and
it is only when the lozal employment exch-
ange does not come forward to give the
names for those posts that persons from
outside are considered, Other technical
posts are considered on an all India basis ;
therefore, advertisements are issued and

they are considered on all-India basis and
not regional basis.

ot Wiwg swy 0 wEae wereg, &
ot wrgar g fe woerd dar & fraw
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T g7 o HI A AN A A«
FaamdT & site gady sl sty wrganar
¥ faemdf wodt fomr srew s, @
9T GIETCT @aATEl & fad @I FE
e frgm g &1 fawix @ @ foad
Y o ISt wreaw ara faarfaal & gE-
& ¥ wrgwrar arer faandf & &1 8% |

s Wo o AFY : TF FIHTQ HaATHT
¥ geasa § e & G & 1 7 A AEHA
ITFAT F1 FaHl &1 999 21 - (sa@ana)
S aF LT ITHA § JIUAT FT FFAH
2. iy sian & 7 aamn fF A 3 A
4T 4 F AFrEl § endg afs @
fag s &1 sarm 7 F ST EAT-
7ifax ST 9T I W0 &1 AGATAT FT
ara faqar £

s} Hieg wE@ : dsAe WEIEA, AT
gada gAY 41 | A7y A F A ¥
st gzFe fasa @ & A= srafasan
fam &% 37 @ & goas § AifE
o To WX THo Wo Wil & Hreaw &
& e <5 &, ga¢ araed | o #
sqaear ard !

&t To o BT ﬁ'FIT fﬂ?ﬁﬁ"ﬁﬁ'\'
FaTar, serw 3 G FArE 4 H g6 @
FAE Wz A @ A@TE | IR
earrn safe @ fag o @ (swawra)

MR. SPEAKER : Mr. Molahu Prashad
says, he has not given the Question. He
may, at leisure, go to office and see his own
Question under his signature. He musi
have forgotien about it.

st favwmiq Tw ;. weqer wRad, I
a9 T ST @d gu fF qdafTs 6
¥ JUN ®) AW HTF TAG A W
ATAvaEAT & et 9T & wfweY &
s @ A g & wwA TRATE fE
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1 sew 2 fe graafas saf # 5w
FAT AW F Hear Aqt mfew @3
g g fE gasr gEd gl 9T wwA FY
IR !

st go Wo AR :  wuzfufaeg fea
feermg Ftas § Taw g W T
geaug fwar 21 geEia @9 9T A
Fary #1 gargiw & att 97 # gs
FAATSE -

(i) Lack of manpower planning on a
scientific  basis in  the initial
stages ;

(ii) failure in the initial stages to
limit recruitment to  manifest

needs and a tendency to go up
ina routine way to the level of
sanctioned strength.

Now, we hzve been asking all the public
sector undertakings to conduct siudies by
the Industrial Engineering unit or by any
co npetent authority with regard to the man
power and job evaluation. After they
conduct these studies, the actual position
with regard 10 the surplus staff will be
known.

SHRI K M. KOUSHIK : From Adm-
inistrative Reforms Commission’s Report,
it appears that cortain recommendations
have been made with regard to the employ-
ment of surplus labour from one public
undertaking to another. 1 want to know
from the hon. Minister whether those rec-
ommendations have been accepted and, if
so, whether any direction will issue to each
undertaking so that periodical reports might
be received by the Government to see
whether these recommendations have been
properly implemented.

SHRI P. C. SETHIL :
Member is quite right. The Administrative
Reforms Commission has recommended
certain steps. Governments has completely
accepted these recommendations and they
have asked the various public sector under
(akings to go by these recommendations.

Yes, Sir; the hon.

L |
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SHRI RANGA : What is the answer ?
He does not give any thought to it, Whether
you get information from wvarious underta-
kings to show you from time to time, the
actual labour position with them.

SHRI P. C. SETHI : Yes Sir. Itis
only on the basis of the information that
they have been supplying. My 1 read the
recommendations ?

SHRI RANGA :
have read them.

You do not seem to

SHRI K. M. KOUSHIK : 1 wanted
to know about the periodical reports.

SHRI P. C. SETHI : The hon. Member
may draw his conclusion, I have donc my
home study.

As far as information is concerned, in
1967, I had given thec figures. The Bureau
had asked for the information and these
four Companies had indicated the surplus
staff. From time to time, the Bureau is
gelting quarterly reports from them. In
thess reports, we have been getting infor-
mation with regard to this. Now, they
have been asked to conduct studies, in this
connection, by certain industrial engineering
units so that the exact position will be known
and, as soon as the report about all public
sector undertakings is available, we shall
place it on the Table of the House.

«ft WisTe Ta Wigw : weqw wgNEA,
way gidafas T &x ¥ 47 A3 IOt
sifagror <@g Jad gramT{ A
awrd afawrfea) & Iri a7 ar @
g oagi 9t W wdlorang, SRR,
wfaarz & arar 9 fagfmat Y W@ §
& ana® T AN A ¥ ATAAT wigar
g f6 ofsms dezT & 0 e @e
frgfemat § Tt § 379 V6 ¥ qx 3% &9
wgt a% awa gu §, fear wafwsl ah
AFE0 W Ay Qe g, w6
facz 17 gzA4 ¥ gAY qIW AL WA ¥
frg darc & ?
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Yy AT s\ ag g R oA wiEg,
vy s smigdg fagheri gl @
g% AT F aray 3 wa7twAr &, 3AW
Qa1 g1 § ar 45 7

sl "o o AN : qfsaF Jax
Feeefpea # @ oAt 7, w4 FEE
T g g eew fag ag § Imar
qu fagww at 7t @ig A g afea
JAATM F AT az X gawAr Tigar g
f& A3y fanmize swdivma 7 za
qEE A gy s@A@l s R, AR 3
nyg-dfmar = TFT gr A¥E ZA &
q5a1d $G 1l F1 e v fFar ) g41 991
@ agaw faais ¥asqiz F9RREq A
| AW 450 mrzfaay & 9 fFarg
gAY € arFig &, #@sgr 3 &) #1981
A I FA FAT AV S gAY JIFHAY
HArasq § ITR I9T WFA | @19
a@ywAr ag & fF St 79 waRdwa sos
a9 W@ § gad faq @ &1 @@ @
|FA1 § IAF! 431 9T @IAT F1T )

SHRI HEM BARUA : There arc regio-
nal imbalances even in the matter of
appointment so far as public sector under-
takings are concerncd, which has become a
bone of contention between the State
Governments and the Central Government
In Gaubhati there is an oil refinery in the
public sector, OQut of the total number of
ward boys, club boys, hospital boys, chapra-
sis and peons, only one per cent are from
Assam and the rest are from outside
Assam. This is what is happenign. In
context of that, may 1 know whether Go-
vernment have issued any geucral order to
the effect that any job carrying a salary
of Rs. 500 or below must go to a person
belonging to that area where the public
sector undertaking is situated 7

SHRI P. C. SETHI: This instruction
has already becn issued, Accord-
ing to thc instruction issued. the public
sector enterprises are to recruit their staff
against posts carrying a basic sa'ary of
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less than Rs. 500 per month only through
the national employment service, and the
other sources of recruitment can be tapped

only if the Employment Exchange issues a
non-availability certificate.

SHR1 HEM BARUA : Unfortunately
that has not been implemented so far as
the Oil Refinery in Gauhati is concerned.

MR. SPCAKER :
Shah.

Shrimati Jayaben

stadfl wada wig & 3g q@Ar
A1za1 2° f5 9 afers Gzt #) a9 a0
grRedls 3 gt s &g adt fwaeda
amiaf ¥ gad &1 g W i
AF FA S arzge g WA §-39F I A
' 9 gF% @ wagr af g afea qgt
¥ A6d am arnw g-gafag q@ 7
79 e ¥ e fiwads & G
W1E Fg 9T 16 @ @ g I E
fgr A, €AF TT T GIFIL AT KIAT
qIgdr g ?

st g0 o A ;  Afg w1 wgt aF
arsgT ¢ &3 qamar, Ffeq @ asar g
fe) mra @ngl 91 g Afa &1 @ w9
¥ qg @ fwar qar @) s WAl
azEq TH SFIX F1 KE sOYT A A
IEF WY B FARIA AT FIA HT
IGT FE AT |

st guoa fag: & STEAT &)
FIY F3 & fAg frg g @ dg T
s o feEEl & @A 1 aanay
frar nqr Afex ¥ fram ae a% ¥a-
feafafaze 3 37 frmAl & qgw
feqr w1 a1 fF gegrt =X qaAd 9EN
fak sah affq 0F G2 & aaF ¥ AFT
gAfrgT &) FWZ AF 9T ITH @S B
Afi Frgr i) 9 @Al AiEY & &
Wi AT A g7 § AT AN F O
wrE <ot adY @ 1 eafag & gear Sgan
g fr sm sy A€ Y@ s« awar @ fe
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faa &t £ a@F &t af § 1 oaix
gorg A § gl v & sy gAY qz
A& 5 @ maw ?

st 9o Fo A :  faA%T A A
7% § 93T Ifax gafam faar 7ar §
8% Harar g3 W1 gt 8 faarad & nf
oY fF et afd fasedl § sasrar
gad qfwarr & @ w1 A 3 ek
gA19 4 H wgrAyg SO0 & AAT H AU9-
fasar &t @ 1 ga¥F afafes % greal
H 3T =it & g R s @) g qAnar
aar g T & At & ga o fem
TqA R

SHR1 SRADHAKAR SUPAKAR : The
problem of owverstaffing, which is chronic
in many of the public undertakings, is prob-
ably due mainly to the fact that, after the
process of construction is over, the employ-
ees are still retained in those places. May
J know what is the policy of the Government
in this respect o employing the surplus
stall afier the construction period is over,
and so far as the chronic overstaffing in
places like Durgapur is concerned, what
steps have been taken by Government in
regard to reirenchment or  employment of
the surplus staff in other places ?

SHRI P, C. SETHI As far as the
latter part of the qucstion is concerned,
it was not possible to retrench the surplus
staff in the steel plants and, thercfore, they
had evolved this policy that they would
be absorbed in the expansion programme.
As far as the actual quantum of the surplus
staff is concerned, a study is being condu-
cted by the Hyderabad St.ff College. After
the study is complete, they will be able to
take further steps in this respect

ol WY TR W W9 #
3 fgwes & si@@ & sg@ g
wd & 7 arafrag) ) g 8@ &
20 33 F wHwfd F g omeAw
graligad wa ag ¢ fragidez A
gg A § 5 @wrA s & fad awa
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Fag @t fegd fzat 400 gffaa w9
Tifeal ¥ 58 artg & mwiw & 4
AT & A7 affesr} & it Fqa w1 &
2 ad 37 #1 91 faqy s ag e g @
Tq X A A1 #qr wGATH FIA AT

®e!

SHRI P, C. SETHI This particular
question is with regard to the Ministry of
Industrial Development. It does not arise

out of this, It is with regard to the pay
standards of the cmployees in particular
plants.

SHRI P, BASUMATARI : I want to
know whether instructions have been issued
to public undertakings management for
reservation of posts for scheduled castes
and Scheduled tribes.

SHRI P. C. SETHI : There are no
reservations as such. But when rccruit-
ment is made, o the-candidates belong to
Scheduled Tribes or  Scheduled Castes,
they will be given preference.

SHRI D. N. PATODIA : May I know
whether in 1968 the total number of persons
employed in public sector was morce than in
1967 ? If so. what was the expenditure on
such extra staff and in view of the recessio-
nary conditions on the one side and over-
staffing on the other, how would the
Minister justify this extra staff 7

SHRI P.C. SETHI : I do not have
comparative figures between the total
number of persons employed in 1967 and
1968. 1 would certainly get the information
and lay it on the Table of the House

SHRI D. N PATODIA : This is very
much a rclated question. The hon. Minister
is not fully prepared. It is a very relevant
question.

g aaf: gy 7y 5 &
6§ %7, 28 ®wfTal & 84 &UT €o &
g & fogdy & B o ¥ AT ¥
WETT | & wsqfaal & art # & qreen
argan g f w1 g T AR 9T R
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9T g, IFR AWM FT ogE wN, 99
geifafar a §, @7 & wfasrt &g
oot goifafor o S &
FEIA F TG § @ F @i W 0
g5 & AU sy & B A g A
F qT fame Fv @ € o gsifaafa,
#faged, Wfeae qdw N oF 9w F
FTEN § IA FT UF 49 FC A (F o
Framl # fFas & 3417 8, 99 N
gat sRaEl § qadta &0 ¥ fad e
&% WA ot 218 FIT ISAT 7
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zwe ag f§ 3z Nfafa & it Feam
EST H 833 FU7g To AWM FATE, IAH
S AT TH 3% wag § I H 500 %o
¥ sarar aFearg A fFET g g 3§
giwd AT 1 gaAran !

SHRI P. C. SETHI : The first point the
hon. Member has madc is a good suggestion
for action. Woe will certainly examine from
that point of view. As far as officers who
are getting more than Rs. 500 and their

recruitment are concerned, I do not have
that figure now,

st WITE W1 g9 919 & e #
&y gu fn foad afeqs §3eT & weam
gaad famm 7 @y G A FF
aYgal 9T T 17 § "7 U Ao @
ard ¥ fomsr faslt #C@@l & &ma @
gargaarAED § oy @ WA
& a3 # WRER 913 §, 91T frwg A
gy ATl #1 @A ¥ JRAW A gar R
stz safa o 7€) a1 A ¥9T g A
#Y eqrT ¥ @A U AHI FwAn fw
T wfad AR qT Og wW # @ ar
g ¢, arast aFed 7 AR = a)
#, o & Al 7 @I foaq w1 ofms
= ¥ favarg 1 W ARAT EY

wik zEt 7z fF sar ®@ E9EW R
Forr syfasl &1 qa79 & gy qfeas daex
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& FR@EFl § aifsll d ¥ odF FA
% fo s ARy 33 @ & 7 W
FF w1y fFar v g, dfew gd ofsas
32T wfawl 81 gaew & wifes foar
1T W Y AT FIA F (ARG G A
arEr g ?

SHRI P. C. SETHI : As far as the
original cadre of the various public sector
undertakings ar¢ concerned, they are drawn
from all classes of people and this is a well
known fact that we have drawn very few
people from the private sector and therefore
it is not correct to say that only such people

are appuinted who do not have faith in the
public sector.

it e Wt O g o & qma
2 f& 133z qez & Wy gu fEad e
a1 & 7gr & 7

SHRI P. C. SETHI : As far as workers’
participation is concerned in the Board of
Directors a labour representative is
appointed, but apart from that, as the PM

has mentioned, there is no programme of
having them in the management.

ot dtfaow fag Sted: & ST
argar g fo ot AT ST A @it g fE
a5 ax fawie faar war & s sgt & =
g @Y %1 AL W fodr W, Aeq AW H
A7 afewF d4eT § FeaEm@ § 97 7 faaet
frgfeaat g€ & 3 T & a3 &7 yarg
foar wn & i 59 @z @< & garfaw gf
g7 a1 g A O Faw IO I E @
T g?

st S0 o @I : WA AT,
SRET GE A T 9T gAT & 1 8)
gwar g e v 4 ¥ gemd gl |l
Sgt I & AT FTH T AT &1 |

it 'Rt fag : ofeds d32T aree-

e & fafaw wedl & 03 #Q7
600 wfgw{t FIH FT @ & | A 7AT ¥
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qAT F 177 wA Al H AT FH,
st At 3T e g mfeed & w9
W7, IF A FAZ I GAIAG FHIMAE
wifegd a1 agfer 2w 2 97 % 9=
FY 3% 7 fFar w0, 741 79 A SyFEdr w1

wE?

=t wo wo ¥ : waT Yar fEar @
i faqq sfasrd owft s #C @ § 91
57 A & AT § IT #) Frqw AT fzm
AT AR IA K T 9T HHCAET FAAT
& o o oy Y ez & ST gEET
g1 1 Ffdw g F1 aTw § g2 frarae
& af & fF ameordY sdtwm & A A 8,
sIgt ®aY TarA fega @1, 37 F qrafawar
& @

Theft of Maps From Ofiice of Central
Water and Power Commission,
New Delhi.

+
*785 SHRI KANWAR LAL GUPTA :
SHRI ONKAR SINGH :
SHRI SHRI GOPAL SABOO :

Will the Minister of IRRIGATION
AND POWER be pleased 1o state :

(a) whether it is a fact that some docu-
ments are missing from the Canal Directorate
of the Central Water and Power Commission
situated at Ramakrishna Puram, New Delhi;

(b) whether it is also a fact that these
maps have been sent to Pakistan;

(c) if so, the details thereof; and

(d) the action taken against the suspected
culprits 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD) :
(a) to (d). A statement is laid on the Table
of the House.

Statemeat

To pographic sheets are issued from
time to time to officers of the Central Water
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and Power Commission in connection with
planning and design of projects and are
taken back on completion of the works.
Three cases have come to notice where the
topographic sheets issued to the officers
have not been accounted for. These sheets
cover the arca of Tikkarpara Dam site in
Orissa, Muperu in Andhra Pradesh and
Barak Dam sitc in Assam. Enquiries made
so far indicate that in the first two cases the
shects might have got mixed up with the
records and further secarch is being made.
In regard to the third case, the topographic
sheets appear to have been lost in transit
from the office of the Central Water and
Power Commission to the Ministry. Enqui-
ries conducted so far do not, however,
indicate foul play in any of these cases.

ot FAT A 7 AN A faEw
AT 9T 9T 7@T 3 W7 |@A o dhaEw
6 719 %t foeme &, aifs ag~ arzq faar
mar ar, fee s fear marg Ar & &
6 @t Y fomre a8Y 7 & A S @
qEgArAEAr g & A o & smEwe v
zg feqrztiz &, oF fait Sfeedw &
qar qgl ag [, I wEW ¥ a8
I gr 7Y, IR A AR Fa@m @
oy a3 wfgsifal ¥ 9w g aww
fom #x & st & f& 7@l ox aga ant
3 Mraw § 91 ¥ ag0 ggl F7 A 2T
¢ 38 F FgFg & arfeeary alw gl
ga} ¥ s Uy &) 9 IRIA Ig@ AR
nerreT Fard § 99 & FAT aga A A
#1 grawy Wt faEgr mra @ & s
agar g f& sE @t o1 I ¥
afasrfaal &1 foar 97 1 faaww aar §
o €5 grasa § GHIT A AT FRAEY
Frg?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : What the
hon. Member said is not correct. What
happened is, the Survey of India supplies a
number of topographical sheets which are

extensively used in the Central Water and
Power Commission. At one stage as many
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as 4,000 sheets were in use by different
officers and during the annual verification
in 1968 it was found that in three cases
about 25 shects were missing. Then the
departmental enquiry officers have been
appointed and it has been reported that in
all the cases there has been no mala fide and
it was just ordinary loss. The maps have
been placed somewhere in the files and have
not been found out in two cascs. In the
third case, thc officer was coming from
Ramakrishnapuram office to the Ministry
and he lost them -on thc way. It was
immediately reported to the Police and the
Police made enquirics and nothing has been
found. There is no guestion of the officers
conniving with anybody or sending them to
Pakistan. The ecnguiry conducted so far
indicated that there has been no mala fide ..

5t HAT A T © He has not replicd
to my question. TEAL] 1-‘[3}?’1, # q wfers
Favaq qaf ¢ faasr f& oy w@ian A
gy warg A2 fzar 2 & | 49
ag g3 a1 fw a3z it =rzEET g SW
feqiddz & #41 FFZiA A1, A1 "EH TEA
zq a3g ®1 #1¢ foFsmd ox faar ar f5
FT 790 A fa37 10-12 avdi & M
gn 2 o 39 93 feqrd e & g7 v &
avemsT mife Y frl mg 27

DR. K. L. RAO : There is no question
of any transfer of any officer there. No
officer has been translierred on account of
this. There was one officer who was the
Director (Canal)  Unfortunately- T must
confess he has not been mentally quite
sound. He was advised Lo go on lcave and
he is on leave now.

SHRI KANWAR LAL GUPTA : I
would likc to know whether he has written
a letter that he is mentally sound or not-1

do not know.

MR. SPEAKER : He is mentally unso-
und according to him,

WY AT AW A 0 AWE WENEd,
gg aft wNa AT & | 39 w9 H aga
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#ifegs wrdg sy v § ) 9= a8
famr g f& 1954 § wTara 3% oF, a
AR AN, G2 AFT T E§ IFANA F
ma7 § walF 7ot wgeg A 9w fear-
Gz HFR AT T 1A A g TR
9% ¥1F & HATCAH J 12T 07 § A 99
& 397 TAFHIAL A F7A1 FT I AN
FzaAt gaqizs's ®1 faar aifs wer Awm
2 @ | & ey WY A qaAr |9 g
f& % 719 #7 ag sizwq 2 fd 99 50§
AHT FTA AF FGq I qAFET TGT g0 E A
FT AT 54 1 ZAFA99) Ao &lo Ao F
wfra #uah arfe ag argm g1 a7 fe Y
gz feiz &y i & v fead A mmaa 2
397 fan grga 21 aF fe =9 famged ?

1969

gaitars gz f% fwg a3z 9w
a1 fzr & 3w vz & foane #a1 #13-
qréy 4Y 2 AT 3z a3 ag #zA w=ET-
T F27 & 37 mlgard F g o
famr g 7

DR. K. L RAO : I want to submit that
there are more than 75,000 maps in the
Central Water and Power Commission. In
the case of these three officers, they were
given for study of Tikerpara dam etc. Out
of these 75.000 maps according to the
D :fence rules, some maps are considered
restricted.  Maps pertaining to coastal and
border arcas are restricted. The maps
missing to relate arcas of Tikkerpara and of
Muneru in Krishna Distirct and Barak. As
1 submitted, at onc stage there were as
many as 4 000 of these with the officers.
What 1 am submitting is that in all the
three cas:s the total number of sheets missing
was 25. There are certain rules governing
restricted maps. First, a departmental eng-
uiry officer is appoinied. He sends his
report to the military officers and then the
write-off is done.  In all the three cases
departmental enquiry officers have been
appointed and they are under investigation
and in the case of one it is foun. that even
the write-off has been recommended ...
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MR, SPEAKER : His question is what
did not that man who is supposed to be
mentally unsound write.

DR. K. L. RAO : I do not myself know
what he has writien. All that has happened
is that during the checking up every year,
the officer in charge, who is working under
the Director of Canal has to certify that all
these restricted maps are safe and during
the check he found that 25 maps...

SHRI RANGA : How many in these 25
maps are security maps which you want to
keep under safe lock and key?

DR. K. L. RAO : These 25 are security
maps. They arc restricted maps. Out of
these 25, ten pertain to Tikkerpara dam
site, four relate to Muneru and eleven bel-
ong to Barak in Assam. These are the three
areas where they were designing for three
dams. There is nothing extraordinary.

ot IR FT9T : TW TE T FTR
ga7 ¥ 97 & 9gf ¥ Fraiem ¥ Aow av
AT FrEed Mraw @Y 3g e @A
& fau gz a9 WieT 3 edFwA gar § ar
agf, AT graT @ Y @Y 9d T A
go IR 9% & @1 4 T AW 9l aF
feadt 2% gor ¢ 9% qugE fow mfe
T a=w #A 7@ fear T e IR &
TR SE0 FTAATEr #9Y A ¥y g 7

DR. K. L. RAO : No loss has been
reported so far. The first time that we had
come to know of the loss wac only when
the certifizates had to be furnished and there
was a checking. [In regard to these missing
maps, in two cases the officers had to put
these maps in the files along with their
notes. That is how maps go into the files.
They are not traced., They are trying to
search them out.

st QW W : 7% q@ 9T HiES
graE waife d @@ TN w7
af @17 T E W ¥ 12 9« qEN
ATERT, AN W ST F 350 Iy
drxz e TR @ ad ff dcag
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FIE W1 AwG F TH Q% w7 faafawr
B W 9901 § Warg ek d@rre
FEF g0 AN W § AR 3w owr
9ar 7E1 Far ¢ &Yy faz'e srghey
NA ARG R XA ww ¥ o
IF @R T W & fac o dur S
T WP e T s @ faey
wiawr & o1 & a7 § w7 g 9% -
zw fazei & 7 ¥ g 1 F Sy

gfF o8 TR ¥ wfefoees & faars
W9 q T 6 FAT FTAATEE 4 3, Fopar
®1 oA gEE frar @, R feat &
faars fefaemr daww ferar mar & vk
foal #t fead RaT mar ¢ a1 fraey &
faams st e v A @ § 2

DR. K. L. RAO : If the hon. Member
gives me the details of any particular case
where he is alleging these things. I shall
make inquiries. So far as [ am concerned,
the only report has been about these three

cases. In these three cases, nobody has
been found guilty, and therefore, no action
can be taken.

ot wew fagd sl : Fzer A
T qraT FfAvT & srafag § aw9 o
VA ATGUF WA A W Aww
T g § 37 &1 gfem ¥ ¥ g
¢ 9z A1 A AT A ¢ ) weft wgr
wgx & fis fdt & fasg 06 s oy
& A & ST g fF ag Awh o
2 & faq w17 forsd &7 war ag aw
Tt fFgm ama Y aw N 0f ok
59 A1) & fawrs @ A & S
wY 7€ ¢ 7 9o ngew A oF qE oAl
a1 w4 ¢ wafE T4 oF afewrd &
fau ag #g famr fe ag Besft o=ar-
FT & 1 ¥ gAY AT ¥ 9@ el
giw w7 & favare vt faar § fe ag
fzelt grars v §? waq ¥ fireft avee &
ferars et ara wgaT OF Ay AEAT Ay
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2 aga@ farerd & @iy 08 9@ #7
wE

DR.K.L. RAO: I want to submit
that as I have said already, there were three
cases, In all these three cases, three
departmental officers had been appeinted
to make inquiries as per the rules, and the
reports are yet to be received, So far, it
bas not been found possible to put the
blame on anybody. In the case of the
third, the inquiry report has come and that
has been sent to the concerned officers of
the military for write-off of the sheets.

With regard to the director to whom the
hon., Member was making a reference, it
is indeed a very unfortunate case. He has
been advised to go on leave, and we hope
that he will improve in course of time.

SHR1 CHINTAMANI PANIGRAHI :
Thgse maps have been published outside.

Income Tax Evaders

*786. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
to state :

(a) the number of Income-tax evaders
against whom prosecution cases were all-
owed by the Income Tax Department during
the years 1966-67 and 1967-68;

(b) the number of cases out of them in
which punishment was awarded, the number
of those in which compromise was made
and the number of cases dismissed without
any punishment; and

(c) the total amount of Income-tax
arrears involved in trial cases?

THE MINISTER OF STATE IN THE
MINISTRY . OF FINANCE (SHRI P. C.
SETHI) : (a) Prosecutions for tax evasion
were launched by the Income-tax Depart-
ment against four persons in 1966 67 and
against seven persons in 1967-68. In a

oumber of other cases prosecutions were.

apprdved By the Government but the comp-
laints, were actually filed during the financial
year lm'@?‘ TERE
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(b) In two cases the accused were convi-
cted and ordered to pay fines. In two
other cases the offences were compounded
on payment of deterrent composition fee.
The remaining 7 cases are still pending be-
fore the courts.

(c) The total amount of Income-tax
which is in arrears in these 11 cases is
Rs. 73,11,806/-.

SHRI GADILINGANA GOWD : Infor-
mation about tax evasion by Messrs. M. G.
Brothers, Yemmiganar, Andhra Pradesh
was given as long ago as December,1967. It
is about one year and three months since
then, and investigations have not been com-
pleted and 1 am told that they would need
one month more for completing the investiga-
tions. In this context, I would like to know
whether there is any time-limit for the
completion of the investigations when infor-
mation is received by the Ministry.

SHRI P. C, SETHI : The hon. Member
has asked about the prosecutions which had
been launched during 1966-67 and 1967-68.
With regard to this, I have given the infor-
mation, and if the hon, Member so desires,
1 can read out the names of the persons
who have been prosecuted

MR. SPEAKER : He has asked about a
specific case. If the hon. Minister has
information, he may give it, or else he may
ask for notice.

SHRI P. C. SETHI
case is not in this list,

: That particular

SHRI GADILINGANA GOWD : 1
want to koow whether the Ministry has
given any guidelines for searches to be made
in regard to tax evasion, and if so, what
those.guidelines given te the investigating:
authorities are.

SHRIP. C. SETHI : We have gota
Revenue Intelligence Cell and they carry on
the investigations. Besides, the concerned
officers in charge aro also keeping track of
such persons and where they are located,

‘prosecutions are launched.”

SHRI RANGA-: He las asked about
guidejipes.;, Havene guidckines been '.given
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to the officers? What are those guidelines?
Have they been given any guidelines
“when they conduct these investigations, or
are they free to do whatever they like?

SHRI P. C. SETHI : Inome-tax investi-
gation is not only according to certain
guidelines but it is under an Act, and the
officers have to act according to the Act
and the law.

SHRI NARENDRA KUMAR SALVE :
Therc are no guiding principles laid down
in the Act.

WRITTEN ANSWERS TO QUESTIONS
qaq & faww &1 w0

*787, wiY wgrorw fag wat ;o Far
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AU F TR, A Y foaw gy
AR e & foraw ot sranfor o gdoe
FREIT A9aT w4 FHE wTeaTy 8
AT & f97 9T dwer fEar ot g

Appointment of Governors of Reserve
Baok of India

*788. SHRI R. K. AMIN : Wil the
Minister of FINANCE be pleased to state -

(a) whether it is a fact that persons
from the Civil Services alone have been
appointed so far as Governors of the
Reserve Bank of India since its inception;

(b) if so, whether it is the policy of
Government in the matter;

(c) whether Government propose to
appoint a Committee to consider the appoint-
ments for such posts outside the Civil Ser-
vice; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) All except the first Governor
of the Reserve Bauk were from the Civil
Services.

(b) to (d). It is the policy of the Gove-
rument to appoint men with knowledge
and experience of finance whatever the walk
of life they belong to. Government does
not consider it necessary to appcint a commi-
ttee for this purpose.

Financial Cell [n Ministries

*789. SHRI S C. SAMANTA : Wil
the Minister of FINANCE be pleased to
state :

(a) whether his Ministry are aware of
the attitude of various Ministries towards
the functioning of the financial cell in the
Ministries which is alleged to “be suffering
from narrowness of approach and putting
impediments into the plans and proposals
of the Ministries; and

(b) if 0, the steps being taken to ime
prove its working ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) No allegation of the kind
mentioned has been made.

(b) Does not arise,

Supply of Barrels by M/s. Hind
Galvanising and Engineering
Company to 1. O. C.

*790. SHRI S. M. BANERJEE : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to refer to the reply given to Unse
tarred Question No. 2017 on the 25th Nov-
ember, 1968 and state :

(a) whether M/s, Hind Galvanising and
Engineering Co. (P) Ltd., have since comp-
leted supplies of barrels in toto to the
Indian Oil Corporation Ltd., against tender
No. OP/Ten/7/65;

(b) if not, the number of barrels which
still remains to be supplicd by them to
the Indian Oil Corporation and whether the
Indian Qil Corporation have taken amny
action against them for mnot honouring the
contract;

(c) whether the Indian Oil Corporation
have realised from them the additional
expenditure of Rs. 1,34,000/- which they
had to incur by purchasing barrels from
M/s. Suppliers Corporation at Rs. 48/-
each barrel; and

(d) if not, the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) No,
Sir.

(b) 21,263 barrels are yet to be delivered.
As the Indian Oil Corporation requires
these barrels, and the party has not backed
out of its commitment to supply, no action
has been taken.

(c)and (d). In terms of Indian Oil
Corporation's Order on this firm, Rs. 2/-
per barrel can be recovered if Hind Galvani-
sing and Engineering Co (P) Ltd. fails to
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supply barrels. On this basis, the Indian Oil
Corperation could claim a maximum of Rs.
42,000/- from Hind Galvanising and Engi-
neering Co. (P) Ltd. The penalty was not
imposed as it would have absolved the
firm of its obligation to supply 21,000 barr-
els at the rate indicated in the order.

Charges of Smuggling Against adminis-
trative Officer, UNESCO Office,
New Delhi

791. SHRI MADHU LIMAYE : Wil
the Minister of FINANCE be pleased to
state :

{a) whether it is a fact that the house
of Shri 8. P. Dewan, Administrative Officer,
UNESCO Office, New Delhi was searched
by the Customs in December, 1968;

(b) whether it is also a fact that 20
bottles of ‘Duty Free' wine and 4 bottles
of other imported wine and currency notes
of Rs. 1,80,000/- were recovered from his
house;

(¢! whether it is further a fact that
Shri Dewan had bcen arrested and charged
with smuggling; and

(d) if so, the progress made in the
case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRIP.C.
SETHI) : (a) Yes, Sir.

(b) 22 bottles of foreign liquor marked
‘duty free' and one bottle of cognac marked
‘duty-free” were recovered from his house.
In addition, 4 empty bottles of liquor marked
‘duty-free’, and currency notes amounting
to Rs. 1.80,000/- (Rs. One lakh and eighty
thousand only) were also recovered from
his house.

(c) and (d). Shri S,P. Dewan was arres-
ted by the staff of the Direciorate of Reve-
pue Intelligence, New Delhi, and was relea-
sed by a local Magistrate on furnishing a
bail of Rs. 25,000/- with ome surety. He
has been charged under the relevant pro-
vision of the Customs Act, 1962. A Show
Cause Notice has been issued to Shri§. P.
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Dewan on 19-2-1969 by the Collector of
Central Excise, Delhi.

Production of Crude by O. N. G. C.

*792. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the Oil and Natural Gas
f:ommission has kept to its schedule of
its drilling and exploration programmes for
1968-69;

(b) the production of crude both in
Assam and Gujarat regions respectively so far
by the Oil and Natural Gas Commission; and

(c) whether the gap between the require-
' ments and production of indigenous crude
is widening ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) Yes,
Sir.

(b) The cumulative production of crude
oil from O. N. G. C.'s fields in Assam and
Gujarat upto 28th February, 1969 is as
follows :

0.137 million tonnes,
11.484 million tonnes.

Assam .,
Gujarat ...

(c) Yes, Sir.

3 wfs qar gwmg for o ow
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Banking Facilities to Farmers

*794. SHRI KAMESHWAR SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Government
have instructed the Banks to open Branches
to serve the farmers;

(b) if so, how many Branches have been
opened during last six months; and

(c) how many Branches have been ope-
ned in Bihar and specially in the Khagaria
and Begusarai sub-.divisions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRI P.C.
SETHI) : (a) While the Government have
not issued any instructions, the banks have
been implementing their branch expansion
programmes under the guidance of the Rese-
rve Bank, in a planned and co-ordinated
manner, with emphasis on opening of branc-
hes in an banked centres.

(b) and (c). During the last six-month
period from 1st August, 1968 to 31st Jan-
uary, 1969, 283 branches have been opened
in rural and semi-urban areas, of which 206
are in unbanked centres. Four branches, of
which two are at unbanked centres, have
been opened in Bihar State. No branch has
been opened in the Khagaria and Begusarai
sub-divisions.
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Pllot Project for Cancer control in
Kanchipuram

*796. SHRI BABURAO PATEL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS., HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(@) the total cost of the pilot project
for cancer control to be set up in Kanchi-
puram with Norwegian aid and India’s share
‘of the project and the time by which the
project will get going;

(b) the number of cancer experts, for-
eign and Indian, required to rum it;
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(c) whether similar projects are likely
to be set up in other States:

(d) the nature of research proposed to
be done at this Centre; and

(e) secing that Cancer Research has
been going on a giant scale for years in
other countries without . any beneficial res-
ults, reasons why a pilot project was nece-
ssary for India ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) In accor-
dance with the Plan of Operations for the
Cancer Control Pilot Project, Kanchipuram
(Madras) signed by the Government of
India and the World Health Orgapisation
in November 1968—

I. The World Health Organisation will
mainly provide :--

(i) A grant-in-aid of $ 20,000 cach
year for 5 years.

(ii) A programme Director for at
lcast the first 12 months of the
project.

(iii) Additional assistance to the Pro-
ject (including consultants and
supplies and equipments) as
may be necessary.

(iv) Fellowships as may be necessary.

(v ) Following the offer of the Nor-
wegian Agency for International
Development, and subject to
availability of funds, W. H. O.
will further provide a contribu-
tion not exceeding the equiva-
lent of N. Kr, 1,000,000 to cover
capital expegditure in buildings,
medical equipment and supplies
including wehicles as necessary,
and over a fivg-ycar period an
additional amoupt for the main-
‘témance of this equipment start-
ing with the equivalent of N.Kr,
70, 000 the first year and réduced
by 207 each subsequent year.
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Il. The Government will mainly provide-

(i) A senior medical officer to
work as the Principal respon-
sible officer and as field super-
visor, and such other person-
nel, supplies and equipment
(which are not expected to
exceed Rs. 5,000/-) as may be
necessary for the project, except
as provided by W. H. O.

(i) Sites within the compounds of

the District Hospital in Kan-

chipuram for the construction
of a suitable building for the
purpose of this project.

A pre-study of a small section of the
community in the area of operation of the
project is cxpected to start shortly.

(b) Onc W. H. O. Programme Director
and one Principal responsible officer, who
will be experts, are proposed to be appoin-
ted on the project for the present apart
from the other technical and ancillary natio-
nal staff.

(c) There is no proposal at present for
the gestablishment of similar projects in other
Stares.

(d) The project would include survey
of an estimated hundred thousand popula-
tion in Kanchipuram and later a part of
rurdl area in the Kanchipuram Panchyat
Union - All residents of the arca will be
invited to be interviewed and a clinical inves-
tigation for the presence of cancer and pre-
cancerous conditions of the oral cavity and
the ccrvix_. Necessary cytological examina-
tions will alsd be carried out. Necessary
treatment for patients found to be suffering
from Cancer will be provided and other
persons indicating pre cancerous condition
will be treated to prevent cancerous growth,

© The. Kanchipuram project is not
expensive research in the’ causation or treat-
ment of cancer. It is a study in the metho-
-dology of control-of cancer. Such pilot
studies are deliirabie’ and necesnr:r before
“launching 3 large cilé ‘chuitrbl programme.
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Construction of Barrage Across River
Padama by Pakistan

*797. SHRI SAMAR GUHA :
SHRI S. M. KRISHNA :
SHRI SRINIBAS MISRA :
SHRIMATI JYOTSNA

CHANDA :

Will the Minister of IRRIGATION AND
POWER be pleascd to state :

Pakistan is
the river

(a) whether it is a fact that
constructing a barrage across
Padma;

(b) if so, whether such a project will
affect the District of Nadia of West Bengal
by denying it the natural water of Padma
which in turn  will result in large arca aof
cultivable land becoming barren; and

(c) the steps taken by Government to
protect the irrigation facilties of the Indian
territory 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) to (c).
At present no barrage is  being constructed
in Pakistan on Padma. Pakistan has put
forward a scheme involving the construction
of a barrage downsiream of Hardinge Bridge
in East Pakistan over the river Padma. Such
a barrage. if executed will cause harm to
large tracts of *erritory belonging to India by
way of submersion and erosion, etc. The
Government of India have lodged a strong
protest to the Government of Pakistan and
have urged that no construction should be
undertaken on Padma which may injure the
upstream areas in India. The barrage downs-
tream on Padma by itself cannot affect any
irrigation in India.

Shortage of Chemicals for Cotton Mills

*798. SHRI B. K. DASCHOWDHURY :
Will the Minister of PETROLEUM AND

CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether there is paucity of certain
chemu:aln required by the collcm mills; and

() whether Government propmc fo imp-

- ort those chemicals for supply to  cotlon
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mills with a view to check the rising prices
of the cotton ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Shortage of
certain chemicals such as hydrosulphite of
soda, sodium sulphoylate, sodium nitrite etc.
for cotton mills has been recently reported.

(b) To relieve the shortage, the following
stzps have been taken :

(i) Ad-hoc import of 1,000 tonnes of
Hydrosulphite of Soda and 200 tonnes
of Sodium Sulphoylate is being allo-
wed, through the §. T. C.

(ii) Actual user provision for import of
Sodium Nitrite has been made.

Besides, exporters of cotton textiles inc-
Juding handloom textiles are allowed reple-
nishment import entitlements of dyes and
Chemicals required by them. The arrange-
ments made, it is hoped, would be

adequate.

wefaw A8 &1 sain

%799, ot TaAtx Tag wrest ;o aar
¥ feraw aat T@mA W WA A9 €1y
st ag a9 F FO0 F4A

(%) T = fm vl & wrsfor dw
IAH §;

(=) dta &1 gedi e fe sast
#& fo fear o1 W W e w ToW A
frqa afawa 78 F1 I9E0 it R; WK

(w) s wow § fead sfqaa W
w1 I 7 grar ?

atfegw aar wWw W @@ A
ary W (we g dw) @ (%) wram
o A |
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Off-Shore Drilling in Cambay Gulf

*801. SHRI ONKAR LAL BERWA :
SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state :

(a) whether it is a fact that the Oil and
Natural Gas Commission’s plans for off-
shore drilling In the shallow areas of Gulf
of Cambay are behind the schedule by at
least 15 months;

(b) if so, the reasons for the delay; and

(c) the steps being taken in this reg-

ard 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) No.
Sir. The delay may be of the order of
six months on present indications.

{b) The main reasons for the delay are :

(i) A new location for drilling had to be
selected as the later surveys indicated
the possibility of original location
getting flooded by sea-water during
high tide; and

(ii) Non-availability of a floating cranc
required for erection of the fixed
platform.,

(c) Efforts are being made 10 obtain a
floating crane.

ate st o, At faest qv Amge

*802. «t wfn guw : w1 EAER
mat gqficare fadro vt fanfo, wrae
war A fawrw W g @@ A FO
w1 f5
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it fram o @ fe A€ feet A
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Fifth Finance Commission’s Discussion
With Representatives of Bihar
Government

*303. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Fifth Finance Commi-
ssion has completed its discussions with the
representatives of the Government of Bibar;

(b) if so, the details thereof:

(c) whether the Government of Bihar
have demanded re-imposition of sales tax on
textiles, fifty per cent of excise duties as the
share of Bihar and the basis of States’ sha-
res of Central Revenues to be fixed on pop-
ulation basis; and

(d) if so, the Central
reaction thereto ?

Government's
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). It is understood that the
Commission has had discussions with the
representatives of the State Government on
the basis of the memorandum, forecast and
other material furnished to the Commission
by the State Government. Under the Rules
of Prucedure adopted by the Commission,
all communications received by it dealing
with matters on which the Commission has
to submit a report, are treated as confide-
ntial.

(d) Does not arise in view of the posis
tion indicated above.

Skin Disease Among Childrea Doe to
Malnutrition

*804 SHRI JYOTIRMOY BASU : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government's attention has
been drawn to a news-item published recen-
tly in some leading Bengali dailies regarding
skin disease amongst the children;

(b) whether according to a survey con-
ducted by Dr. Dipti Sur Roy Choudhuri of
B. C. Roy Polio Clinic, Calcutta, skin dise-
ases amongst the children are on the increase
duc to malnutrition*

(c) if so, the details of the survey cond-
ucted by the said doctor; and

(d) the steps, if any, taken or arc being
taken to fight this growing menace 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY-
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes, Sir,

(b) No, Sir. The survey conducted by
Dr. Dipti Sur Roy Choudhuri of B. C. Roy
Memorial Hospital for children Calcutta, on
1000. cases of skin disease indicates that only
39, of skin disease were caused by mal-nut-
rition. The survey does not suggest that the
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ir._lcidence of skin disease due to mal-nutri-
tion is on the increase.

(¢) Dr. D. Sur Roy Choudhury, Der-
matologist, B. C. Roy Memorial Hospital
for Children, Calcutta, published a paper
in the Calcutta Medical Journal--Vol. 65,
No. 12, December, 1968, in which she has
giventhe findings of ap analysis of 1000
cases attending the Skin Clinic of the B. C.
Roy Memorial Hospital for Children, Cal-
cutta. She has observed that incidence of
several skin conditions like scabics nas
definitely increased in recent years. How-
ever in her study skin discases caused by
mal-nutrition are only 39 of the total. The
other major cause of skin diseases in chil-
dren are becterial infection, animal para-
sites, allergic dermatoses, etc. Dr. Chau-
dhury has not mentioned that the skin
diseases amongst children due to malnu-
trition are on the increase.

Details of analysis of 1,000 cases atten-
. ded the clinic during the prriod of
study from 10th June, 1968, to 25th
November, 1968.

Diseases No. of Percentage
enconutered cases
1 2 3

Diseases caused by

common bacterial

influence 247 24.79,
Diseasese caused by

specific bacteria 13 1.39,
Diseases caused by

virus 15 1.5%
Diseases caused by

Fungus 18 1.8%
Diseases caused by

animal parasites 216 21.6%,
Allergic Dermatoses 135 13.5%
Urticaria 8 0 8%,
Toxic 15 1.5%
Neurodermatitis 4 0.4%
Diseases caused by

malnutrition 30 3%
Congenital diseases 14 149,
Pigmentary Anoma-

lies 8 0'8%
Seborrheic affection

of skin 203 20.3%
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Diseases of unknown

etiology 9 0.99%,

Miscellaneous 65 6.5%
(d) A co-ordinated approach to-

wards the problem of mal-nutrition is being
undertaken by the various Departments of
the Government, This comprises supple-
mentary feeding programmes amongst the
vulnerable sections of the population, pro-
duction of nutritious processed food and
its distribution, increased production of
food in every possible manner, nutrition
education and extension, applied nutrition
programmes, and treatment and screcning
of early cases. The following measures are
adopted to improve the level of nutrition
among children.

1.  Supplementary feedingis provided
through the following programmes which
are run with the aid of various agencies:-

(a) Feeding under the Applied Nutri-
tion Programme;

(b) Feeding through Balwadis;
(c) School feeding programme; and

(d) M. C. H. milk feeding programme,

2. Imparting nutrition education to the
mothers to enable them to utilise commonly
available cheap food for providing nutriti-
ous diet to their children.

3. Treatment of early cases of mal-
nutrition through M. C. H. Centres.

4, The Department of Food have taken
steps to combat protein mal-nutrition among
children and other vuloerable groups by
starting prejects for the manufacture of
high-protien food such as ‘BALAHAR’,
MULTIPURPOSE FOOD AND WEANING
FOOD.

5. Production of adequate quantity of
food of right quality to the extent possible.

6. Provision of adequate distribution
machinery to ensure adequate amount of
food to all segments of population.
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7. Control of environmental sanitation
in order to reduce infection which always
precipitates mal-nutrition; and

8. Specific ameliorative measurcs against
certain mal-nutrition conditions like anaemia,
goitre, keratomalacia etc.

Project for Development of Water
Supply in Delbi

*80S. SHRI HARDAYAL DEVGUN :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plcased
to state :

(a) whether it is a fact that Gowvern-
ment have decided to set up a project for
the devclopment of water supply in the
Union Territory of Delhi;

(b) if so, when the work on the pro-
ject is likely to start;

(c) the amount likely to be spent on
the project; and

(d) when the project is likely to be
completed ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URRAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a). Yes,
Sir. The main project relates to the storage
of raw water at Dhauj and Kot (Gurgaon
District), its filtration and supply.

(b) Detailed investigations at the dam
site are in progress.

(¢) The estimated cost of the project is
about Rs. 20.00 crores.

(d) The project can be completed
within the Fourth Plan Period subject to
availability of funds,

Blindness in India

#806. DR. KARNI SINGH : Wil the
Minister of HEALTH AND FAMILY PLA-
NNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state
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(a) whether Government have recently
taken a census of growing blindness in
India;

(by if so, when and the average of
blindoess in one lakh of persons in India
as compared to U, K. and U. §. A,;

(c) the inherent causes in India of this
disproportionate growth of blindness; and

propcse to
this tragedy

(d) whether Government
take any special steps to fight
specially amongst children 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) ; (a) and (b) A state-
ment is laid on the table of the Sabha,

(c) The major causes of blindness in
India are Trauchoma, Smallpox, nutritional
deficiencies, cataract, glaucoma and ulcer.

(d) Government have already taken
steps for the control of trachoma, smallpox
and nuiritional deficiencies amongst chil-
dren.

Starement

No census of blindness in India bas
been taken recently. However, during the
period May to August 1968 the Rcgistrar
General of India carried out a sample sur-
vey, as part of sample census 1968, in An-
dhra Pradesh, in 30 villages with an aggre-
gate population of 8,5000 and 140 urban
blocks with a population of 106,000, The
results of the survey gave an estimated to-
tal blind population of 32.7 per bundred
thousand in the rural areas, 34.0 in the ur-
ban areas and 337 for the State as a
whole.

During the period 1958-1963 the Indian
Council of Medical Research collected data
on the visual status of the people at the
time of their country-wide survey for the
study of the geographical distribution of
trachoma. The data so collected revealed that
there were about 4.5 million economically
blind persons in the country. The estimated
average was 1000 per lakh of population.
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According to the information available
the figures for the United Kingdom and
U. 5, A, are 205 (Eogland and Wales 1963)
and 214 respectively for a lakh of popula-
tion.

Scholarship and Free Education For
Children of Displaced Go'dsmiths

*807. SHR1 YASHPAL SINGH: Will the
Minister of FINANCE be pleased to state :

(a) whether there is any scheme under
which the students of displaced goldsmiths
may get scholarships and fee concessions ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRIP.C.
SETHI ) (a) Yes, Sir.

(b) Educational assistance like free stu-
dentships, scholarships/stipends, book gra-
nts etc,, in accordance with the scheme app-
roved by the Ministiy of Education for ba-
ckward communities, and technical training
facilities with scholarships etc., in accor-
dance with scheme circulated by the Mini-
stry of Labour and Employment and Mini-
stry of Industry, are given to children of
goldsmiths subject to certain ‘*means test”
of the parents. All children of goldsmiths
who applied for educational assistance or
technical training facilities before the 3lst
March, 1966, continue to get educational
assistance till such time as they complete
their “specified courses’.

(c) Does not arise,

Impact of Exports on Internal Prices

*§08. SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to state :

(a) the lateast index of production of
foodgrains ; industrial raw materials, cloth,
sugar, cement, jute, iron and steel, fertili-
sers, drugs and the corresponding index of
this production for the last year ;

(b) the reasons for which increased pro-
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duction has not been reflected in the inter-
nal prices ;

(c) whether India's incrcased exports
during this year are responsible for this ;

(d) if so, the reasons for sacrificing
the poorer class of consumers in favour of
those who want exports ;

(e) the proportion of exports on credit
and the value thereof ; and

(f) whether its effect has been conside-
red on our foreign exchange position vis-a@
»is internal inflation ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORA-
RJI DESAI) : (a) A statement is placed
on the Table of the House.

(b) As a result of increased production
and the policy measures adopted to main-
tain price stability, the index number of
wholesale prices declined by 1. 0. per cent
from 211.7 in 1967 to 209.5 in 1968,

(c) and (d) Do not arise .

(e) Exports on deferred payment terms
constitute less than 1 percent of India’s
exports,

(F) It is necessary to export ilems like
capital equipment on deferred payment ba-
sis in order to compete effectively in world
markets. As such exports, on deferred pay-
ment basis, are small in magnitude they
will not result in inflationary pressures.

Statement
Index Numbers of Industrial Production

(1960-100)
Groups-Commodities January-October
1967 1968*
Cloth (Mill) 89.6 97.5
Sugar 69.2 73.3
Cement 143.3 149.2
Jute 103.9 99.6
Iron & Steel 178.2 180.2
Fertilizers 3323 421.7
Drugs & Pharmaceuticals 146.0 147.7

*Provisional
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Index Numbers of Agriculture Production

(1 949-50-100)
1966-67*  1967-68**
Foodgrains 1238 159.9
Oilseeds 125.7 159.6
Cotton 191.1 2131
Jute 162.4 193.1
Sugarcane (Gur) 158.1 165.7

*Partially revised estimates.
**Final estimates.

Family Planoing Programme in Rajasthan

*809. SHRI N. K. SOMANI :
SHRI MEETHA LAL MEENA :
SHRI S. K. TAPURIAH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS, HO-
USING AND URBAN DEVELOPMENT
be pleased to state :

(a) the total allocation made by the
Central Government for Rajasthan towards
Family Planning during the last two years .

(b) whether the same was fully utilised
and if not, the reasons therefor ;

(¢) whether the Family Planning Prog-
ramme in Rajasthan has not made an app-
ropriate headway in the State ; and

(d) if so, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) :(a)and(b). A statement
showing the provisional payments sanctioned
to the Government of Rajasthan for Family
Planning work for the years 1966-67 and
1967-68, and the expenditure incurred as
per audited statement of accounts received
from the Accountant General, Rajasthan
is laid on the Table of the Sabha. 1t will be
seen there-from that while the provisional
payment for 1966-67 was fully utilised, for
the year 1967-68 the audited expenditure
figures are not yet available.
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() and (d). A statement giving the
required information is laid on the Table
of the Sabha.

Statement

(a) and (b) . The Provisional payment
sanctioned and the expenditure incurred
on Family Planning Programme during 1966-
67 and 1967-68 in Rajasthan was as follow:-

Expen-

Year Provisional
payment diture
sanclioned on the
basis of
Audit
Certifi-
cale.
1966-67  Rs, 43.00 Lakhs Rs. 50.89 Lakhs
1967-68 Rs. 127.28 Lakhs Not yet avai-
lable.

Sratement

(c) and (d) . The family planning p-og-
ramme in Rajasthan has not been making
satisfaclory progress mainly because of the
following reasons :-

(i) Absence of proper organisational set
up at all levels and particularly ab-
sence of proper infra-structure at

the periphery.

(ii) Big gap in the requirements and sett-
ing up of rural family planning sub-
centres.

(iii' Shortage of women doctors, notably
in rural areas.

(iv) Famine and drought sit uation in the
State aggravated by outbreak of dis-

ease in some districts.

Various steps have been taken to boost
up the programme.

Gujranwala House Bullding Co-operative
Soclety

*510. SHRI GEORGE FERNANDES :
Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Qusetion No. 4559 on the 16th
December, 1968 and state :

(a) whether the Gujranwala House
Building Co-operative Society has fixed the
date for holding the next draw of lots
for the allotment of remaining plots to the
members of the Socicty and if not, the
reasons for the delay;

(b) whether the cost of land, cost of
development and the rates of premium paid
by the society per square yard have been
worked out and whether the amount of
profils accrued to ihe Society by way of sell-
ing fruits/woods and standing trees and the
interest accrued to the Society for the last
80 many years has also been worked out and

if so, the amount per square yard so
worked out in both the cases; and
(c) whather Government justif  the

charge of Rs. 32 per square yard charged
by the Society from its members and if not,
the action proposed to be taken in the
matter and to safegurd the interests of the
members ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No date
for holding the next draw of lots has been
intimated by the Society. It is understood
that a programme for this purpose is being
worked out by the society. A number of
plots are affected by the Wazirpur Minor
Canal passing through the land allotted to
the society. The question of closing this
capal has been taken up with the Canal
Department of Haryana Government, The
society has also submitted a revised layout
plan to the Delhi Development Authority,
which is still under considerativn.

(b) Land to the co-operative house
building socicties under the scheme of
‘large-scale acquistion, development and
disposal of land in Delhi’ has been allotted
is being allotted on payment of a premium,
which includes the cost of land worked
out on the basis of the pool rate fixed for
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the area in which the land is to be allotted
and the additional charge to be calculated
taking the number of plots to be carved
out into consideration. The premium is
charged at the time of allotment and final
adjustments are made when the perpetual
lease is to be signed, after the development
of the land has been completed and buil-
ding activity allowed. In the case of this
society, the development has not yet been

completed. As regards the cost of develop-
ment, the matter primarily concerns the
Society.

Regarding the question of the profit that
has accrued to the society from the sale
of fruit, wood and standing trees, the society
has intimated that the sale proceeds from
this source were credited to the devlopment
account of the land with the approval of
the General Body of the Society and that
benefit of this amount will go to all the
members automatically. It has been furt
her inimated by the society that the interest
accruing to it is being credited to the-
* profit and loss account™ every year. Their
accounts are subjected to audit by the
Registrar, Co-operative Socictics.

(c) Taking in view the present day land
prices, the provisional rate of Rs. 32/- per
square yard fixed by the society is not
considered un-reasonable.

Medical College for Manipur, Nagaland
and Nefa

4739. SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS., HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that Government
have decided to establish a well-equipped
medical college for the benefit of the people
of Manipur, Nagaland and NEEFA; and

(b) if so, when and where it will start
functioning 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No, Sir.
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(b) Does not arise.

Sending of Counterfeit Dollar Currency
to lndia

4740 SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
slate :

(a) whether it is a fact that five men
in the U. 5 tried to cheat banks in India
by trying to put into circulation millions
of dollais of counterfeit currency notes and
if 50, the amount of faked currency notes
that found their way into India;

(b) whether it is also a fact that the

accused printed $ 10 million worth of notes,
out of which § 4 million were seized by
U.S. Federal authorities at the Kennedy
Airport on the 29th December, 1967; and

(¢) whether any Indian nationals arc
involved in this alleged crime and if so,
their names and to what exteat ?

THLE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The Question
presumably is with reference to a news-item
that appeared in a section of the press.
There is no indication with the Govern-
ment that any part of the alleged faked
currency found its way into India.

(b) and (c). The alleged incidents took
place in foreign country. Efforts are being
made to gather information that may be
of interest to this country.

Prevention of Food Adulteration

4741. SHRI BABURAO PATEL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the number
State-wise,

of Food Inspectors,

(b) whether it is a fact that the Calcutta
Corporation asked the public not to buy
mustard oil from the market for a period
of ten days in December, 1968 because of

CHATTRA 10,

1891 (SAKA) Written Answers a6

adulteration and the corresponding increase
in Beri Beri;

(c) whether any merchants were arrested
in this conncction and if so, what are their
names;

(d) why the proposal for Central
Organisation of food Inspectors is still on
the shelf; and

(e) the nature of the proposal suggested
by the Depariment of Food to prevent food
adulteration and when these are likely to be
enforced ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K K. SHAH) : (a) The
information is being collected and will be
laid on the Table of the Sabha.

(b) and (c). Whether Calcutta Corpora-
tion asked the public not to buy mustard
oil from the market for 10 days in Decem-
ber, 1968 is being ascertained, However,
no incidence of Beri Beri has been reported
from Calcutta.

Out of 137 samples of mustard oil and
mustard seed collected from December,
1968 upto Ird week of February, 1969, 22
samples were found adulterated and
prosecution were launched in 20 cases.

(d) The proposal to create Central
Organisation to check inter-State cases of
food adulteration is still under considera-
tion.

(¢) No specific proposal has been put
forth by the Department of Food for
prevention of food adulteration,

Top Twenty Income-Tax Assessees who were
Refused Tax Clearasce Certiflicates

4742. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) the names of twenty top assessees
who were refused tax clearance certificates

to leave the coontry during the last year
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with names of countries where they wanted
to go and the amount of tax arrears invol-
ved in each case;

(b) whether it is a fact that many
Indian Muslims run up arrears of tax and
then quietly migrate to Pakistan: and

(c) if so, number of such migrants
during the last threc years and the total
amount of tax lost by Government ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) to (¢) . The requi-
site information is being collected and will
be laid on the Table of the House as carly
as possible.

Bhakra/Beas Project Administration’s School
at Nangal Township

4743, SHRI BRIJ RAJ SINGH (Kotah) :
Will the Minister of TRRIGATION AND
POWER be pleasc to state :

(a) whether it is a fact that the Bhakra/
Beas Project Administration had failed to
run a school at Nangal township, similar 10
that as Government Junior Model School,
Talwara township;

(b) whether it is also a fact that lot of
representations were received by the Beas
Project Administration and the Beas
Constituction Board from the residents of
Talwara township against the handing over
of the above school to Punjab Education
Department; and

(c) if so, the result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESWAR PRASAD) : (a) and
(b} . No, Sir.

(¢) Does not arise.

TUT AN & qE fael A W@
fere gy’
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Utilisation of Funds for Family
Planning Programme

4746. SHRI P. C. ADICHAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
10 stale :

(a) whether Government have collected
figures from all the State/Union Territories
about the non-utilisation and under-utilisa-
tion of funds including Central aid earmrked
for Family Planning Programme in 1965-66,
1966-67 and 1967-68;

(b) the details in this regard; and

(c) which were the
Statex in this regard 7

main defaulting

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR) : (a) and (b). Audit
Certificates from Accountants-General in the
States concerned in respect of expenditure
on Family Planning Programme form the
basis for determining shortfall/excess in
expenditure. A statement showing (i) the
amounts sanctioned to the States and the
audited figures of expenditure wherever
available so far and (ii) the Budgot provision
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made for the Union Territories and the un-
audited figures of expenditure incurred
during the years 1965-66 to 1967-68 is laid
on the Table of the House. [Placed in
library. See No. LT-559/69)

(c) Does not arise on the basis of the
audit certificates so far received.

Plastic Industries

4747. SHRI S. M. SOLANKI : Will the
Minister of PETROLEUM AND CHEMi-
CALS AND MINES AND METALS be
pleased 1o state the location of plastic indu-
stries in the country and the programme
for new plastic industries in 1969-70 with
Statc-wise details ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : A statement is
laid on the Table of the House. [Placed in
library. Sce No. LT-560/69.] Besides the
letters of intent and licences issued, there is
no specific programme as such for setting
up new plastic industries in 1969-70. Appli-
cations received will be dealt with on merits.

Report of Committee on Development
of Petro—Chemical Industries

4748, SHRI S. M. SOLANKI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the latest report of the committee
appointed by Government for planning the
development of petro-chemical industries
during the Third and Fourth Five Years
Plans; and

(b) the decision of Government to
establish this industry where raw materials
are available ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (1) A Planning
Group for petro-<chemicals wet up by this
Ministry has submitied its report sectting o
the programmes of petrochemical mmnufas
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ture to be taken up during the Fourth Plan
period commencing from Ist April, 1969,
This will be dovetailed into the final Fourth
Plan document being drawn up by the
Planning Commission.

(b) Government, in the public sector,
will set up an Aromatics project and a
Naphtha Cracker plant based on naphtha
from the Gujarat Refincry. Similarly there
are plans for putting up an aromatics project
in phases at Barauni, Bihar based on the
naphtha available from the Barauni
Refinery.

Mineral oil in Gujarat

4749. SHRI S. M. SOLANKI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the production and consumption of
mineral oil in Gujarat State at the end of
1968 ;

(b) the qualities of various analysed
hydro-carbon components of the oil: and

(c) the requirements of mineral oil in
Gujarat State ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) By ‘Mineral
Oil’ presumably ‘Refined Petroleum Product’
is meant. The producticn of refined petro-
leum products from the Koyali refinery
during 1968 was 2,507,962 tonnes. State-
wise consumption figures are not available.

(b) No analysis of the petroleum
products to determine the various Hydro-
carbon components has been carried out,

(c) Requirements of Gujarat State have
not been separately estimated.

School Health Service Scheme

4750. SHRI D-. V. SINGH : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state :

(a) the total number of schools covered
by the School Health Services in Delhi;

(b) the rcasons for not extending this
scheme to all the schools in Delhi; and

(c) the total number of students covered
under this scheme during 1967-68 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH): (a) 345
Schools.

(b) Limitation of resources.

(¢) 1,23,412 students.

Promotion of G.I?. M. O S.

4751. SHRI TUKARAM GAVIT : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS., HOUSING
AND URBAN DEVELOPMENT be pleascd
to refer to the replies given to Unstarred
Question Nos. 2739 and 5706 on the 5th and
261h August, 1968 respectively and state:

(a) when Government propose lo publish
the list of promotions of G. D. M. O. Grade
1I officers to G. D. M. O Grade I Officers
since it has completed its initial constitution ;

(b) whether Officers so promoted are
authorised to draw increase in their pay and
allowances from the date they complete five
years of regular service as G. D. M. O.
Grade I1; and

(c) whether it is a fact that the delay in
publication of the above promotion list has
caused financial loss to the concerned
officers in fixation of their seniority and
pay in the Indian Medical and Health
Service Scheme since it has come into being
from the 1st February, 1969 ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) The
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initial constitution of the G. D. O. Grade T
of the Central Health Service is not yet
entirely complete. The question of promo-
ting officers of the G, D. O Grade IT of
the C. H S. who have since completed five
years service as on in the Ist February, 1969,
to the G. D. O. Grade I of the C. H. S. has,
however, already been taken up for con-
sideration in consultation with the Union
Public Service Commission.

(b) The officers will be entitled to the
pay of G D. 0. Grade 1 with effect from
the date they are actually appointed thereto.

{¢) No, Sir.
Automatic Vote Recording Equipment

4752, SHR1 SURAJA BHAN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to siate :

(a) whether a mew Air-conditioning
Plant has been installed for the automatic
vote recording equipment Control Room in
Lok Sabha and il so, the tolal expenses
incurred thereon;

(b) how many times the German engi-
neers were called upon to check up proper
working of the Voting System and the ex.
penditurc incurred on them since the insta-
llation of this equipment;

(c) whether the Workcharged stafl
(electrician and wireman) attached with this
equipment have been entrusted with photo-
graphy work which is in addition to their
normal duties and if so, whether they have
been dulv compensated for this extra work;

(d) whether it is a fact that the above
workcharged staff had to perform overtime
duty during the years from 1963 to 1966;
but no overtime allowance has so far been
paid to them and if so, reasons thereof; and

(e) whether the overtime allowance is
being paid regularly now and if not, the
reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S MURTHY) : (a) Yes, Sir. An expendi-
ture of Rs. 66,576 hns hecn incurred on
the Air-Conditioning plant upto 28th Fcbr-
uaryv. 1969 and a further sum of Rs. 2,278
is likely to be spent during March, 1969.

(b) Twice, once during January, 1964
and again in Scptember, 1967 An expendi-
ture of Rs. 5,000 and Rs. 8,44 respectively
was incurred on these two occasions.

(c) Yes, Sir However this is not in
addition to the normal duties as their main
functions arc to attend to the photographic
work  connected with the operation of the
AVR cquipment and to assist the expert
tele- communication staff A sum of Rs 100
has been sanctioned to cach as honorarium
for 1968 considering the specialised nature
of their work.

(d) Yes, Sir. Overtime allowance could
not be paid as the Wireman and Electrician
work on the maintenance side and the
workchzrged staff on the maintenance said
are not, according to the existing orders,
eligible for overtime allowance

(¢) The question of extending the over-
time allowance to the workcharged staff
engaged on the maintenance side is separa-
tely under considcration.

*“No-Objection Certificate™ to the
C. P. W. D. Staff of Flectrical Wing

4753 SHRIS. D. SOMASUNDARAM :
Will  the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 1505 on  the 3rd
March, 1969 and state :

(a) whether it is a fact that a Certificate
of continuation of temporary service/appoint-
ment is required to be produced to the
Employment Exchanges for registration for
highet posts;

(b) whether itis also a fact that ‘No
objection Certificate’ is required for Central
Government Servants holding technical posts
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in quasi-permanent capacity for registering
their names with the Employment Exchanges
for higher posts;

(c) whether it is further a fact that such
c:rtificates are not issued to the applicants;
and

(d) if so, the details thercof and reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S MURTHY) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) and (d) . Informations is being
collected and will be laid on the Table of
the House.

Selection to the post of Section
Officers in C.P.W.D,

4754, SHRIS. D. SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to the
Unstarred Question No. 1503 on the 3rd
March, 1969 and state :

(a) whether it is a fact that at present
the C. P. W. D. is cntertaining applications
sponsored by the Employment Exchange
only;

(b) whether it is also a fact that the
Depariment have requested the Employment
Exchanges to sponsor the Degree holders
only, for selection to the post of Section

Officers;

(c) whether it is also a fact that the
Department have issued instructions to the
subordinate officers to stop recruiting the
diploma holders;

(d) whether it is further a fact that the
degree holders appointed as Section Officers,
leave the Department quickly, for their
better prospects in other Departments; and
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{e) if not. the number of degree and
diploma holders appointed in the Depart-
ment and number of those who have left the
department for their better prospects during
the last three years, year-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) Yes, Sir. except in the
case of departmental candidates.

(h) In view of the availability of a very
larze number of graduate engineers for
consideration for sclection as Sectional Offi-
cers, recently the Employment Exchange
was asked to sponsor only graduate engi-
neers.

(c) In connection with the recruilment
referred to in the reply to part (b) above
instructions were issucd to the Superinten-
ding Engineer (Coordination), C. P. W. D.
Delhi, with copy to other Superintending
Engincers (Coordination), to confine the
recruitment to First Class graduate engi-
neers, if possible, and to Second Class gradu=
ate engincers. if sufficient number of First
Class graduate cngincers were not available.

(d) Ttis a fact that some of them do
leave the Department for better prospects
elsewhere.

(e) Does not arise in view of answer to
(d) above.

Enforcement of Rent Restriction
Act in Chandigarh

4755. SHRI SHRT CHAND GOYAL :
SHRI HEM RAJ:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the tenants
of Chandigarh have been representing to
Government to enforce the Rent Restriction
Act in Chandigarh in view of the rising
rents; and
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(b) the steps taken or proposed to be
taken by Government 1o ease the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY) : (a) and (b). The matter
was raised by the representatives of Chan-
digarh in the Homec Minister's Advisory
Committee for Chandizarh at a meeting on
24th  December, 1968, In the interests
of the development of the City, it was
considered that it would not be advisable
to cnact any remt control legislation at
present.

Bauxite in Kutch

4756. SHRI R. K. AMIN :
SHRI1 D. R. PARMAR :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MLTALS
be pleased to state :

(a) whether it is a fact that a large
quantity of Bauxite has been found in
Kutch recently;

(b) whether huge quantity of Baunxite
is also available in Saurashira area; and

(¢) if so, the steps which Government
propose to take to locate a unit for manu-
facturing alumina in Gujarat State ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM' AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) As a
result of preliminary investigations carried
out by the Geological Survey of India in
1960-61. it was estimated that Kutch area
has about 6 million tonnes of bauxite ore.

(b) Probable ore reserves of all grades
are estimated to be of the order of 10
million tonnes out of which 6.7 million
tonnes are expected to be of high grade.

(¢) The question of setting up of an
eyport oriented alumina plant in Gujarat is
under consideration of the Governmeat in
consultation with the State Government. A
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techno-economic  feacibility study of the
project is proposed to be taken up shortly,

Hindustan Copper Lid.

4757. SHR1PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the Hindustan Copper Ltd.
has proper rules of stafl recruitment (for
jobs carrying more than Rs, 500 p. m.) for
purchase, contracts and sales; and

(b) if not, whether there is any propo-
sal to draft these rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM - AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) Hindustan
Copper Ltd., has proper rules of staff
recruitment (for jobs carrying more than
Rs. 500 p. m ) and for purchase contracts.
Rules for sales have not been framed so
far 2. the projects assigned to the Company
are siill under construction stage.

(b) Does not arise,
Hindustan Zinc Lid.

4758. DR. SUSHILA NAYAR : Wil
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to statc *

(a) whether the Government have
made an assessment of the working of the
Hindustan Zinc Ltd. during the last three
years;

(b) if so, the nature of irregularities
found during the above period; and

(c) the nature of action taken in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAQ) : (a)to(c) .
Government have not so far made an over-
all assessment of the working of the
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Hindustan Zinc Limited, though the working
of its various units is being constantly looked
into. The final accounts of the Company
arc not yet ready for the reason that the
issuc of compensation for the acquisition
of the Undertaking has not been settled
with the Metal Corporation of India Limited,
The Company is now cngaped in preparing
the annual accounts based on their own
valuation of assets and liabilities as on the
day of acquisition. The Company has
provisionally estimated a profit of Rs. 2.50
lakhs for the year 1966-67 and a loss of
about onc lakh for the year 1967-68.

There has, however, been shortage of
stores to the extent of Rs. RS56:01. There
has also been a shortage of 3191 tonnes of
rock-phosphate from the stage of its hand-
ling and storage at Kandla Port till its
conversion into Super-phosphate at the zinc
smelter. The circumstances under which
this shortage has occured arc being inves-
tigated.
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Setting up of an Aluminium
Project during Fourth Plan

4761. SHRI M. SUDARSANAM :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :
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(2) whether any new aluminium project
is likely to be set up during the Fourth
Plan; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) and (b).
Details of aluminium projects, including
expansion schemes, which are currently
under implementation or are likely to be set
up during the Fourth Plan period are as
follows:-

S. No. Whether new

or expansion

Smelter location

Capacity
(tonnes p. a)

Remarks

(a) Private Sector

1. Belguam (mysore) New

2: Renukoot (UP) Expansion

1, Mettur(Madras) Expansion

(b) Public Sector

1. Korba (MP) New

2. Koyna (Maharashtra) New

30,000 Work in progress and
project likely to be
commissioned by end of

1969.

Of this, 20,000 tonnes
likely to be realised
during 1970 and the
balance during the 4th/
5th Plan periods.

Likely to be realised
during the Fourth Plan.

12,500

1,00,000 Projects is likely to be
ready for commissioning
by May, 1973 and attain
rated capacity during
the Fifth Plan.

50,000 Scheme included in the
Fourth Plan, Project
likely to be ready for
for commissioning by
the end of the Fourth
Plan and attain full
production  during the
Fifth plan.

Total

2,52,500




83 Written Answers MARCH

[Note : In addition, ‘Letters of Intent’
bave issued for expansion of the Belgaum
(Mysore) Aluminium smelter by 70,000
tonnes p. a., the existing smelter at Asansol
West Bengal) by 3.800 tonnes p. a. and a new
30,000 tonnes p. a. smelter in Orissa Sta'e.
The question of phasing of producticn in
respect of these will be considered in due
course depending on the progress madc by
the licensed schemes, the trend in demand
etc.]

Fertilizers and Chemicals Travancore Ltd.

4762. SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Unstarred Question No. 136 on the 1lth
November, 1968 and state :

(a) whether any measures have since
been taken to safeguard the interests of
younger officers in Fertilizers and Chemicals
Travancore Ltd.;

(b) if so, the nature thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R CHAVAN) : (a) No.

(b) Does not arise.

(¢} As indicated at (iv) of the reply
agaiost parts (c) and (d) of Question No,
136 of the 11th November, 1968, the re-
employment of retired officers and employ-
ment on deputation have beecn made  with
due regard to the prospects of the younger
officers of the Company.

Mayors' Conference at Baroda

SHRI D. R. PARMAR :
SHRI R. K. AMIN :

4763,

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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that the All
was held at

(a) whether it is a fact
India Mayors® Conference
Baroda in Deceember, 1968

(b) if so, the recommendations made
therein ; and

(¢) the reaction of Government there-
to ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yvus,
Sir,

(b) The recommendation made to
Government of India are contained in
Resolutions  Nos. 9, 12,17, 18, 21, 22, 25,
27. 28, 29 and 30, copies of which are laid
on the Table of the House. [Placed in Library.
See No. L. T.-56/69)

() The Resolutions were received
only recently and are 'aid on the Table of
the House. [Placed in Library. See No. L.T.—
56/69)

Tube-Well Project in Delhi

4764, SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the statement
laid on the Table in fulfilment of assura-
nce given in reply to Unstarred Question
No. 1480 on the 23rd MNowvember, 1967 and
state :

(a) the nature of steps taken to activise
the tube-wells sunk in Delhi ; and

(b) the extent of success achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a)and (b). As an
experimental measure 110 tubewclls were
cleaned by compressor in order to improve
their discharge capacity. This resulted in
temporary improvement only. The Geolo-
gical Survey of India has since been reque-
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CHAITRA 10
sted to undertake g detailed study of this
problem and to suggest permanent measures
to be taken to lower the water table.
They have taken the work in hand.

T. B. Hospitals and Clinics

4765. SHRT GADILINGANA GOWD :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT
be pleased to state @

{a) the number of T. B. Hospitals
clinics in Bombay. Madras, Delhi, Calcutta
and Kanpur ;

{b) whethre it is a fact that the number
of T B. patierts is increasing in those
towns ;

(c) if so, the rcasons therefor ;

(d) whether any survey has becn cond=
ucted recently to assess the latest position ;
and

(¢) if not, when it is proposed to be
undertaken 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.S.
MURTHY) :

(a) T. B. Hospitals T. B. Clinics.
(including TB
sanatoria).
Bombay 8 11
Madras 5 8
Delhi 2 7
Calcutta 5 Kk}
Kanpur 1
(b) and (c). There is no evidence to

indicate that the incidence of the disease
is increasing in these cities.

(d) No survey has been conducted
recently to assess the latest position.

(¢) There is no such proposal.
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Burning of Natural Gas in Gujarat
4767. SHRI R. K. AMIN :
SHRI D. R, PARMAR :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it isa fact that natural
gas coming out of some oil-wells in Gujarat
State is being burnt up since long ;

(b) if so, the number of such oil-wells
in each oilficld areas in Gujrat State ;

(c) the quantities of natural gas being
burnt up daily in cach oil field area ; and

(d) the reasons for not using it for
domestic or industrial purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) Number of wells in various ficlds
in Gujarat as under :

1. Ankleshwar . 159
2. Kalol . 15
3. Nawagam = 12
4. Dholka - 1
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5. Kadi - 1
6. Kathana -- 1
7. Kosamba - 3
(¢) The quantities of natural gas

being flared daily in each oil field area
arc as follows :=

1. Ankleshwar -- 200,000 Cubic me-

tres per day

2. Kalol - 24,000 -do-
3. Nawagam -- 51,750 -do-
4, Dholka - 3,000 ~do-
5. Kadi -- 7,700 -do-
6. Kathana - 400 -do-
7. Kosamba - -

(d) The last stage gas at Ankleshwar
is available at low pressure and requires
compression before utilisation and supplying
to consumers. Action is already in hand
for procurement of compressors from abro-
ad for compression of this low pressure

gas.

Kalol, Nawagam, Dholka, Kadi and
Kathana fields are in the early stages of
trial production and only associated gas is
available from these fieldsp at low pressure.
The rate of production has not yet stabilised
and it is (herefore difficult to plan the
disposal of associated gas. Therefore,
during this stage, the gas is being flared.

Glaxo Laboratories (India)

4768. SHRI R. K. AMIN :
SHR1 D. R. PARMAR :

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that the sub-
scriplion for shares of Glaxo Laboratories
(Indiz) was 14} times more than what was
offered to the public;

(b) if so, the reasons therefor; and

(c) the of Government

theretn 7

reaction

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir. Glaxo
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Laboratories (India) Ltd., a company for-
merly wholly owned by non-residents.
associated Indian capital participation for
the first time by expanding its capital base.
It made an offer of equity shares for public
subscription in December 1968. This was
over subscribed by a little over 14 times.
As against 14,62,760 equity shares of Rs. 10
each offered at an issue price of Rs. 15.50
per share, applications from the public were

received for subscribing to 2,05,14,650
shares.
(b) and (c). Sincc the last few months

there has been some improvement in the
investment climate. Bes:des the issue of
Glaxo Laboratorics (India) Ltd., there had
been issues of some other companics which
had also been over-subscribed by several
times. All these issues, however, were of
well established companies with a past
record of good working results and holding
promise for good prospects in the future.

Jawah r Jyoti

4769. SHRI R K. AMIN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government propose 0
keep Jawahar Jyoti in the form of Arc De
Triumph in Paris;

(b) if so, the salient features therof; and

(c) if not, in what other ways it is
proposed to preserve it 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHR}
B. S. MURTHY) : (a) No such proposal is
under consideration,

(b) Does not arise.

(c) At present, the Jyoti burns all the
24 hours in a brass container and is
manually fed by mustard oil, camphor
and cotton seeds. A temporary tinshed
has been erected to keep the Jyoti
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burning during the rains. The question of
replacing the oil fed flame by a permanent
gas flame is wunder consideration of
Government.

C. G. H. S. for General Public

4770. SHRT S C. SAMANTA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the proposals for the expansion of
the Central Government Health Scheme with
a view to cover gradually the general
public;

(b) the difficulties in the direction of
brining about legal provisions at par with
Britain or other countries of the World,
wherc genera! Health Schemes arc in force.

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K SHAH) :(a) and (b). The
Central Government Health Scheme in Delhi
has been extended to members of the public
in areas covercd by 14 dispensaries. There
is no proposal at present {0 cover other
arens. The limiting factors are finance and
Manpower resources.

As regards the provision of a hcalth
service in the same manper as in the United
Kingdom or other countries, medical care
is a State subject. In the present financia!
situation and the state of manpower res-
ources, it appears difficult for the States ro
undertake 1he provision of a health service
on a par with the United Kingdom or other
affluent countries.

Sale of Gauge Steel Sheets by 1. O. C. to
ESSO Refinery Company

4771. SHRI S. M. BANERIJEE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Unstarred Question No. 2606 on the 5th
August, 1968 and state :

(a) whether the Indian Oil Corporation
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have sold any 24 gauge steel sheets to ESSO
Refinery Co. for manufacturing bitumcen
drums;

(b) if so. the rates at which these steel
sheets were sold and the total quantity sold
to them;

(¢) why the entire quantity was not sold
to ESSO Refinery Co. and to other refineries
for manulacturing bitumen drums instead of
selling the same to other parties; and

(d) how M/[s. Standard Drum and
Barrel manufacturing Co and M/s. Hind
Galvanising and Engineering Co. (P) Lid.
have utilised the 24 gauge steel sheets which
they purchased from the Indian Oil
Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) (a) : No,

(b) Does not arise.

(c) The Indian Oil Corporation approa-
ched the Cochin Refinery and other private
scctor Refineries including Esso in Septem-
ber, 1967 before disposing of 2000 tonnes of
24 gauge steel sheets to other parties. While
Cochin Refinerv and Burmah-Shell offered
prices which were not acceptable to Indian
Oil Corporation, the other Recfincries inclu-
ding Esso were not intersted in the purchase
at the time. Subsequently ESSO approached
Indian Qil Corporation for the sale of the
balance 1000 tonnes of stecl sheets. As
India OQil Corporation anticipated that jt
would need this sieel for packing asphalt to
be produced at Madras Refine:y. it could
not be relcased to ESSO. Meanwhile 500
tonnes of this steel has since been loaned
to the public sector refinery at Cochin.

(d) This Ministry has no information on
the subject.

Prices of Imported Crude Oil

4772. SHRI GEORGE FERMNANDES :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state;
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(a) the price at which India imports
crude oil for her refinerics,

(b) the companics from whom crude
oil is imported;

(c) the basis on which the oil is impo:-
ted; and

(dy the quantity of crude oil imported
annually ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(5HR1 D. R. CHAVAN) : (a) Thec.i. f.
price of Crude Oil imported by the refineries
in this country. ringes between Rs, 85-130
per tonne, depending mainly on the source
of supply and the location of the refinery
on the West or East coast.

(b) The imports by private scctor refin-
eries are made from their respective  associ-
ates abroad, and by public scctor refineries
at Cochin and Madras. from their suppliers
with whom they have contractual arrange-
ments.

(c) The imports are made by the refine-
ries on the basis of their respective require-
ments at the current rates of throughput.

(d) The quantity has differed from year
to year. During 1968, about 10 45 million
tonnes ol erude oil were imported.

Assessment of Income-tax  in respect
of Shri Pratap Bhogilal of Bombay
and his Concerns

4773, SHR1 GEORGE FERNANDES :
Will the Minister of FINANCE be pleased

to state :

(a) whether investigations into the
Income-tax matters of Shri Pratap Bogilal
and his group of concerns have been
completed;

(b) if so, whether any irregularities in
accounting and payment have been detected;

(c) if so, the details thereof; and
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(d) whether any action is contemplated
against the offending individuals and
concerns 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORAR;; DESAI) (a) Yes, Sir.

(b) and (c). Some discrepencics in the
valuation of the closing stock of M/s Bombay
"Cotton Pvt. Ltd., one of the concerns of
this group, were found, They were admitted
and the assessee came forward  with  settle-
ment proposils,

(b) The income which had escaped assc-
ssment has been brought to tax and the tax
penalty thercon have been recovered.

Pilot Rural Electricity Co-Operatives

4774. SHRI SITARAM KESRI :
SHRI R. K AMIN :
SHRI BHARAT SINGH

CHAUHAN :

Will the Minister of ITRRIGATION
AND POWER be pleased to refer to the
reply given 1o Unstarred Question No. 228
on the 22nd July, 1968 and state :

(a) the names of states where the Pilot
Rural Electricity Co-operatives are tobe
set up;

(b) the total investment to b made in
the projects; and

(c) the total forcign exchange required ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR PRASAD):
(a) It is proposed to set up Pilot Rural
Electric Co-operatives in the States of
Maharashtra, Mysore, Gujarat, Andhra
Pradesh and Uttar Pradesh.

(b) The five projects are estimated to
cost about Rs. 1,043 lakhs,

(c) Nil.

Losses in Oil and Natural Gas Commission
due to Floods

4775. SHRI SITARAM KESRI : Will
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the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the Oil and
Natural Gas Commission suffered heavy
losses due to floods in the Eastern and
Western regions during the current year;

(b) if so, the amount of total loss
suffered by the Oil and Natural Gas Commi-
ssion; and

(c) the steps Government have taken or
propose to tuke to make pood the loss?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (c). Due
10 floods in the Western region in about
August 1968 and in the Fastern region in
about October, 1968, ONGC suffered losses
in drilling in as much as many rig days were
lost and in production as crude could not
be despatched for several days to the 1cfine-
rics. The total loss in drilling and in pro-
duction in the Iwo regions amounts to Rs,
23.72 lakhs.

Fertilizer Factory in U, P,

4776. SHRIMATI SAVITRI SHYAM :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to siate :

(a) whether it is a fact that Government
are considering to set up another Fertilizer
Factory in U. P. in the public sector; and

(b} if so, when and where ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No.

(b) Does not arise.

Electronics Data Processing Unit in
Oil and Natural Gas Commission

4777. SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Unstarred Question No. 1034 on the 18th
November, 1968 and State :

(a) whether the  situation regarding
heavy accumulation of inventory in the Qil
and Natural Gas Commission has improved
after the introduction of Eleclronics Data
proc essing unit; and

(b) if so, the position at present?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SARI D. R. CHAVAN) : (a) and (bY. The
facility of Computer Centre at New Delhi
was availed of by the Oil and Natural Gas
Commission since Scptember, 1968 for a
limited number of items only The computer
system in Dchra Dun was formally inaugu-
rated on 6th March. 1969 and every effort is
being made to increase the number of items
brought on to this system  Itis, however,
too early to expect tangible results,

Maintenance of Quarters in Mandi
House, New Delhi

4778 SHR1 M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the amount spent in providing main-
tenance of quarters in Mandi House, New
Delhi during the current year:

(b) whether it is a fact that sanitary
conditions have deteriorated due to inadeg-
uate drainage;

(c) whether it is also a fact that the
maintenance of these quarters has not been
done properly; and

(d) the steps taken by Government to
safeguard the hcalth and comfort of the
residents of these quarters?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) :(a) Rs. 13,128/-up to Jan-
uary, 1969.

(b) No, Sir.

(c) Having regard to the fact that these
are temporary barrack type buildings cons-
tructed during the 2nd World War,the main-
tenance is considered to be satisfactory.

(d) Does not arise,

Eviction Orders Re:Government
Residences

4779, SHRI M. L. SONDHI : Will the
Minisser of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT be pleased
1o state :

(a) whether it is a fzct that considerable
numter of Government employees are hara-
ssed by the Dircctorate of Estates by
issuing eviction orders and cancelling allot-
ments every now and then;

(b) if so, how many orders have been
issued in 1966 and 1967 and how many
persons of each type (I, II, 1I1 and IV)
have been evicted from Government resi-
dences during 1966 and 1967;

(c) whether therc is any court case; and

(d) if so, Government's

thereon?

expenditure

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B
§. MURTHY): (a) The allotment of general
pool is made in accordance with the provi-
sions contained in the Allotment Rules. The
residences in the names of allottees are
cancelled or deemed to have been cancelled,
for any breach of the provisions thereof or
in the event of certain contingencies like
resignation, dismissal or remosval from
service, retirement, death, transfer to outside
places or ineligible offices etc. after the
expiry of the concessional period admissible
under Rules.
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(d) Orders are issued for eviction under
Section 5 of the Public Premises (Eviction of
Unauthorised Occupants) Act, 1958 During
the year 1966, 140 and during 1967, 178
eviction orders were issued by the Directo-
rate of Estates in respect of Government
quarters faliing in types 1, 11, Il1 and 1IV.
The number of employees where actual
physical eviction was carried out in 1966
and 1967 from gencral pool residences in
types I to IV is as follows:—

Type 1966 1967
1 11 21
I 6 9
I 5 4
v 5 2
Total: 27 36

(c) In 1966 there were 7 cases of appeals
in the Court of District Judge against the
orders of eviction passed by the Estate
Officers whereas in 1967 there were 12 such
cases.

(d) The Government expenditure on
payment of the bills in respect of cases
referred to in part (c) above, is as follows:—

1966..... Rs 386 50

1967 ......R3.276.50 (in respect of five
cases only).
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Damodar Valley Corporation

4782, SHRI1 PREM CHAND YERMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Damodar Valley Corpo-
ration has proper rules of staff and recruit-
ment for jobs carrying more than Rs.500/--
p. m. and for purchase of contracts and
sales; and

(b) if so, what are those rules and il
there are oo rules, the reasons thercfor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The following Service Regulations
deal with staff recruitment :--

Regulation No. 9.-Recruitment to the
services of the Corporation shall be
made by :

(a) direct appointment, or

(b} promotion of persons already in
the service of the Corporation, or

(¢) borrowing from Governments,

Regulation No, 10,-

(1) Appointments to posts in Class 111
Service may be made by the Head
of the Office concerned.

(2) Subject to any directions issued by
the Corporation, appointments to
posts in other Services may be
made by the Corporation on the
recommendation of a Seclection
Board constituted under clause (i)
or as the case may be, clause (ii)
of sub-regulation (3).

(3) The Corporation shall constitute--

(i) in the case of Class I posts, a
Seleclion Board consisting of
the General Manager or the
Deputy General Manager, the
Director of Personnel or the
Joint Director of Personnel
and the Head of the depart-
ment concerned or his repre-
sentative,

Provided that where the appointt
ments are to be made to posts, the
maximum scale of pay of which
exceeds Rs, 1,000 per mensem,
Selection Board shall also consist
of the Chairman or a Member of
the Corporation; and

(ii) In the case of all Class III
posts, except those which are
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filled after practical test, a
Selection Board consisting of
the Deputy Secretary, the
Director or Joint Director or
Deputy Director of Personnel
and the Head of the Depart-
ment concerned or his repre-
sentative.

(4) The Selection Board may call for
the services of experts from within
or outside the Corporation for
advice on any particular appoint-
ment.

The Damodar Valley Corpora-
tion have laid down procedure
relating to purchase of stores under
which Field officers may make
direct purchase of stores otherwise
than from the local market within
their financial powers subject to
the following conditions :=-

(i) Purchases should be made
only when they are urgently
required and the time-factor
does not admit of indents be-
ing placed on the Controller
of Purchase and Stores.

Purchase of C:lcutta should
be made on the basis of
competitive guotations from
firms to be indicated by the
Controller of Purchase and
Stores.

(i)

(iii) The reasons for purchases
otherwisc than through the
Contvoller of Purchase and
Stores indicating the urgency

should be placed on record

and indicated on the bills
presented to the Accounts
Department.

The Corporation have devised standard
agreement forms for the supply of power
and industrial water.

T ey & a0 faww

4783, st aqw= fay :
&l Ho Wo HIRW :
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%91 faq @41 ag @A A FO FE
fF:

(%) sz &t oF quAt afagaar
FygAII A aA w9y F A% fagw
fFrama, s s asonda 53 F
3qT FIQ §;

(@) 5% *a Frdt frar ;aar; ok

() 2593 % faasY & a1 F
2097 % A fass F &z Z17 F aar
we@m g ?

Ie-REA wAt gar faw wW (=0
sroea d|rd) - (7)1 (@), @ w9
&1 741 faasr 1t F73 & gEaew ¥ a7
o ®1% afagzar a0 A5 1 2d g
@1 # Ffa oz g1 avfa ewes
faa® i F@ M Fadedly @FTr &
FdYq 1968 ¥ 39 goq &1 UF AR W
fas®r Irdt FI7 &7 959717 9711 9T 1968
# g o A fgr o @sr agifed g%
aga @1 afian &9 391 T 39 araw §
57 g9 &A1 I 4§ ArAg A 2
TFHT 91 | oa | A F@ gaza gy
fask 1 1970 § st F& &1 fa=rC
2, a4ifs T =39 @ AT Hfy GaET &Y
IAT FTAY wAE) ATGAY ) AIEA, TH
597 &1 7T &1 faa®r ARAT Ay FY
=0 garfer & ¥ggTaT 1969 § 1A F0
1 9E1T 1

(v) =afs 20 ¥& #1 aar fawwr
25 9% ¥ fasw & fasd & @z R qeag
uegfafaam & oy €1 fas wrg & a7
g fawe @ awll &1 A7 fask &
Fr&T &1 fresm 10 9% & a3 fond &
ATHIT ST ¥ ) sqva A v@d gq foar
war a1, o gegfafras @Y w17 W fas
wg & o §, Wk @fe® g & fag
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giAT fery @Ay @y Y strAsaswar
qT #Y 1T TAT 997 971 |

T § WA WA qH AT

4784. ot gEHW T ®HAT @ ¥
fag 74t 7z Fq7 £ 91 £ f

(%) %ar gz ga & f& sengrane ®,
Tzt & arzT i g &1 @ifaa) 1 fegeay,
1968 & qaq 9 & wri{r ®mar # wdy
H1AT 9FEr wqT ar; T

(=) afz g1, o feaa gem &1 |10
9FE! Tq0 1T ¥H grasq A fHaa safes
fowgair f&3 07 A g% fasg am
Figaigy #1 ag ?

Ie-g9q1d /AN qar faw A=t (s
st 2ad) - (F) fgazay, 1968 &
qzH q@are # gFEIaiE |y g g1
awaf grast #F & gwgrar-fasa wgrEy
Ft F@ i drT qifagl & fagdy @is
1 g4 famrFT 1500 diar 1ar quag
farar v |

(=) 58 @13 &1 Lo aaiedT 2T
a7 1.47 Sra 597 &1 Har § | I% A4
safes fregme T fM8 a3 o stearg &
FqrAT 97 gre fex 7% 1 faardia smg
fra &Y sigardy 99 T

amg ¥ wde qegq a9T @A IHTT AT

4785. ot gww wir wwErm o EAr
fam &4 7g IAX F FH FO

(%) @imr ges  afewifd gra
agea, 1967 ¥ 7@ a% aprge ¥ fead
s fadel a6qQ aqT |AT qwEr A
w1
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(=) =& grave ¥ frad safs fireee
are e ¥ A 3q% fasg #ar wrgang
gy af ?

IT-qe@ " aqr faw w4 (s
wtuest darf) ¢ (%) d@ar gew afa-
Hiftal & agray, 1967 ¥ wwad, 1969
a% 1 16 w7 & wabr & g amge
¥ 64.7 fellagm @¥r  qar avww
58,000 ¥97 Teq &1 &g fafug fadwt
qzq7 9 4f |

(@) 31T (%) # fag mrasr & qwd
H1A FT IoA@ 3. I qraeq & 7 aqfem
fogare fod o7 &1 A% § Y & fasg
AT I KEAE JE F A gw §
T o Qi & fasg A T6) &Y WAy
T & suw 9T faare fwar ar w@qr &

YT ¥ wAY W W W

4786. =it gw == wgara 47 faer
w91 ag TTA £ FOr FI0 :

(%) a1 ag gw ¢ & waf-grrer
THES § § a1 AT oF sfg ¥
AT qa1 feasqT, 1968 ¥ AraqT Ty
w2aq ar ard wran A fafezw @t asm
Tar q1; WY

(@) afz gi, aY fsad gea &1 &
qFeT NgT, W @rew § frad  sgfes
firrrare fed 72 &t 348 fasg war wig.
g af g ?

I-AwA ANt war fae SN (s
wravel tarf) 1 (F) T 1968 #F
Tea§ grawn oEmda § g B WA 4v
gaifedd & & gow & q@ ¥ ATAYT WA
84 9T 500 oy kel st o iy
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9%er a1 | faaraT 1968 & FE far 7@
9%l W4T |

(@) Arws) ¥ oF2 17 9 w1 ge7,
#aWehHT 2T g @wwAT 98,000 TGH
&ar 1| QA1 safwdl ) frgare fEar
@ oqr | gaat & famila sag-faga
wY Frdardy sy ar @ g

UNeqra ¥ wwrar w1 feafa w1 gegna

4787, &Y wiwrt e ¥<aw
S} gwA W wgaATa

w1 faa 44 gz Far F Far F @
fw:

(%) #ar ag a9 & f& wsearT q¢
51T A F17 quHIc § A9 fvar &
f& wsa § awrw &Y feafd &1 Adiaan
AT 577 & fad oF  favrew qq &7
A1 a7

(&) #v ag Wrag & fF &g
GWFE & ©F Aegad @ ¥ faaraw,
1968 & usy #1 &Y foar a1 alx agr
qEIA F1 gEFAT FW § 797 o7 g2-
wT# fad 9 32 &9 & q2d agiA
%t fawifa & 4;

(m) afxgt, @t sar 3w ufw =
qge & Seawm FT faar mar @ ek
#=51q gIwIT ¥ wwIw ¥ Feafa 1 argar
A & fa? a2 ®xu ) ®iv & @Y
e

(w) afegi, M I 9T aFT
w1 sfafear g ?

Iq-gum At aer few Wt (i
"o dwg) ¢ (%) A, gt
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(') #da a= 7, famd =;sgag,
1968 & wrFeqrA F1 U fEar g,
Fdta wgraar ¥ fafaa 1968-69 ¥ fag
¥ & grasw § Ugd qgIA ¥ w1af a3
896 ®0T w97 & wufgwan =19 *
fasifra &1 41

() =, &

(=) afafes ggraar 34 &1 fr=
39 ¥=dla g 1 fasrfeal Y eara d
@ & frar sigmr oY wedt A usy &
T FE qAT T

Officials Going Abroad

4788, SHRI VISHWA NATH PANDEY:
Wili the Minister of FINANCE be pleased
to state :

(a) the number uf Government offi-
cials who went abroad during the period
from the I1st November, 1968 to the 28th
February, 1969 ;

(b) their names and designations ;

(c) the amount of foreign exchange

allotted to them ; and

the purpose of their visits ?

(d)

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORARIJI
DESAI) :(a)to (d). The requisite infor-
mation is given in the statement laid on the
Table of the House. [Blaced in Library. See
No. LT--562/69]

Model Villages in Uttar Pradesh

4789. SHRI VISWA NATH PANDEY :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether Government have got any
plan for making model villages in Uttar
Pradash State ;
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(b) if so, the details thereof and how
many have been made ia Uttar Pradesh so
far, District-wise ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) The Village Housing
Projects Scheme introdued by this Ministry,
envisages imrer  alia  grant of financial
assistance to the State for replanning of
whole villages whercver feasible including
provision of streets and drains. The Go-
vernment of Uttar Pradesh, however, wound
up the Scheme in 1965,

(b) and (c). The requisite informa-
tion is being collected from the Govern-
ment of Uttar Pradesh and will be laid on
the Table of the Sabha when received.

Utilisation of Rated Capacities of
Public Undertakings

4790. SHRI GADILINGANA GOWD :
SHRI K. M. KOUSHIK :
SHRI R. V. NAIK :
SHRI R. K. AMIN :

Will the Minister of FINANCE be

pleased to state the details of percentage
of utilisation of rated capacities of the
various public sector undertakings ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : A statement is
laid on the Table of the House showing the
factual position regarding (i) installed capa-
city, (ii) actual production, and (iii) perce-
ntage utilisation, during 1967-68 in respect
of major Public Sector Enterprises [Placed
in Library, See No. LT--563/69).

Excise Rules violations by Delbi Hotels

SHRI R. V. NAIK :

SHRI S. P. RAMAMOORTHY :
SHRID. N DEB:

SHRI K. M. KOUSHIK :

4791.

Will the Minister of FINANCE be

pleased to state :
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(a) whether it is a fact that in the
month of January last, certain hotels and
bars in Delhi were fined for violation of
excise rules due to certain errors on the
part of the staff of the Excise Department ;
and

{by ifso, the action taken against the
officials conccrned in the Excise Depart-
ment ?

THE DEPUTY PRIME MINISTER
AND MINISRER OF FINANCE (SHRI
MORARIJI DESAI) : (a) It is a fact that
penalty by way of demand for further fues
was imposed on onc Delhi Hotel in January,
1969 and on another in February, 1969 under
the orders of the Collector. Excise. Delhi, for
infringement of excise rules by the said
Hotels but they were not fined for violation
of excise rules due to certain errors on the
part of the staff of the Excise Department.

(b) Does not arise.

Expansion of Trombay Unit of Fertilizer
Corporation of India

4792. SHRI GEORGE FFRNANDLS :
Will the Minister of PETORLEUM AND
CHEMICALS AND MINES AND METALS
be pleascd to state :

(a) whether work on the expansion
schenie of the Trombay unit of the Fertilizer
Corporation of India started ;

(b) when the expanded unit is likely to
go into production ;

(¢) whether any senior oflicials have
already been recruited to look after the
work ol the expansion scheme ;

(d) ifso, thc names, designations and
salaries of such officials ; and

(e) the duties allotted to each of these
Officers 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.
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107 MARCH
(b) The project is expected to  be
completed in 1972,
(€) Yes.
(dy 1. Shri M. S N. Bhagavan,

General Manager (Rs. 2500-30000

2. Shri A. K. Mitra, Chief Engi-
necr (Rs. 1800.2250)

3. Shri M. B Gandhi, Addl. Chicf
Engineer (Rs. 1600-2000)

4. Shri S. N. Jaini, Deputy Chief
Engincer (M) (Rs. 1300-1600)

5. Shii K. S. Viswanathan, Asstt,
Chielf  Engincer ( Chemicals )
(Rs. 1100-1400)

6. Shri D. S. Vernckar,
Chiel Engineer (1100-1400),

Assit,

7. Shri A. D, Joshi, Asstt. Chief
Engineer (Civil) (Rs. 1100-1400)

8. ShriT. N Gundu Rao, Project
Engineer (Civil) (Rs. 700-1250)

9. Shri§ K. Mitra. Deputy Chicl
Engineer (Rs. 1300-1600)

(¢} The OfTicers as a team arc attending
to advance action in respect of soil investiga-
tion and sol characteristics. extension of
township, collection of upiodate informa-
tion on indigenous availability of plant and
machinery to maximise the indigenous
content of the project, studies on transporta-
tion of oversized equipment of the type
that will be required for the proposed Plant
and generally preliminary planning work.

Peace Corps Volunteers

4793, SHRT YAIJNA DATT SHARMA :
Will the Minister of FINANCE be pleased
o state :

(a) the number of Peace Corps volun-
teers in various States al presenot, separa-
tely ;

(b) whether any State has represented
against the activities of these volunteers
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and has'asked the Central Government 1O
withdraw them ; and

(¢) if so, the names of those States
and the action taken' by the Central Govern-
ment in the matter ?

THE DEPUTY PRIME MINISTFR
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The State-wise
distribution of Peace Corps volunteers as on
February 28, 1969 is as under :--

Andhra Pradesh 54
Bihar 49
Chandigarh 10
Delhi 3
Gujrat 2
Haryana 26
Kerala 1
Uttar Pradesh 17
Madhya Pradesh 76
Tamil Nudu 41
Maharashtra 97
Mysore 92
Orissa 27
Punjab 54
Rajasthan 44
West Bengal 29
Total T 627
(b) and (c). In 1967. th: Government

of Kerala  requested the Government of
India to arrange for the withdrawal of some
of the American Peace Corps volunteers
working in the ficld of poultry devclopment
on the ground that their work was not
found uscful. The volunteers were with-
drawn from Kerala.

Second Round Table of Ioternational
Committee of Red Cross at Geneva

4794. SHRI B. K. DASCHOWDHURY:
Will the Minister of HEALTH AND
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) the detailed outlines of the Second
Round Table called by the International
Committee of the Red Cross at Geneva;
and

(b) the decisions arrived at and Govern-
ment’s reaction thereto 7
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT SHRI
K. K SHAH). (a) The object of the Second
Round Table on **Red Cross as a Faclor in
World Peace™ held in Geneva in January,
1969 was to devise specific practical mcas-
ures to be taken by the Red Cross towards
the attainment of lasting peace. The discu-
ssions mainly centred round questions as to
whom and how education for promoting
the spirit of peace is to be given, Red Cross
action against propaganda inimical to the
spirit of peace, and its role at times of
crisis and conflict.

(b) The proceedings of the Round Table
will be submitted to the Council of Dclega-
tes of the Red Cross when they meet on the
occasion  of the XXI1 International Con-
ference of the Red Cross at Istanbul in
September next.  These are not intended
to be submitted to0 Governments at this
stage.

International Conference on Family Planning
at Dacea

4795 SHRI B. K. DASCHOWDHURY :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether there was any International
Conference on Family Planning held in
February, 1969 at Dacca;

(b) whether India participated in the
Conference:

(c) the names of the other countries
who took part in the Conference; and

(d) the special contribution made by

India in the Conference ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes.

(b) to(d). The informationm is being
collected and will be laid on the Table of
the Sabha.
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wrasn fraw ety a faeet & fafu=
AT ATHTN WA 9T THIW 6
sqEEay 9T guT @w

4796. = fagfa faw : aur Faww
aa1 afcart faatwa sl fawio, wme
aqr Aata fasw@ m+Y gg @am &
Fq1 Fa1 fF ;

(%) faee) & mmursy fega awrdel
¥ gyaer # fafam #=tg qowrdt waAd
9T GHTA FIA FY sqqE4T 9X A fwaAt
wfwr =47 g€;

(=) w7 gqt & g9 gwasg & fwd
sqm & wywr, q aq fwaqar wfama
ufy® =ug fwgr war;

() @a1 7@ ad 7y SF@ sgFEdr
gfas feai ax it mf; ol

(w) afz &, aY zad a1 w2@ &)

wareeg qar qfeary faotwm Wi
Frata, s aar andg fame aemeg
¥ Trem wet (ot we go gfA) (%)
1969 & =Yua 1 88,400 %q¥ |

(=) 17.3 ufgma
(w) < 7@
(a) swifoe fear sy arar 3=
£ aq wfaw ar
L. 1. C. loans to Newspapers
4797. SHRI JYOTIRMOY BASU : Will
the Minister of FINANCE be pleased to
state :
(a) the total amount of loans advanced

to newspapers by the Life Insurance Cor-
poration till date;
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(b) the mnames of uewspapers--daily,
weckly and bi-weckly—separtely in each State
which have secured loans from the Life
Insurance Corporation and amount of loans
received by cach newspaper;

(c) the pattern of ownership of the
newspapers which have secured loans;

(_d] the names of newspapers which
have repaid loans and amount repaid by
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each paper:

(e) whetlier the Life Insurance Corpora-
tion has any formulated policy for advan-
cing loans to newspapers; and

(f) if so, what is that policy ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (d).

Newspaper Pattern of

(Amount in lakhs of Rs.)

Amount Amount Amount
Ownership sanctioned disbursed repaid
1. Bharathan Publica- Private Lid. 1.2 1.2 1.2
tions Private Lad.,
Madras.
2. The Hindustan Times Public 50.0 Nil Nil
Ltd., New Declhi. Limited.

(e) and (f) . Except for loans under
the Mortgage Scheme to which they also are
eligible, newspapers are not ecligible for
loans. Subseguent to the date of the loan
to the Hindustan Times, the L. I. C. has
limited all loans under the Mortgage
Scheme to Rs. 1 lakh and that too for con-
struction of residential buildings only.

Recovery of Royalty arrears from
Coal Mines

4798, SHRI B. K. DASCHOWDHURY :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government have initiated
talks with the Governments of West Bengal
and Bihar on phasing out the recovery of
royally arrears from coal mines in the
respective States; and

{b) if 50, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) and (b). A

preliminary meeting with the representatives
of the State Governments of Bihar and West
Bengal and the Coal Industry was held on
19.12.1968 to consider the issues involved
in recovery of arrears of -royalty on coal
including phasing out the recovery. A final
decision on the question is yet to be arrived
at.

Pre-Medical Classes in Government
College of Manipur

4799. SHRI M. MEGHACHANDRA ;
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to siate :

(a) whether the Gauhati University has
given permission to open pre-Medical
classes in the Governmeat College of
Manipur from the coming session of 1969-
70;

(b) if so, whether Gauhati University
agreed to increase the M. B. B, S. seats
for Manipur in the Medical Colleges under
the University; and
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(c) if not, whether it is a fact that the
Gove:nment of Manipur sought permission
from Gauhati University for opening pre-
Medical classes without liability for
M.B.RS scats ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) * (a) Yes, Sir.

{h) No such proposal was made by the
Manipur Administration to the Gauhati
University.

(c) Yes, Sir.
weat faaam & se|@ w1 aqEan

4800. wit adix fag amst @ Far
trifan aqr A G @W A W@
wedY ag aarT ¥ gar w0 fE

(%) wfa ag I=3 & wrara q¥ faar
fazeit gar @ & 91 wWr &;

(@) 71 el smagifs aias
sgear aftag, 7 faeet g faary
a7 frewaf & gganr smfaa ‘swg e &
WTATR 9T 39 & Jeqr fqgemd &1 #F1e-
grar eqrfqa #3& T gar as  faRu
HET FY qIT FT AT AFAL §; W

(1) @ ara" ¥ qFR FIRA AT
TG g 7

I fema aar waw St ma aqr gy
wxeg § v g (o A )
(F) 1966-67 ag & 1968-69 a¥
(FaaT 1968) a& & IR wwd qur
% afirsrat & wrarg T @T A g
faet a1 for swe & &—

.

g Heq Arer gqal A

(vagEmA-araE a)
1086
1430

1966-67
1967-68
1968-69 (aasw,

1968 %) 1702
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(=) =1gwi &1 9 £ eq
qT qIIfaa GHaFl T ST FI B
faeit a1 & 30 & 40 wfowe aF a=g
Huill

(7) & ATEEY  FeoA, TaF
Fifaas) faary faw fafades sawar, 3
g4 (FIT) @M R wraraa et
93 IraTfed 20,000 ifew zw afq ag
SAAT F TF TEAT AIF earfgq fwrar
£ | wF wr arnfad a¥Ear 93 aer-
fea woAY arRar &1 AW A faram s
1 faare @ | g@ER N gwfaq gdgwt
gz mrarfa 30,000 #ifsw zv wfy a§
WA & TF WEAT HEAF F GCRTL
YT H wawAr T F g fram ww
wWE

Laboratory Technicians and Laboratory
Assistants of Manijpur Government
General Hospital

4801. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVYELOP-
MENT be pleased 1o state :

(a) whether the pay of Laboratory
Technicians and Laboratory assistants attac-
hed to the Government Generai Hospital,
Manipur has been revised to make them
at par with those of Assam;

(b) if mot, the reasons for non-payment
of Scale of Pay of Assam Government since
Manipur follows the Assam pattern in the
matter of pay and allowances; and

(c) whether Government arc considering
their pay revision to make them at par
with their counterpart in Assam ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K SHAH) : (a) to (c) .
The scale of pay of Laboratory Assistants
in the Medical Department, Government of
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Manipur has been revised and brought on a
par with Assam.

Revision cf the scale of pay of the
Laboratory Technicians in the Maedical
Department, Government of Manipur, on
the pattern of Assam is under consideration.

Supply of Equipment for Phosphoric Acid
Plant under the Sindri Project

4802, SHRI B. K. DASCHOWDHURY:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether any contract has been signed
by the Fertilizer Corporation .of India with
a Belgium firm for the supply of equipment
for the phosphoric acid plant under the
Sindri project;

(b) if so, the cost to be incurred on the
plant;

(c) the extent of production that will
increase with the setting up of this plant;

(d) when it is likely to be installed; and

(e) whether enquiries were made from
any other country for setting up the same
plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes. A
contract has been entercd into by the
Fertilizer Corporation of India Ltd., with
M/s. Sepulchre Freres Et Cicx, Belgium for
the supply of all imported equipment,
spares, additional supplies, etc. for the
Phosphoric acid Plant and Triple Super-
phosphate Plant to be established at Sindri.

(b) The value of
Rs. 151.23 lakhs.

the contract is

{¢) The Sindri unit of Fertilizer Corpora-
tion of India Ltd., will be able to produce
phosphatic nutrient to the extent of 156,000
tonnes of P Os per year.

(d) The Phosphoric acid plant is expoec-
ted to be commissioned by September, 1971.
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(e) Yes.
Indisan Gospel Mission, Kerala

4803. SHRI A. K. GOPALAN :
SHRI P. GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRI K, M. ABRAHAM :

Will the Minister of FINANCE be
pleased to state the amount received by the
Indian Gospel Mission of Kerala from
abroad during the years from 1965 10 1968 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): During this period the

Indian Gospel Mission, Kerala, received
the following amounts from abroad :

1965 - Rs. 2,18,000

1966 - Rs. 1,09,000

1967 - Rs. 2,99.000

1968 - Rs. 3,31,000

Purchases made for P.W.D., Manipnr

4804, SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state :

(a) the total amount spent during the
years 1967-68 and 1968.69 ending February,
1969 for the purchase of building materials.
spa're parts for motor cars, trucks, jeeps,
motor graders, tractor rollers, sanitary
fittings, water supply requirements and
other miscellaneous articles requived for
Manipur P. W, D.;

(b) the actual amount sanctioned and
earmarked for the P.W. D. Department
for 1967-68 and 1968-69:

(c) the names and number of firms
supplying the aforesaid articles referred to
in part (a) above, year-wise, and the total
amount firm-wise; and

(d) the firms on the approved list
maintained by the Central Government and
the quwnmom of Manipur ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S MURTHY) : (a) to (d). The infor-
mation is being collected and will be laid
on the Table of the House.

Shortfall in Customs Returns

4505, SHRI SITARAM KESRI : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that there has
been a shortfall in Customs returns during
1968-69, and

(b) if so, the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) Shortfall in Customs revenue is
due to lesser imports than what was antici-
pated at the time of framing the estimates.

Report of Commission of Medical Education

4806. SHR1 YASHPAL SINGH :

DR. SUSHILA NAYAR :

SHRI K. LAKKAPPA :

SHRI A. SREEDHARAN :

SHRT OM PRAKASH TYAGI :

SHRI NARAYAN SWARUP
SHARMA :

SHRI RAM SWARUP
VIDYARTHI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply given
to Starred Question No. 778 on the 16th
December, 1968 and state :

(a) whether the Commission on Medi-
cal Education has submitted its report to
Government;

(b
of; and

if 50, the recommendations there-

(c) how far these have  been
mented 7

imple-

CHAITRA 10, 1891 (SAKA)

Written Answers 118

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) No.

(b) and (¢). Do not arise.

Remittance of Profit by Forelgn
Companies Abroad

4807. SHRI YASHPAL SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
enact any law to prohibit thc remittance of
profits earned by foreign companies in India
to countries abroad; and

(b) if so, the details thercof 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : (a) No, Sir.

(b) Does not arise.

TUREATT W FACHAT AW

4805, ot Wierc ot Jear : FAT
¥3ifmaw @91 Tared Wiz @A wer wWig
w4t ag qA A} FU F4O

(%) #7r 7g 7= @ fr F=dty aewre
7 oA W waedty aqew afewrd
I T; AR

(=) afz g, & s=ix feq foq
1Y &1 gFAW feqr 7 9T wqrAl &
atq w41 § (a7 A5y aey ¥ fag qd-
wa frar mar § ?

ydfagn aat Ta@A Wie WA
ary wrnea & wen wef (ot v
wa) : (%) Wty gl adaw dear
& ofrft srfos wratey w1 gearay
wage'd fedy ¥ g o wrater -
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T 9T qwwE § gamias g Fv
FTqaTfeat #1 e war )

(@) wredry gfasrs wderm dear
e e § afre ¥ fao ol a7
&1 1 g2k ¥ fau faq  &=i/cast w
qFEW f5ar mar ¥ Ay q@y @ E—

1. wfAa wedmm :

afar . g9 g, FAfezm, ow-
ardt AR gt (Fad aiEr oF))
A, afear (foer s ;
drar-aear; , wogwn, afkar, ag-
w7 ; T, wArfRqu &7;
FIERBILE; AIAY, FTAGL, F-
fear sr-qzer, siFa wzw ok
feaar; gar-geay; aam, g,
famrq, Mas &7, fagt; szEqe
aqr faam @iFx; faegw; Ak
ﬂ?eﬁ-*ﬂsz; iﬂ'(a'{; ArF;  HiA-
TS, ITAYT T4T |ard  mIaIgT
foer; dEaarg; wreamen, 9=
g qar s foer;  #w;
TwaTT; w93 : fasr gy
g waEs; SEaqy;  dwT aEr
g faar; o gea ddarse,
afeaa, daeare, o sify; -
Ter R weme  faer;  faee
faar s=agqR; @wedw; A,
forerr ane<

2. AN WM QAW

(i) ag va= agt zgw &7 @A
ot wwreaaT afe w af &9

forer swge :

TS &K, ArfoaTe F, AU,
TARA, qUHY, T, WY, AEAAT,
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arar, fay, wifsar-ar-aH,
MarT # ey, gard & 9w,
a0 aradr, Swe, AFTL, W,
0 fag’, faZ, aran faz = fag,
Fegra fag &) fag; e, Us-
Ffear, smar. faw, aradY-gam,
FAI-FamA,  fawdr, g,
Afgar-wai, Id T, FFREI, &,
arfemr, wig, =@, IAAM,
Y, FETER, FEarEr, fazad,
foamY, dsn, ufagr, fezsrn-
gqY, g1 aT, ARY, FAFHEL,
faraen, g, aradt fagan,
FAEr BIFII, FAEr AL
Faarfear, e, g, s,
wafafaar, ammrd axigar,
I |

fasT a7 :

aq, raFwz, ara, forasr &4,
fa=ht, famarw, #Fwamqz, AT,
THEY, T, 9wy, 6w,
ararg, FT, MFa, THFEAL,
qadl, wIdr ge, qEr & A,
A, /LY, FIEIR, 98, AFAAT,
FLATAT, FRTATH, @At q3w fag,
IR |

famr Hamu7:

W, &AY5, §@l, wg, gi-
wrar, fasrarar agr ggeEr &
Heq FT &7, AL, gAET, FA,
¥, 7% fag &1 a1, w91, 72,
ATgEATdY, MARET, S99, =TT,
zifrar, &3, oA, N4,
AT, A1 NG, F I9ELH,
aframr, Twwrg, fasrr @4,

RIS, ATHAT, NI, A ;T
qarET |
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frite, <frgu, w#eTEY, €@4-
FIel, §LETT 9, TA] 47 AT

a1

(ii) wizets gfawm aawm  wedr

g qde-sanA & fow Wl
Y T\

foren Avege

fat, ard a1, swe, Feara

faz 1 faz, gena, Tagfar, awg-

W, FFFAT, ATY FAEL, FE-
AT, I, AT |

foer arewre

14, fagaw Fearmge, -
g3, wmfear,  F=EwrR,  #ae,
Ty Wta 3w, afasme), qEt
g3 ady A, ufy, a8
qiT, AT, TLAET FALH |

fore st :

g, AN, g, fasHaTar
I ATZHAT F LT FT AT 7=,
Teltd, §O g, TXfAT o9,
AT, ¥4V 3 YR, AT,
qF gAY AT, WAL OF
T AT |

(iii) &% ¥a®  Wgi WAy Flawa

WENT G601 gRT qAWT-T9A
fear o wgr 3 /fwar mar 3

M‘ll’i‘l‘gt:

JTATHL
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fa=r wrefe :

wgdh, famara, oifaar, aa@ET
R/ areg |

forem waswT
FueT |
Arayr & Twedra wt fawat g qoard

4809. wit wiwre i d7Ar : FAT
fawré aar fawa 7 ag qam & F90
w30 fw

(%) s ag g9 ¢ fr swwwamsl
Y 58 F13 § Tga Ffzard adr 2 anfs
qrEr ¥ AT Ty ogeerd & af
faorslt & Qredar & aga wA-IM AR

(=) afz gt @ =& a1 ¥ ¢,
ELR

() feafa & garz #17 & fao a¢-
FR U AT FIGAET 1AL ?

faarf awr faw @ wowrma § gome
(s fag sax wax) : (%) & (7). o,
g | TAEATA, ATATT-ATH FUTHT § 66
Fo Flo qT oY AP & 132 &o o
qr Tag ¥ fawst F w@r 21 fF zw
qoATE #1 4G T AT 4 AT g 2,
UAEAIA & wrasr geort 3% 7 geark
£ dAicea fea @) @ W gz-ag’ gt
W 1 97 frar &, {7 & T, T9-
9T a% 220 o o qlTgmr  ATEA,
formrarr gar 1969 # qu @1 wyafaa
¢, oY faar & g a%s 132 &o
Ao qrtwq @rew, former om, 1969 H
7 dm wgafe 8, 9 W s g
T, @ e a7 Aeear feqfa ¥
U & WX B gEATAA § )
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Securing of Appointments by Officers of
Public Sector Undertakings for their
Relation in the Private Sector

4810. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state :

(a) the reasons why there is no parallel
rule made for the public sector undertakings
consistent with the new service rule of the
Government of India that officials should
not get appointments for their relations in
the private sector; and

(b) whether any record of appointments
of relations of Government empioyecs in the
public sector undertaking is kept since this
abuse has become conspicuous 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARIJI DESAL ) : (a) and (b). Presu-
mably the Hen'ble Member is referring to
the provision in the Central Civil Services
(Conduct) Rules that no Government servant
shall use his position or influence directly
or indirectly to secure employment for any
member of his family in any private under-
taking. In the case of public enterprises,
appointments to the top posts of Chairman,
Managing Director, Functional Directors and
General Managers of constiluent units are
made by Government themselves. In  the
case of posts below these levels. the appoint-
ment is left to the public sector enterprise.
Many of them, however, follow regular
methods of selection in accordance with
recruitment rules and procedures.

As far as Government is aware no
record is kept by enterpriscs rcgarding
employment of relations of Government
officials.

Central assistance to Mysore State

4811, SHRI SIDDAYYA : Will the
Minister of FINANCE be pleased to state ;

(a) the Centrél assistance given to
Mysore State in 196869 for schemes under
the Plan;

(b) whether it will be increased for the
year 1969-70; ’
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(c) if so, by how much; and
(d) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARJI DESAI) : (a) An amount of
Rs. 36.90 crores has been allocated to the
State Government for their Annual Plan,
1968-69.

(h\' The allocation of Central assistance
for 1969-70 has not so far been finalised.

{c) and (d). Do not arise.

Retrenched Workers of Manipur P.W.D.

4812 SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the Government of Mani-
pur have absorbed the recently retrenched
wotkers of the P.W.D., Manipur;

(b) if so, the number of absorbed wor-
kers. Division-wise, and whether they were
absorbed on the basis of their seniority; and

(c) if not absorbed on the basis of
seniority, the reason for the re-employment
of the retrenched workers in violation of
Section 25.-H of Industrial Disputes Act 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B. 5. MURTHY ) : (a) to (c). The infor-
mation is being collected and will be laid
on the Table of the House.

Cancellation of Allotments of Government
Quarters

4813. SHRI RAM AVTAR SHARMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the pumber of Central Government
employees whose allotments weie cancelled
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in Delhi during the period from the 1st
November, 1968 to the 3Ist January, 1969
without giving them an opportunity to
defend thems:lves against the charge for
which allotment was cancelled; and

(b) the icasons for which no opportunity
was given (o such Government employees to
defend thcmselves 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT ( SHRI
B 5. MURTHY ) : (a) and (b}. In accor-
dance with the provisions contained in the
Allotmient of Government Residences (Gene-
ral Pool in Dclhi) Rules, 1963, the allot-
ment in the name of an allottee is cancelled
or is deemed to hive been cancelled afier
allowing the concessional period provided
in the ruies, on the hcppening of any of
the events like resignation, dismissal or
removal from service, tlermination of service
or unauthorised absence from duty without
permission, retirement or death of allottee,
transfer to a place outside or transfer o
an ineligible office on procecding on forcign
service in India or temporary transfer in
India or transfer to a place outside India,
study-leave in India or outside India ctc.
In such cases the oiTicers are aware of the
provisions of the rules and the question of
giving them opportunity to defend them-
selves docs not arise,

The allotments on the basis of discor-
dial relations with the fellow allottces are
cancelled on the recommendations of the
Chief Welfare Officer, Ministry of Home
Affairs, who makes such recommendations
afler investigating the cases.

The allotments of accommodation in
occupation of Government servants are also
cancélled when the houses are required for
heavy repairs/demolition or for some other
purposes, in public interest. and the aliottees
are offered alternative accommodation in
the same locality or other locality subject to
the availability.

Those Government servants who do not
accept the alternative accommodation allo-
tted to them, are vacated from Government
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accommodation under the Public Premises
(Eviction of Un-authorised Occupants) Act,
1958 and under this Act, every opportunity
is afforded to the Government servants by
the Estate Officer to represent their cases.

During the period f-om Ist November,
1968 10 31st January, 1969 the allotments in
cases of 131 Central Government employees
were cancelled on various accounts referred
to above.

Fire Brigade for Kolar Gold Mines

4814. SHRIG.Y KRISHNAN : Will
the Minister of FINANCE be pleased to
state

(a) whether Governn ent are aware that
a firc brigade to the Kolar Gold Mines
Undertakings has not been provided: and

(b) if so, the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI1
MORARJI DESAI ) : (a) and (b). The
Kolar Gold Mining Undertakings have not
been provided with a  Fire Brigade as such.
But the Undertakings have necessary trained
personnzl and cquipment for fighting fires
underground and on the surface-such as

foamite extinguishers. water hose pipes,
Burrel masks, reviving apparatus, Proto

apparatus, cquipment for artificial respira=
tion. rescue brigade van equipped with all
fire fighting equipment, accessorics etc.
The staff and equipment available with the
Undertakings have proved to be adequate
to deal with underground fire emecrgencies
in the past. As regards surface fircs, the
Undertakings have facilities to tackle such
fires as fire hydrants located near all surface
buildings, installations, eic.. portable water
tanks and hose pipes from the mines, Rescue
Station etc. Besides, the Fire Fighting
arrangements available with 1hs Bharat
Earth Movers Ltd,, located nearby could
also be requisitioned in time of urgent need.

Cyna Dust at Kolar Gold Fields
4815. SHRI G. Y. KRISHNAN : Will

the Minister of FINANCE be pleased to
state :
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(a) whether Government are aware that
huge dumps of Cyna dust are lying unuti-
lised in the mining area at Kolar gold-fields;

(b) whether it isa fact that the John
Taylor and Company had proposed the
manufacture of cement and bricks out of
that Cyna dust:and

(¢) the proposal for the utilisation of
the same ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARIJI DESAL ) : (a) Yes, Sir.

(b) M/s. John Taslor & Sons had not
proposed manufacture of cement and bricks
on a commercial basis, using the “‘Cynide
Tailing Sands™.

(¢) The Undertakings partly make use
of the tailing sands (the residue after cyani-
disa'ion etc.) for the purpose of support
work in the mine workings in the MNundy-
droog Mine. The question of putting to
use the other tailing sands is engaging the
att:ntion of the Kolar Gold Mining Under-
takings for quite a long time.  The Under-
takings had, as an expcrimental measure
and on a limited scale, manufactured some
bricks out of the tailing sands, but when
these were used in  the construction of
buildings. they did not bond properly,
causing cracks in the walls The use of the
tailing sands for manufacture of plass,
cement. and road basc ctc. was considered
in consultation with the Central Road Re-
search Institute, New D:lhi, the Central
Glass and Ceramic  Reszarch Institute,
Calcutta, the Central  Building  Rescarch
Institute, Roorkee etc., but these efforts did
not succe'd. The Central Minin: Research
Institute, Dhanbad was also contacted, who
in turn suggested getting the matter inves-
tigated by the National Chemical Laboratory
etc. The Undertakings have, in consultation
with the National Metallurgical Laboratory
and the National Chemical Laboratory,
been examining the possibility of making
use of these tailing sands for the manufac-
ture of stone-ware pipes for sewers and
facing and wearing tiles for public baths,
low heat cement etc., but without success
so far. However, efforts continue to be
made for f nding out avenues for the use of
this sand. More receatly, the occurrence of
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Tungstenic Oxide in some of the tailing
dumps is also being examined.

Withholding of Payments by P W.D.,
Manipur to a Labourer's Co-
" operative Society

4816, SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleascd 10 state :

(a) whether the Manipur P.W.D. has
unreasonably held up the payment of nearly
Rs. 90 thousand due to one Labour Co-
operative Society. namely, Naorem Thongju
Labourers* Cooperative Society of Manipur
for the works they have completed under
the P.W.D>., Manipur;

(b) whether the works they have under-
taken under the different divisions of P.W.D.,
Manipur, were completed long back and
they have not so far been paid with their
due payment; and

(c’ il so, the reasons for the delay in
making the payment to the above labour
Cooperative society ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT ( SHRI
l? S. MURTHY ) : (a) to (c). The informa-
tion is being collected and will be laid on
the Table of the House.

et wiw

4817. ot wgdtx fag men : qr
faw =t a7 aam 1 Fo1 5 f

(%) fafem s qw@rd qra ge
*1 T mrefedl & fast srqEqd awean
¥ g3 e ¥Aw g ¥ AT
arE AT W gEEAAT & FTQ@W G
frae foan @,

(@) afzx gi, @t aeerdt frewd
i g,
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() #ar axF F1 faanT 0w firg
AT AT Fi9 wgqT AR OE 5
FT 2, WX

(w) afg gi, @ ga#T s Far 2 7

Se-s9@ ®Ar gar faw wAr (s
wroest qmf) (F) ¥ (9) . da
TIHEIT F 1960 ¥ FFT wa aF ATH
arost # A1 G SarEt €1 1960
H oE 1 TE qgeAt AT, gE-E ¥ a6
@AY & ag § ¥y Alas aua § 99N
20 T3 &YAT THFT gAT | 9T T4 4
7z At gOAY gAY Tt i ol T
AT AT gY Tl IEHA AT AT
5 gt w0 1963 #1964 #r
FATAT T FAM: FI9 6 FUT AT 3
FUT *qaAl §Ieq gAT | OEr gred #,
FIFT 7 1964 F T17 ZATHI 98 FraAT
1 a7 FT I Fr favay frar ) s
T gy UE i Af Areft 5 A
ataar faw @) & 398 @y gf¥d A
grar fF F+dg e gra fa6T & gt
amve qiFAr g (&7 9 gr ard ge
f&ir s &1 A sfEa g

qeq 3N & gremmang Wi gAt
famz fad # wfa =afes w

4819, it fio wo ifera : Fm faer
T4 gg FArT w1 F9T HG w0

(%) ag 1966-67 =T 196768
# weg w¥w § Qe W gat fers
fasr # fr safes aa feqi-feadt 41,

(=) 3ar 2w #rafa =afe =3 &
gaAl # gg wfa® § ar ww §; &R

(w) wfy =afw ara §1 g & fad
wt wriard @ TE 3 2
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gu-wam Wit awrfaw aN (o
s durk) - (F) 98 g ggeew
Tef &, Wif® [T wF §FAT Frgiag
(¥2z eéfefezsa sg0) wfa safe s
F faar-a1< wgrae qaR 7Y war

(&) g = dar & 7@ Far

(w) sfa wfs wa daw sifqs
fawra & famme & wfeq agrdt o awat
2 oz fawra-araTel &1 sraffag w0
atfas fawra & fon waer fear o <ar

|
ATRTY Iwal § Rew qAm & wewrd

4820. =it no wo wifam Fqr
wifaaw aar war Wk A A w1y
7t ag @A F For I i semer w0
¥ IAF HANT F wwaTa WTY G A—
I 39%at & 7w 93w & wqw, fgarg
AN gfa S F gt sfusrd sk
FHAN W T @ § O wedw o
& afgwrfeal aqr sqafa) 7 gsq7 §
FAM: IAHT MY aqr § ?

G2feraw a9 wwA Wi ww aan
o WMWY # Tem-wEt (6 are wo
W) AT THES #Y o @) g Wk
91 G99 GRT-92 9T TEY AT |

qeq sdw & “fafemr fosm ot
affwm” & w=vm ¥ 1o

wnf mf gty

4821. WY vio wo Hfwmw : wqT
raiew, qfcare faghmm, famtor qrae
wi Fax fawm 73 9z @ @ g
& fF :

(%) w7 awl & ¥z grar w=r
nf “fafemer fmar o)t sfrmg” & -
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AT F WIS HET TRW GHTL B WA
wqn feadt saafe @ 0f; sk

(&, g awr ¥ g7 wufn fee
qFT @F FY ?

e a1 qfeare fadlem sk
fantw, we aqr andm fawe a
(st Fo ¥o mg) : (F) 7w wAW Ax-
FC #1 “‘Fafecar foer gar sfosa” &
Wil 97 9 @i F Fx qregd Ara-
Tl & fau & 7§ wfw g7 gwc g —

w @ wf ddtg agraa
(wo wva} #)
1965-66 0.80
1966-67 -
1967-68 0.60

(F) gar = & or @ @ WK
AT 92 9T T &1 [T |

wew w3W # fazdt & aw W WAl

4822, st o wo Fifem@ : FTTARN-
feram aar Tan st @@ aar urg A
Ig FqTH & g1 F4 fir

(¥) osw, 1968 & 3, 1968 &
SN ot ) 3 ¥ @ oA
Frzr fagifa fvar mar & S g wafy
¥ 7w F) areaq # o wrar # fagh
&1 aw gearg foar mar g

(=) ¥ g w= & f5 Sog o 7ErAl
dasmd faft § &= 9 s Y GR
fadt &1 ¥ A< ol fadgwy Tg@ &
wiEt § gewey TEY 41; AR

(w) afz g, @ |1 A A A
yaw 1 fad o aw ot § dw & 112

31, 1969

Written Answers 132

§ 3fg 77 @ § o afx g, @1 3z afg
faet 27

Rifaan agr wam Wk @@ a4
9wy § e-Aea (6 qre e
TIW) : (F) Aw e § A, 1968 &
fiT 7@ § o & &= &1 mided,
weoTE qar fadr frem sd 41—

(#tedt z7 &)
L En A fasi
37,500 34,181 33,326

(=) =&, 1968 # fagr & a= a1
FHI A1 F37 uF Tz g7 g2 40 )

() 1-12-1968 & fagt & a= 7
arfas ®rEed 12,500 @zd 27 ¥ aar
FT 13,000 = 27 5T frgr qar 2

wfxal & swat § gar fwar Tm
qATH

4823, it fagm feg : 7ar emem
aar qfenit fatsa o fasim, g
a1 andw fawg 7= g Ia@ F F0
FO fF

(%) wfgs sra Sgeet’ grdtaT &
seaa aferal. Su-afaal o sfaai
aar Jg-gfaal @i & = § ad
1966—67, 1967-68 T 1968-69 ¥
avar fraa-feaa wars F1 Fearea gar
WK

(=) #ar g& avqar #1 & @ fzar
wa § AR afz g, @ s s @

weer aay qfemr faatem s
fauim, wramw aar ardg fasme saem
# ow-aelt (ot ®o go gh) : (¥)
TerarEr # fafaw seredl & wfeal aar
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wiagifeal & e ¥ wrag daeiH
Iaifga wam F  Arar  faevifea

gi—

.

ag Featfaa mar
1966-67 5844 fe=namm
1967-68 Y TE
1968-69 g q8|

(=) 1967 & Mysar faafaa #7
ar w4t gaifs fear @ gmna & agee
agt ar

Tax Arrears due from Directors of
Filmalaya (P) Ltd,

4824. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
o state :

(a) whether cases have been filed in a
Bombay Magistrate’s Court  against Shri
Ram Mukerjee and Shri §. Mukerjee, Dire-
ctors of Filmalaya (P) Ltd. for recovery of
certain tax arrears due to Government;

(b) if so, the details thereof;

(¢) whether any vigorous sieps had been
taken to recover the arrears from the Com-
pany and its Dircctors; and

(d) if so, the results thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : (a) and (b). Yes, Sir.
Complaints under section 276 (d) of the Inco-
me-tax Act, 1961, have been filed in the
court against M/s. Filmalaya Pvt. Ltd. and
its Directors Sarvashri Ram Mukerjee and
S. Mukerjee for not crediting to the Central
Government the tax of Rs. 15819. Rs.
10.690 and Rs. 10,676 deducted under sect-
ion '192 (1) of the Income-tax Act, 1961
during the financial years 1962-63, 1963-64
and 1964-65 respectively.

Complaints under section 276 (d) have
also been filed against the above company

1891 (SAKA) Written Answers 134

and its Directors for not deducting the tax
at source under the provisions of section
192 (1) of Income-tax Act, 1961 during the
financial years 1965-66 and 1966-67.

(c) and (d). Appropriate penaltics under
section 221 read with section 201 of Income
tax Act have also been levied for the reco-
very of the amounts mentioned in parts (a)
and (b). Neither the tax nor the penalties
have, however, been paid so far.

Chilka Lake

4825. SHRI RABI RAY : Will the Mini-
ster of IRRIGATION AND POWER be
pleased to state :

(a) whether it is a fact that he visited
Orissa on the 27th December, 1968;

(b) if so. whether it is also a fact that
the Government of Orissa gave him a mem-
orandum about Chilka Lake; and

(c) what were the main demands in the
memorandum and the steps Government
propose to take to control flood and develop
irrigation 'in and around Chilka lake in
Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : (a). Yes, Sir.

(b) and (c). The engineers of Orissa
Government handed over a note they had
preparcd on the problems of the Chika lake
indicating some outline proposals they had
contemplated for raising and strengthening
of embankments, construction of new
embankments, cutsto the sea, and improve-
ment and construction of roads etc.

The State Enginecrs have been advised
to conduct the necessary field investigations
and frame detailed scheme.

Standing Kitchens in Government Quarters
at Nauroji Nagar, New Delhi

4826. SHRI RABI1 RAY :
SHRI YASHPAL SINGH :

-Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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be pleas-d to state ;

(a) whether it is a fact that requests/
representations have been made by the
allotiees of Government quarters at Nauroji
Nagar, New Delhi for provicing standing
kitchens;

(b) if so, whether the needful has been
done;

(c) if not, the reasons for the delay; and

(d) how long it will take for Govern-
ment to provide the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (d). No :uch requests
representations fromn the allottees of Govern-
ment quarters at Nawoji Nagar. New
Delhi, hare becn received. However. the
question of converting the existing squatting
type Chullahs into standing type Chullahs
is at present undcr examination.

Recommendations of Working Group on
Dire:t Taxation Administration

4827. SHRT S. M KRISHNA :
SHRI S. KUNDU :
SHRI VISHWA NATH PANDEY:

Will the Minister of FINANCE be plca-
sed to state :

(a) whether Government have received
the recommendations of the Working Group
on Direct Taxation Administration set up
by the Administrative Reforms Commission
under the Chairmanship of Shri Mahavir

Tyagi;
(b) whether all the recommendations
have been accepted;

(c) il not, the reasons therefor; and

(d) whether any of the suggestions have
been incorporated in the proposed amend-
ment of the Income-tax Act?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL) : (a) to (d). The Admi-
nistrative Reforms Commission appointed a
Working Group under the Chairmanship of
Shri Mahavir Tyagi to study and report up
on Central Mirect Taxes Administiation. The
Working Group on Central Direct Taxes
Administration submitted its report to the
Administratve  Reforms  Commission on
31. 1 1968 anl not to Government  The
Administrative Reforms Commission  subm-
itted its Report to the Government on
6.1.1969. The Report of the Adminstiative
Reforms Commission is a« present under
examination by Government. After comple-
tion of the cexamization Government
propose to introduce neces-ary legislation in
the current session of Parlirment to an end
the Income-tax Act and related enactments Lo
give effect to such of the recommendations
as are acceptable to Gover iment and as are
feasible of implementation at present.

Representation from Trade Interests
to Liberalise Bank Credit

4828, SHRI S. K. TAPURIAH :
SHRI HIMATSINGHKA :

Will the Minister of FINANCE be

be pleased 1o state :

(a) whether any communication has
been received by the Reserve Bink of 1nd a
from trade interestsin the country thit the
liberalisation of bank credit in respect of
oils. oil seeds, foo:’grains Kapas ani raw
cotton has not made any material impact 10
help boost farm production because the
'supply of credit had been perged to a cer-
tain basic year and the funds available
under the scheme huve proved inadequate;
and

(b) il so, what was the precise case
made out by the trade in that communication
and Government reaction thercto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes. Sir. The
Reserve Bank has received represcntations
from ceriain trade associalions.
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(b) The Yirudtunagar Chamber of
Commerce and Industry represented that as
the new crop in Madhya Pradesh, Uttar
Pradesh and Bihir was good, the restri-
ctions on bank advauces should be removed.
The Federation of All India Foodgrains
Dealers” Association and Culcutta Cotton
Merchants and Brokers *Assoziation compla-
ined thatas the limits were fixed on the
basis of the outstandings in the base period,
new entrants found it difTicult to get bank
finance. The Oil Millers Association had
represented for grant of exemptions to
manufaciure of oil from the provisions of
the relative dircctive. The parties were
advised by the Reserve Bank that while the
bank is not in favour of any blanket
relaxation, it will be prepared to consider
on merits granting of additional limits in
individual cases of genuine hardships.

Withdrawal from G. P. Fund
Accounts by Central Government
Employeces

4829. SHRI NIHAL SINGH :
SHRI P. C. ADICHAN :

Will the Minister
pleased to state @

of FINANCE be

‘(a) whether the rules relating to grant
of loans out of the Genera! Provident Fund
accounts of the Central Government
empolyces have been revised after the recent
revision of pay scales consequent on the
merger of dearness allowance with pay;

(b) if so, the revised rules in this
regard;

(c) whether it is a fact that such loans
granted to emplovecs for enabling them to
finance the post-Matric study of their sons/
daughters/wards only once at the time of
admission of the sons/daughters/wards to
athree-year degree or diploma course
and is not granted for a second time
during such a course even if the first loan
is fully paid up, nor in case when the
course runs for less than 3 years; and

(d) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
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MORARIJI DESAI) (a) and (b) As
clarified in the relevant orders treatment
of a portion of dearness allowance as pay
for certain purposes does not constitute
revision of pay scales. Dearness pay
counts as pay for purposes imter alia of
General Provident Fund Rules as already
provided in those rules. The position in
this respect is proposcd to be clarified to
all concerned by an Ofice Mecmorandum.
No revision of the Provideat Fund Rules is
called for.

c) and (d. Advances from the G. P.
Fund arc granted to employees to meet the
cost of higher ecducation for any medical.
engincering or other technical or specialised
course beyond the high school stage, of
their dependants  provided that the course
of study is not of less than 3 years duration.
The subscribers can take advance for these
purposes once in every six months, Advances
are, however, not granted to meet the cost
of any such course whichis of less than
threc years duration as an average Govern-
ment servant should be able 1o provide
funds for such education from out of his

current income and savings and without
having to depend on advances fom G. P.
Fund.

Evasion of Excise and Customs
Duties by RBirla concerns.

4830 SHRI YAJNA DATT SHARMA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 1527 on the 3rd March, 1969
and state :

(a) the nature of evasion of excise
duties and customs duties, which were not
of organised evasion in character, cstablished
in respect of Birla concerns; and

(b) the details of action taken in the
matter and the amount of penalty imposed 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The primu facie
short levies referred to in reply to guestion
Mo. 1527 were due to accounting and asse-
ssment errors.
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(b) In all such cases demands for the due
amount of Central Excise duty were raised
against the manufacturing units concerncd.

The latest position regarding these demands
is as under:-

(in Rs. lakh)

MARCH 31, 1969

(i) Total amount of duty
demanded. 45 04
(ii) Amount of demands
withdrawn on account
of being found to be
unsustainable by Cou-
ris or  on further
departmental investig-
ation. 33.32
(iii) Amount of demands
realised.

Amount of demands
under dispute,

(iv)
11.19

The total amount of pepalty imposed
in the cases already decided is Rs, 1,055/-.

In respect of Customs duties percentage
verification of the claims for drawback of
Customs duties filled by 32 concerns during
the period 1964-66 revealed arithmetical
errors involving over-payments of Rs 404/-
in certain cases and short-payments of
Rs. 1627/« in certain other cases. Steps were
taken to set right these errors wherever
possible but no penalty was imposed.

£33 ST AT g gru wwW
%1 fagr mar

4831. «f wgruw fag WA : sar
fa| o=it gg AT A o AT fF

(%) w1 waRdlg g1 & TWE 9T
AT q7T FEA, F1L, T § a1 f6Q
WY F A1 WY W gH faer 91 ag -
17 gar # qr waar faasw gm d qar
¥q7 59 W FT g4 PIRWT g ® owwr
T 8;
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(7) a1 gwF gEw & wifas
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Import of Fertilizers from Norway

4833. SHRI K. P. SINGH DEO :

SHRI RAGHUVIR SINGH
SHASTRI :
Will the Minister of FINANCE be

pleased to state :

(a) whether the Government of Norway
have offered to supply fertilizers to India
against rupec paymnt;

(b) if so, the details thereof; and

(c) the decision taken by Government
in the matter 7

THE DEPUTY PRIME MINISTER
AND THE MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) to (c).
Such a possibility was indicated by the
Norwegian Minister of Industries during
his visit to India last month and the matter
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is under consideration in consultation with
the Norwegian authorities.

Demolition of Shahadra Colonies

4834. DR, SUSHILA NAYAR :
SHRI NIHAL SINGH :

SHRI RAM SINGH AYARWAL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government have seen
the press reports in the Hindustan Tinves
of the 3rd March, 1969 wherein it has been
stated that Delhi Development Authority
have issued notices to 24 colonies in Shahadra
arca for eviction and propose to demolish
the houses of these colonics and whether
Delhi Municipal Corporation have protested
against it;

(by if so. the
notices; and

rcasons for giving such

(c) the action being taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI1
B. S, MURTHY) : (a) Yes, Sir.

(b) and (c) . The land has been noufied
under Section 6 of the Land Acquisition
Act, 1894, The residentlal plots falling in
the approved portion of the colonies regula-
rised by the Municipal Corporation of
Delhiin the year 1962 would be ex luded
from the purview of land acquisition awards,
subject to the payment of devclopment
charges and fulfilment of the conditions
prescribed in this regard by the Delhi Mun-
icipal Corporation, However, the arecas/
houses required for community facilities
such as roads, school sites, parks and the
like would have to be acquired.

Proposal for Increasing Production
in Cochin Refineries

4835. DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN :

Will the Minister of PETROLEUM AND



143 Written Answers MARCH
CHEMICAL AND MINES AND METALS

be pleased 1o stale :

(a) whether there is any proposal under
consideration to hoost output of Cochin
Refineries during 1969-70;

(b) if so, how far the production is
likely to be increased as compared to the
three preceding yeurs; and

(¢) the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINIES AND METALS
(SHR1 D. R. CHAVAN) : (a) to (¢). No,
In terms of the modificaiions to the agree-
m :n! between the Government of India and
Phillips Petrol:um Company of U. S A,
(the torcipn collaboraters), the capacity of
the Cochin refinery is to be expanded by
middle of 1972, to 70,000 barre's per stream
day from th2 present capacity of 53,500
barrels per stream day.

Growth of Indian Economy

4836. SHRI BENI SHANKER
SHARMA :
SHRI D. C SHARMA
SHRI RANJIT SINGH :
SHRI HARDAYAL DEVGUN :

Will the Minister of FINANCE be
pleascd lo state @

(a) whether itis a fact that with the
growth in economy, India will need more
fuel and industrial raw maltcrials, as well
as machinery and components;

(b} whether the growth can be offset by
progress in import replacement in other
spheres and by a rise in exports; and

(¢) if so, the steps taken or proposed to
be taken in the matter 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAL) : (a) Yes, Sir.

(b) and (c) . One of the objeclives of
development policy has been to meet the
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incrcased requirements in this rcgard by
raising domestic output through a compre-
hensive programme of industrialisation. To
the extent that there is a risc in domestic
production the nced for imports will be
obviated However, not-withstanding the
accent of our policy on rapid industrialisation
and the achicvement of szif-reliance, imports
will be necessary for some years to come
as aggregate requirements of industrial raw
materials and machinery and components
will exceed domestic supplies, To pay for
thesz, larger  exports would indeed be
required With a view to increasing our
exports. the Government have from time to
time taken a series of measures, such as
expansion of capacity in appropriate direc-
tions. grant of drawhack of excise and
import duties, provision for replenishment
of imported raw materials, grant of credit
facilities for exports. reduction or elimination
of export duties etc,

Demand for Share in Corporation
Tax Revenues by States

4837, SHRI HIMATSINGKA :

SHRI S, K. TAPURIAH :

Wil the Minister of FINANCE be plea-
sed to state :

(a) whether Gujarat and any other
State Governments have asked for ashare
in the Corporation Tax revenues and deman
ded suitable amendment in the Constitution;
adduced

(b) if so, the grounds in

support of their claim; and

(¢) the Central Government's reaction
thereto 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAL) : (a) and (b) . Gujarat
has not made any reference recently to the
Central Government in this regard. One
other state has, however, recently proposed
that a share in Corporation Tax be given
to the States, even without a Constitutional
amendment for augmenting their revenucs.

(c) The Constitution does not envisage
the sharing of Corporation Tax with the
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States-vide article 270 (2) of the Constitution
read with article 270 (4) (a) ibid. There is
no justification for any separatc share by
way of grant-in-aid as the non-Plan reve-
nue needs of the States are comprehensively
EBone into periodically by the Finance
Commissions, who recommended a share in
divisible Central taxes and duties and where
necessary grants-in-aid to cover the States’
nceds.

Rifles imported by Ministers of Madhya
Pradesh

4R38. SHRT JUGAL MONDAL: Will the
Minister of FINANCE bc pleased to refer
to the reply given to Unstarred Question
Mo, 4567 on the 16th December, 1968 and
slate :

(a) whether the information regarding
Rifles imported by Ministers of Madhya
Pradesh has since been collected;

(b} if so, the details thereof; and
(¢) if not, the rcasons for the delay?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise in view of reply to
part (a) above.

(c) The information has not been received
so far from Madhya Pradesh Government.

Foreign Exchange given to INFA, INFA
Publications and Durgadas Associates

4839, SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4646 on the 16th December, 1968
and state :

(a) whether the required information
regarding the foreign exchange that has
been earned by Durgadas (P) Ltd. and the
firms like I.N.F.A., Durgadas Associates
and I N.F.A. Publications through collabo-
ration with foreign Public Relations and
news feature agencies during the last
five years has since been collected ;
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(b) if so, the details thereof ; and

(c) whether any foreign ecxchange was
relecased to the parties ft_)r travel and bus-
iness abroad ; if so, the extent thereof 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The req-
visite information was collected and sent
to the Department of Parliamentary Affai-
13 on 22. 2. 69 for being laid on the Table
of the House. However, as the informaion
has not yet been laid by them on the Table
of the House, the information is furnished
again in the Stitement laid on the Table
of the House. [Placed in Library. See No.
LT--564/69].

Sarvapriva Co--Operative House
Building Society

4840, SHRI JUGAL MONDAL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred
Question No. 4562 on the 16th December,
1968 and state :

(a) whether the information realting to
Sarvapriva Co—operative House Building
Society, Delhi have since been collected ;

(b) if so, the details thereof ; and
(c) if not, the reasons fur the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
BS MURTHY ) : (a) to (c). Yes, Sir. The
required information is given in the satate.
ment laid on the Table of the House,
[Placed in Library. See No.LT--565/69)

arw ¥ faoreft ot
4841, oft vt argw ;¥ fawrd
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(%) ¥ ag ww g fw aoy ok =
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Land Acquired for Public Undertakings

4842, SHRI P, R THAKUR : Will the
Minister of FLINANCE be pleased to refer to
the reply given to Unstarred Question No.
4246 on the 14th December, 1967 regarding
land acquired for public undertakings and
state

(a) whether the information has since
been collected; and

(b) if so, the details thereof;

(c) if not, when the entire information
will be made available 7

THE DEPUTY PRIME MINISTER
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AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). Yes, Sir-
A statement giving the details is laid on
the Table of the House. [Placed in Library-
See No. LT-566/69].

(¢) Does not arise.

Moedical Graduates

4843, SHRI P R. THAKUR : Will the
Minister of HEALTH AND FAMILY PLA-
NNING AND WORKS. HOUSING AND
URBAN DEVELOPMENT be pleased to
refer to the reply given to Unstarred Quest-
ion No. 2783 on the Sth August, 1968 and
state :

(a) whether the remaining information
regarding medical Graduates has since been
collected ;

(b) if so, the details thereof: and

(c) if not, the reasons for the delay ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a)to (<) -
Further information received from the State
Governments and Union Territory Adminis-
trations is furnished in the statement laid
on the Table of the Housc ([Placed
in  Library. See No. LT-567/69]. The
other State Governments and  Union
Territory ~ Administrations  have  been
reminded to expedite the information which
will be laid on the Table of the Sabha.

Communicable Diseases Control
Programme During Fourth
Plan Period

4844, SHRI P. N. SOLANKI :
SHRI DEVEN SEN :
SHRI KIKAR SINGH :
SHRI D. R. PARMAR :
SHRI ONKAR LAL BERWA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP--
MENT be pleased to state :
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(a) whether it is a fact that the commu-
nicable diseases control programmes in the
Fourth Five Year Plan is a Centrally spon-
sored scheme;

(b) if so, the total provision proposed
to be made for the siid pur ose. year-wise,
in the Fourth Five Year Plan; and

1c) the pattern of Central assistance to
States in respect of (i) cost of construction of
buildings, (ii} staff employees and (iii) drugs
expenses involved and other materials used?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DFVELOP--
MENT (SHRI K K. SHAH) : (a) All the
programmes for the control of “*Communi-
cable Diseases ©~ have been classilicd as
‘Centrally sponsored’ in the Fourth Five
Year Plan.

(b) A total provision of Rs. 12529
crores has been propose:d for Communicable
Diseaszs Programme under the Fourth Five
Yecar Plan. The year-wise break-up of the
total provision has not yct been finalised.

(c) { i) Provision for construction of
buildings has been made under
State Plan Schemes.

(ii ) 1007, Central assistance towards
salaries of staff appointed accor-
ding to the prescribed patterns
is envisaged.

Materials, cquipment and drugs
required for such programmes
are proposed to be provided
by or at the cost of the Cent-
ral Government.

(i)

Suspension of ald to West Bengal
Government for Flood
Relief Measures

4845, SHRI D. N. PATODIA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Central
Government have decided to discontinue
giving any aid to the Weit Bengal Govern-
ment for flood reliel measures;
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(b) whether any ' definite commitment ,
was made by the Centre for such projects;
and -

(c) if so, the different projects that will
be affected as a result of the suspension of
aid and the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir.

(b) Yes, Sir.
(¢) Does not arise.

Expert Team to Assess Flood Require-
ments of West Bengal

4846. SHRI D. N. PATODIA : Will the
Minister of IRRIGATION AND POWER
be plcased to state :

(a) whether the Government of Bengal
have urged the Central Government to send
some expert team to assess the requirements
of the State for control of flood schemes;

(b) if so, whether the request has been
considered; and

(c) when the team is likely to be sent 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (c). At the request of the Govern-
ment of West Bengal, Teams of Central
officers have visited the State for assessing
their requirement of funds for relief, rehabili-
tation and restoration measures in flood
affected areas. The first visit was in August,
1968 to assess the requirements for th:se
measures in the southern parts of the State,
The second Team visited the Statec in Nov-
ember, 1968 to assess the reguirements of
North Bengal areas. The third Team visited
the State last week to review the require-
ments of North Bengal areas during 1969.70.

A high level technical Committee con-
sisting of Central and State officers and
headed by the Chairman, Central Water and
Power Commisslon, is mlready studying the
flood problems of North Bengal in order
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to suggest measures for
flood damage.

minimising the

The Central Water and Power Commi-
ssion are also giving technical assistance
whenever required in the planning of flood
control works in other regions of the State,
No request for any technical expert team
has been received from the State Govern-
ment.

Koyna Dam

4847. SHRI D. N. PATODIA : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that a scheme
has been formulated to strengthen the
Koyna Dam in collaboration with U. N. E.
5.C. 0,

(b) if so, the dectails thereof; and

(c) when the scheme is likely to be
implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRISIDDHESHWAR PRASAD):

(a)and (b). On the recommendations of
the Committee of Experts appointed by the
Government of India in collaboration with
the UNESCO, the following measures have
been taken/being taken to repair and streng-
then the Koyna Dam :--

I. Immediate measures already taken to
repair and strengthen the Koyna Dam.

(i) Filling up the cracks in the
Dam by epoxy rasins and pol-
ysters.

(ii ) Drilling drainage holes to relieve
hydrostatic pressures in the body
of the dam.

(ili) Sealing the cracks on the ups-
trem face by a layer of guniting
reinforced with B, R, C, fabric
mesh. :
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(iv) Slrcn.glhenins seven high mono-
liths by means of prestressed
cables.

II. Pcrmanent measures being taken to
strengthen the Koyna Dam,

The scheme for strengthneing the Koyna
Dam permanently envisages placing of
about 9 to 10 MCFT of additional concrete
against the downstream face of the dam
at an estimated cost of Rs. 4 crores. The
thickness of the concrete will vary from
about 22 ft. to 72 ft. depending upon the
location and the height of the monoliths.
The backing concrete will be placed for the
full width of the monolith upto a certain
level (KRL 1970 or 2000) above the foun-
dation. Above this level, only concrete
buttresses of about 25° average width are
proposed 1o be provided up to KRL 2145
i.e.upto 35 ft. below the top of dam.
The joint between the o!d and new concrete
will be treated suitably to ensure monolithic
action of the thicknesed section. Also, the
portion of the concrete buttresses (above
KRL 2060) will be tied to the existing dam
by means of prestressed cables.

(c) The scheme has been taken up for
implementation and is scheduled to be
completed by May, 1971.

Classification of Factories in Delhi

SHRI ARJUN SINGH BHA-
DORIA :
SHR1 TUKARAM GAVIT :

4848,

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 2791 om
the 2nd December, 1968 and state :

(a) Whether the information regard-
ing classification of factories has since
been collected;

(b) if so, the names of those factories
which have been considered hazardous
and obnoxious and the names of those
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considered non-obnoxious and non-haza-
rdous;

(c) whether it is the policy of the
Delhi Development Authority to shift all
the above classificd factories from the
walled city of Delhi; and

(d) if so, the details thercof and when
they are proposed to be shified ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI1
B. S. MURTHY) : (a} Yes, Sir. The classi-
fication of factories functioning in the city
as hazardous and obnoxious and non-haza-
rdous and non-obnoxious has been done
by a Committe appointed by the Lt. Go-
vernor in the context of certain recommen-
dations made by the Director of Industries,
Delhi Administration, which is being follo-
wed by the Delhi Development Authorily.

(b) A list of industries considered to be
hazardous and obnoxious is laid on the
Table of the House |Placed in Lirbary. Sce
No. LT-568/69]. All other industries are
considered as non-obnoxious and non-haza-
rdous.

(c) As per Master Plan for Delhi, such
industrial uses as do not conform to the
land use will have to be shifted in gradual
stages to industrial areas carmarked in the
Plan.

(d) The period of moratorium is diffe-
rent for differnt industries and the same
has been provided in the Master Plan for
Delhi.

Seats In Medical College

4849, SHRI ONKAR LAL BERWA :
SHRI P. N. SOLANKI :
SHRI KIKAR SINGH :

SHRI D. R. PARMAR :
SHRI DEVEN SEN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of seats available,
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State-wise and college-wise in different
medical colleges in the country;

(b) the number of students who applied
for admission and the number who were
refused admission during 1968; and

to
the

the additional capacity likely
the rush in

(c)
be created to cope with

" coming years 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP_
MENT (SHR1 K. K. SHAH) : (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library. See. LT-569[69).

(c) Ten new Medical Colleges and
an additional capacity of 1500 seats are
envisaged in the IV Plan. Information
about the increase in the number of seats
in 1969 is not yet available, but the figure
will be marginal.

Central Assistance to Mysore

4850. SHRI S. A. AGADI : Will the
Minister of FINANCE be pleased to state
the amount of Central assistance earmarked
and utilised by the Government of Mysore
under the different heads, separately,
during the First, Second and Third Plans ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIl) : The information is
being collected and will be laid on the
Table of the House.

Pilot Rural Electric Cooperative in
Madhya Pradesh

4851. SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether any pilot rural electric
cooperative will be set up in Madhya Prad-
esh; and .

(b) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The question of
setting up Rural Electric Co-operatives in
Madhya Pradesh will be considered afier
gaining experience on the Working of the
Five Pilot Rural Electric Co-operatives
proposed to be Set up in the States of
Mysore, Gujarat, Maharashtra, Andhra
Pradesh and Uttar Pradesh.
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Food Adulteration Cases

4853. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS, HOU -
SING AND URBAN DEVELOPMENT be
pleased to refer to the reply given to Star-
red Question No. 29 on the 11th November,
1968 and state :

(a) whether the information regarding
food adulteration cases has since been col-
lected;

(b) if so, the break up of penalties
imposed as between lesx than one year's
imprisonment and above;

(c) the States and Union Territories
where adulteration is not prevalent: and

(d) the mgin_j}ems of food in which
adulteration is mostly indulged ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) to (d). Complete
informatiop has not yet been received from
all the State/Union Territory Governments
It will be laid on the Table of the Sabha as
soon as it becomes available.

Foreign Dcbt

4854. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2359 on the 10th March, 1969 and
state :

(a) the calculations in rupees required
to pay the current foreign debt in pre-
devaluation and current rates of exchange;

(b) the export earnings in the current
sear inrupees at pre-devaluatioa and current
rates of exchange ?

(¢} the calculations in rupeces on imports
during the current year on devaluation and
current rates of exchange;

(d) whether itis a fact that India has
to pay more rupees for liabilities and gets
fewer rupees on its earnings; and

{e) il so, whether Government still
maintain that there is no serious imbalance-
justifving revaluation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARJI DESAI): (a) India's total
outstanding foreign debt liability on Gove-
rnment account as on 3lst January, 1969,
amounted to Rs. 5868 crores in terms of the
current rate of exchange, and would have
amounted to Rs. 4074 crores in terms of
the pre-devaluation rate of exchange. Out
of this, liability to an extent of Rs. 4343
crores in terms of current exchange rate
was in respect of loans repayable in foreign
currency and through exports; in terms of
the pre-devaluation rate of exchange this
would amount to Rs. 2758 crores. The
remaining liability was in respect of loans
repayable in rupees.
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(b) The export earnings during the
period April 1968-January 1969, for which
figures are at present available, were Rs.
1135 crores. In terms of the pre-devaluation
rale of exchange the rupee value would have
been Rs. 721 crores,

(¢) Similarly, the value of imports for
the same period was Rs. 1519 crores at the
post-devaluation rate, In terms of the pre-
devaluation rate of exchange the rupee value
would have worked out at Rs, 964 crores.

(d) and (e). The increase in liability is
only in terms of rupces  While India has
to pay more in rupees for a given volume of
imports the receipts under foreign loans and
of export earnings in foreign currencies
regisicred an increasc to the extent of 57.5
per cent in the rupee terms aflier devalua-
tion. However, external liabilities and
external transaclions are expressed in terms
of foreign currencies and do not undergo a
change because of a change in  the rupee
rate of exchange. The strengthening of the
country's balance of payments position,
which improves the ability to service the
foreign debt. depends on  an expansion of
export earnings and progress with import
substitution. Revaluation is not called for,
having regard to  the need for such streng-
thening of the balance of payments position.

Prices of Penicillin

4855. SHRI LOBO PRABHU : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to refer to the reply given to Uns-
tarred Question No. 2360 on the 10th
March, 1969 and state :

(a) the internal market price of peni-
cillin:

(b) the price of oxytetracycline in the
international market outside the Communist

countries;

(¢) whether India is paying more for
imports and getting less for her exports; and

(d) if so, the reasons therefor ?
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THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND CHE- .

MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a)

(i) Penicillin G 50 paise per
(sterile) mega unit.
{ii) Penicillin V B0 paise per

mega unit,

(b) The international price is not rea-
dily available as imports have been muade
mostly from rupee payment countrics. The
last import made from Switzerland in June,
1967 was at ¢ i.f. price of Rs. 346 per Kg.

(c) Generalisation based on a single
case may not be justified. So far as this
particular deal with Yugoslavia is concerned,
the Inlian party found the transaction pro-
fitable on the whole.

(d) Does not arise.

Pcr Capita Availability of Power in Bihar

4856. SHRI VALMIKI CHOUDHURY :

SHRI BHOGENDRA JHA :

Will the Minister of IRRIGATION AND
POWER be pleased 1o state :

(a) the per capita availability of power
in Bihar in 1968-69 and how it compared
with the all-India figure; and |

(b) the likely addition in power supply
to be made under the Fourth Five Year
Plan in Bihar and to what extent Bihar
would come in line with rest of the country
in so far as 'per capita power availability is
concerned 7 ,

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER ( SHRI SIDDHESHWAR PRASAD) :
(a) The per-capita electricity consumption
in Bihar during 1968-69 is- expected to be
63 kwh as compared to the All-India figure
of about 77 kwh.

(b) The Fourth Five Year Plan has not
yet been finalised.
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Dams and Irrigation and Power
Projects in Bikar

4857. SHR1 VALMIKI CHOUDHURY:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the names of major dams and irriga-
tion and power projects in Bihar to be
undertaken during the Fourth Five Year
Plan and the details thereof;

(b) the proposed outlay for each of
them; and

(¢) when these would be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHR1 SIDDHESHWAR PRASAD) :
(a) The Fourth Plan is yet to be finalised.

(b) and (c). Do not arisc at this stage.

OfT-Shore Drilling

4858. SHRT RAM AVTAR SHARMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND META-
LS be pleased to state the progress so far
made with regard to the Off-Shore drilling
both in deep waters and shallow waters ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHEM-
ICALS AND MINES AND METALS
{SHRI D.R. CHAYAN ) : A suitable site
for drilling in shallow waters near Aliabet
has been selected. Efforts are being made
to obtain a floating crane reguired for ere-
cting a fixed platform which is Decessary
for conducting drilling operations.

Regarding drilling in deeper waters, the
various collaboration proposals received
and the type of mobile drilling cquipment
required are under consideration of Gove-
roment.

Hindrances in Of--Shore Drilling

4859, SHRI RAM AVTAR SHARMA:
Will the Minister of PETROLEUM
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AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the pro-
grame of off--shore drilling is hinderd due
to lack of assistance in the matter of des-
igns for platform in shallow water and
suitable mobile platform for deep waters ;
and

(b} if so, the steps Government propose
to take in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CH-
EMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) (a) and (b).
Off-Sho e drilling in the shallow walers
has nc! been delayed due to lack of assi-
stance 11 the designing of plate form.

Oil & Natural Gas Commission does
not hv e a mobile drilling platform requ-
ired for deep watcer drilling. Government
arc examining the wvarious proposals for
assistance rcceived in this connection.

Malnutrition in the Country

4860, SHRI P. C. ADICHAN : Wil]
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be please-
ed to state :

(a) whether a survey conducted by the
Indian Institute of Public Opinion had
revealed that about 326 million out of the
country's population of 466 million were
suffering from chronic malnurition ;

(b) if so, how far this finding agree
with Government's information ;

(c) the percentage of malnutrition in
India as compared to maloutrition in the
woild in general ; and

(d) how far this oumber of persons
suffering from malnutrition in India would
be brought down under the Fourth Five
Year Plan 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRA SEKHAR ) :(a) No. The
Indian lostitute of Public Opinion has not
conducted a survey about the incidence
of malnutrition in the country. It has only
analysed the date of Nationa! Sample Sur-
vey and on the basis of the dietary intake
in the country has given an indication of
the extent of dietary deficiency in different
economic groups. There is a marked defi-
ciency in the intake of protein, vitamin ‘A"
and iron in all age groups of the class with
a per capia expenditure of O to Rs. 24
per month. The study also indicates that
even in 1970-71, 70.3% of population in this
expenditure class will have marked caloric
deficiency.

(b) There has been no all-India survey
regarding  the incidence of mal- nutrition.
Isolated surveys have been done in different
parts of the country which indicate that
nutritional deficiencies are widely prevalent,
e.g. nutritional anaemia is common amon-
gst children, pregnant and lactating moth-
ers and not less than 507 of all population
in this segment suffer from this condition.
Protein-calorie malnutrition in pre.school
age children has incidence of 109 in the
southern and eastern part of India.

{c) The incidence of malnutrition var-
ies from one part of the country to an-
other. The figures about the incidence of
malnutrition in different parts of the world
are not avilable as comprehensive surveyes
have not been conducted in most parts of
the world where malnutrition is common.

(d) Since nutrition programmes take
considerable time to yield measurable effe-
cts, it is not possible to indicate precischy
the extent to which the incidence of mal-
nutrition will come down by the end of
the Fourth plan period.

Dam on Sabarnarekba River near Ranchi

4861. SHRIS. KUNDU :Will the
Minister of IRRIGATION AND POWER
be pleased to state @

(a) whether the scheme of putting dou-
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ble embankment in the River Subarnarekha
towards its tail end has been finalised ;

(b) if not, the reasons therefor and
when it is likely to be finalised ;

(c) the details of the proposed scheme
and whether any barrage or storage is con-
templated to be included in the scheme ;

(d) whether a Dam is being built on the
River Subarnarekha near Ranchi which
will also produce hydro-electricity ; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The West Bengal and
Orissa Governments have been advised to
prepare schmes for embankments along the
Subarnarekha. Thes¢ schemes have not yet
been reccived from the State Governments,

(c) Investigations regarding the constr-
uction of embankments are in progress. No
barrage or detention storage is contemplated
for flood cootrol.

(d) Yes, Sir.

(¢) The Subarnarekha Project in Bihar
is intended to supply water to Ranchi to
the extent of 75 cusecs and generate hydro-
electric power. The Scheme as approved
involves construction of a composite dam
116 ft. high across the Subarnarekha at
Getalsud about 19 miles from Ranchi. It
is estimated that with the storage provided,
a dependable discharge of 350 cusecs would
be available of which 75 cusecs is earmar-
ked for water supply to Ranchi leaving the
balance 275 cusecs for power genération.
The firm power potential of the scheme has
been estimated at 17. MW at 1009, L.F, The
two power stations have been - designed for
operation at Low load factors to provide
peaking capacity to the Bihar-West Bengal
Grid.
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Baitarani River Barrage Project in Orissa

4862. SHRI S. KUNDU : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

{a) whether Baitarani river Barrage
Project in Orissa State at Anandpur has
been cleared and sanctiond by Government;

(b) when the project is likely to be tak-
cn up for construction ; and

(c) the benefits likely to accure out of
his project vis-a-vis Salandi Irrigation
project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POW-
ER (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). No. The project is under
technical examination of the Central Water
and Power Commission.

(c) Salandi project as sanctioned will
previde and an annual irrigation of 1.67
lakh acres. Salandi project is proposed to
be integrated with Anandpur Barrage Pro-
ject and the integrated scheme is likely to
provide irrigation faclities to 7.22 lakh
acres annually.

Rewarding of Persons Giving Cons-
tructive Suggestions to Government

4863. SHR1 C.C. DESAI : Will the
Minister of FINANCE be pleased to state :

(a) whether the idea for imposition of
an excise duty of one paise per piece of
crown cork and pilfer proof cap was orig-
inally made by a member of the public on
the eve of the 1963-64 budget ;

(b) whether this was one of the taxes
against which there was little or no criticism;

(c) the reason for the delay in Impo-
sing this duty on crown corcks till 1968-69,
and on pilfer proof caps till 1969.70 budget;
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(d) the revenue lost by Government by
not taking prompt action on the suggestion
when it was originally made in 1963-64 ;

(¢) the action taken by Government to
recognise and encourage members of the
public who give useful and constructive
ideas/suggestions to Government ; and

(M) if no action has so far been taken,
whether Government propose to reward the
person who made this suggestion ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI ): (a) No. Sir. The pos-
sibility of imposing duly on crown corks
had been examined by the Government,
even before the suggestion made by a
member of the public was received on the
eve of the 1963- 64 budget.

(b) Mo, Sir When the duty was imposed
on crown corks in 1968, a number of repre-
scntations were reccived from the large as
well as the small scale manufacturers.

(¢) and (d). Duty was levied on crown
corcks in 1968 when it was considered app-
ropriate to do so. On similar considerations
levy of duty on pilfer proof caps has been
proposed in this vear's budget. The ques-
tion of loss of revenue docs not arise.

(e) All suggestions received from the
members of public are acknowledged. This
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corks and piller proof caps.

(f) As there is no system of giving
rewards to persons making suggestions with
regard to levy of excise duties, this does
not arise.

Import of Dextrose Powder

4864, SHRI S. M. SOLANKI : wil
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) the total amount of foreign exchange
involved annually for importing dextrose
powder B P Anhydrous;

(b) the countries exporting this item to
India and at what rate;

(c) whether some monopoly agency
operates for its distribution in the country;
and

(d) whether dextrose powder B P s
manufactured in the country and if not the
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). The
details about the import of solid Glucose
(including powder) during 1966-67, 1967-68
and 1968-69 (up to November, 1968) are
attached. Information regarding import of

was done in the particular case of the per- Dextrose powder BP anhydrous is not
son who suggested levy of duty on crown available.
Statement
Quantity in Tonne Value in Rs. ‘000"
(POST DEVALUATION RATE)
S. No. Countries 1966.67 1967-68 1968-69
(upto Nov. 6B)
Qty. Val. Qty. Val. Quy. Val.
1. Czechoslovakia 17 92 13 87 - &
2, Japan 30 47 108 202 26 48
3. U.S. A. 120 394 286 938 73 2%
4 U. K. 2 7 1 1 - -
5. German FRP - - neg. 1 3 7
6. Poland 8 40 - - = -
7. Switzerland 1 2 - = - -
Total ;- 178 582 408 1229 W2 ]
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(¢} Government have no information
on the point,

(d) Two units have been licenced for
the manufacture of Dextrose Powder B P
anhydrous and one unit is reported to
have commenced trial production.
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R & uF are &1 AwA A af faa
qraT

Fe-uwA weA aar faw we (s
st k) - (%) WR (@) . zw
1| w9 & wfas Ft seafas gafa ag
fer ma wv fasfzw & ggare axfa-
£ 233 g1 cafeeal £ gEar 31 w9
1967 %Y 1940 4t sk F=r arafas
geqfa &) g7 @9 399.06 FT wqar
91 1| UF 939 wa ¥ wfgw &1 qwalaw
wrafa 9v gwqfa-#7 2% arar #1€ afs
& &1 wfa-#x & fag & f@@
areafaw gvafa § ¥ sfe-gfa &1 g=
e faar smar & 1 o@ @ N gEAn
Jqwey g @ e feadt sfaea o
weafagl & qra g1
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(o) = (9) . 1961 #¥ sH-mOAT
¥ ware Ffe-afas) v gear &1 wgA
3.5 w{rg smar mar & fawd aw
arerfiE 1 $1f graa @ e W@ owfw
Hea =safsaal ar vy safsqul ) gear
F qraeq § gaur IueeT A4 § o A
#oF awg 1 QA W glews § FAT
qrF 1

Terms of Lease of Bela Road Ice

Factories In Delhi

4866, SHRI TUKARAM GAVIT :
SHRI ARJUN SINGH BHADORIA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 1881 on the 25th
November, 1968 and state :

(a) whether the information regarding
the terms of lease of the Bela Road Ice
Factories has since been collected;

(b) if not the reasons therefor; and

(c) whether it is a fact that the letter
referred to therein is not forthcoming ?

FTHE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) to (c). Letter No.
3030-LSG 50 dated the 9th August, 1950
from the Ministry of Health to the Chicf
Commissioner. Delhi conveyed the ex-post
facto sanction of Government to the lease
by the Notified Area Committee, Delhi of
four plots of land on Bela Road to four
refugee industrialists for the construction
of ice factoties. The file containing the
original letter and the connected previous
papers has been destroyed.

Bijapur Irrigation Project

4867. SHRI LOBO PRABHU : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) the date on which the Bijapur Irriga-
tion project in Cooodapur Taluk was
started ; and
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(b) the reasons for the delay in its
Completion and when it is likelv to be
completed 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) . Work on this project has not yet
slarted.

(b) The project is under examination

of Siate Government.

10, Jampath, New Delhi

4868. SHRI YAJNA DATT SHARMA :
Will  the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question No. 1581 on the 3rd
March, 1969 and staie :

(a) whether Government have since
taken any decision about the utilisation of
the Bungalow No, 10 Janpath, New Delhi;

(b) if so, the details thereof giving rent,
terms of lease, etc. to party concerned;

(c) if not, the reasons for the delay and
the time by which the decision is likely to
be taken in the matter;

(d) the expenditure incurred on repairs
white-washing, maintenance, furnishing,
additions, etc, separately since the late Prime
Minister, Shri Lal Bahadur Shastri’s family
vacated the bungalow in addition to the
loss of Rs. 11179/~ on account of rent; and

(e¢) the market rent of this building and
what use of the office attached to this
bungalow had been -made after Shri Lal
Bhadur Shastri’s death ?

THE MINISTER OF STATE I[N THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY ) : (a) Yes, Sir.
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(b) The allotment was made on 15th
March, 1969 to the Press Council of India
for use as residence of the Chairman of the
Council as office of the Council in satisfac-
tion of entire demand of the Council for
office accommodation. The salient terms
and conditions of allotment are as under:-

(i) The allotment has been made on
leave and licence basis but the
Government have the right to
terminate the allotment after giving
a month's notice

(ii) The Chairman of the Press Council
will pay rent under F, R. 45-A
for the portion of the building to
be utilized for residential purposes
and the council will have to pay
market rent at the rate of Rs. 100
per 100 square fect of the accommo-
dation in the bungalow which is to
be utilised as officc accommodation
The Council will also bear the
charges for thec maintenance of
garden attached Lo the premises, for
clectricity, water consumption and
for caretaking in respect of the
accommodation.

(iii) The Council cannot carry out any
additions and altcrations in the
building without prior permission
of the Government. In care such
additions-and alteraiions are carried
out by the Central Public Works
Department. the Council will have
to pay additional rent for the same
as determined by the Government
from time to time.

The Council can use the bungalow
only for officc purpose and for
residence of the Chairman and
for no other purposes without the
previous consent, in writing, of
the Directorate of Estates.

(iv)

(c) Does not arise.

(d) The expenditure incurred on various
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items-is as under:=-
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(i) Civil Works White Washing. Rs. 1300.00
Watch and Ward, Rs. 1447.00
Construction of Rs. 4602.00
compound wall
separating
10, Janpath and
1, Motilal Nehru,
Place.
(ii) Horticultural Rs. 18000.00
Works.
(i) Electrical Air Conditioning. Rs, 15500.00
Works.
Electrical. Rs.  914.00
Total : Rs. 41763 00

(e) The Market rent of bungalow No.
10, Janpath worked out on the basis of
formula “for market rent of Government
residences is Rs  4,895,90 p.m. The market
rent for accommodation allotted for office
purposes is determined at the rate of
Rs, 100/- per 100 square feet. The entire
accommodation in bungalow No. 10, Jan-
path including office hlock and out-house
has been allotted to the Press Council of
India. The office blo:k attached to No. 10,
Janpath is a part of the bungalow and was
not allotted separat:ly to any party. The
bungalow alongwith the offi:c portion remai-
ned occupation of the Institute of Defence
Studies and Analysis from 24th June, 1966
to 22nd May, 1967 and thereafter in
occupation of Shri R. G. Rajwade, former
S=cretary, Ministry of external Affairs from
20 h February, 1968 to 17th December, 1968,

Acreage of Poppy Cultivation.

4869 SHRI1  BRIJ RAJ SINGH
(KOTAH) : Will the Minister of FINANCE
be pleasedio sta te:

(a) the acreage of poppy cultivation in
India, State-wise;

(b) the rate paid to the growers as
procurement price and the price of poppy
when sold by Government in the internati-

onal market;

(c) whether there is any International
convention binding Government to maintain
the price at which poppy is sold; and

(d) if so the details of the convention
and its signatories?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) The total area
under poppy cultivation in India. State-wise
during 1968-69 crop season is as follows:——

Area licensed under
poppy cultivation

Name of State,

(Hectares)
Uttar Pradesh 8.407
Madhya Pradesh 16,043
Rajasthan. 11,557

36,007

(b) (i) The rate fixed for purchase of
opium, which is a produce of
poppy crop, for 1968-69 crop
season ranges from Rs 30/-to
Rs. 45/- per kilo. at 70" consist-
ence depending on the average
yield tendered by the cultivater.
Schedule of pries fixed for diffe-
rent categories of cultivators is
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as under :—
Caiegory Price per kg.
at 70¢c
(Rs.)

Cultivators who tender 45 kgs.
or more per hectare.
Cultivatorcs who tender 4 kgs.
or more but less than 45 kgs.
per hectare.

Cultivators who tender 35 kgs.
or more but less than 40 kgs.
per hectare.

Cu'tivators who tender 30 kgs.
or more but less then 35 kgs.
par hectare,

Cultivators who tender less
than 30 kgs. per heciare.

45.00

40.00

38.00

35.00
30.00

(1i) Opium is sold to foreign custo-
mers after being processed in the
the form of finished opium cakes
(about 90"c); the current basic
export price of such opium is
U. S. Dollar 1.30 or Rs. 9.75 per
unit of morphine per kilo. f.o.b.
Calcutta/Bombay.

(c) No, Sir.

(d) Does not arise.

All India [nstitute of Medical Sclences
New Delbi

4870 SHRI J.H PATEL : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether itisa fact that All India
Institute of Medical Sciences, New Delhi
is still short of beds;

(b) whether complaints have been rece-
ived to the effect that Nursing staff does not
look after patients properly and misbehave
with them and that medicines are also not
provided in time to the patients; and

(c) if so, the action proposed to be taken
in this regard?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) There is no shor-
tage of beds in the Hcspital of the All India
Institute of Medical Sciences, New Delhi,
for its present requirements.

(b) and (c). There are occasional compl-
aints against the Nursing Staff which are
lcoked into. The Institute stocks a wide
variety of drugs. However, occasional
shortage of drugs arises because of heavy
demand or nopnavailabilty in the market and
is met as early as possible.

Status of Kanpur City

4871. SHRI K. LAKKAPPA : Will the
Minister of FINANCE be pleased to state :

(a) the criteria for the classification of
citics as A, B-1, B-2 and C class;

(b) the present population of Kanpur
city; and

(c) the reasons for not declaring Kanpur
as an A’ class city?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) :(a) For the purposes
of grant of Compensatory (City) and House
Rent Allowances to Central Governmert
employees cities arc classificd as A, B-1 B-2
and C according to their population as per
1961 Census: the minimum qualifying limit
being 16 lakhs, 8 lakhs, 4 lakhs and 50,000

respectively.

(b) The present population of Kanpur
is not known. However, according to 1961
census the popalation of Kanpur Municipal
Corporation was 8,81,177.

(¢) The population of Kanpur as per
1961 census being less than 16 lakhs, it does
not fulfil the criterion for being declared an
‘A’ class city.
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Installing of Private Water Meters in
Government Flats in R K, Puram
New Delhi

4872. SHRI RAM AVTAR SHARMA :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to slate :

(a) whether it is fact that allottees of
Government flats at R, K. Puram. New Delhi,
in Sectors VIII, IX and XII have recently
been asked by the Delhi Municipal Cor-
poration through individual letters to them to
instal water meters in their respective quarters
at their own cost with immediate effect;

(b) if so, the reasons for issuing such
instructions for insialling private water
meters in Government flats;

(¢) whether such a practice is also
being followed in other Gowvernment reside-
ntial localities which are covered by the
Mew Delhi Municipal Commitice, Delhi
Municipal Corporation; and

(d) if the reply to part (c) above be in
the negative, the reasons for making this
discrimination ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). The Delhi
Municipal Corporation issued a public
notice in the begnning of November, 1968,
according to which all temants were requi-
red to provide water meters at their own
cost or to get a meter installed by D M C.
after payment of a security Rs. 75/-. This
Ministry is not aware of any individual
letters having been sent by the Municipal
Corporation of Delhi to the allottees of
Governnent flats at R. K. Puram, Sectors
VI, IX. and XII. The Municipal Corpor-
ration of Delhi had been requested to reco-
nsider the matter and to accept the security
letters from the respective offices of the
allottees but they have declined to do so.

(c) The New Delhi Municipal Commit-
tee accepts the security letters from the
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respective offices of the allottees.

(d) The matter is within the jurisdiction
of the local bodies.

Capital Formation

4873, SHRI RANJIT SINGH :
" SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER SHARMA:

Will the Minister of FINANCE be plea-
sed to state :

(a) the steps envisaged 1o revive and
help capital formation;

(b) whether the Federation of Indian Cha-
mbers of Commerce and Industry has called
for reduction in corporate tax rates to make
corporate securities attractive and yicld
higher dividends; and

(c) if so, the reaction of Government
thercio?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a) The budget for
1969-70 contains several measures to revive
and help capital formation in both the public
and private sectors of the economy. The
provision for the Central Plan during 1969-
70, for instance, is nearly Rs. 100 crores
more than the last year's level. The initia-
tion of the Fourth Plan programmes would
further stimulate capital formation in the
economy.

Besides, a number of measures have also
been proposed to help capital formation in
the private sector; these include :

(i) extension of tax holidy conces-
sion for a further period of five
years,

(ii) continuance
rebate,

of development

(iii) granting of priority status to
the cotton and jute textile iudu-
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stries for the purposes of devels

opment rebate,
(iv) raising the general rate of depre-
ciation allowance for plant and
machinery and allowing in the
case of Indian Companies, amor-
tisation (over a ten-year period)
of promotional expenses and
expenses on project reports etc.
upto specified limits.

( v ) raising of exemption limit of
dividend income from Rs 500 to
Rs. 1000.

(b) Yes, Sir.
feasible to

(c) It is not considered
reduce the corporate tax rates.

Excise Duties

4874. SHR1 RANJIT SINGH :
SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER
SHARMA :

Wili the Minister of FINANCE be plea-
sed toslate

(a) the collection made by the Central
Government as a resunlt of excise duties
during the years 1967-68 and 1968-69;

(b) the amount likely to be collected
during 1969-70; and

(c) the percentage rise in collection
during the above period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The collection of
excise duty made during the year 1967-68
amounted to Rs. 1148 52 crores; the revised
estimate for 1968-69 is Rs. 1320.45 crores.

(b) The amount of revenue forecast
from excise duties for the year 1969-70
without taking into consideration the effect
of the tax proposals in the Budget for 1969-
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70 is Rs. 1421.63 crores. Including the effect
of the Budget proposals the forecast is Rs,
1526.20 crores.

(c) Percentage rise in estimated colle-
ction :

(i) In 1968-69 over 1967-68=15.0%
(ii ) In 1969-70 over 1968-69=

(A) without the effect of the
Budget proposals=7.79

(b) including the effect of the
budget proposals=15.6%

Asian Development Bank Conference

4875. SHRISHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state:

(a) whether the pext Asian Develop.
ment Bank Conference is being held shor-

tly;

(b) if so, when and at what place and
the proposed agenda of the Conference ;
and

(c) whether he proposes to attend the
Confurence ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The Second Annual Meeting of the
Board of Governors of the Asian Develop-
ment Bank is scheduled to be held in Syd-
ney, Australia from 10th to 12th April,
1969. A copy of the draft agenda of
the Meeting is laid on the Table of
the House, [Placed in Library. See No. LT~
570/69].

(c) Yes, Sir In my capacity as India's
Governor on the Bank I propose to attend
the Meeling.

Ten Top Tax Evaders in Country

4876. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state
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(a) the ten top tax evaders in the coun-
Iry against whom Government have recei-
ved complaints during the last two years;

(b) the total amount of tax evasion in-
volved in total and separalely in respect of
them and th: period of evasion; and

(¢) the stcps taken by Government so
far in this regard 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). Itis not
possible to state on the basis of complaints
received that a person is a tax cvader. All
complaints of tax evasion are looked into
and investigations are conducted in cases
whether there is a prima facie case of evasion.
It is only after the investigations are comp-
leted and assessments become final after
appeals that it may be possible to determine
who were the top tax evaders in a particu-
lar year. This takes several years. Itis
therefore not possible to furnish the infor-
mation required.

Minera! Production

4877. SHRI SHIVA CHANDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the total number and kinds of pre-
cious metals mined in India in 1967 -and
1968, separately; '

(b) the total wvalue of these metals in
rupee terms separately ;

(=) the financial or monetary transac-
tion with the foreign countries if any, and of
what value in monetary terms; and

(d) the estimated precious metals depo-
sits in India, not tapped so far and the
efforts made by Government for tapping
the same and with what success so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) Gold and
Silver are two precious metals mined at pre-
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sent in India. Silver is obtained as by -
product from gold and lead refining.

(b) The value of the gold and silver
produced is as follows :-

Gold Silver
Quantity Value in Quantity .‘V.:-llue in
in Kgs. thousand in Kgs. thousand
Rs. R-.
1967 3,161 46,691 34N 1,254
1968 3,558 53.069 2.802 1,483

(Provisional)

() No partion of the Gold and Silver
miend in this country is exported.

(d) The required information is given
in the statement Laid on the Table of the
House. [Placed in Library. See Ne. LT-
57/69].

Shop at New Subzimandi, Azadpur
(Delhi)

4878. SHRI SHANKARRAO MANE :
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleaszd to state

{a) how many shops are of 12'x53", 10"
x18" and 12'x15" at New Subzimandi,
Azadpur;

(bY whether these sizes of plots of shops
have been approved by the shopkeepers
whom the Delhi Development Authority
want 1o rchabilitate there;

(c) the arrangements made for telepho-
nes in the new Subzimandi arca; and

td) whether thereis any proposal to
give loans to the shopkeepers for the cons-
truction of shops 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY). (a) There arc 444 shops of
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size 12'x53', 228 shops of size 10'x18'
and 130 shops of size 12'x15".

(b) The approval of the layout plan has
to be given by the Delhi Development Autho-
rity and the question of securing approval
of the shopkeepers does not arise. However,
the Technical Committee of the Delhi Deve-
lopment Authority had discussed the design
of the market and the shops with the repre-
sentatives of the Mandi Union.

(c) Telephone cables have been laid
and individual connections can be given by
the Telephone Department on  application
being made in this regard by the individual
shopkecpers.

(d) Mo, Sir.

Azadpur Subzimandi, Delhi

4879. SHRI SHANKARRAO MANE :
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to refer to the reply given to
Unstarred Question No. 3860 on the 9th
December , 1968 and state

{a) whether the information regarding
the price of land acquired for Azadpur
Subzimandi. Delhi and  the price of develo-
ped land has since been collected;

(b) if not, the reasons therefor; and

(c) how much time is likely to be taken
by Government to collect the information
asked for ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY). (a) to (c). The matter is
still under consideration of the Delhi Deve-
lopment Authority/Delhi  Administration.
Final decision has not been taken so far.

Deficit Budgets Pr d by Seat
Duriog 1969-70

4880, SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of FINANCE be
pleased to staic : .
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(a) the number of State Governments
who have already presented their budgets
for the year 1969-70;

(b) the State Government who have
presented a deficit budget and the amount
of deficit involved in these budgets;

(c) how this increased deficit in the
State budgets would effect the country's
economy; and

(d) whether the Central Government are
taking any initiative to en:ure presentation
of bilanced budgets by the State Govern-
ments ? '

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) All the State
Governments have already presented their
Budgets for the year 1969-70.

(b) Budget documents have so far been
received from only 12 States. Of these
States, 11 have preseated deficit Budgets,
as shown in the statement laid on the table
of the House. [Placed in Library. See No.
LT 572/69]

(c) and (d). Large uncovered deficits
in State Budgets can only have an adverse
effect on the country’s economy The
Government of India have advised the State
Governments to restrict their commitments
to the resources clearly in sight and not to
expect the Centre to provide any assistance
beyond what may be agreed to as Plan assis-
tance or under the Finance Commission's
Scheme of devolution.

Plan for Clearing UP Accidental Spifls
by International Companies

4881, SHRI BRIJ RAJ SINGH
(KOTAH) : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether it is a fact that Inter-
national Oil Companies have come forward
with a plan for clearing up any accidental
oil spills that may occur of the coast lines

and bear compensation for losses caused by
it; and
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(b) if so, the salient features thereof
and Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No.

(b) Does not arise.

Oil Exploration in Bramhaputra Valley
in Assam

4882. SHRI BR1J] RAJ SINGH
(KOTAH) : Will the Min ster of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

{a) whether itis a fact that new oil-
bearing belts have been discovered along the
Brahamputra Valley in Assam; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No oil
bearing belt of commercial significance has
been discovered recently.

(b) Does not arise.

Lubricating Oll Refinery in Bombay

4883. SHRI BRIJ RAJ SINGH
(KOTAH) : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether it is a fact that Govern-
ment propose to set up a lubricating oil
refinery in Bombay as a joint venture wilh
ESSO; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) In terms of Agreement dated
15.9.1965 between the Government of India
and Esso Standard Eastern Inc., a company
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known as ‘Lube India Limited’ has been
incorporated under the Companies Act on
the 4th April 1966, for the manufuciure of
lubricating o1l base stocks in Bombay. The
capacity of the plant is 164,000 tonnes per
annum including transformer oil base stocks.

The project is likely to cost Rs. 14.53
crores including Rs. 7.5 crores in forcign
exchange.

The Government of India and ESSO
hold equal shares in this project.

The plant is likely to be commissioned
by end 1969 or carly 1970.

Revenue Realised in Kerala

4884. SHRI E. K. NAYANAR : Wil
the Minister of FINANCE be pleased (o
state :

(a) the amount which the Kerala Statc
contributed to the Centre in 1967 and 1968
in the form of Income-tax, excisc duty.
import duty, export duty, etc; and

(b) the percentage of the total revenue
of the Central Government which is realised
through the Kerala State 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b} . Infor-
mation regarding the amount of Tncome-tax,
Estate Duty, Woealth-tax, Gift-tax, and
Expenditure-Tax and Customs and Central
Excise dutics rcalised in the Siate of Kerala
during the calendar ycars 1967 and 1968
and their percentage to the total realisation
of the Central Government from the same
taxes and duties during the same period is
being collected and will be laid on the Table
of the Sabha.

Posts Created in Customs, Central Excise
and Income Tax Departments

4885, SHRI SHRI GOPAL SABOO :
Will the Minister of FINANCE be pleased
to state

(a) the number of Class I posts, grac]e-
wise, created in the Customs, Ceatral Excise
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last threc years;

Departments during the

(b) whether all of them were filled up
soon after their creation; and

(c) if not, how many of them are
vacant, for how long and the reasons there-
for ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARJI DESAI) : (a) to (¢). The infor-
mation is contained in the statement aid

on thz Table of the Housc. [Pluced in Library.

Sce No. LT-573/69)

Import of ‘Nirodh' from South Korea

4886. SHRI JYOTIRMOY BASU :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the name and designation of the
person or concern which deals with ‘Nirodh®
in rubber contraceptives imported from
South Korea;

(b) whether Government pay any sub-
sidy for these imported rubber contracep-
tives; and

(c) if so, the total amount paid as sub-
sidy from 1965-66 to 1968-69, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) The procure-
ment of Nirodh from South Korea is being
arranged by the Directorate General of
Supplies & Disposal in accordance with the
prescribed procedure. Its distribution is
being arranged by the Department of Family
Plaoning.

(b) No, except that condoms are supplied
to the users in this country either free or at
subsidised prices.

(c) Does not arise.
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Overdraft of Rs. 10 lakhs Given by

a Bank to Congress Party

4887. SHRI YAINA DATT SHARMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the United
Commercial Bank of India had given an
overdraft of rupees ten lakhs to the All-
India Congress Party at the time of recent
mid-term poll;

(b) how this is in conformity with the
policy of social control of banks which has
come inio cperation recently;

(c) whether the National Credit Coun-
cil had given permission for such an over-
draft and whether the Council had set any
rules or directions for the commercial banks
to be followed in this regard; and

(d) the other cases where banks have
given overdraft to the political parties in
tho last three years giving the names of the
political parties, the period when given and
the extent of money given ?

PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (d) The
information relates to the accounts of consti-
tuents of individual banks and in accor-
dance with the practices and usages custo-
mary among bankers, such information is
not divulged.

THE DEPUTY

(b) and (c). The main objectives of the
scheme of social control over hanks are to
bring about certain changes in the banks'
management and to achieve an equitable
distribution of the resources of the banking
system in conformity with the requirements
of the economy. The National Credit Coun-
cil, which has been set up as a part of the
scheme of social control, lays down broad -
guide-lines for allocation of credit among
the various priority sectors such as agricul-
ture, small scale industries and exporis. The
Council has not laid down any rule or direc-
tion regarding grant of loans to political
parties and the question of the Council
giving permission for overdrafts in individual
cases does not arise,
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Khokas allotted to Refugee Rehriwalas in

Kotla Mubarakpur, New Delhi

4888. SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
10 slale ;

(a) whether it is a fact that some rehri-

walas, who are displaced persons, were’

allotted khokas in Kotla Mubarakpur, New
Delhi and were subsequently shifted from
place to place;

(b if so, whether Government are consi-
dering the allotment of a permanent site (o
them behind the Taxi Stand in Kolla
Mubarakpur so that they can earn their
living and be rehabilitated permanently;
and

‘(¢) whether Government have issued
instructions to stop harassment to these
rehriwalas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS., HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes, Sir. They were
first allotted a site in Kotla Mubarakpur in
two rows facing each othzr, and were sub-
sequently placed in one row,

(b) Yés, Sir. A permanent site has
already been s:lected by the Expert Commi-
ttce appointed by the Delhi Administration
for rehabilitation of licensed rchriwalas near
the existing si e in Kotla Mubarakpur. The
site in question was demarcated but the
rehriwalas refused to accept it. They repre-
sented to the Mayor that they may be allo-
tted a site at the junction of Wazir Nagar
Road in Kotla Mubarakpur Road. The
representation has been referred to the
Delhi Administration for their considera-
tion.

() Does not arise.

Bhagawantham Committee on Central
Water and Power Commission

4889. SHRI SAYYAD ALI : Will the
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Minister of IRRIGATION AND POWER
be pleased to statc :

(a) whether the Bhagawantham Commi-
tiee has submitted its report about the re-
organisation of Central Water and Power
Commission;

(b) if so, the nature of recommendati-
ons made and Government's reaction there-
to; and

(c) if not, when it is likely to be sub-
mitted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). Yes, Sir. The main recommen-
dations made by the Bhagawantam Commi-
ttee have been indicated in Chapter 11 of
the Annual Report of the Ministry of Irri-
gation and Power for the year 1968-69,

The report has been reccived very
recently and Government are examining the
recommendations made by the Committee.

(c) Does not arise.

Oil Find at sea-bed Surat in Gujarat

4890. SHRI KANWAR LAL GUPTA :
SHRI VISHWA N*TH PANDEY:
SHRI BRIJ RAJ SINGH KOTAH:
SHRI D. N, PATODIA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that a new off-
shore oil structure has been found in the
shallow sea-bed 30 miles west of Surat in
Gujarat;

(b) if so, the annual likely yield from
this structure; and

(c) the steps Government propose to
take to start the work 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
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(SHRI D. R, CHAVAN) : (a) The struc-
ture in the off-shorc area of the Gulf of
Cambay, located about 45 KM (28 miles)
westsouthwest of Surat, was discovered by
seismic surveys as far back as four years
ago. No new struciure has been located.

(b) It is not possible to indicate the
annual yield from this structure before
drilling is undertaken.

{¢) Drilling on this structure will be
undertaken in due course after some experi-
ence is gained in the Aliabet area.

12 g, af faeeit § Leaw’
|aYEl w1 &g fem s

4891. it gragm Raqwm : FAT
rarag qar ofeare fadtem st fasta,

wrAE aur Aandly fawg @4y 3z I A
FrFar 307 fF :

(¥) 71 F@X & @@ Jgeqd
FEFL 997 & 79 AW F 9757 T
AT feamrmar ¢ fage ag sgrman g
fF 7% fgest Anvarfasr & feeet fawia
sifa®iT & wgARa & faar & sAre oF
% 7g feaa agwi #1 aw & feur &
T

(@) afz g, av af faeeit ATR-
qifasr & faeg gg wag sm@a & fac
a7 FTAATEr Fr AE R 7

ey gar ofime fRatwa X
frafa, miam awr arda faww wama
# qyg-AMN (s 70 go giw) : (F) o,
g '

(&) wras o faeelY fawra sifaswn
T 7€ faedt wgfafags &% & a9
frmt fafqaa Y wr g wit g@ak &
AT @R ;N NE gAn A
AT
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fafgar smw & fewdogi g
qal &t afges

4892, st TaAT fag wredt :
ot fraaex Wi :
it foFd

T rawqa, aaafear faataa, o
famtm. maa aar andg fasmm w4
ag TAT FT g0 F4A fF ¢

(%) a1 ag 7= & f& 1907 &
fafgaar @i & aifasr &7 @@
famfaal & 37 adtarm &1 afg T &7
fgrr & M 24 wxadl, 1969 # ge

Ef ¥ ;
(=) afz i, aY faenfagt 1 frgrad

aar & &R #u1 3@ ¥ qF faarfagt 3 g=
a1t § F1E mreare fwar g,

(w) Fa1 ag At 77 2 f& ader
qTTE E17 ¥ #aW 16 9% qF gaay ey
&1 ATH &lo Ar¥e UHo PHo ¥ &EA FT
To dlo UHo UHo FX fEar mar 4r; X

(w) famfagi #t fas@Eal v g2
77 & fAu avF1T & 431 warm &7 & 7

eqeqn aar afae fadiow sl
fanfm, wrig awr aada fasm =4,
(st ®o o my) : (%) it gh

(&) faarfagt & oot fagrad ata
frsra/faset smaa # fafaq = &
7@t A § 1 7 gy wrETET M3 & fag
et & 7g & fe o°E foaw ohar &
afiafaa @1 adfaa & ag dro a1 do
uHo Tde ¥1 fedll # &1 T grA1 3
qg Wgdfes a9 FAE wd & oy
faad foq 9+ arfaw fwar man ar, dte
oo THo THe & g AT WM WX
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fafwa qrzasa & fag o I oy @
wreA1A faar ar )

() o AE

() famfazi o e wedi &
gfam w7 faar 7ar a1 & ¥ gz wgafas
aqn gl azaIa & fag arfaw feg
o § qa1 Skg fafssar sias & dve ardo
o7e tHo ¥ fafus erw & gemw ¥
fa wamfa 7€ &Y A

Government Quarters in Gole-
Markct Area, New Delhi

4893, SHRI P, R. THAKUR : WIIl the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether there is any proposal or
any decision taken for extending the life of
the Type IV Government Quarters in the
Gole Market Area, New Delhi by ten years
upte 1979,

(b) if so, whether power connections
will be given to these quarters in order to
provide the necessary amenities to the
tenants;

(c) if so, when; and
(d) il not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) No, Sir However,
the re-development of D. 1. Z. area in
accordance with the Master Plan, is being
undertaken in pha<es and the houses are
being demolished as and when the plans for
re-development for paiticular areas have
been fina'ised.

(d) Normally, one A. C. power plug
per quarier, is provided in type IV quarters
in the D.1.Z. area including the Gole
Market area, on request from individual
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tenants. Government’s liability is, however,
limited to Rs. 200/-per power plug and the
tenants are required to pay additional rent
for it. Any expenditure in excess of
Rs. 200/~ is to be borne by the tenants
themselves, No power plugs are, however,
provided in the house. which are likely to
be demolished in the near future.

(c) Does not arise.

(d) Does not arise.

uagomgen, A% freat # Aa evw
# fag fras am

4894, »t g®w WA wgA@ ;. F}T
ey aar oftne fadtem s fasi,
s gar andm  fasm| §49 g g
I FIT F4T 5 :

(%) sarag a= & fF uwgemgs,
7 et ¥ 79 egw ¥ fau 3w ufe
go ¥ frma &t &

(&) 721 35 Wfes sl ammfas
gegrAl 7 R R @i & fau 81
HTATA-TH A

(n) afz g, @ w1 97 ) A

forata F< foam T & W

() afx a4, A @@ A ¥ 57 @F
fAuia f&T 9 & aFATEAT P

eqreqn war afea fem Wk
fawto, wmnw a9 aig fawe waea
¥ Tg-ae (s @ o ﬂﬁ!)(q{) T
&f, T 25 s (a182) €

(=) shgh

() &= (7). 4 "w=T F arve
nufw w ¥ fear mar & A
faarard &1
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Training to Eogineering Tralnees at

Technical Training Centre, Kotah

4895. SHRI V. NARASIMHA RAO :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the nature of training being given to
the Engincering trainees at the Technical
Training Centre (Earth Moving Equipment)
of the Centra! Water and Power Commis-
sion, Kotah, Ruajasthan and their oumber at
prcsent;

(b) the period for which training stipend
is given to each traince;

(c) whether it is a fact that therc is no
guarantce to provide any employment to
the trainees after training; and

(d) if so, the action taken by Govern-
ment to ensure employment for them ?

THE DEPUTY MINISTER
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD) : (a) The trainces arc being given
training in the operation, maintenance and
repairs of heavy ecarth-moving equipment.
The number of trainees, at present, is 50,

IN THE

(b) For one year.

(c) and (d). No guarantec to provide
employment after training has been given.
However, the names and particulars of the
candidates who will be completing the
training cours¢ aré being circulated to
various project authorities so that they
could be considered for employment against
available vacancies.

Pre-Fabricated Flats Near Hauz
Khas, New Delhi

4896. SHRI RANJIT SINGH :
SHRI BENI SHANKER
SHARMA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a

fact that some
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prefabricated flats are under construction
near Hauz Khas in New Delhi;

(b) if so, the number of such flats
under construction and that would be
constructed in the above area in the near
future;

(c) the procedure of selling such flats

on hire-purchase basis to Government
servants in Delhi;

(d) the total cost, number of instalments,
initial/deposit, and the period by which the
entirc amount will be paid back by the
purchasers; and

(e) the time when the paid flats would
be ready for sale 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY). (a) Yes, Sir.

(b) 248 pre-fabricated flats are under
construction in Safdarjang Residential Area.
There is at present no proposal to construct
any more prefabricated flats in that area.

(¢) The allotment is done by drawal of
lots among the eligible persons, 509 of the
flats are reserved for persons in the salaried

group, which includes Government servants
also.

(d) The total cost will be determined on
po profit no loss basis after completion of
the flats. 309 of the total cost is to be
recovered as initial deposit and the balance
is recoverable in monthly instalments over a
period of seven years.

(e) 208 flats are likely to be completed
within three months and the balance within
the next seven months.

Pre-Fabricated Flats In Sooth Delhi

4897. SHRI RANIJIT SINGH :
SHRI BANI SHANKER
SHARMA :

Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the total number of pre-fabricated
flats proposed to be constructed in South
Delhi during the Fourth Plan period;

(b) the details thereof;

(c) the criteria of selling of these flats
to the Low Income Group people and
Middle Income Group people in Delhi; and

(d) the prices of different types of flats
including interest, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) 248 flats,

(b) These are four storeyed flats and are
being constructed in Safdarjang Residential
Scheme, block ‘C’. "The plinth arca of each
flat is about 706 square fect and it will have

3 living rooms, besides a bath room, W. C.
and kitchen,

(c) Flats costing upto about Rs, 15,000/-
are allotted to persons in the Low Income
Group and flats costing more than Rs.
15,000/~ are allotted to persons in the
Middle Income Group,

(d) The price is determined on ‘no-
profit-no-loss’ basis after the completion of
the flats. The prices of flats already
constructed by the Delhi Development
Authority varies from Rs. 15,000/~ to
Rs. 28,500/-,

12 brs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Flight of Rnssian Planes to
Hanol over India

W vz fagrd wwda (FERMR)
wegw AR, § wiwsadln @1% Aaga

MARCH 31, 1969

Over India to Hanol 196

(C.A)
% frafafag fawg ft @k adfes-51a
FeAl F1 eara faarar qrgar g W A4 T
FATE 5 @ at ¥ wv awa di—

"'ag Ffax garar & g2 famaama
3 fo weares Y9y A ww & @A
TET ATERT § g aTEAT WIIT I
FT W@ § AR zEs 9f7 AT FTER FN
sfafFar 1

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : No
Russian planes carrying arms and military
equipment havs been permitted to fly over
India to North Vietnam or to any other
destination. Civilian aircraft, however, do
fly over India to Hanoi and back with the
clearance of the Government of India. Such
civilian flights are of [1-18 aircraft and they
land at Calcutta (Dum Dum) airport on
their way to Hanoi. These aircraft carry
passengers. baggage, mail and cargo but no
military eguipment.

i} gze fagrdl arda): ¥-9:7 wgiEy,
18 md #1 geee fear 7 az waa
far f aifaga ww & g famrs m@
1R qifseara g #1 zA1E w1 @ §, A
ggamrr sA F A EIfawa
fF arg & we1g faur weamedl 81 9§
gegmEam ¥y FE o1 gF 1a@ F
wea 3fedT greg ¥ g Tat &1 gEQ
fwar 1| & st srga g £ s @ifas w9
¥ ga Ak ¥ wsdiFq anp g e ag
arat faam Jar & faurdf as @ifag @
ar a1 ¥ gifqud &7 weArsAl @ @2 go
wgre fagzam ¥ ¥ o & fan sqafa
w7 weds wEeg, WM Srad & fE
s AR A F wraew fane w § o=
I fageara Y &9 919 F ArAR G AT
9 & TR ¥ A /IG AAGT AT TG AAAT
T aFHE A AN § AR wW AL

| gET T g3 @ WK AT 9 ag

WY ST WTEAT § |
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fazar a=it ag efta< FO1 fr fame-
& ark ® 9feg # oY quaf aq @
AT I A aHAGT ARAT § | g Wi
¥ Aarq fagearw gWEdT ® EA HLAT
qMEA § WY AT wYE WA A1 g8 Y
i faw § agi Aara a7, faw & Iag
T zfuam frazam & dad & F9 @A
o | Ffwa gag wik@ oAt wfF F v oar
o9 wiEi 1 AT fagzar ar gferar
frnzame @t oex ¥w & fay 9@ §@
FI OIAT [0 AT FHT AT FT ATRAMF
Frged ¥ At weadlcdty ¥ g @z qu
AZY 17 | # wedY wATW A A7 AreEATAA
ZAT g, # ag @aT 1w faAg
fr afg e o) g7 A aEET, 39 991
F1 agafy e, =z =9 8 972 anda
gr, St fqmaAry &1 meAred AT A2,
Al 39 &Y 29 HIT AIF(GT AT FT I9-
qrT AF w1 7

st fen Fag. & wradtg gg=7 § 7297
g fegn #1 fagzam § wifagr dad
ax gagr siforw w7 8, AR g4y wforw
Hogm a0 gn g W2f a% arAAra qEeT A
7z @zl fm ga &Y A1 A <rw Ad) w
ifg7 faq & agi a1 wifs am@f 97 G
2 ga qr st gwig 92, Fzm ¥ A
% & mgua z, ¥R F F @At AmEm
#zeq ¥ wgr f& 97 w1 #f fawar w7@
FY F&TA AN & | A wEANT F T@H
gat fagzam g1 ar efaw fagzmm @,
TR

ot w:a fap® arRaY : gt T
ARE g i &1 afg afrm &
&% & frelt 2w & smdn Y fi gw 3w W
W9A ATHTHIG AT T ITAT FA , A
897 AIXT  qIHIT 43 &qoz woir e ag
w9 ATFTHT A w7 IeEET 9w & ol

i % 3 7
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Over India to 198
Hanoi (C.A.)
MR. SPEAKER : It is a general ques-

tion, not pertaining to the call attention and,
therefore, not relevant just now,

o} wre fagrdt madady : 7y fage-
am &1 @ gara g | frgzam gfaare

AFT & AT g0 W9 WTETWNT WIT &7
IqanT A R &, g g ageg
fasga ars ars wa) § Aagr w7

=t fz3n fag : wfasy & ;v grm
wHfaraM e sgromasar g ?

wt faT mw g (R a=21) @ 3%
@1 ® sqiE Agf gET ) g &Y
arfast 441 § 9 qFAT A |

ot frdw fag . gardt o qrfeft &
WA e &2 fRar g

SHRI PILOO MODY (Godhra) : After
the Russian take over, perhaps he will say !

st e fagrdt aoddl  gqem
73T, § 39 FT W T7AT § 1 =qA-
TIFAA FEITT 5H ATT B T FT 97§
ag aararT g ¥ & &5 gt wremiy
a1 F( I FT F fageam gemew
AT Igar B 1 aww-wrg w0 A o
w1 o waa faar g IR s fe
wang = & faam gfage ¥ #<
fagzmn adf a1 W &1 A
aia @ fF adi o wr §, ¥few g w
ag w1 & o wqefa sro s @rdy
aq g &1 gfafwr s geft ? e
FER Aw-a-qx frate a1 oy
TEEAYA A g YA ¥ G199 wefar

& faare w2 & g & o fraa fvar
g7

=t feda oy . gorlt e wfafwar
@ﬁ-ﬁ‘sﬂ\‘#*ﬂgﬁmtlmwﬁ-
7 gz A g QA A I Wgw g
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= fedw fug)

war g e gard wfafear 2 f5 =t
wifaqal &aem gt w1fed, wik agi g9
FWiagr g fFs wra & 92w & gfaae
SRR EE LR

SHRI RANJIT SINGH (Khalilabad) :
What is the frcguency of these flights
which he calls ordinary passenger flights,
How many such passengers have passed
through India to Hanoi in Soviet aircraft 7
Has it been absolutely ensured by Govern-
ment upon their landing in Dum Dum that
these aircraft contain no military passcngers
but only civilian ones, that they ‘are not
reinforcements going to Hanoi ? Would he
assure us that these are not, as alleged by
Budapest Radio and Westinrhouse, experi-
mental flights that are to lead later on to
bigger flights of reinforcemenis to Vietnam ?

SHRI1 PILOO MODY : Do they search
the baggage 7

SHRI DINESH SINGH : Normal ins-
pection takes place. We ensurc that they
are not carrying any war equipment.

As for the question of these being
probing flights. I do not think there is any
such question. Having been in the armed
forces, the hon. member is aware that
countriecs now have the capacity to get
people to destinations quickly without the
need of probing flight as such.

As regards the frequency, one flight
has taken place on the 17th. The other
flight was to take place after a one week of
interval. But I am not aware of other
flights having taken place.

SHRI S. K. TAPURIAH (Pali) : The
refusal of the Minister to categorically say
that in future planes carrying arms to

Vietnam would not be allowed also poses a
serious question.

We will not be surprised if on a later
day we come to know that these flights
were really exploratory and later on arms
were taken. There are two developmeats
which lead us to this conclusion, These
flights have taken place only after China
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has refused permission for the flight of Ru-
ssian planes over China. Sccondly. there
have been some revelations made by China
recently about Russian designs in curain
areas in this region Then again the hon.
Minister had admitted that these were [lu-
shyn 18 which had gone through Calcutta.
They have a wide range of use and can be
used as jet bombers and according to Jumes
Book of aircrafts which is an authoritative
publication on aeroplanes, the polish air-
force uses these Ilushin 18 planes. What
check has the Government to sec that they
did not carry plasma or other military
equipment in knocked down conditions 7
Have they checked the manifest properly ?
Have they ever held a surprise check to see
that the manifest tallies with the cargo or
other goods that are there 7 He mcntioned
that some civilians went there. How do they
ensure that the persons who went werc not
military officers or advisers 7 I laso want to
know whether it is a permancnt agreement
or it is permitted from time to time.

SHRI DINESH SINGH : Theie is no
permanent agreement. The question of any
surprise check does not arisc bceause all
planes are checked. It is not a sample
survey. Only onc plane had gone and that
was checked fully,

12.12 brs

PAPERS LAID ON THE TABLE

Supplement Demands for grants,
Audit Report and Appropriation
Accounts (Defence Services)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : On behalf of Shri Morarji R.
Desai, I beg to lay on the Table:

(1) Supplement to Demands for Graats
for 1969-70 (Vols. I-11I) (Hindi and
English versions).

(2) A copy of the Audit Report, Defe-
nce Services, 1.69 under article
151(1) of the Constitation.
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A copy of Appropriation Accounts
of the Defence Services for the year
1967-68 and Comumercial Appendix
thereto. [Placed in Library. See No.
LT.548/69].

Report of Administrative Reforms Commission
and notification under Customs Act

SHRI P. C. SETHI :

and Income-Tax Act.

I beg to lay on

the Table-

(n

)

A copy of the Report of the Admi-
nistrative Reforms Commission on
Central Direct Taxes Administra-
tion. [Pluced in Library. See No.
LT-549/69].

A copy each of the following Noti-
fications under section 159 of the
Customs Act, 1962 :-

(i) G.S. R.771 published in Gaze-
tte of India dated the 15th
March, 1967 together with an
explannatory memorandum (Hi-
ndi version).

G. S. R. 772 published in
Gazette of India dated the 15th
March, 1969 together with an
explanatory memorandum (Hi-
ndi version).

(ii)

G. S§. R. 773 published in
Gazette of India, dated the 15th
March, 1969, together with an
explanatory memorandum (Hi-
ndi version).

{ iii)

G. 5. R. 781 published in
Gazelte of India, dated the 15th
March, 1969, containing corri-
gendum to G. S. R. 240 dated
the 8th February, 1969. [Placed
in Library. See No LT-550/69].

(iv)

(3) A copy cach of the following Notifica-

tions under sub-section (4) of section
28.W of the Income-Tax Act, 1961 :-

(i) S.0.1152 published in Gaze-
tte of India dated the 19th
March, 1969, making certain
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amendment to the Annuity,
Deposit Scheme, 1954,
(ii) S. O. 1153 published in Gazette
of India dated the 19th March,
1969, making certain amendme-
ot to the Annuity Deposit
Scheme, 1966 [Placed in Library.
See No. LT-551/69].

S. 0. 1161 published in Gazette
of India dated the 21st March,
1969, making certain amendme-
nt to the Annuity Deposit
Scheme 1966, [Placed in Library,
See LT-552/69).

A copy of Motification No. G. S R,
780 published in Garetc of India
dated the 15 March, 1969, containing
corrigendum to G. S. R. 239 dated
the 8th February, 1969 under section
159 of the Customs Act, 1962, and
section 38 of the Central Excise
and Salt Act, 1944. [Placed in Library.
See No, LT-553/69).

(iii)

A copy each of Notification Nos. G.
S Rs. 602 to 679 (English version)
and G. S. Rs. 680 to 757 (Hindi
version) published in Gazette of
India datced the Ist March, 1969,
issued under the Central Excise
Rules, 1944, together with an
explanatory memorandum (English
and Hindi versions;. [P.*acca’ in Library
See No. LT-554/69].

A copy of Naotification No. G. S.
R. 839 (English wversion) and G. S.
R. 840 (Hindl version) published in
Gazette of India dated the 22nd
March, 1969, issued under the Cen-
tral Excise Rules, 1944 (Placed in
Library, See No. LT-555/69].

A copy of the Delhi Sales Tax (Ninth
Amendment) Rules, 1968 (Hindi
and English versions) published in
Notification No. F. 4(173)/68-Fin(G)
in Delhi Gazette dated the 9ih
December, 1968, under sub-section
(4) of the section 26 of the Bengal
Finance (Sales Tax) Act, 1941 as in
force in the Union Territory of
Delhi. [Placed in Library See. No.
LT-556/69).
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PATENTS BILL

Extension of time for Presentation
of Report of Joint Committee

SHRI R. BARUA (Jorhat) : 1Ibeg to
move :

“That this House do further extend the
time appointed for the presentation of the
Report of the Joint Committee on the Bill
to :mand and consolidate the law relating
to patents upto the last day of the next
session.”

MR. SPEAKER : The question is ;

“That this House do further extend
the time appointed for the presentation of
the Report ¢f ihe Joint Committee on the
Bill 10 amend &nd  consolidute the law
relating to patents upto the last day of the
next session.”

The motion way adopred,

12.14 hrs.
BUSINESS OF THEHOUSE

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
Mr, F. A. Ahmed, the Minister of Indus.
trial Development is not well. Perhaps he
has also written to you; he has asked me
to request the House to consider whether
on the completion of the demands for
grants of the Home Ministry, the House
would  be good enough to take up the
demands of his Ministry on some other day.
In those circumstances, I may also request
the House that Irrigation and Power may
be taken up after the Home Ministry's
demands are concluded. Of course you can
decide these things in the Business Advisory
Committee this aiternoon...(lnrerruptions).
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SHRI M. L SONDHI : He has to blame
himself  Why did he overstrain himself

during the Ghalib Centenary and uprocl
all the villagers of Nizamuddin 7

oY s fagrd vy (a@Ag):
IHY FIF FizAE dar g 1 gew waT
I A qqA WU T & AHAT F A
T 5y gu g1 ITa Tadr guar AR
21 mas ¥ sw freely F 48 @ 1 €W
AET A9 g TATAT FT 7T FY A¥ST
sarar @31 AT | 8 awar & wA a6
A% AANAT OF g S )

SHRI HEM BARUA (Mangaldai) : We
are extremly sorry to hear that Mr. Ahmed
is ill. May I request the hon. Minister to
enlighten us about the nature of his illness.

SHRI S. M. BANERJEE (Kanpur) : I
have no objection to the proposil jist now
made. If he issick 1 wish him ear'y reco-
very. Some of our friends who want to
move cut motions to the Irrigation Ministry
demands may come only tomorrew and the
time-limit should be waived in their cases.

SHRI MANUBHAI PATEL (Dabhoi) :
Members who are present and who want to
participate today may speak tolay and those
who are abscnt may be allowed to speak
tomorrow.

MR. SPEAKER I got information
this morning at about 10.00 or 10.30. Shri
F. A. Ahmed is running temperature. The
doctors have advised him to be in bed for
two days at least. You cannot force him to
come; it is not fair, (inturruption) 1 hope the
House agrees with the suggestion made
about the Demands for Grants of the
Ministry of Irrigation and Power, and
whatever assistance you want me to give--
amendments and all that--1 shall give. I have
no objection; let us see. We will take them
up when it comes. We will discuss at
4 O’clock at the Business Advisory Commi-
ttee, and we shall decide.

| op—
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12.16 hrs.

ESTATE DUTY (DISTRIBUTION)*
AMENDMENT BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): Sir, on behalf of Shri Morarji
Desai, I bepr to move for leave to introduce
a Bill further to amend the Estate Duty
(Distribution) Act, :962.

MR. SPEAKER : Shri Shiv ,Chandra
Jha ufunlcd o spcak. He wanted to oppose
the Bill. It is only the introduction stage.

ot forw wer W (wyat) & g
fadg s 9@ g 1 w9 wfgum &
TTE 269(2) #1 2 1 5w # wFar
AT Fi—

“The net proceeds in any financial year
of any such duty or tax, except in so far as
those pro:ceds represent proceeds attribu-
table to Union territories, shall not form
part of the Consolidated Fund of India, but
shall be assigned to the States within which
that duty or tax is leviable in that
year, ..... =

TRI ZAA N owir wmy Az A
FEal & f zwa) SiErgw a1 amAr
qfed | vl & w@ @@ o af Ay
MECIE Tk |

I am quoting from the Interim Report
of the Fifth Finance Commission, page 8 :

“Distribution of the entire net pro-
ceeds of estate duty, along with the
States” share of all other divisible
taxes and duties, solely on the ba-
sis of needs of each State.

€Tq 7Y Ay w1 ¥@T 9T AT Y@y )

W@ A deT U ew & A
i @ua @l @& faad gy § ok
e foamrd wr ¢, @ av ¥ eaw
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gfzawree A 1 sm Nard @ §
Y fer-wwr fomg wifas &1 &
famer a5 &, go<d @ A ) W
fag & ag) sgar ar 6 w19 aT@ HrEAE
F wfaea €Y wrzaq o a7 9@ W@
WX a9 3% WY 9T §ET AT ) qG
SATAT WG 1T | uRE-ggdr F @
¥ Al gz etz fma & ifas &0 §
ey &0 & @Oa  § gaFr faQq wiqv

g!

Home Affairs)

SHRI P. C. SETHI : The hon. Member
is now going into the details of the Bill.
They can be discusscd when the Bill comes
up.

MR. SPEAKER : Yes. The question
is :

“That leave be granied to introduced
a Bill further to amend the Estate
Duty (Distribution) Act, 1962, ™

The motion was adopted
introduce the

SHRI P.C. SETHI: I
Bill.

12.18 her.
DSMANDS** FOR GRANTS-Conid.
Ministry of Home Affairs—conid.

MR. SPEAKER : We will resume the
debate on the Demands for Grants under
the control of the Ministry of Home Affairs
for which we have still got one hour and a
half. We might have the reply by the Home
Minister round about 2 30 or 3.0 O'clock.
Two other parties have got time : the Jan
Sangh has got time and the Swatantra Patty
has 15 minutes. The Communist Party
(Marxist) has not spoken till now, They
have 17 minutes. And then one or two
Congress Members on this side also may
speak. (Imterruption). Only three parties

"Published_in Gazette of India Extraor-dinary, Part II, section 2, dated 31 3. 69
- #*4 Moved - with the recommendation of the President.
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[Mr. Speaker]

have got time. 1 will call all the three
and then the Home Minister will take
somo time. At 3 o'clock, the Home
Minister will be called,

SHRI SHIV NARAIN-rose

MR. SPEAKER : Shri A. K. Sen is not
here. But in his place, do you want 1o
spe.k 7 Very good: let us see. But he
might come. (Interruption) 1 know borh of
you. Shri Shiv Narain's name is fourth in
the list. The name of Shri Nitiraj Chaudh-
ary is there in the Congress list. The other
Members are also there. Tam afraid 1 can-
not call Shri Shiv Narain because 1 have to
call according to the list. T will call the
Membrers whose names are there. Your
name is fourth,

sit gra faard @@ (FFTWIR):
spemey worAT, oY AWAFAT eI AT
ag giag 97 feeme £ g g
AT FAAAATE G2 A51 F7F 4 1§
z & 500 R fomaal &1 oEE@
F7F w1eT F1 fagza ¥ a=rar @ oA
zfrgrg & avar7 ARANT NTA F AR
F =7 8 wry ary §1 FAW oAy F AyFar
gardt sfagrastT 98 A =Y guAAaTE
gegrm &1 quq o wed) ¥ w0 7 v
ao fagea & #MT 9T @7 @, H7E
AT FT & qGH fry s @ & Toml
1, & F@EAAT ® GG WIM A, WK
gegagr swiAA 1 glaEr & faa a7y
Ty u, sTH gAR oy orfawd @ wiwed
®TX F 99 &) W & A AW F oFAT
% grg <Y # mEws A € a%nd
araegEn & 6w owar & fed
gavea & fay @ gAtfagi &, 99 g
wga ¥ faare #Y, I AT A ER
st gfgaar & q19 I 7 IJTNTH
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qeqer wE1ET, W wr feafa asy
fregres &1 dsFmar &1 wwar FAAT
=g fear war & fF ag w3 1 § AW
o1 AT & " FY a1 & fw gg w-
70 F Fg AfTFId IT ATAT T A F
TEfar ¥ 0w & ag wman wfawr-
fed} & g g« adY g ag mmweT WA
sqq-srAr-n 1 A garw A & AA-
AT T wAAr ¥ faearg Gar 7 w7 w77
WEAT § | §FQ W § g waAr wI
1 wrqvasar § f& g fas o< a0y
wfzarzal #1 g ®IAT & 1 AW TqAAT-
fas &1 Ager wwefaw g@ &1 -
Afaw g ger d fama w@r 8 )

¥ og auwA Hogag g f6 oo &
geq qeft moar @ ox w1l adl 2 2
T HITH AT K AGAT AM-9% T qFS
g1 A & AT § 1% oF re-
U 1 AFT & AN AT F AT G
%, IH FEFWIL FL AT FHF-S(1 ATeH—
ZeaT & W 9T qgA 1N Agh F Avarai
FY 9UgT FT qF | @ & oy w1 T@w
FGH FSHT 11T, S Far F fquqr #1
fez @ refqg T & 1 o1 FeAT ®
T9F 1 Y 7 F Q@ §F Aav 2
W@ ¢, T HFT & Y FSAT 7 @AT
gy &, ¥ 5T & faud @A F g
fTHT W

weqe wEEy, ¥ §3 FmranT o
¥ qg1 -5 WIT W9 AT § wfasr
F1 JUEVT FI& U § GHEAT HT g
fama &% a1 W a3 Wi AR 3T+
g 0 | FWE w AgE am wHD
qT 4T A7 @ & gAfaEl #®)Y amear
g AR g & are. Afew gfawm
arg Sl w7 g frmaar @

¥ o1t wwe S eqw § for W
oaw § =wE T oyEd b oo
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we dar @t <ot d-oeg # | T e
gty #r foa¥e ar wf @, sEar fawr-
fral £ Fnaffraa 5@ & T A @A
arfed | N A g AAE TIFT W
aryoifasar ar gRIwar w1 9TAq T@l
M gar | afew s g fasrfat
FY A% qT @ ATAAT A1 AGANT AT
grarg & frusw & fagx s afa
TR A8 9317 7% Y wEae fqEdE §r
w7 & Far agt feegrew qfifes-
fagi 41 2, aw & 7g weATeE F wie-
FIY TFY AGT 7 397 O /AT AT T MO
geq wfragi #1 favara & Fac wifas
fasrd & warge & @@ @ wfears
dar gt @1 ¢, A fausrw & fay
F3W 7@ IJT AFA ! w7 IET AT
AT Y AT ¢ 7 #@r A90 F €99 A
SATIMAl FEH ISR KT IF FT &AHAT
#sigfea & fam &7 sEam& @ig
10 FIA FT TAF AGE 20

qeget warRd, IO wranr & fae-
fonl #) sifag &@ F W@ 0T OF-
o & fAd @@ |faa § 1 w2
fasna /wr § 44T 92 & gH qwed Ad) 8,
gaf & At aw & s A ggd mias
g, afew o sAaa Fo6T J 1w e,
fom it ®1 frgfe & aww grine
1 wrvareA fear @ 9, @t owAlde
FATH F mrvaTEa  faan ar & sHem
fagrfent #1 swifaa fear s, s
gg FHtaT #1 fawrfal & qaq A
WA F1 91 G §, THAT A I6 -
fom & &1 waa faarsm@re |+ o\
Tg A e & gew weft ®Y g4
&1, fad = & Al ) gEma—
wH A ¥ qrafa Tl £ awy 7o
qaTa A IR dAw T8 A A §,
g M AT X IT W gF oK A g

CHAITRA 10, 1891 (SAKA)
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1 WRag TR g wen A
gamaw, agt & faOedt a9 & Fama) @y
AT g AR faw §< ¥ wwe w1 fe
TG AIAAT AT G Wfgd, @t oreqr
4 w1¢ faeqres ofcfeafa dar aft @
wfed, & & awwar § fs gea aoi ot
At WX A go Y & Aol | W
ga 3f9m am Avam & fad dar w1
awt & 1 AfeT A Q1w fgmry mar
1€ A8 & 1 A AT A g, Ay
T & WA §1 AT O a1 A
TR ATA AN B dw F g
FaTAl ® GE aFAT W A g ag
TEI U GF W QAT e 1 feg @
fpaar #Y %z 1, IEFT IvwCw wE
g |

#°7 W TGl F graeal Foare &
mad ¥ fawre @ar wifad 1 gamr
afaga qaras &, WX 3@ waw
famifal &Y sw & 1 = Hareww wfa-
°A # &7 W asY H 3y diaar
grar ag wwaraif.® 4@ 8, feeg 9w
&1 g g wfawm A oafefy # & gar
aifed | F2 ¥ 73 g /T w1 "S-
w At gfaem ama @ 1Y #k
AT # WEHT $F Tl w1 A wfawr
# HTNT AT KT AN q@gAT A0fsd |
FfeT /T T R AWl § dwx Y gfgar
# MEW  FT, @faEE ¥ wa7t wr
qaq femr g ? sag aw At g fw
¥z 7 w7 w4 feafagy &, qonr wwq
a9 ¥, ST AT A2 QOATH § |

T Ul & wfewrdd € waf g
WHEWRGE ax ¢ g7 wR
I A G T AA qET GG Wy
ATAAT I5T 97 q ¥ wafarw w2y ¥
st 4 fr dfeara ot ® v fr oy
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(= e fagdr qra |

® gy w-ara 239 (2), 200 sk
356 = ANz #T, WA N
amwat § feefrard arad 78 § 1 w2
Fao 3zarf Y sxga foar ar, afer qar
T 9T wEww fFar mar 7wt gig
T ¥ oF 5ow d31 gwr a@r W & 9w
S F §F §2T § ufeqq F3ar 7 g
g 9 w1 5 98 welt sww g §
e F-0Ar gEr welt @t oagA @
favare &Y 991 8, #11 weryra Ay ag
adrg 2 wFar § & frara aar sy a7 @
T SR A AT a8 g A
fodr arem g 1 R gme g-agfy wd
e 7 7Y frad azv #1 frvara &y
far g, s39x ) w7 am % fa faaw
FAF AT G ¢ o ag fyum
FAF AT A0 afer & qg wen
Ssgr #1 fegfa s qgATE | wF
HEd 939 H 2 A 92 Go FF qAI2
fast 3 fagmr war & mevna 5 @ &
AZ TN w1 wgr fm FaweT g w5
A wfgd | aar 7@ wwer 9w www
#&4 ® Ay 3T o4r, oIz gg =w= A
®ET 4T-3) F&T 7 qew &1 favara @)
IFIQ, Woyna § 3@ IF1 L Iw F 0
T &7 sfgFR § 6k wsqarw =
A VT AT giv o Afex wa e
Tz fag & FEr ) ag fraw S
AT TE AT ... (sameia) ......

SHRI SHEO NARAIN (Basti) : He was
not even an elected member of the House.
He did not face the House, What does
Shri Vajpayee want 7

st wew fagrd wmodd : A€ s

Tgwm R ar adi }, A wErw AL
f&ar gar gonm afw @t 6w 9% gew
w4t g gFar ¢ ... (s@ANA)...,

(o® @xem :
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& vF fifva wew gufeaa w2 @ )
# g a1 & ford dar  fs T AW
%% fag &1 agua 4€) a1 afew fag gea
wAt &7 agwa ALY g, Far 3z faae
AT FY T FIA &Y AW FT qFAT 8 7
ag qSAITH qT FA)
T & &z wrd fFoman s us-
QTS ST FAT T F ATIRQ FL @ & |
fazr & ot ar qraam med & g9
2 i faam gar s #3241 fama &
W FT & v Ffww gfamm & vsaTe
4, fama gar § agag Iy g A =
dtvrg fag & afex wvew 71 aafea &
fear) g aga & WA 9T OF S
#fageer aafea frar mar o weg w30
3T agd & W 97 whAgza &
F@AF fFarmar ) qg sl gw o gz A
Fg fr faQd) a7 a1 #) a7 9 FOA
g1 29 WY FTa & A "9 W@ FO9 §,
gg grag Wz gdt fagew & @few
g5 UIHIfaF A &1 a4g 8, weA qfa-
17 F1 eqTRT FT & | oA F1 fFA
qrawl § feeflym<t qra g, ag wa
A9 FLT FT WG W 2T 2 | AN
qua 4 "@fanegs gru qgie f&o ag
AfAAT FFG AT 93T § TAFIC FL
faar | afwwmg gg=8g 175 ¥ w-
ag fear w1t &1 wgseE 175 99 w9y
sgRi A A s & Fmd gz aedt &
21 & fF rade ) feeftaqd g &)
afea feT A gg ueal & =) g ST
gudq fear &1 AR goE & ngd], o
qraz &, w§ fs #faves § afwamow
da1t fwar g1, g1 & 99 fzar

TE-w1d @A (S qwATE wwgiw):
W aqAr feeftaT gedmre far gem
oo (STTEA) ...
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sit gz fagrdl awdadt : ¥ OG-
91 e aaT gaa woA feeArad fafea
w31 ? a1 9z Ifwa g ? @, wgeeR 179
¥ ferftow af & # fot 9 T A0
qMRAT § A gg WA Y a1% fe@mr qEd
g & 9wl aar g a1 | & T A1Eq
% medi F1 Y 2T FL I E | 98 A U
wez § 1 T 9w Ay @AY q€ qwwarQ
¥ aymd AT wE ¥ AAT AT AW
Aty § ar W AR ¥ “qwa
Fegid Fgr 41

«The Constitution is very clear on this
point. The Governor of a State is
the constitutional head excepting
three articles. I have referred to
the latest scholarly edition of the
Constitution published by Shri See-
rvai, the Advocate General of Ma-
harashtra, and he has said that
only under three articles the Gove-
rnor of a State functions as an
agent of the President. They arc
articles 239 (2), 200 and 356. Exce-
pt under thesc three articles the
Guovernor functions as the constitu-
tional head. "

3T FoFIT HIEE FEA §

«“When an advice is given by the Chief
Minister to a Governor, the ques-
tion is whether the Governor is
bound by his advice or not. My
answer to that is that he is bound
to accept that advice. ™

Fagam g fFo...

= qarATA e : WifEd &2
9 9§ WS

it wew fagrt mwdal

“When an advice is given by the Chief
Minister to a Governor, the ques-
tion i whether the Governor is
bound by his advice or mot. My
answer to that is that he is bound
to accept that advice.” .

CHATTRA 10,
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SHRI Y. B. CHAVAN :

I never said,
“defeated"” .

st wew fagrdt alar : fedhix
a1 ? T qvwr fag fedRe adi Y
g WAl qwEl M AT AAE FTLIW F
%1 |

T £1% feRdT ar av ¥ go grfksr

sarz fag @, ff & @ # wrey ava
Far dv |

# uF q31 AGAYW  WAAAE FHAT
eI wr g1 el & efesim § & arf
gz sfaar A€ amgar g S wdtg ¥
&Y T 97 gy A1 gFar § AfeEw =wfy-
o & fau sfagrT f =T e, A F
o fafaame @ fgq 1 w=aeTe g94-
9 & fao uw o R ToawE qra
% fau gaw fron 48 /= @%aT & 1 qo
gifeaT wamz fam & ud a9 & A9
YT T A w7 Forg Y ga & A1er
a7 T8 9« wwar @ ag Afawm A
wafar 1 AT FW w qOFT G
faz amw ¥ wgAd g fs gz @
o TR FIfGT AT F9 F THE
F EYETC KT H waY wAwd § 1 Tawy
sraeqr dfaaa & faafae} 36 ¢ fa
Fvz AT Tl W1 frarr @ ar usAl BN
gIqE FANS A AY IR g9 w3 & fAg
ow seAdiity aftey § awdt & | ER

- gt wfaw & weera @ gt W

ST AT R A AT GAT ®T,  WE;A
e T T SR WA WA T FT AT
@ E gmew g A R g @
g mes ¥g@md marf) ww
¥z N7 e omaETa @ @A e
wfer 3N feamr 3t g7 fFagema &
HTHTE 9T AW T @R AT
<rogl W At wfagry w7 I ST R
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[} w2 fagrt aroidt |

TNAT TG & AWM | W uF T
w2 sifad o, Teufa gga) AR
*W, ag fqaremea 9w o3 =3t F¢
THAY & | IF ga fawre gEr g #
T EA 7 7w @) geex e
T @A A ST @ amfa g ? ga
T a1 FY FraAr Ay

MARCH

% % ww A ol =i wEw | oA
AT FHOfE w1 owwA 20 gg e
& HATE & Tem WAl s faar s
I A qg qroar &1 41 fr 55 2507 79-
1@l 1 grew aaY a7 5 a7 7 frar
AT, T TG FY oqawar AV o1 T ¥ )
AT % qar am & 5 wamA ;1w 07
& faq wa & AfeT 37 gEad arfen T8
R W W oF AT I F O
I FT GAAT FT ferar war g a1 fax
% faws.... (smawm) . st w1w 93
ﬁqaanqaﬁfﬁm&w&&mtagl
afe famaardy & g7 wrRei w1 qr fea
A (wraew).. feafr ag a3
FIAA D Frafaa F @w A gwE
GRATHIET F @ar | & sgagiy
sformeal % @ar wrg ) sy fan
FHfQY #1 gzrar a1 W forax gwed
I W@ § I welegr W WA
9T I swafai ;1 afey foar &t
TR TG 9T FH F T 7Y qoe)-
TPE @, ST ger faam oWk ww
siafai 9 e ¥ Aol o= o
gAT | @I 9 1 777 Jor) & A
59 g ¥ Jordr g fF IEwr ard wyawr
& ez g ot & 1 W A FIw I
@A e fgrm & @y oK fawa
g9a1 & | Izmr Tifgq | F g Ay
* foe dar afi § e wsgr wgT o

31, 1969
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A KTz e st & waw
Tifem 1% sifge 1 g% wfawat amd
TET 144 dre¥ F E1 gwax F AT
TR 144 A o€, ¥ @ & g A
F R Ky fedgm mar
FAFFAIN PR fax w4 T F
FHATA Y w17 97 arfaw 79 fao Mo
& mfezt s ¥ avae # o w0
FTH FW & IS a0 T4 Fi5A0597 F27
FA W@ g M TwEE 7 AN
feafa dar g€ @Y Swad swasrd 97 Wl
1 7 &Y, Tar &Y 4 ww 1 2 1 gafaw w07
o oF fraig feon @ @) oF w3w A2
Tza< fraia Afse o 2w g} warfal
1 arfam & &% 1 sz fedy 7 AT
o 53 g @t 9w ox fawreity F13-
aiEl gy away & Afwa gfrw Sk gEed
& "qa § waarfei £ qarar ww=1d 3
forg wrgar & Faw gy w1 @ & 9gT
aw1ar ag 2 fF gt a1 O arfor 533
¥ A ¥ Gaar faar 9 afz s fzar
FY FZAT F HIAAT Y HX IAFT THRA
g, 3% faw & ag sgar Afew aw
144 N=x & srow faq a1 gaea) #
FHTAT 1§ AT wfeA & W 5
faarwar g, I gwed af@ AT &
a1 & qedicar & @ =ifge

UF AT FEHT GO FEAT | IWH
areveTfa® 0 @ W& 1 o« wAI W
g § A WX TW FT AW I S(rET Svar
g A A A dY fF O F & A
wig A 9T gEer w9 g W
FHmA ¥ gqoer g A & g wfeew
YA AT & weAear § @ gu AT
FHITA 7 Fgr & 6 7 F @ QD A%
rr sae & 4 T 1 7y Al g
FdT FATHT & qg & G 1 faw af
q) afe7 g@R A ww fle %) @



217 D.G. (Min. of
TR, Igw gwW § Ad) wa famr o ww
fRiamrrgafog Ix A o @
9T miafa #t w1 @ g, gEd A A g
#At &1 e faemn wwgar § 0 39 A
¥ UF FAdE geem ¥ owTw U R
wfezd gt qaw wtw A RAE 0w
qelty feqid ¢, Aawmdr @ s
FTET A FHUT A O FC faar § 7@
fa ag quariqat foire 8, wfer afe
FHITT g0 qT qigw FWAT &Y fanE q
1

& agar § 08 w4 wEtag 2w &
ATE F WA FF av I 9T -
2 Wl A WOt q17 7 | W 0F 9
4% 8, o W1 TEy wawg A4 waa, e
B0 U39 ©F  warewsIfas usq g
w1fed | gara wsw ¥ar @wr wifed o
H A9ET & WITR 9T, W7 & WO O,
T F AR 9T, FE AgWE AL QAT
ifzd 1 Ffew sa1 anmaifagar & w4
4g & % g9 wodt qoor § A@Er are
& ? & wapwafosar &1 94 UG &
(% g7 woel qepfa aggare & 7

1T 7L afiaar gfar aid e
T IT gu A Y g7 A IATA & fAF
T | 3ATEA F WA®T 9 IFA
aifs Y ats1 | arwsasy wEard
¥ g9 9T wrofa &Y f5 or sEesEfas
U §, gage €2z #, Afas agf dver
@1 gFaT | Arfge avear fgeg ggfa 2,
aifaw dyewr o FTaT T0fEA |

AR wTERaity asegfa 9@ geHw
ArE ¥ qOedAl § oWy 1 wgedr W -
TR 9 w1 o fax & gr 1 weEgfa
A 99 fax & ArEr ggATd W vewfr
I fox & gma agar 9 go § &3 @)
¥y wear A frar i gaemm wgefy
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FY TEAT HY AT qGAT FT AR H
|7 grq aty FT A3 4@ F1A wfghk o
TETT FT ATAT TLATAT WYL HATAT T3AT HL
%@g YA ® g fegeg qafa g
aufrdga g f5 ag awfr feel fairg
IUTHAT qaret &1 fremr Agf 0 afew
A A fagt & fasdt gf aesfo W
feear &, 9T 7@ dewfa ¥ arar a8 avsr
ST awar | dgg ww M § far X
THATE af #, qg nef St # e
ward Aot o ®Y M woz weal ¥ waAY
T FLAT 90T )

oF q€ aft gz gl §, & AW
AT HEAT ATZATE | EAIL To ®F
fagmemr @ 4, & 39 & wraw & fay
¢ aard 27 9mgar § 1 AfeT g g@
g fr agi g @17 =Y =€ fr gurgd ag
ferg ad &1 fgear &1 gw zg a@ M
A & fay drR A & gegT F
a9 &, guigd o wfAMT ¢, grgvga
UF FAF § | o aF 7§ ®wOH AT ATY
¥ 74Y fazwm g gfaar & 97 s &=
FT & @ AT Axd 0 AT X Ay
amwar fgrg men w87 § e gegvaar
TOAT AR | ST el #F wrd g
sarent gé @ at ag a@a srear gk ¢,
W AR IFAEA & oAy Awrcadr &
# oz wEH WY WA AT FTAR W TG B
fad o § f& 7 s g w1 I
aR wg f& gagy Ay A ¥ 0¥ -
AieAT &Y AT F fay dae @ § o A
& wiAa § qxawA @ A8 wg wwar
H1X Y GRATCHT & W 499 § IAE1 A6)
e ara Agy weAr wifgd

aeqer wgied, gA gfraal € e
agqfagl & feafa f1 atw & oy
ofear Wme 3 wwgear § ow s
TATAY 41 | (sgawmA)
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SHRI B. SHANKARANAND (Chi-
kodi): Only Hinduism recognises unto-
chability and no other religion in the world
does it.

MR. SPEAKER :
that he is making.
ot wza famA awdt ¢ qfnfoa
wifaml o sA-Arfaar &1 feafa o
famT T & fay aeq g A oF
Fuar a4t | = ofagr odaw 9%
Fegst ¥ 1 26 AT K, TS F fTq
az frqrd Tregafa #v amfed 2z & mit
e 39 RAVE ¥ o a5 951w F ¥AT
At 2eY 21 3@ fqiE &y @ O a@)
adf Tar mar & 78 fand gd ai ad)
faE?  FIT W IF 9T fa9T #3
@ & At fonE .1 sawifoe ST & A
goere 99 97 fF9r w7 aFdr g ) AfEw
snfemifaat wfr gfeeal Nt feafs %
graea § g FEIT wTAT gem o # g
g4 ot & sgar 5 vadwmaw w1 oaw
¥aa fagg gaama ® AA w1 & g9
adi &, SO WR fuw § oNFm w
A we & W S gfeT &, amferal §
§ YT WIAT H IATT AFGAYW €41
Y FT WIA A UFISW & g9
et oFraT afwy # oF faww
&% il o aFarfadl & gwi
fraiT #<X & ol @At wrfgd | aaw &
T 79 Y g¥ fawma feanar g, are-
m ST Ffa & fr g7 S8 I AT
gFTIT G § WX IF AR FT w9
2y ¥ fy o g md far ooy
favarg ¥ @zAl @ @ gW FS A
wy [y sfeard 9T awom &1
HATATEF 1T AV @A FA |
ag & s gu g, famm &1 gw R
gremfiasar 1 AT FIQA U AT T
T F AT § o AE F1 A aft §
g w g g, O oEs fet o

It isa good point
Do not spoil it.
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T wfaaa & sravawar @ A1 T
wfqarT 1 greew gg w0 F gren @Av
aifgd | W ge AN wgaE ¥ 39 @A
& alo § A 7z7 dYer A § W AT
M IAN qgA T AT HLAT § A AR
oYzt a1 fpwwa 31 oz Pews gre 3T
Tifegd R v & wfy 378 wox arfea =1
qreT FEAT I1f2Y | Y Uy g § I
Fod1 9% F+E AR AT w1 qwdga faqar
Fq Y F FATU 997 Feg (AW g
g9 fauarg feamd €1

it Afanw fag sted (Gromans):
WA wgEd, ¥ 7 AATA A AW F
anda #74 ¥ fax Az gar §, o ww-
47 & qrg q19 & 97 T4 wg1Iq 1 AT
2 fra oY 3g7T frg weer &Y A9 €
T 8T wwfaT FTAT w1897 § )

qgdT g &Y YFfE KiET F
aeaeg ® g | 12T §afedt wida gard
wedta /el & FIT T § W I
¥ gg ~rar Y A g fw T 9 dEmEi
AT &€ | H a8 THT QMW AT H
A1 ®Y 1Y @ AR 9" W & Fa faRwy
F1 gWAT g I GWT WY FY ST T,
Hrarst 9¢ gATt FEM T2 @1 A 99
F A AT geAr & W W gfaa
fedr o & 37 efem @, fomw aw@ &
oI ®I OGN gafowd g U exal &
gadl & gerdr a1ET AW wide
a1 Q& g, feg gz & wuAT dtart
9T T @l 39 & fod gy OR & Ia-
T FR WA § 1 GHE AT o o
FY TEW@ AZ &, W TH AW@-TAUIT
& gaer Y T G, S A o guar frar
qr Ia¥ 3G, qifeear & gae #) 2@ o
ga &1 fafsa g e s &Y &Y forw
A% § 99 § uie foag awg & gark an}
eIl wEw & gafeoa far mar ¢
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SH ¥ 7g 3w FT GrAvel A 4T A w3
w5l | gufag & qg oA ot @1 oA ew
I mEfgq ®oAT 1Egar § o IR
faaw maar war § f& ag AN F59-
foT ad #Y qf &7 ¥ Tw A Hawsi A
T w F v qd | o fr et
FT ATTEFAT &Y § 397 FYA |

g i Ay & FgAT I_AT § AW
Ifetmad Farx § 2w Ot a7 @
@ 2, uF W ¥ IAT ¥ aFanar 947 §
frgq @q1 2w ¥ 3,56 830 WA gré
w12l § froiai & fay g3 § o 5,387
AT Gite F1E § 0 gy & 1wt wwA §
S g A aet AT S ¥ w7 ar fE
wfezg fere wfezw femzz | § ag Fgm
f& 7 araAf § wfezg feare wfezq fearse
FZAT 2T FH 2| A A H A3F
AT A E &1 10, 12 @ FE AR
z7 ¥ sfrzq fearze aEY afes & sgm 5
wfezn fzare stfeza w2 1 ga wmaAl 1
wedt fagerd & far ofx sara & wfy
A1 ¥ grear g w7 F fad g -
uas a9 fage %, M oF Ad waw
F1 | A9 @7 fF FEFHA o) gATIAR
g€ #1E g 0y § wgt vy drg garT wAN
98 gu & AR oF oF 99 & Ay g oF
gA At Ay A @7 @Y oF 99
araat #t fAgzry # &7 39 &1 A0
N R g7 T AT gige oforg ¥ @
wrr o ofwd w1 w4 frozr T
gm ey Ydmaw axq # fge
FA A A q W Afgg eRow
g€ #ret & foaw Yomer w59 7 wma-
aFar g 3% fgw w3

urarg AR fag & o & gz
HAY AERY &1 A fEmE g W]
ag § @lo dto wifo | ag WA gfww
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tae & weada FTH IO &1 oW S HET
5g fraffea & 1 93wty &0t 2w & afe-
feqa qar g wé &, gl oR F F A
T g W@, £ gud gw ) oF odT geqr
wifgd NN & fFdty st & FH T
1§ T g g1 1 IEA AiT FLES |
AT Y #o dYo mwrfo aY gy &, 9@
®Y 9T qF g7 &1 qgafqd 4 @ A9 a6
qg W17 A7 FT & AT qEATH AL HC
grat ) wE far gz A0 w1 AW
TEfiHze #A A mwoft 78 A FenE A
TEH 2T d Q1 fagw ¥ arg wrwfra
fear 2 & grar 21 g o d @
fagra &t AGH A A e § 3T A
qat #14 F fa¥ oY o sfaar ar wdr §
qTa &1 A aFA g€ graT X 3@ A qu
w73 & far ¥ Fam Irr 1

or A & A& g & faerar
Figar g ag gg "iAan g fag fF amddr
AT F g W IEAT o¥T IAF fAu &
groadr &1 agd srardr g IFA
g9 919 Fe! AfFT UF a1 FgAH 7 T3
i fews ad 7 F A &4 ag 94
aafes %Y fagy f& ag arg & frar
T ¥ qar Ag¢ qrATLT A AT EF 0 7
# oAt AT A T TH @IT AT FT AT H
Uy caafsq #t faqa @ arg w=fma fwa
a0 far &<@ g1 # qwaAr g ofe ag
|ryr @ET FIU AW F WF oy grafami
& qrrer w0 Tw miefaal & fear
ad F1 qg FA AL A |

weny wETY, 979 7 A gH 9ver 47
guy Foar gu% fan & amrd g Wk
afew 7 g # & fox & g F2137 &1
Twrz feniga &1 andq FWATE |

SHRI P. M. SAYEED (Laccadive,
Minicoy and Amindivi Islands) : Last time,



223 D.G. (Min, of MARCH

[Shri P. M. Sayeed]

in respect of the Home Ministry’s demands
1 was very much eager to speak but I was
not the person to get the chance. The
problems cf Laccadive could not be placed
before this august body at the time of the
last Home Ministry s Demands, T stand to
support the Home Ministry’s Demands. In
the history of our country the present Home
Minister has faced such crucial and trou-
blous times. I think no other Home Mini-
ster has ever had the opportunity to face
such difficult times Perhaps some of my
friends from the opposite are commenting
on my own vernacular language. that I
feel flattered. I am notat all flattering.
1t is a real and genuine feeling.

There are some hon. Members of this
House who question even the supcriority of
the Central Home Ministry to the State
Home Ministry. The other day--if I remem-
ber correctly-=Mr. Dange was comparing
a State Home Minister to Central Home
Minister. Everybody knows that there is
no comparison between the State Home
Minister and Central Home Minister. He
says and he claims that superiority comes to
the State Home  Minister because he
happens to come in direct contact with the
pecple--as if, the Minister at the Centre
directly comes from America or from other
countries. But he thinks like that. Itis
not so. The steps taken by the Home
Minister definitely adds to the prestige and
honour of this Government.

I may now turn to the debit side of
the Home Minister. There is a certain
impression and always it has been proved,
whenever there is some sort of force or
violence, the Government of India has a
tendency to bend. That kind of atitude
has been very much agitating in the minds
of the selfrespecting citizens of our country.

1 have been here after the elections in
1967 1 have been telling the Home Mini-
ster and this Government. You must tackle
the problem from the very bottom and
not this kind of patch-up business. About
Laccadives we have been hearing so many
things as if there are violations or the
Naxalites are doing there the same thing as

31, 1969 Home Affairs) 24
they have done in Pulpully in Tellicherry.
There was none police firing in the island
and that was compared with the Naxalite
activities in Kerala How is it that this
incident is given some colour ?

You know, Mr. Speaker, the population
of the Union territory of Laccadives is
roughly about 30,000 and the area is rou-
ghly 11 sg. miles. The number of the
Secretarial staff is about 1, 200 In regard
to these posts, the local population should
have been given much more share. The
very purpose of the development schemes
should have been appreciated. There are
limited jobs and an unlimited number of
people to compete for them. What
happens ? The persons who are deputed
or taken from the mainland have got their
own relations and kith and kin to be appo-
inted in the samc area. They compete for
these posts in order to retain their power
and vested interests.  What happuns 7 The
people from the local area are neglected.
Whenever this kind of clash comes and with
the population of the Laccadives being
Muslim, automatically somd sort of colour
is given to unhappy incidents that take
place. For example, take the case of giv-
ing a seat in the ship. Suppose unjustly a
seat is allotted to somebody. and another
man says : It ismy turn and I must be
given the first prefercnce. Then that man
is marked and not only marked for one
time, but for the entire life. That kind of
discontent prevails now in the minds of the
population of the island, How is it that
the Governmcnt of India is not able to get
at the root of our problems ? This kind
of patch-up business is very bad. Tam
now very much convinced why the police
verification reports, po'ice reports, adminis-
trative reports and intelligence reports-every-
thing comes to the Home Ministry. That
revcals one story and all these people are
joining together and sending the reports.
As Shri Vajpayee said. what is the difficulty
for the Government of India to understand
the root of the problem 7 The Kerala
Pradesh Jan Sangh passed a resolution to
have a naval base there. What is the
difficulty for the Government of India to
have naval base in the island so that those
people who are making all these nuisance
can understand the real situation in the is-
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land. But they do not hear. Secondly, As my hon. friend Shri Atall
when I, the elected representative from the Bihari Vajpayee was suggesting, why

island, say all these things, it is given some
colour bzciusz I happen to be very much
attached 1o my religion. [ have faith and
I am having some beard and because of
that they suspect me. What more diffi-
culties can I face 7 This is the whole
trouble, Mr. Speaker. When 1 approach
the Home Ministiy, they will say: All right.
We will look into the matter. The Home
Minister should change this attitude of
mind. This is really the crux of the pro-
blem in the island. The Home Minister has
alrcady repeated many a time in this House

all the problems facing the country. We
have Shiv Sena, Lachit Sena, etc. They
are born out of economic problems. The

very same problem is facing the island. Why
don t you realise that 7 What steps have
been taken by Government to solve the
problems facing the island ? They have
taken no steps at all,

13 hrs.

SHRI VIRBHADRA SINGH (Mahasu):
Start another sena.

SHR1 P. M. SAYEED : As the hon.
Membar has said very correctly, perhaps
we have to start another sema. This kind
of thing is very bad,

I have been telling very often that the
deputationists who have been deputed from
Kerala should go back after completing three
yvears. But there are still many of them
who have been serving there for more than
five years or six years, and they have crea-
ted a vested interest there in those islands
with an area of about Il sq. miles and
about 25,000 to 30,000 population. I am
mentioning all these things so that if
Government come to know of these things,
they could take some steps.

No Cabinet Minister has visited these
islands so far. [ wonder whether any of
the Ministers know how many islands are
there. Instead, we have to spend Rs. 10.000
in order to send delegation after delegation

to Delhi. This is happening because
Governmcnt have not looked ioto our
problems.

should a delegation from Parliament not
visit those islands and see for themselves
what is actually wrong and what the diffi-
culties of the people of those islands are so
that a remedy could be found and it could
be implemented ? What more can we
suggest except this ? Repeatedly we have
been bringing these matters to the notice of
the authorities, but nothing has happened.
If anything happens in these islands, imme-
diately a colour is given to it and the Home
Ministry is satisfied with the report that it
receives from the Kerala Government, I
would, therefore, suggest that there must
be a parliamentary delegation which
should visit the Laccadive Islands so that
the actual problems of the people could be
understood and Government could take the
necessary steps to resolve the problems
immediately.

MR. SPEAKER : The hon.
should try to conclude now.

Member

SHRI P.M. SAYEED :
1 got very little time.

Last time also

I would request you to give me some
more time,

MR. SPEAKER :
his speech after lunch,

He may continue

13.02 brs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock,

The Lok Sabha re-assembled after Lunch
at five minutes past Fourteen of the Clock.,

[MR. DEPUTY-SPEAKER in the Chair]
DEMANDS FOR GRANDS-Contd.
Ministry of Home Affairs—Contd.

SHRI P. M. SAYEED : Mr. Deputy-
Speaker, I am very fortunate that you are

in the Chair......(Interryptions) It is a well-
koown fact that you are liberal to every-
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one and more so to me. I was speaking
about the economic development of the is-
lands. Very negligible amounts were ear-
marked in the past three Plans and the
amounts actually spent were much less.
Even the amounts sanctioned were not
spent. In the Fourth Plan they have asked
a substantial amount to be spent so that the
only industry there, the fishing industry,
can be developed to a greater extent. It is
painful to note that only Rs. 196 crores
or so was sanctioned by the Planning
Commission. When we demanded an
expert committee to be sent to the Lacca-
dives to explore the possibility of setting up
industries there, the hon. Home Minister
said in the Laccadive advisory committee
that the best industry for the islands was
the fishing industry. 1t was decided in the
Committee that whatever applications were
pending in the island administration for
pablo boats would be taken from the main-
land and distributed to the people so that
in future we could have our own boot
building yard at Kavaraiti. Nothing
has been done in that direction.

We have two hospitals and some health
centres. Fourteen posts of doctors had
been sanctionced but only six had been filled;
eight posts are still vacant and the Govern-
ment is unable to send doctors to the is-
lands. Doctors shotld be sent from the
Centre, There are 326 new posts to be
created under the Plan but 1 do not know
how many will be locally recruited. In the
past percentage local recruitment has been
very meagre. Even for the class IV posts,
people have been taken from the mainlands.
I reqest Government to see that more and
more employm=>nt opportunities are given to
the local people, because as we all know,
the root cause of many of the problems is
the lack of employment opportunities.

It is & well know fact that sensitive arcas
like NEFA require greater attention.
Many committees were appointed for NEFA,
and the Ering Committee which is the latest
has submitted its report on Panchyati Raj
and other things. This committee has said
that the five districts of NEFA should be
connected by roads, and people’s represent-
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atives should be associated with local
development  works. The position is

almost the same in the Laccadive islands
also. The people’s representatives there
are not given sufficient importance  Firstly,
they are all nominated. As you know, a
nominated person owes his loyalty more to
the officials concerned than to the people
whom they represent. This kind of thing
should stop immediately so that the real
representatives of the people could be
associated with the local development works
and the administration. School buildings
have not becen made permanent and many
of them arc in huts. Similar is the case
with the schools in the islands also. The
Ering Committee has recommended that
Hindi should be taught in the schools in
MNEFA. But that has not becn implemented
so far, One of the demands of the NEFA
people is that the secretariat should be loca-
ted in side NEFA. But thesc things are
still to be done.

There is also a boundary dispute between
Assam and NEFA  Of course, every State
has got its own dispute with the neighbour-
ing States. And unfortunately we just
drag on without solving the disputes. 1 feel
that the Home Ministry should take immed-
iate steps so that these disputes do not drag

on for an indefinite time but arc solved
quickly.
Another problem facing the WNEFA

people is the absence of essential commodi-
ties shops in the border areas. The result
is that the people of NEFA are obliged to
cross the border and go to Tibet. In the
pre-lidepzndence era this used to happen.
But now also the same thing is happening.
I request Government to sce that the facil-
ity of these shops is given to the people so
that th:y would not have to cross the bor-
der and go to Tibet.

I have already suggested that the officers
who arc deputed from the other paris of
the country to work in the Union territories
should pot be continued there for more than
three years. This is one of the problems
faced by the NEFA people, and this prob-
lem is also faced by the people of the Lacc-
adives und other Union territories. The
problems of these Union territories are
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always similar. Thercfore, I feel that
Government should give sufficient thought
to this matter and evolve a national policy
on this matter so that the problems of the
Union territories, can be svlved effe-
ctively, My suggestion is that there must
be a common cadre for the Union territories,
Jjudicial, police as well as administrative.  If
that is done, then it would be easy to solve
many of the problems facing thesc Union
territories.
.

SHRI P. GOPALAN ( Tellicherry ) @ 1
am speaking on the Demands of a Ministry
whose main duty during the last two years
was the toppling down of various non-Cong-
ress Governments in the States.

While speaking on this Ministry, it be-
comes necessary for me to make certain
observations about the Centre-State rela-
tions, which has been referred to by many
of my hon, friends who spoke before me.
I wish to approach this problem from the
background of a new tendency and a very
dangerous tendency that is fast developing
in our country, a tendency to build upa
police State,

Before Independence, and up to 1947,
despite the fact that freedom struggle was
sweeping all over the country and a heroic
struggle was going on against British imperi-
alism, the British Government did not
spend more than a crore of rupees over the
police in this country. But sioce Indepen-
dence. the expenditure has increased 30
times, as compared with the expenditure in
1947 when the British Government were in
existence here,

Moreover, the State Governments arc
entrusted with the task of maintaining law
and order. Yet, the Central Government
has also started building up its own police
force. Here comes the role of the Central
Reserve Police. Last year, the total
budgetary provision for the Central Reserve
Police was of the order of Rs. 8 crores. But
this year this has been increased to Rs. 153
crores, which means that the expenditure on
the Central Reserve Police is going to be
increased almost twice during this year.
This means that the Central Government
are out to strengthen the Central Reserve
Police with a definite view and a definite
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programme. The role of the Central Rese-
rve Police has been discussed in this House
already.

I would like to point out that a dange-
rous element has been introduced in this
country by the Home Minister by the stren-
gthening of the Central Reserve Police.
Today, the Home Minister has given a clar-
ification regarding the deployment of the
Central Reserve Police in the State. It has
been reported in the press :

“In view of the recent objections
raised by the Kerala and West Bengal
Goveroments to the stationing of
Central Reserve Police battalions in
these States, the Home Ministry has
made it clear that where it appreh-
ends damage to Central Government
property and the local police fails to
give the necessary protection it would
be left with no option put to deploy
the Central Reserve Police without
consultations with the State Govern-
ment."”

In this connection, I would like to ask
one question of the Home Minister. He
says that if the Central Government proper-
ties are not protected well by the State pol-
ice or the Siate Government, the Central
Government has got every authority and
the right to deploy the Central Reserve
Police. Suppose the State Government
fails in its duty to protect even the institut-
jons or properties of the State, what will he
do then?

SHRI RANGA (Srikakulam) : Thatis
their business.

SHRI1 P. GOPALAN : In that case, will
the Central Government sit with tight
hands? This is what I would like to ask of
the Home Minister. The State Government
have got their own constitutional obligations
to safeguard the property of the Centre. 1
cannot understand the meaning of making
this distinction between Central Government
property and the State Government pro-
perty. All property, whether it is of the
Central Government or of the State Govern-
ment belongs to this country and to its
people. So, every Government has the right
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and obligation to protect the property of
the nation or the country. So, this distinc-
tion is cleverly made, and this has been
done with a view to provoke the State
Government, especially the non-Congress
States. Here, much has been said; a big
hue and cry has been raised that gheraos
arc going on in West Bengal and that
Government was attacked by the Home
Ministry for the so-cal'ed breakdown of law
and order. But the electorate of West
Bengal has rejected the so-called propaga-
nda of this Home Ministry and it has retu-
roed the United Front with a thumping
majority to power again This propaganda has
proved to be fulile and then a new clement
has been introduced by the Home Ministry
to protect the State Governments. 1 would
like to ask one thing: on the eve of the 19th
September strike, a full battalion of the
Central Reserve Police was deployed in the
State of Kereala without consulting the State
Government, and the Chief Minister objected
to it.

In this connection, incidentally, I wish
to make an observation. Out of the Cent-
ral Reserve Police force, a few men had
ascaped from Kerala and came back and
joined their parent organisation of dacoits
of the big jungles of Madhya Pradesh. This
is very svmbolic. I wanted to refer to this
because this is most symbolic of the chara-
cter and the nature of the organisation which
is under ths conmand of the Hom: Minister
Mr. Chavan. Sir, this also is an organisi-
tion of the dacoits of Madhya Pradesh.
This is to commit political dacoity by the
State. Where the Central Government has
given power, they want to usurp the power.
Law and order is to be maintained and the
authority of the State Governments cannot
be questioned. They have the responsibility
to maintain law and order. but the Central
Government, by pushing through the back-
door of the Central Reserve Police,
wants to usurp the rights which are,
according to the Constitution, in the hands
of the State Governments, 1 do not think
that this is a good trend, This will lead to
various types of repercussions. Sir, I wish
to say that a day will come, or a time will
come when the State police will have to
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face the Central Reserve Police and then
where will it lead to? It will lead to civil
war in the States. That is my contention.
So, the Central Government deliberately
wants to introduce an element of civil war;
that is deliberately, they have calculated
with a firm purpose, and with a definile
purpose they are doing this just to provoke
the State Governments.  This is the way
in which they are going to solve the Centre
S:aterelations  This means, the Home Mini-
stry is building up a police State in this
country and this police State will ultimately
lead to the disintegration of the country. No
State is going to tolerate it for any length
of time  The will of the people is going to
bz substituted by force, and where the
Congress has failed, you arc sending the
CRP; to compensate for the loss of the
political power, the CRP is being strength-

ened. The Home Minister is utilsing this
Central Rescrve Police and other Central
forces to compensate for the political loss
of the Congress party.

In this connsction, 1 would like to say
very clearly that the danger for parliament-
ary democracy comes from the ruling class
at the Centre; they are forcing the poeple
of the non-Congress States to go into a civil

war, and there is a danger of civil warin
the introduction of this Central Rescrve
Police. That is mv contention. [ would

like to say it clearly.

The next point that [ would like to
make is about the Home Ministry's conti-
pued demands for more powers to deal
with the so-called anti-national elements
in the country, While replying to a Call
Attention motion, the Home Minister has
said that they want more pow:rs to deal
with the anti-nationalism clements
Antinationalism  was found in  the
publication of an advertisement of Peking
Radio. [t was publised in the Malayalam
Weekly. But here anti-pationalism means
whet 71 can understand the meaning of
saving that when it is Peking Radio advert-
isement, it is anti-nationalism, but all the
radios including the BBC, Voice of America
and others are pablishing the advertisements
in various papers in the country There,
you cannot say it is anti-nationalism. And

our party has been condemned asa party
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of anti-nationalism. We do not want to
have any good con luct certificate from The
Home Ministry. I would like to say that
our party has not stooped to such a posi-
lion asto get a gool conduct cerlificate
for nationalism from the Congress party,
from this Governamant of Birlas and Tatas.

Our party has full faith in the people
and we will act accordingly.

I would like to make this, charge deli-
berately here that some Congressmen are
getting money from various agencies out-
side. A few days ago, the Home Minister
gave a reply saying that ome Mr. George
Thomas of Kerala has received Rs. 16 lakhs
during the last four years from various
American agencies.

SHRI RANDHIR SINGH (Rohtak) :
Pcople living in glass houses should not
throw stones at others.

SHRI P. GOPALAN : You will be
anxious to know who that George Thomas is.
He is the deputy leader of the Congress
Legislature Party in the Kerala Assembly,
If they arc getting money from outside, it
is patriotic money. If Mr. George Thomas,
the deputy leader of the Congress Party,
gets money from outside, it is an honour
and he is great patriot '] want to know
from the Home Minister whether any inve-
stigation or enquiry was made as to the
source from which he is getting this money
and how he is spending it. Is the Home
Minister prepared to make a through inve-
stigation about it ?

I quite understand the patriotic indig-
nation expressed by some PSP members
when they brought that call-attention agai-
nst that Malayalam weekly. But about a year
ago, an incident was reported in the press.
We had tabled a question to which the
Home Minister replied, saying that from
the HMS office in Bombay, controlled by
one Ram Desai, two transmitters made in
USA and Rs 15,000 worth of dollar bills
were recovered by the police. The police
was investigating it. I do not know what
has happened to it, and whether this has
been hused up and if so, why. Where had
the patriotism of the PSP cvaporated when
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this incident took place ? Why have they
not denied this incident 7 This sort of thing
is happening in this country.

About two year ago, the Home Minister
assured the House that a thorough investi-
gation will be made about the activities
of the CIA. I do not know what investiga-
tions have been made and why a report has
not been submitted to the House.

Through out the length and breadth
of the country, the CIA has penetrated its
tentacles deep and this is known to every-
body. Various institutions. including gove=
romental ones, are in the firm gip of the
CIA. There have bcen charges that even
some ministers were influenced by the CIA.
The Government has failed in its duty to
find out what the CIA is doing Recently
a book was published- <la Who's Who-
containing more than a hundred names of
CIA agenis in this country, their addresses
where they are employed. etc, 1 do not
know why the Government is nol so anxio-
us to find out what they are doing here,
They have been shouting so much about na-
tionlism, putriotism, etc.Put when it is a questi-
on of CIA or America, they canr.ol ¢0 anyihe
ing. They are not prepared to do anything,
They do not even enquire about the various
activities of CIA in this country. The Asia
Foundation has cecased to function in this
Country.

From the very beginning there were com-
plaints here about this Asia Foundation,
that this Asia Foundationisa CIA instit-
ution. But the Home Minisiry did not tuke
into account those complainis and for full
18 years this Asia Foundation has been
functioniog in this country. It was only aft-
er the New York Times, an American
paper, exposed this Asia Foundation that
the Home Ministry came forward 1o do
away with this institution in this countiy.
Up till now they had no source to find out
what they were doing and how they were
acting inside the country. Their activitics
were not enquired into. 1 would like to say
to the Home Minister that these things have
to be gome into thoroughly to save the
integrity of our countiy, to save the sover-
cignty of our country. The ex CIA agent
Mr. John Smith bad even said that the CIA
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had deeply penetrated among the high offi-
cials in the military also. Why the Govern-
ment is prepared to investigate fully and
throughly into the activities of the CIA in
this country.

The Congress lcaders and Ministers talk
loudly about national intergration. But par-
ochialism and tendencies of communalism
are fast developing and growing in  this
country. In this connection, I would like
to mention a particular incident. Shiv Sena
has got a weekly named Marmick. For
full one year this weckly was spitting fire
and thunder against the South Indians. They
wanted to kick out the South Indians from
Bombay. from Maharashtra. After doing
this for full one year they celebrated their
anniversary and on that occasion they got
the Home Minister of India, Shri Chavan,
to bless them. s not a shame 7 After
spitting fire for a full year against the
South Indians they got the Home Minister,
Shri Chavan, to preside over the functions
organised by the Shiv Sena. And, Sir, the
Home Minister, Shri Chavan, is preaching
about national Integration, How can he
bring about emotional integration, how can
he bring about emotional integration, how
can he keep up the unity of the country...

SHRI Y. B. CHAVAN :1 think the
hon. Member is completely misinformed.
1 would like to know which function orga-
nised by Shiv Scna I attended.

SHRI P. GOPALAN : The first anniv-
ersary of its weekly.

SHRI Y. B CHAVAN : No, Mr. Naik
attended it. You are completely misinfor-
med about it.

AN HON. MEMBER
attended it.

: Shri V., P, Naik

SHR1 P. GOPALAN : Even if the Chiefl
Minister of Maharashtra president over it,
it is very serious matter.

There have been so0 many communal
riots in Ranchi, in Nagpur, in Meerut, in
Bangalore and many other parts of the coun-
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try. Two forces are mainly responsible for
this-- the RSS and the Jan Sangh. They
have been openly propagating communal
idcas and openly inciting Hindus against
Muslims. But the Home Minister, the Gov-
ernment of India and the Congress
people are taking them as democrats. Desp-
ite the fact that these communal organisa-
tions are working as fascist organisations
in this couutry they are considered
to be democratic organisations of democratic
parties. Even Shrimati Subhadra Joshi
clearly stated in Ranchi that during the
riots there a section of Congressmen
along with the Jan Sangh had been inciting
the people, inciting the Hindus against the
Muslims.

This has been clearly stated and ecven
the name of Shri K B. Sahay has been
mentioned in this connection. So, T would like
to know from the hon, Home Minister
what firm steps he proposes to take to curb
the communal tendencies that are fast deve-
loping in the country and to maintain the
integrity and unity of this country.

SHRI ATAL BEHARI VAJPAYEE : He
is going on talking about internal unity.
Yet, his government is going (o create a
Muslim majority district in Kerala. Is that
national integration ?

SHRI N. SREEKANTAN NAIR (Qui-
lon) He is talking of something which he
cannot understand ... (Interrupitons)

SHRI P, GOPALAN : Lastly, | would
like 10 make certain observations about our
Law Minister, Shri Govinda Menon, who
comes from our State. He always goes to
our State... ...

SHRI P. VENKATASUBBAIAH (Nand-
yal): Where else can he go?

SHRI P. GOPALAN : Whenever he
goes to his home State he will have secret
conferences with officials, including police,
officials, and a conspiracy is hatched betw=
een the high police officials in Kerala, and
the Law Minister with a view to discrediting
the United Front Government in Kcerala.
As a part of this conspiracy, the police in
the State are resorting to firing, lathi char-
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B¢ etc. There have been allegations against
the Kerla Governor, Shri Viswanathan. He
Contacted some leaders and Ministers belo-
nging to the constiuent parties of the United
F‘rnm with a view to isolating the Commu-
nist Party (Marxist) from the Government.
This was later exposed and he could not
succeed in his attempt. So, even the Gove-
rnor is being utiliezd by the Home Ministry
to topple the government, to create division
among the United Front  parties. [ would
like to say that if the same policy is being pur-
sued by the Home Minister there would not
be any harmonious Centre-State relations
in the country and ultimately this will lead
to the division of the country. So, this wou-
Id not be tolerated for such a long time,
People will rise up and fight against the
Central Government and their policies.

st go o @i (FTAAT) : ITTEAN
Aged, ¥ wiq ¥ oF Al T F@gar
§raEfa 1 WE § W faez &
wrdl &1 &% mmw qu sfawe 2,
fagst 9 gand W famsra =@ 7
gard | afFT gaFl IW IF AFAIF A1
2 srafw gy AwaT SYgr ar qi=E gar
g 11 §ar 12 § FeqT J19 F1 319
AT F3 & wmRr gmE afowrd £
fewraa st & afsa ag g1 48 amr 2,
I IGH FA Al FF & (emEenA)

MR. DEPUTY--SPEAKER Your
party time has been exhausted completely.

ot go wo wi : a1 At fwr faee
wimr gre fifgn w1 faasr s =ifzo
IE A garzy ) e ez nan &
AR FIT TR ATH R GEFT |1 a7 12
TAL AN AN A, T AR wigard
gY fewrora @ mfs g@dt #wear & AW
637 TFAT 41 FfFET WIIA 11 Feax 9%
qew grgd ®1 g1 famr 1 fox foe #Y
gExa gt am § 7 ... (sowam)

st v fag g A g fifag
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MR. DEPUTY-SPEAKER : Will you
please resume your seat ? 1 would request
Shri Randhir Singh also to resume his seat.
1 will not permit any more discussion on
this point.

sft go wo wt : gT 7z ;A T A

srad fFar @ 7 6 d0 qr H FTGUTE
W 11 do g wmrad gaw fear

MR. DEPUTY-SPEAKER : No, Please

resume your seat.

ot go wo @i : & g@ar g ¥4r 43
agr g ?
MR. DEPUTY.-SPEAKER : Whatever

complaint he has, he may mauke it to the Min-
ister of Parliamentary AfTairs.

SHRI M. A KHAN : It is not a matter
to be taken up with the Minister of Parlia-
mentary Affairs.

MR. DEPUTY-SPEAKER : May 1 say
this very clearly 7 | have to sce that the
various regions, Centrally administered
areas etc. arc represented.

st cilx fag - g% 0F Nz w5
gomfaqe & fag w17 g7 & am
oz & fF g% w9 ¥ WY e1ST AEa ¥
sigee won @ foger @Y gwdr & ammer
1 927 \TAT gur & WX ag oxfaz
AE IR B ...

MR. DEPUTY-SPEAKER This i3

oot the way to raise il.

it roeir fam: & A a3
feama & am a9 sARdl &T W E |
(saram)

MR. DEPUTY-SPEAKER : This will
not be permitted. Please resume your seat,

it Taneie fag - arfeeara 41 ary a3
g augdd oty &3 € frarm A am
H19 ¥4Y AT AA & 1 oA AT FraAT &
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faars sna a3 AT &1 wredEA &) gw
AE] q@TIT 4 1§ FrAAr Agar g '
TRV F1F WINA F7 NPT | fFuA &
T4 AT SAEAY FTq & o) ¥ 9w
F & AL AAT g, 9 AT v AL
gad € |

14. 41 hrs

(mANa agen A1 o fag,
HIA AW HT AN ML)

st e \te @red (779F) o o99r-
g WERT. A AlE FAT FY FE@ g
gzedl & qra ArEY § oW IF Frd
Fifem wzwA go FT 947 919 fF a8
Ara AT 2, wgar gz wfam wdmm
faar sram 37 F11 uw A< ger faar s
stz zadt mdtm F fAr 9w amm fs
ot arira &1 fgar  smam, fex gar
faar W A G am % R
a1 W17, 41 a8 qrd "AFAT WA fag
F A8 ¢ itE a3z tFAEl F A&
Ten ¥ wafyr q & 1 AY ATET 49T 9%
N N T IFT 2 FATFA ag F7AT 3I
ZHAT A1 781 F | W19 geqr DAy v
Uy WA AYF G0 1 37 g g ?

MR. DEPUTY-SPEAKER : The altera-

tion was made with the concurrence of the
House, if 1 remember correctly.

ot go Wo & : WO HY T F
Fars 98) faar | gard qref & A faee
Tt & T IgF  gATfEE AEYN gATAT &
a fer midf & forz wR #1 swcd &

adi g

MR. DEPUTY-SPEAKER :1 have got
a long list. 1 am not going to call anyone.
1 will see that every State and every Cen-
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trally-administered area is reprsented in this
debate as far as possible.

=it gamam wga  (Frawd) o AT
Wt faez T @ A g WY IFH ¥ qanAr
garaar @ ¢ Az wfes @ o
Frga’

MR. DEPUTY-SPEAKER :
all right.

This is

SHRI PAOKAT HAOKIP (Outer Mani-
pur) : Mr. Deputy-Speaker, Sir, I consider
myself to be very fortunate because when-
ever | spzak you are in the Chair. I am
afraid, my time is so limited again this time
and I would not be able to express all that
1 would like to; so, 1 would try to touch
on some poiots which I consider impor-
tant.

1 rise to support the report on the achi-
evements in Manipur in the last year by
Shri Chavan but I am very sad to say that
the problem, which has been created in
Manipur and which has been continuing
since the movement of the Maga hostiles,
has not yet been solved. The situation is so
bad that in the midst of such a situation
the people in Outer Manipur and of Mani-
pur as a whole have been struggling to
participate in the affairs of the nation. With
all their humble efforts they have not been
able to take part fully in the building of
the nation.

How have they not been able to parti-
cipate fully ? The reason is very simple
and that is that Mampur, being situated in
the north-east frontier part of the country,
since its merger with the Union, has been
cut off fron the maii1 Indian ssiet . For.®
all thesc years, no railway line has been
laid-what to speak of air transport-and the
condition is all the same. So, for lack of
communications, Manipur has all along
been ostracised from the society.

This time, again, I am pained to say
that the hon. Railway Minister who is
very much sympathetic to the lot of the
Manipur people has not proposed to cons-
truct any railway line. I hope he will not
forget the condition of Manipur and he
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will do his best to put up a railway line in
the near future,

Then, since the inception of Naga Hos-
tile movement, the Government has been
thinking of protecting the lives of the inno-
cent people. the tribal people, of Manipur.
In this regard, the hon. Home Minister
has introduced, what they call, an organi-
sation of the Home Guards. This force has
been functioning for the last many years.
But the functioning of this force has not
been very satisfactors. Why has this not
been functioning satisfactorily 7 The orga-
nisation of this force has not been done
with adequate speed at the places more
concerned. The auihorities with poor pro-
vision have been slowing the organisation
at the places the people like. Thus, the
demand of the people for  the benefit of
such an oreanisation in different Vulnerable
parts in the hill arca has not yet been met
adequartely. In this way, the intcrests of
the people, in such organisation seems not

to have been taken into fullest account.
This is one of the reasons why this force
has not been  very much successful in

fighting the hosti‘es, IF the intereste of the
people, the representatives of the people,
the imporiant public leaders. arc taken into
account and they are mutually consulied
for setting up an organisation, I think, it
will become very effective,

In this connection. [ would request the
hon. Home Minister that in order to protect
the lives of the people, the tribal people, an
organisation of mobile force should be set
up in mutual consultation with the repre-
sentatives of the people so that the life of
the people can be safe to a great extent.

Thirdly, since I belong to Outer Mani-
pur, I would like to point the difficulty ...

MR. DEFUTY SPEAKER : Please con-
clude now,

SHRI PAOKAl HOOKIP : I am con-
cluding.
My long-standing grievance is this.

QOuter Manipur has reserved seats for
Scheduled Castes and Scheduled Tribes,
but very unfortunately, a part of the valley
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of Manipur is included in this. I asked the
hon. Home Minister on what basis was
this done, and I was told that this has bgen
done on the basis of population. I do not
understand how this can be done on the
basis of population. While the Constitution
provides that the interests of the minorities,
backward classes and tribal people should
be adequately protected, how can this be
done on the basis of population 7 If this
has been done on that basis, I would like
to say that the interests of backward classes
and minorities will not be adequately prot

tected. I will, therefore, humbly submit
that this portion of the valley which is
included in Quter Manipur may be i mmedi-
ately withdrawn, so that the interests of the
tribal people and those of the plains are
safeguarded.

My third point is......

MR. DEPUTY-SPEAKER : I am sorry,
you have to conclude. I am hard pressed
for time. Already the time has been exten-
ded. T should have called the Minister at
3.00. There is onc morc member on this
side who has to speak. Please conclude,

SHRI PAOKAI HOOKIP : My third
point is this. In 1964, an agreement bet-
ween the Government of India and the
Nagas was entered into, and by that agree-
ment three sub-divisions of Manipur were
included in the area which is declared to be
under ceasefire. Taking advantage of the
ceasefire, the hostile Nagas are doing
whatever they like; they are playing like
rats when the cat is away. So, the pcople
in these three sub-divisions are very much
tortured and harassed daily...

MR. DEPUTY-SPEAKER : You will
have to conclude. I have given you more
than 12 minutes. Please resume your scat,
My sympathies are with you. I cannot help,
There is no time.

SHRI PAOKAI HOOKIP : I will con-
clude by saying that these three sub-divi-
sions, which have been included in the
ceascfire agreement, should be withdrawn
immediately in the interest of the people
there.
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DR. M, SANTOSHAM (Tiruchendur) :
I have the misfortune of having the floor
when you are in a hurry because the Home
Minister has to reply. Therefore, I would
like to commence by reminding you that I
have at least 15 minutes’ time. .

MR. DEPUTY-SPEAKER : You will
get your party time.

SHRI LOBO PRABHU (Udipiy : 17
minutes.

MR. DEPUTY-SPEAKER : 15 minutes.

DR. M, SANTOSHAM The Home
Ministry has becn always handling a very
important responsibility, and because of the
changing political scene in recent times,
the responsibility of the Home Ministry
becomes all the more significant and vital.
Therefore, the neced of the hour is that the
Home Ministry should be really dynamic
in its action, The changing political scene
has created an impression in the minds of
the people that, if the Home Ministry is,
as it has been hitherto, going to be undyn-
amic in future also, then the country is
doomed to a disaster. We are, as it is, on
the brink of disaster. Many members have
already spoken about it. We are in the
grip of threc threatening disasters in this
country. One is the instability of various
Governments. Second is internal insecurity.
Third is disunity inside the States and the
chances of disintegration. These have resu-
Ited because of the political pattern that
we have built up and it is necessary that
oot only the Home Ministry should become
active and apply proper rem:zdies in those
particular places where these kinds of evils
take place but also they should seek reform
measures of longstanding nature so that
the political pattern itself can change in
such manner that and we do not get into
the grip of these kinds of evils. The drama
of floor crossing we have walched in this
country with a degree of shame and certa-
inly the world has watched it with horror.
Governments have come and Governments
have gone. The transient will O" the wisp
Governments just make their appearance
and in a few moments because of desertion
of political partners or because of separation,
we find them disappear. This has resulted
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in a great deal of instabilitv. It is not only
in certain particular States where this has
happened, this danger is existing. 1 think
that such a danger is possible in practically
every State in the country and also in the
Central Goveroment. We find that all is
not very healthy in Delhi either. It will be
a calamity of instability spreads and causes
dowanfall of Governmen's in some
states and in D:lhi  at thc same time.
So it is nccessary to analyse the point as to
what are the causes of this kind of floor-
crossings and instable Governments, I would
say that it is all because politics has becen
built in this country throuzh th2se years in
a pattern in which political afur. practically
have become a commercial enterprise- At
least very similar to a commercial enterprive.
The first and foremost requirement for
dabbling in politics whzn onc wanls to pet
into political power, the most important
thing, happens obe a very large invest-
ment.  Politics is likz any other business;
the political personality invests large amo-
unt of monzy, then he has his eves on the
turn.over, When he has his cyes on the
turn-over, he is always keen abuout what pro-
fit ariszs out of his political investiment that
he has made and this goes on o furthe
investment after five years practically on the
pattern of a commercial enterprise. 1T this
kind of commercial enterprise is forced on
political persona’ities and as a result of
large investment and profit secking if they
are going to gain political power-great poli-
tical power through which they can create
monopolies a power by which th:y can
create merchant princes just out of an order
from thz:ir pen, the result is **Pettey mind s
sceking mightyy power,” 1 think the evil
in the political pattern of this country is this
“Petty minds seeking mighty power and™ a
remady should be souzht. Thercfore, it
is necessary that our clection law should be
changed. The enormous amount of money
that people are called upon to spend in
elections actually deletes for eligibility those
candidates who can be very useful to the
society and who can be very uselul for the
administration of this country. Recal think-
ers, real scholars and real servants of the
people get eoliminated out of the lists of
candidates contesting elections. Therefore
people have no other chance except to select
those who can stapd the strain of enormous
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expenditure.  If one has got elected, the
first thing he does, the first political work
he does, to make a statement regarding his
expenditure and [ am quite sure that most
persons when they make these statements,
they are comp:lled to make a statement
which is really not honest. 1 do not know
why we should still keep this hypocritical
law. In the recent Nagercoil bye clections
the limit that is normally prescribed
for a Parliamentary election was exceeded
50 times,  That was the tgtal expenditure
of the candidztes who contested in that
election. Therefore I would say that the
ciection law should be revised once again
=0 that election expenditure could be contr-
olled and proper kind of people will have
an opportunity to contest the election.

The second danger in this country is
internal  insccurity. ( Interruptions) That
will affect your party you will stand to
suffecr. No, we are onc of those who spon-
sored the move that election expenses should
be reduced. Rajaji said that candidates
should not bz put to the strain of taking ths
voters to thz ballot box but the ballot box
should be takzn 1o the voters. [ hope and
trust that the new Election Commissioner
will take propzr measures to see that elect-
ion expenditure is reduced substantilly.

15 hrs.

Sir, I was speaking about internal insec-
urity, In recent times lawlessness has bro-
ken oult in every State,  We have not acted
sufficiently dynamically, with the result that
those who are indulging in lawlessness
become heroes in those particular lecalities,
To preach lawlessness becomes a profitable
undertaking for them. This kind of hatred
propaganda pays dividends in politics. By
preaching hatred, a person becomes a he-o
overnight.  If such a preson is able to cre-
ate discord among the people and violence
then he becomes a double hero. Lawles-
sness becomes practically some politician’s
pastime.

It is nccessary therefore that the Law
Ministry should take a very serious notice
of this situation. Hatred is preached and
those who preach hatred become heroes;
they get elected; they become Government
themselves; and after this they still contin-
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ue to nurtare and nurse this class hatred

and as a result the Naxalite outrages take

place. We have not taken serious notice of
these things. We have not taken serious
action against these things. Apart from

the class hatred, we have also got the lingu-
istic hatred. We have got regional hatred.
According to the convenience of politicians

they go on preaching these various kinds of
hatreds.

Every one in authority from every place
has condemned the Shiv Sena. They have
condemned only in words and not in deeds.
They have not raised even a finger to put
down such Senas. I would like to ask one
question in this connection. If a person in
favour merely condems Shiv Sena in words
only and does not do anything to put it
down ruthlesslv, is he not a hypocrite?
Therfore, I would say, if the Government
which has got power does not do anything
to control such unruly movement on the
part of a section of people, they should acc-
ept the charge that they arc abettrs in the
crime. They become abetters to rhe arson,
lot and murder which take place as a
result of the oactivities of bodies like the
Shiv Sena.

Sir, all this happen because of the ling-
uistic hatred which has been preached by a
a group of people. It is time that it is put
down ruthlessly.

Then 1 come to the question of religious
minorities. It is said that the minorities
are well protected in this country. They
say, ours is a secular State. I would like
te question that statement. I represent the
cause of the Christian minorities here. [
would like to make thc charge that the
Christian minorilies are being d:scriminated
against If a scheduled caste individual gets
converted to Christianity he does not get
the usual concessions. But if the schedu-
led caste person gets converted from Chris=
tianity back to Hinduism, he gets back all
the usual concessions. A scheduled caste
person may become a Christian and then he
may become a Hindu. I he gets converted
to Hinduism once again he i: entitled to
all the concessions. There Is a law which
has been passed in Orissa. It is called
Freedom of Religions Act. If it is law for
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freedom of religions, it should apply both
ways. It should protect individuals from
fraud and bribes inducing them to change
from Hinduism into Christianity as well as
from Christianity to Hinduism. But the
Sta'ute itself provides that when a man
who is a Christian scheduled caste when
gets converted back to Hinduism he gets all
the benefits once again. It means that the
Statute itsell deliberately induces people in
respect of reconversion from Christianity
to Hinduism. Therefore thisis diszrimin-
atory. All the concessions and benefits
which he gets as a scheduled caste Hindu
when he gets converted to Christianity he
must continue to get.

Again, I would like to say a few worls
about the disunity and disintegration that
arc facing this country. Apart from the
instability of the Governments in the various
States, we [ind that inside the States that
there has been a great deal of quarrelling
Originally when the Stares were made into
linguistic States we thought that we converted
the country into a scrambled cgg. When
we found that linguistic patriotism was
exceeding nationalism, we found ourselves
were in the sad predicament of not being in
a position to unscramble the scrambled egg.
Now we are going to have mashed egg
because every State wants to be divided
into numerous smaller States. Only the
other day, Punjab and Haryana were for-
med out of one State, We are now going
to pass a law making the hill tribes of
Assam into a szparate State.  When that
is going ahead, we see still Telengana nui-
sance. Just like this we go on. In this line
there are so many uncooked things still in
the boiling pot which will further disturb
the Home Ministry. The country, as it
were, is getting into dissipation. For all
these things, the solution must be found by
the Home Ministry and 1 personally feel that
unity and uniformity can be secured in the
country only by creating oneness of thinking.
And oneness of thinking and oneness of exp-
ression can come only through a united com-
mon, conversational medium, namely, langu-
age. It is essential, therefore, that we should
now resolve that there should be only one
language for the administration of the
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whole country. 1If we are going to have
two languages sidc by side. a great deal of
disturbance and trouble will be created.
We read only in today's morning paper that
the Tamil Nadu Chief Minister has annou-
nced that there will be a Tamil Nadu Cadet
Corps. Cadet Corps is part of our defence
programme. If we are going to havea
National Cadet Corps and a Tamil Nadu
Cadet Corps, all because of language contr-
oversy. it is not much of a healthy sign for
the nation. Therefore, I would implore and
plead with the Home Minister to give
permission to the Tamil Nadu Government
to use English words of commard by the
National Cadet Corps in their area. After
all. English has to exist side by side with
Hindi according to our accepted decision
and there should be no difficulty f!i in giv
ing permission to the Tamil Na 'u Govern-
ment to have English words of command
for the National Cadet Corps,

MR. DEPUTY SPEAKER : The Home
Minister  (Interruptions)

SHRI M. N. REDY (MNizamabad) : This
is very unfair, The Speaker assured me
time.

SHRI SHEO NARAIN (Basti) : I was
also assured . ([aterruptions) The Speaker
had said T will be the last member to speak.

SHRI M. N. REDDY : How can you
disallow me to speak when the Speaker had
permitted me?

MR, DEPUTY SPEAKER I know
what you are going to speak. If I give you
five minutes, what is the use?

st wza fagrt awd@y . gOTAe
q&igT, WT WIET g1 gAg &g Sifay
g demAr g gqa § Fa9f g 21 W@
& Yy gg-w1d weardAa qr F9i 31 W 20
9 9T 41 &4 § &9 q47 F A7 F1 a9
&1 w1 f7d | '

SHRI SWELL (Autonomous Districts) @
Let us extend the time by 15 minutes.
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MR. DEPUTY SPEAKER I have
already exceeded the time limit.

SHRI M. N. REDDY : Probably you
do not have any idea of what happens in
Telengana.

SHRIY. B. CHAVAN : The Speaker
before leaving the House mentioned that
Shri Sheo Narain will be the last speaker.
Therefore, he is entitled to get his chance.

MR. DEPUTY SPEAKER : Normally
I should not disclose this, but the Speaker
has given some instructions, The entire
time of this side is exhausted; therefore no
more speaker from this side, but only from
the Opposition. As I have already pointed
out, 1 would have very much liked to give
some time to Shri M. N. Reddy, but we
have already excecded the time...

SHRI M. N. REDDY : Kindly see the
proceedings; the Speaker had assured me
that he would give me time...(Interruptions)

MR. DEPUTY-SPEAKER : All right,
he may have ten minutes.
SHRI SHEO NARAIN : Is this the

way you ar¢ maintaining the standards of
this House ?

MR. DEPUTY-SPEAKER : He will
have five minutes, When the Home Minister
1s speaking for him, what can I do ?

SHRI SHEO NARAIN : It was the
decision of the Chair, not of the Home
Minister.

SHRI M. N. REDDY : [ would like to
register my protest at the outset, that
Members do not seem to have any idea of
the serious situation in Telengana and in
spite of the assurance of the Speaker, you
have not conceded my request

MR. DEPUTY-SPEAKER : 1
already conceded.

have
SHRI M. N. REDDY : ... am very
sorry about it,

I take this opportunity to refer to the
serious situation that has aris:n in Telengana,
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and which has not been properly taken
notice of by the Central Government. What
has been done so far is nothing compared
to the situation that is there. A burcaucratic
approach has been made by thc hon. Home
Minister inasmuch as only a Central team
consisting of some ICS officers has been
sct up as if they would solve the problem
by going there. This means that the
seriousness of the problem was nct at all
realised at the Centre. And if we rely on
past experience, then 1 would say that they
would realise only when it becomes too late
in the day.

I would like to refer to the problem of
Telengana and inform the hon. Memburs
through you, sir, what the actual problem
is. Itis a problem of broken pledges and
promises given at the time of the formation
of the Andhra Pradesh State. The SRC
had recommended that Telengana should be
a scparate State. After the publication of
the report in October, 1955, it was the
Andhras who had offercd safcguards as a
substitute, and on the basis of that the
merger took place. I do nol want to refer
to the details of those safeguards, which
were actually put forth by the Andhra
leaders; a new concept of safcguards as the
basis of merger was put forth by the Andhra
leaders and it was later on endorsed by the
then Home Minister Shri G. B. Pant on
16th February, 1956, that the Ccntral
Government would take care to sec that
such safeguards were implemented and that
they would also give a statutory shape to
those safeguards. I am not referring here
to the failure of the Andhra Pradesh
Government as such, but I am only refer-
ring to the failure of the Union Government
and particularly the Home Miniser,

In order to give shape to these safe-

guards, three actions were taken by the
Home Ministry. One was a Presidential
order issued on 1st February, 1958 wunder

article 371 constituting a rcgional commiltee
for that area to deal with certain subjects as
enumerated in the order. Under clause 10
of that order this was what was provided.
1 wonder whether the Home Minister knows
about it; in any case, I mysell had occasion
to refer to this when I met him perscnally,
Clause 10 says : that over and above the
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normal and conslitutional powers of the
Guvernor under the Constitution.

“The Governor shall have a special
responsibility for securing the proper
functioning of the regional committee
in accordence with the provisions of
this order™.

That means that whatever safeguards
were provided for in that order had to be
impl:mented, and if there was any lapse or
delault, it was the function of the Governor,
ower and above his dutics prescribed under
the Constitution, to sec that those safeguards
were implemented.  So, the Andhra Pradesh
Ciovernor has been vested with an additional
puower in so far as thosc safeguards are
concerned.  But the Governor never inler-
fered in this matic : he never intervened
and never tried to see whether they were
being implemented or not, and he never
tiicd to inform the Central Government
of it.

The second lapse which was committed
by the Home Ministry was this. Here was
an order which was made in pursuance of a
solemn promisc made to the people of
Telengana, by constituting a statutory body
called the regional commitiee, but at the
«ame time it nalified the entire effect of
that measure in the Second Schedule to the
same order. I woull invite your attention
to clause 164 (@) whisl says @

“The sittings of the Regional Com-
mittee shall be held in private and
within the przcincis of the Assembly™,

It is exactly due to this undesirable and
preposterous clause that the entire proceed-
ings of the rcgional committee have becn
kept secret and confidential with the result
that nothing could be published and nothing
could be brought to the notics of the public
or any other authority. I do not know how
this diabolic measure was  conceived
negativing the entire eff:ct of the order.
This should have been removed long ago
when the regional committee could not
function. And this was the order that was
made by the Central Government.
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Again, T would refer to Schedule 3 and
clause 8 (a) which says that where there
is a difference of opinion in the matter of
implementation of the decisions ~ of the
regional com nittee, between the Council of
Ministers and the regional comumiltee, it is
the duty of the Governor to give his decision
on the disagreement and whatever decision
he will pive in such a situation will be
binding on the Council of Ministers But
no Governor whe has been sent there has
taken notice of it so fur or was aware of this
provision or ever intervened in the matter.
The Andhra Pradesh Government or the
Andhra leaders might have had their own
motives for not implementing the safeguards,
but what about the Central Government ?
The Ceniral Government or the Home
Minister have no such motives in the matter.
Therefore, 1 blame the Centrul Government
and puarticularly the Home Minis'er for not
ensuring the effective implementation of the
saferuards. It is not a case of a small
region  This region has a population of
15 millions. and therefore, it is a question
ol 15 millon persons. [ have been discus-
sing this matter with many members and at
th: national level the leaders fecl that if
this demand is conceded or if anything is
done to satisfy th: demanls raised. it would
have a snowball effect. But 1 would submit
that they are not understanding the problem.
Shri Y. B. Chavan may think that it weuw'd
have its own repercussion in Vidarbha or
in Saurashtra or in North Mjysore or
clsevhere. But I would submit that the
problems are not similar. In this casec,
statutory guarantces were given to a region
as the basis of meryer, and those guarantees
have not been impl:mented  In the other
arcas, the problem is one of economic ba: k-
wardness. But here something was given
but not implemented.

1 would refer to another statutory safe-
guard that was provided, The Public
Employment (Requirement as to Residence)
Act, 1957 was passed on the recommend-
ations of the SRC as well as the Linguistic
Minorities Commissioner. That Act has
been passcd as an exception to article 16 (3)
as a transitory measure, in so far asit
relates to Telengana. But during the last
twelve years, it was not challenged because
it was never implemented. The people from
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the Andhra region did not experience any
adverse effect duc to thut Act., But when
it was thought that it would be implemented,
the Andhra employees immediately went to
the Supreme Court and the High Court,
and the whole thing has been set aside. The
decision that was given on the 28th of this
month was a very profound decision, in no
way less important than that in Golak
Nath's case. I have got the decision of the
Supreme Court here, The Supreme Court
has once and for all dedided that Parliament
has no authority and is not competent to
fegislate in respect of a particular region;
it can legislate in respect of an entire State
but not a particular region. Therefore,
now Parliament cannot do arything, although
it has passed the Act on the 17th of this
month extending it for a further period of
five years. Therefore, what is to be done
now has to be scen.

Unfortunately, the Supreme Court has
struck down on'y sec. 3 of the Act. We
would have been happier if the whole Act
had been set aside, but they have not done
s0: because in that case, the previous Mulki
rules, which were in force in Telencana arca
even afier the integration of that arca with
Andhra in terms of sec. 120 of the S, R. Act
would have continued, unless repealed or
otherwise modified by this Parliament.

We have now this very serious problem
to which I would like to rivet the attention
of all the leaders of the Opposition as well
as of Government. Here on account of
this Act, the benefit we had in Telengana
arca under the Mulki rules was gone
because the Mulki Rules were repealed
under sec. 2. But Section 2 is pot struck
down.

What has happened 7 Due to the
cnactment of Parliament, whatever rights we
had under the Muiki Rules were taken
away. Now this enactment has been held
to be wlrra vires the Constitution. The
Supreme Court itself made certain obsecrva:
tions, as reported in AIR 1963, p. 222, from
which I wou!d quote a few sentences. As
a result of the Reorganisation Act, there
was integration of various regions with other
regions. They have recognised that parti-
cular laws, particular problems of a parti-
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cular region integrated with advanced Stales
should be taken into account, They have
conceded the need to have different kind of
legislation in order to bring them on par
with the advanced States. They have said :

“The second ground on which the
impugned Act and rules are attacked
as offending art. 14 is that after the
merger of the PEPSU in the State of
Punjab  under the suid 8. R. Act,
they continued in force in territories
of the erstwhile PEPSU Union, but
they have no application in the other
parts of the State of Punjab and this,
it is said, is a sure ground of discri-
mination. We see no sub:iance in
this objection. Prior (o the Siates
Reorganisation Act, 1956, the PLPSU
Union and the State of Punjub were
two different States. The legislative
authoritics functioning in the two
States were different.  Prior to inte-
gration, theie could be no question of
discrimination under art 14 becausc
that can arise only with reference to
the law passed by the sarmc authority.
And il afier reorganisstion «f the
States and integration of the PEPSU
Union in the State of Punjab different
laws apply to diffcrent paris of th:
State, that is due to historical reasons,
and that has always been 1ecopniscd
as proper placing of classification
under art. 147,

What has happened is that this Parlia-
ment has repealed an Act which was already
there, which gave sufficient protection to
the Telengana people. On account of this
enactment, those rules were gone, Now
this enactment when it was intcnded to be
implemented, has been struck down. The
result is a serious situation, a stalcmate with
very serious legal implications flowing from
the latest judgment.

1 suggest two things here. We should
see what can be done under the Constitution.
An autonomous region, on the lines of what
has been done in Assam, has to be thought
of. Secondly, the scopc of the Reserved or
Scheduled areas under arts. 339,341 and
342 could be suitably amended. [ know
they relate to Scheduled Tribes. But they
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cin be suitably amended, with an eye on
the future. and this area could be brought
within the ambit of those provisions for the
purpuse of giving special protection. These
things have to be explored.

Sec. 115 (5) of the S R. Act envisages
an advisory committee as a trunsiory
measure To cnsure that all the services a
which in'ezrated with the other States, com-
mon_gradation list, a common seniority list
was envisaged and had to be prepared within
a vear or two. For thirteen yewrs, 16,000
employees were affected in Telengna. You
will be surprised to know sir, that nothing was
done. That was thought of as a transitory
measure, for a year or two and in any case
not more than three years. Again the same
advisory committee is now suppased to go
to Andhra. In the meanwhile, how many
have died or retired or have left service in
diszust 7 MNon-gazetted Andhra tahsildars
could bzcon: collectors while pazetted
dep oty collectors remain the same and retire
as such  Therefore, advisory committees
are not going to help.  The Home Minister
has to take personal interest in the matter
and he should visit the State not only as
th: Ho=: Minister but also as a senior
Congress leader bechuse that Stute also is
under th: Congress rul:. He should rake
a decision as a  statesman, not as a politi-
cian. [If he takes any other view, hz cannot
solve the problem. There was on: Mr.
Prasad who was Hone Secretary for a bricl
period. There are serious complaints from
the Telengana employces that during his
home secretaryship he has undons what was
done by his predecessors. This aspect
should be conidered by the Homne Minister.
All the cases which were dealt with by Mr.
Prasad should be reviewed so that there
wiil be no scepz for any suspicion or doubt.
The Telenzana agitation people had given
an ultimatum that if by 9 April the problem
is not solved they would launch direct
action in the shape of civil disobedience,
sell-govern.nent at village, taluk and district
level, non-payment of taxes and so on and
so forth. It is an unprecedented movement
in our country. I can personally vouchsafe
for it becausc there are no leaders in it.
The leaders have come in very recently. It
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was started by the masses, by the students.
The organised lcadership of all the parties
is completely isolated. The leaders had
then to echo the sentiment of the masses;
otherwise they cannot exist in the districts.
It should be vicwed from that perspective.
The bureaucratic approach of sending a few
officers is not poing to solve the problem.
All the Opposition parties have sent their
representatives 10 Telengana; they are aware
of the situation and they are taking more
interest but what has been done on behalf
of the ruling Congress Party 7 They should
not think of personalities or prestige if they
do not want the movement to have a snow-
balling effect and if they are serious about
integration. It should be solved with the
statesmanship it requires. Personalities
should not come in the way because it is
the future of the State that is of far more
importance than anything else. Therefore,
I make this request to you, Mr. Speaker, to
constitute a committee of leaders of the all
parties to go there and let us know what is
happening. Let us not depend upon the
reports of the State Government or the
Central Intelligence agency. It is a crisis
of confidence. People have no confidence
in the State Government and it is against
them there are these complaints.  So, those
who come should do as third parties with
all magnanimity and with a desire to under-
stand the problems and solve them and they
should take responsibility on themselves to
implement the safeguards because we know
what happened to the safeguards given over
a period of time. What happens afier 1972
is also a factor to be reckoned with. There-
fore, 1 suggest that the Leaders of the
Opposition parties should also be involved
in this to inspire confidence in the people
that whatever injustice done to them would
not be repeated. Not only justice should be
done but something more should be done by

the State Government and also by the
Central Government; they should understand
that all the parties are viewing the matter
with the fullest sympathy. This should be
brought to the notice of the people of the
State. De:lay in action would certainly
result in disintegration to which you are all
against. So, when you consider Telengana,
Mr. Home Minister, do not consider what
would happen in Vidarbha or Saurashtra,
You confine yourself to the problem of
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Telengana and you will be able to solve it.
If you bring in other regions and persona-
lities, then you will not be able to solve it
because you will not be able to exercise a
dispassionate and disinterested judgment in
the matter. Therefore, I appeal to you that
you should visit the place or you may send
some responsible lcaders to know what is
the problem. Not only political leaders but
all others who are associated with the
agitation or who are interested in the welfare
of the State should be called and consulted
as to how to proceed with it.

15.29 hrs.

[Mr. Speaker in the Chair)]

I would only like to quote one sentcnce
from a great leader. Somec members said
this morning that it is after all a movement
which was started by a few persons, a
handful of persons. [ would only bring to
the notice of the Home Minister and the
House what a veteran Congressman, who is
more than 80 years, who is like Rajagopala-
chari to Telengana, an elder statesman, who
has nothing to seek, no axe to grind, who
has no ambition ¢ven if something happens
to the State, has said recently, a few days
ago, especii'ly when it has been pointed out
that this movement is started only by some
vested interests, or a handful of pecople. He
said : I quote from the statement of Mr.
K. V. Ranga Reddy :

*It is wrong to say that only a hand-
ful of people in Telengana are
agitating for separation. The fact is
that excepting a handful of Telengan-
ites attached to the apron-strings of
the Government, all others in Tel-
engana are bestirring themselves for
separation : and this must be
realised.™

So, it is a wvery, very scrious problem.
The press also is full of this news. In the
papers from  Hyderabad, except the
Telengana agitation, there is nothing This
morning only I even showed some of these
papers to Shri Vajpayee. In the Delhi press,
we find something somewhere; this is giving
a very distorted picture in Delhi of what is
happening in Telengana. Therefore, some
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senior Congress MPs should go there; they
could have visited those places already. But
you have not sent anybody to see what is
going on there, because it has been the
habit of the Central Government to tackle
the problem when it becomes too late, In
fact, you are forcing the issue by your inac-
tions inertia and apathy You do not want to
displease persons, personalities, politicians
and all that. If you go into the politics of
this issue, it would never be solved, and
ultimately you have to take a decision
against your own conscience and pleasure.
Therefore, 1 once again request the Home
Minister 1o view this matter with the gravest
concern and sec that something is done
before it becomes too late.

&t frr arom (FEd)): aeAw Ay,
# oA w1 wegm qar § fR e
Faf o alz w18 & AT Wi &
g% a1ma w1 A fqar )

wegw walag, & @i fafarze arga
Fr e fammr agar § 5 ma sraram
frafsa & arz ¥ wx ¥ fafwsa oy o
faidy zaY & g & §, 18 wAwy
Fr guemg g 1€ §- ST AT FX W
5T g g, 9 959 W wEr gl
2rgq 9T A% fatr @ faarr @
AEWT § 1 g IT TR g3 {1 AT
99 ¥qr7 9T 48 §-FGT AILIT 9T q59
¥, gt To Migsg aeaw o d57 & ) I
w1 arq o gfagrg ¥ aq froar g F
qarg Tz wAr ot gz A AT HTAT
Tigar g fe 37 wgr Rardl #rag @
€T AAT 9T 45 HT AT AT &F QT F1
qagt & arg Ega wA |

Heas  HZNET, G UIY FIGTA F
57 ¥ anar & fr ag ¥ A SRR FA
93 gdt &1 A @AW TE | K%
gt F 0¥ UAfas  gesvEl w0
wara T wifgd ) T g fiy wa
%q 2w % @fega Agf 1 M9 & 9| oW
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[t fra ameraa)

fafaedt & aagadl & w1 andt 2, afsa
% atx atx & qaar g, ;A 9T
gRAT E, AT FIU T@ MIR) A AiG
AMA gu §, 47T oNq DA 9T &Y g7 2w
#t @fwma Al | gart gewAl A famg
g AW A awg am gE R, afFam
FTAGAT A9F FAT , AT F1 AGAC
ATqH FIHA §, ©F B AGAT AGF AHA
A amgn aat y g ad & ) wmaw
aglag, & H19F g7 €@ AIEHIT W
AT FIAT AT F-F dGMA H
7 8 W 1 T qragfiqal § Qg go
@iF g-gg a@a ad A3 2 ¢@ fay
HITHY T4 @HEAT FI AL AAIRAT F
|9 FAT FAT 1

dladl arg-z gy F1 quvafas
ax ueg faidt acal & fasg qewifas
widardl 53R fed aned Figa a1 aga
AT far §, sx 37 WA A oA
w@r 9ifgd | gefafaedas &Y zigeq
U1 4% F 9g¥ N Fegfaee drac
Ny-vegiA g war w1 g@wa fean
AIdT gepfa 1 97 & fFaar @ g,
A& A § wifgx gar a1 g\
qm & 8 ST ® feaar @way
g-ga%r i ¥ g @an 911 Fwag
Heaa & @iy 3T F1 *iE avear Ag)
g9 1967 § dmswr &1 wAgr Ju
g ar, &3 = waggEsi # g9 gea
& oy mifagr gt & v aq &R

Fgr g~y K gqmw ¥ Aar a1

I would have given a long rope to Mr. Ajoy
Mukerjee and he would have hanged him

self by his own rope. gg §HT 18 feavrac
& qg¥ 9w W aEad &Y A-FPw
fafaeet arga 1| wddit 7 N awd
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q), a1 ag ara=r AA-D-gA fearge
gtar

& gz 71 o F1 g WG FY HIT
fasrr =rgarg o g8 I F1 Ff war
agt g-garar fadaY ¥ feaar qva 2y
g\ st fastg @agdY afsq § @@ &z
gk g3i 1€ A4 Wr g | 3§ ouA=o
A gfaz @1 97 ag sq i
wgft war § A A o A A F
ded A g7 4 mad 7 gewe wT faar
a1 & ag arqd =8 fax 1z $T WE
fe wrar & A qv gaw fgrzeara Feaar
famz mar 31 & semar wiiaa, g7 33,
gaaarm, faa, {a1§ & wgar sigar g fe
gq ¥w ¥ oF wiar @g-=ig 9§ 19T,
weFq qrEr, Wi St qial.., (saga)
ATAT TF AT W19 &Y {IArAL,
us fos war 81 sgars ) & frgm @q
AR 1 G941 AT A1gAT § ST IFIA
21 q1 {5 g@ 3T & weas argAr  ATAY
qgATAr # gAe Uo aF 9% &FAI & 1
#gmus fam w9 &1 qwf a1 g,
AFATHT ATAIZ H AT FuE 2@ g,
A WA & 997 9T OF  HFAW FIA
ECICil

7g Waraw B uehw oxar afafy
# famrfeal &1 & F3ar aifgd

wgar aga fad, wzar fad 7 #1707

§ gt @ff @ wrdar Fa@r g, Aq49,
saaey qiff, wrgfaezma ¥ 311 g fF
a4 A9 GFAXTT FAY H q, I@ WAQ
@9 @ 8 faw fggeam W
wgrent ArdY A faar gA-"muF &, faar
vzn-an &, faar faedla & areee
FyAn, 1942 § @i A fzar-faae
gform, g st wrf-& ssgim wgw X
aq® s wgar g fF 9@ Wegaa
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Frag Y, s8] A oF gF § iwd
& fa¥ 39 ® srare A1AT—

“F{oAE D @Y w9 A9A
AIF 91 FA7 " qowrar ¥ ¥ wex wam
a1 72 7 AT vam sar qfeq g8 w0
g aa% g | § qam afzg) & e
# 3T A1g fafarexr argad & e wear
aIrgAr g fF 3w &) A1F T 24 Q¥ |

aadt 17 & ag FgAr [rgar g -ag
TeAlT gAET §-gATX o T fag a2
fagi7 &, wx ag fazaud fgrg asaew
FT IFAIET FIA TEAT TI-ZaAl F IGIT
# fag o @sg wgd Agh 9T FF A
guga §1 war s fag, ITwr &
ST Fgar g, 9 94 wWF §, @A 3
qfeq § 378 FTr w1 qfeq adf @,
9°31% qzar § ST 9N @A § $a
f& guiga = |97 FU | FEA T
fasqzidt #Y a1 &8 31 gaga =
/AT FIX FT FI9 AT g1 FT FFar g,
1% a0F A8 FT FFAT § 1 FIC ¥ &
3q 9ta F1 IFA7 [fge AT T IHGA
&9 ard #Y F1 a7 FAME AN AHUAE
Faa®r a9 @t & awuard afeq &
g=2f% Fa FRar ag & EId o w0
& aragdl oY ® Al v AT E A nF
dfgg & ifgad & gar 9T @1F, FA99
& T ) Maga § O AT FEFA
aga &Y% ara Fgr 1 A 1 B wG @
Fzm, & g% ardt g & Rz &
aiq wgar rgar g f& awuwd A
7 #aw gard) afsw Wt gg AW A A
2§ § | @7 gfeaa qgam &1 39 9
Fgaga g1 & wemw wAIRT § TH 9T
aY °¢ & g9 & AW wIGT g1 AT
g8 Ay K AL F T A Aqi
9T g% & g9 AT qAt & qed §
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ot .., (smaar) 09 F wd € ag
grearg

arfgy ¥ oF ag AT FzA1 T1EgM
g & Rzt w3, aod @t go dle
1 gfaq dma AN B I afys g
Jfae 1| 57 faq We TEAT AZT A T
yrara fear st wzrfd go o #
gfaa ad fagedt & 97 gfaw & ganrd
az T se¥ T HHE sAm ¥ Aw
faseh G 7w 7 gA¥ FOAY qAIEIAE
Az -fear, ar agrge aref faar ate
siadt gfiger At fear & gaay
Fea & f& farewr & sty Y garo
st ' feezT @ a7 fgrgearT & aad
difagr MeT &, g IF9T g1 TR
go fte ¥ 3g, AW, fg=dr ok deza,
gx 1) qrgial &1 933 ¥ fAg oErEm
frar g1 w9q A7 F graeg § a1 am@
gfagus @z T1g ¢, g9 IAITZW
SFE FIAT Agy § 1 TG 9T qF IN
fea 9=t gy @ oY ar ga IFIT A=AT
IRy & afFT Fg7 ® gamwg aH faw
@i 1 & 35 A srAar g

T qat fawa & 7 nzie § gw,
AT AL & FATACE gA |

¥ ag ag W9t qg awar g faaw
qedr AT W AgY A% a%y § 1 3%
wiar gH @l Y 20 ferg gfesn,
fam, §m€, gut &f gz wwr @ | FET
8 ¥FT T WA aF, A qUg G

AR

ga # 8 geaw wilem, amam
gaAE W g 6 ww A Aw
@ & & gw fafaret ®Y @ aoif
qrg AT wigar g fE A qAg@ &
|19 £F W F1 T KT | @ EE &
fgsraa s & 37T &
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&t gWo QAo Wit (gAT) : AsqW
agea, Fow wWh (& Yy AA AAT
AW Y& FI, OF A F) G § ITH0
SR ATFE FIAT Argar § 1 F guwwar
g & 98 wof sl gwd) ggma wgdt
e wfes sl wwgy, ceard a1
T, & i ¥ wsgr angs W@ |
A Ta dar @ g5 gar & Ay ag
arfea @tar & & o1 gfaasg anad fe-
farmis &t § faq gfaga #1 fus-
faga #1 sway arfaw & faar &, 37 0%
Qary faaz 37 &1 aug g1 030 3 )
¥T Ay o arfmdr  fastdy & oar
Afrgrd & @t § ag W 907 F TR
FraifEa g, g8 A1@ %) s aga wexa
2 1 ag Mt oF faafedl & fe o gfaaea
§ 9% 91y AagT § 1 gafau ¢@F an
¥ are Aifa w1 @iw fear sy &Y aga-
&Y srsgr g

g W oF qrd st &g Srgar g’
fe feest & ot g7 qfee ¥ fFar ar-
IqF T WIEF wfgg ar . @ whzg,
3% faafad # e aga & Ayl A
I FT @ 20 3T A & el
% of@rd 1 e gEd ¥t qlarr
e fasar 1 & anwarg s A A
g% fag @1t &t farar Y arfga
37 AN B AT FW & g w7 agw
wfa £ Fzw F€T FsAr afgo
ag ¥ F9Y wrgAr §, graif® Au gay
F1§ aiegs agl 3

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker,
Sir, I thank this hon, House for debating
these Demands for more than nine hours
spread over threc days. The debate started
with a very serious speech by the hon,
Member, Shri Lobo Prabhu, and ended on
a very lively note,
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MR. SPEAKER : The tension must be
removed,

SHRI Y. B. CHAVAN : Sir, 1 do not
propase to go into every small detailed
criticism that was levelled against the Home
Ministry but would take a gencral review
of some of the points that were made by
hon. Members and leave the details to be
examined further by me so that I can
communicate, if necessary, about those parti-
cular points to the hon. Mcmbers who
made them.

When 1 say that I would like to take
a review of the last one year, 1 do not
propose to confine myself only to what
happened in the last onc year only. Unless
we take a review of a longer period, it
will be wvery difficult to see the real per-
spective of things that wc have to take
into account in future,

The ycar that we passed through has
becn a very eventful year in which wvery
significant things had happened which are
going to have their bcaring on future
events as well. T know, in this last ycar
many powerful forces were at work in
our country. If 1can repcal what other
hon. Members said, we arc passing through
a very difficult phase of our history. Some
of these powerful forces arc very welcome.
They are forcing and ensuring change in
the country but there also some forces
which are threatening to be dangerous to
the country.

If we just take for illustration what
happened in the mid-term elections, there
was certainly one very good thing in this.
With all the defects of instability and
uncertainty that we are facing in the
country, one guarantce that offers itself as
a result of these elections isthat the pco-
ple in this country are very much certain
of themselves. They have given their verdict
and showed that the democratic processess
in this country have come to stay.

But, at the same time, even during
the very process of these mid-term elec-
tions, certain things have been happening
which are pointing towards very unhealthy
things in our social, political and economic
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life. As we are all aware, in some of
the States the poorer sections of society
were prevented from going and exercising
their right to vote. It merely throws a
floodlight over some of the weaknesses in
our whole body politic. At the same time
some of the divisive forces, which have
asserted themselves in our life, like commu-
nalism and regionalism are showing us the
dangers that we are likely to face in the
years to come, I just took as an illustration
@ very important event in our national life,
that of the mid-term clections. which is
pointing towards the forces of strength and
also the forces of weakness.

These forces are, in a way, a challenge
and we have to see exactly as to how we
propose to deal with these threats that are
facing us. I would like to explain the under-
lying philosophy or the considerations
which influence our policies and direct us
to go in a particular direction.

I would like to take event afier cvent.
questions after questions, if [ can. First of
all, I would like to point out that during
the last year, we had to deal with the
problem of runnig the administration under
President's Rulcin nearly flive States, to
begin with Haryana, followed by West
Bengal, Bihar, U, P. and Punjab. [ must say
that the President’s Rule period was | really
a challenge to the democratic processes in
a sensc in these State and though the proper
legislature were not functioning we met it
in a democratic way throngh the Consultative
Committees composed of Members of Parli-
ament. We had to overcome one wrong
conception about the President’s Rule, that
was many people’s view that the President’s
Rules was a mere caretaker administration.
It is truc that major policics of taxation or
policies reflecting the lives of the millions
of people cannot be formulated by such ad-
ministration, Even then, being of carctaker
nature was a rather negative approach to the
problem of administration and, we did not
take it that way but wanted to undertake
certain progressive social measures also. [
must thank the hon. Members of the House
who happened to be the members of the
Consultative Committees. We met, practi-
cally, in every State more than twice and
functioned as informal legislatures, There
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were criticisms, angry exchanges and inter-
ruptions -- [ am looking at Mr. Jyotirmoy
Basu on the other side-and even then, 1
must say, we under took ccrtain important
social legislation as well.

I can make a reference to one very
important legislation that we undertook in
the case of Bihar. The problem of land
alicnation had become wvery diffcult in the
tribal arcas of Bihar. A team was appointed
to go into different aspect of the problem
and, based on those recommendations,
certain legislation was passed, I think in
the form of the President’s Order. I can
say that though, by itself it may not be a
complete thing, it initiates a new process of
legislation which will protect the interes of
tribals in that particular area. Economic in
secunity had become a wvery important
root cause for the discontent and trouble
in the tribal arcas. I just made a mention
of the President’s Rule in these States
and our approach, towards it because that
was a major event during the last year,

After that, certainly, some new problems
have arisen. One other thing that I would
like to make a mention of--1 do not want to
take time of the House on that particular
aspect--is the prohlem of Assam reorganisa-
tion. This honourable House had an
opportunity of the discussing the matter
and, unfortunately. because of certain happen-
ings, this House will have anothe opprtunity
to discuss the matter again sometime. if
the House approves, possibly sooner than
later.

This problem is also a very difficult
challenge to us becuasc the eastern region
of this country is of crucial importance to us
from the national sccurity point of view
and the problem of discontended people in
that region is the greatcst danger to secu-
rity. Therefore, we tried to find a solution
and succeeded in evoling certain consensus
on which was based the Twenty-Second
Constitution Amendment Bill which we
discussed in this House.

The other problem that we continued
to face in the last ycar was the problem of
insurgency in two areas, onc in Nagaland
and the other in Mizo districts. I would like
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to outline again the approach that we
adopted towards this problem. In these
areas of insurgency it is not merely the
sanction of force or the use of force
that is going to help wus. It is a
political approach combined with the
sanction of force which is going to help us

to solve the problem. But such methods do
not produce resulis very quickly.

That takes some time, I must say that
it grinds slowly but it grinds small as
they say. This approach of combining the
political approach with the use of force,
has given some results in Nagaland recently.

SHRI HEM BARUA ( Mangaldai )
Nagaland is not under you.

SHRI Y. B. CHAVAN : Even in the
matter, the Home Ministry has a certain role
to fulfil.

SHRI HEM BARUA : We want
to be under you, but then it is under
Ministry of External Affairs.

that
the

SHRI Y. B, CHAVAN : It is not a
question of being under me or under ‘A’
or under ‘B' or under *C' ., It is a govern-
ment's problem--the problem of insurgency.
Maybe, the administrative problems of
Nagaland are under the Minisiry of External
Affairs, but there are many aspects of the
problem which the Home Ministry has to
deal with. There is nothing wrong in that.
Certainly the administrative coordination is
done by the Ministry ol External Affairs
( Interruption ) That point was discussed in
the House before.

As far as Mizo district is concerned,
there also we found that dealing with the
problem merely by the use of force was not
going to give results and that it had to be
combined with a certain political approach,
and T must say that, that policy is giving us
very good results in Mizo area as well.

1 am merely mentioning some ol the
pioblems because it is much better that
when we take a review, we see the major
landmarks of the problems of the country.
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There is another problem which is being
discussed in the country today, and that
is the problem of communalism, Many things
have been discussed and said on the floor of
the House. 1 do not want to repeat the
same things again because it would be
repeating the hackneyed phrases which is
not very good for the purposes of this
debate. But we must not miss one point that,
in the coursc of the last 20 ycars, there is
a particular trend that manifest itisell in
the problem of communalism. 1 do not
want to give datailed statistics, but I can
mention the trend. After 1947, the graph
of the incidents, if T my say so, showed a
very sharp decline. It went on decreasing

and decreasing  upto  1960. But in
1960 the graph  started going up
and. Tthink, it was the highest in
1968. Personally I do not want to say

whether party *A’ or group *A’ is respon-
sible for this because that would be rather
an over-simplification; 1 know that. That is
a wrong appreach, But 1 have no doubt that
the incident rose from the time of commu-
nalisation of politics for the purpose of
clections, clc., when communal approaches
were made use of--that started round about
1960 .

SHRI HEM BARUA : You have said
what you did not want to say.

SHRI Y. B. CHAVAN : Have I said
that ?

SHRI HEM BARUA : Yes.

SHRI Y. B. CHAVAN : 1 have succe-
eded in conveying what 1 have to convey, I
have done well. But that is not the point. The
main point is this. When we analyse the
causes of communal incidents, certainly
there are certain suspicions on one side or
the other; there are sometimes some local
reasons for these troubles which have to be
gone into. There are certainly failures of
administration also in taking preventive act-
ion, etc. These reasons are there. But the
basic cause, as far as I can see, is commu-
nalisation of political thinking. That is
mainly responsible for the present commus
nal problem. This communalisation is on
both sides. Why only both sides, it is there
on all the sides .. ...
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SHRI OM PRAKASH TYAGI (Mora-
dabad) : Foreign hand.

SHRI Y.B. CHAVAN : Once upon a
time, all of us in this country helieved that
the communal  problem—Hindu--Muslim
problem--was there because of British inte-
rvention I have ceased belicving in that
theory now because Britishers left this cru-
ntry 20 years before and even now we feel
that communal problems are there and they
are increasing. It is no use bhlaming some
third party, somec foreign party, for this.
In this matter all of us have to search our
hearts, whether our thinking is right or
wrong. That is, rcally speaking, going to be
the main test in this matter.

16 brs,

Hon. Member, Shr. Vajpayee, made a
reference this morning to some remarks
made by some other members. | think, the
remarks made by some other members bla-
ming that the Dayal Commission were labo-
uring under some sort of prejudices were
very very unfair because the Dayal Commi-
ssion consisted of three eminent persons.
I do not want to go by the relivions of these
persons, For the information of this House
I must say that the three Members belonged
to three different relsgious groups. Thereis
no question of the Commission being in-
fluenced or led any religious prejudiced in
this matter. Therefore to label this Commu-
ssionas prejudiced is not correct. I am
prepared to acc.pt that this Commission is
making an impartial and objeclive assess-
ment of what happened. It is true that the
Commission has said that there was no pre-
planning as far as the incidents were conce-
roed. I think many detailed recommenda-
tions that this Commission has made are a
matter of very important study and scrutiny.
The important suggestions and recommen-
dations that the Commission has made have
to be gone into. We have sent itto differ-
ent States, On some 0. the recommendations
that we have ourselves to consider, we have
started examining this matter Administra-
tive steps that are required, the political
steps and the educational steps that are re.
quired--all these matters have to be gone
into. I made a reference to this because
th: hon. members made a reference to it,
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Dayal Commission’s work is not yet complete.
They have merely considered so far only
incidents of Ranchi and Jammu and Kash-
mir. Now they are discussing some of the
problems in Maharashtra. Particularly,
four States stand out in this trouble. They
are Bihar, Uttar Pradesh, Andhra and
Maharastra, These four States have made
very unfortunate contribution towards this
problem. The States have to take a very
serious note of the situation.

Another problem, a debate about which
is going on in the last few years, if 1 may
say so, after the 1967 Elections particu-
larly is the problem of Centre-Siates rela-
tions. I do mnot propose to say anything
which possibly might prejudice the conside-
ration of this question with open m:nd in
days to come because very recently the Sta-
nding of Commiitee of the National Integra-
tion Council has considered this question
and have decided to study this problem in
depth. At the same time, I would certa-
inly like to give a general outline of the
problem which we face. [ think it is true
of all Federations that this sorl of debate
continuously goes on about the relations
between the States and the Centre. It has
happrned in other Western Federations.
There is nothing unnatural that such a de-
bate should go on in this country as well,
There is nothing wrong about it. It should
gv on. But what should be the criteria for
this study ? That is, really speaking, the
most important question. In a country like
ours some people think that this problem
has arisen because of the political results of
the elections of 1967 when the statc of the
same Parly having rule in the Centre and
the Stales ended. It is attributed to the
new situation that has arisen because Gove-
rnments of different colours are coming up
in different States and the Centre is Contro-
lled by one political party. It may have
perhaps emphasized the debate. But I per-
sonally do not believe that the problem has
arisen because of that. I have to say that to
maintian that the problem has arisen beca-
use of governments of different colours co-
ming in thc States is not a statement of
fact. Otherwise, they would say that it is
rather over-simplification of the problem.
Possibly you can bear me out that even be-
fore the 1967 elections when there werc
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Congress Governments in all the Stotes,
there were problems of Cecntre-State relati-
ons,

SHRI ATAL BIHARI VAJPAYEE
It is a family problem.

SHRI Y. B. CHAVAN : They werc not
family problems. Let us see what are the
problems. You yourself hcaded an impor-
tant States of India. 1 had the privilcge of
heading another State. We know we had
problems. The problems are the problems
of economic advancement and economic pro-
gress. That is, the basic problem be-
cause we feel different States are at differ-
ent levels of development. They have got
their own problems, their own requiremcnts
which need to be supported by the Centre.
This is not the first time that the problem
is enunciated, The problem is more emph-
asized. It has become more acute, Rather
1 would not to say acule, it is argued rather
strongly now adays. It is finding expression
in stronger and firmer terms. Not that the
problem is a new onc. It is called a dome-
stic party problem. That is what hon. Shri
Vajpayee has said. It is not a domestic
party problem. Really spzaking. it is a na-
tional problem. In respect of Centre-State
relations, certain frank talks should be held
Arguments should be made. All points of
view should be carefully examincd and any
conclusion that scems reasonable should be
arrived at. But when we look at the prob-
lem as Centre versus State, then it does
not remain a problem of Centrc-State re-
lations. 1 am not mentioning any particular
Government or any particular party in this
matter. But what we have to take careis to
see that we do not treat this problem as
Centre--versus-State, because then the very
perspective is completely changed.

SHRI RANGA : That also is there.

SHRI Y. B. CHAVAN : That problem
is also there. We have to consider all these
things. There is alsoa theory that all the
Stales are in a way some sort of nationali-
ti:s. This theory, we have to remember, ulti-
mately aims at weakening the Centre. 1 do
not want to speak exclusively for a strong
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Centre etc. Our intention is to evolve a sort
of cooperative federalism in this country.
We do not want 1o have a situation where
the States are pulling in their own directions
weakening the Centre. That is the basic qu-
estion whkich we have got to answer and ans-
wer objectively. Our aim should be a coo-
perative federalism giving every State the
-:)[::q:n:jrh.lnit:.r to cxpress its own pcrsonalily,
I think this problem of Centre-State relations
is becoming a problem of underdeveloped

economy of the country; basically it is that
problem.

SHRI UMANATH (Pudukkotai) : It is
a problem of difference of fundamental po-
licy as between Government of different Sta-
tes.

SHRI Y. B. CHAVAN : When you say
that, T would like to meet that argument.
Itis a view of onec party. T am not critici-
sing that particular point of view. Some
people say that they are some sort of natio-
nalities and they must be allowed to have
their independence...

SHRI UMANATH : There is a question ol
land reforms in Kerala. They have gota
view. They have sent the Bill to you for
concurrence. You have refused concurrence
This is a fundamental reform on the quest-
ion of land. It goes on between the Central
Government and the State Government and
there is no finality.

SHRI Y. B. CHAVAN : 1 will come to
that. I may tell one thing to the hon. Me-
mber. The basic principles in Kerala legis-
ation are nol opposed to by us, We have
concurred with it. Yet. there are certain
technical matters which reguire further exa-
mination and clarification. 1 have had dis-
cussion on the Bill of the Minister-in-charge
of the particular Bill from Kerala and T am
telling this as responsible Minister that as
far as the principles of the Bill are conce-
ned, we are not opposed to it. There are
some issues which have to be sorted out
with half-a-dozen Ministries. Naturally it
becomes rather difficult where the problem
of international trade are involved in this
matter...

AN HON,
time.

MEMBER : It takes more
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) SHRI Y. B. CHAVAN . Taking more
time does not mean that wec are opposed
to it.

SHRI S. M. BANERIJEE (Kanpur):
How long ?

SHRI Y. B. CHAVAN : May I say
that some aspects of it are being considered
even now ? 1 could scc that point. We are
looking into the problems without any fur-
ther delay so that the Bill will be cleared.

The hon. Member there said that it
is a question of principles which are invol-
ved. What are the principles involved in
Centre-State relations ? It is not a princi-
ple involved here that any functioning demo-
cracy must have a little strong Centre ? Hon
Members themscelves philosophically crave
for a democratic Cen'ralism. 1 hope I am
not wrong.

SHRI RANDHIR SINGH : They beli-

eve in the Dictatorship of the Proletariat.
SHRI UMANATH--rose

SHRI Y. B. CHAVAN You do beli-
eve in democratic Centralism. When there
isa Government of another party at the
Centre, you talk of something clsc,

SHRI UMANATH : Even if our party
rules, we will retain Foreign Afairs. Co-
mmunication and Defence and leave the
rest to the State Governments,

SHRI Y. B. CHAVAN : Now we arc
going into the merits of the case. T do not
want to cxpress an opinion on that, I just
wanted to discuss this matter generally. But
I won"t say anything which will prevent
objcctive consideration or examination of
this problem.....,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : That is why you want to run
parallel police force all over the country.

SHRI Y, B. CHAVAN : That has been
discussed many a time. He mentioned about
the CRP......

SHRI JYOTIRMOY BASU : There is
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border security force, industrial security
force, railway protection force, anti-Co-
mmunist force....

SHRI Y. B. CHAVAN : I have no anti-
Communist force because it is a negative
way of thinking and I do not think nega-
tively. Border security force, central rese-
tve police and industtinl  security force are
all differcnt forces having independent roles
and 1 think they are very necessary.

SHRI JYOTIRMOY BASU : Under the
samc controller.

SHRI Y. B. CHAVAN : About the
Ccentre Reserve Police, 1 have made our
position very clear, This is a Union Force
and it is a Central, National Armed Force.
But it will not be imposed on any State
Government. They are frce not to have
it.

SHRIJYOTIRMOY BASU : Lect us see
how you act.

SHRI Y. B. CHAVAN * Certainly. But
at the same time, you cannot object to our
stationing it in any part of the country,
You cannot deny that force the right to pro-
tect the central property or  central project,
¢lc. when the managements of those pro-
jects feel the need for protection. How can
we refuse that to them ?

SHRI UMANATH : That has got to
be there for State industries also. Why do
you differentiale hetween State industries
and Central industries 7 They are also nati-
onal industries. If the Slate property can
be protected by the local police, the Central
property can also be proiccted by them,

SHRI Y. B. CHAVAN : In that case
I will not impose it. 1am not differcntia-
ting between State and Central industries.
If the State wants the Central Reserve Po-
lice for protecling their industries, we are
prepared to give them.

SHRI UMANATH : That willbe at
the request of the State Government.  So
also, State police will protect the Central
property at the request of the Central Go-
wvernment.
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SHRI Y. B. CHAVAN ; I am not say-
ing this ina spirit of controversy. Itis a
question of trying to understand it,

SHRI INDRAJIT GUPTA (Alipore) :
This should be clarified because we want
to know for future debate. Does the Hon.
Minister mean to soy that in the case of
Central undertakings, irrespective of whether
the State Governments scek the help of CRP
or not. the CRP can unilaterally go to pro-
tect those undertakings ? What exactly is
the position ?

SHR1 Y. B. CHAVAN : There is no
question of the CRP deciding itself and
doing things. Suppose the management of
a Central preject feels that they need the
help of the CRP and they ask for it. then
will it be right or wise to refuse it ?

SHRI INDRAJIT GUPTA : They can
feel genuinely so only if the State Police is
not available for protecting them.

SHRI Y. B. CHAVAN
matiers of detail
thought of.

These are
Some conventions can be

SHRI INDRAJIT GUPTA
what happened in the recent case,

: This is

SHRI Y. B CHAVAN : In rcgard to
the recent cvent, the facts arc not fully
known to me atleast and therefore 1 do not
want to pass any judgement with regard to
things that have taken place recently. These
are all matters of  detail which can be
discussed.

SHRI RANGA : Itis nota fact that
in the Central projects people from all
States whose mother-tongues are  different
from the local language are employed
whercas in the case of State projects mostly
people whose mother-tongue is the same as
the language of that State are employed
hecause they are mostly people hailing from
that particular State. Whenever there are
quarrcls  as between different sections of
people or between local people and outsi-
ders. they have got to be protected and they
can be protected better hy the Central Secu-
rity Force than by the local police force.
Sccondly, is it not a fact that whep we were
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considering & particular piece of legislation
on the floor of this House, we did consider
the adequacy or otherwise of the present
powers that the local Governments have got
over Police in maintaining law and order ?

We felt that there would be need for
this special security police and therefore, we
passed that law.

SHR1 Y. B. CHAVAN : I agree with the
conclusion of the hon member, but I would
only add a foolnote, that this is only one of
the aspects. Also I can not say that in the
state undertakings only pcople from the
State concerned are cmploved. That is not
s0.

SHRI RANGA : Mostly.

SHRI Y. B. CHAVAN : In private
sector also, in individual industrics, at the
present moment, there is such a social mo-
bility in the country that even in one private
industry there are many people from diffe-
rent parts of the country. Bombay, for
instance (Interruptions),

AN HON. MEMBER : Shiv Sena.

SHRI Y. B CHAVAN : If it is true of
Bombay, it is truc of Madras also.

SHRI PILLO MODY (Godhra) : From
the clarification sought and given, it has not
bzcome clear to me whether he is categori-
cal in assuring us that the Central Govern-
ment projects, no matter in what Statc they
arc located, will be protected by Central
Government instruments and that is the first
charge on him and his Ministry. We want
an assurance on this without prevarication.

SHRI UMANATH :
any such things.

We do not want

SHRI Y. B. CHAVAN : [ would say
that he is unnccessarily introducing sharp
overlones into this matier.

SHRI INDRAJIT GUPTA : Day in and
day out, he runs down these public secior
projects. Why does he wapt them to be
protected 7
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SHRI PILOO MODY : We do not want
any more losses than there are already.

SHRI Y. B. CHAVAN : [ would sugg-
est to Shri Indrajit Gupta to encourage this

process, now that they have started taking
interest in them.
SHRI RANGA : Whoever has said

that Central projects belong only to the
Congress Party or the Communist Party ?
They belong to the wholc nation.

SHRI UMANATH : Equally the Statc
projects are not the property of only one
party; they arc the property of the nation
as awhole.

SHRI Y. B. CHAVAN : I would, in
passing, make a mention of a very general
trend that has created many political diffi-
cultics in the last two years, namely, the
problem of defections. As hon. mcmbers
arc aware, as a result of a Resolution passed
by this House, a commitiee was appointed o
go into this and it has produced a very
important report. I know the process of
defections is still continuing. In hat commi-
ttce, wc could not come to any major
conclusions about the problem of defections
as such, It was felt that it was not on the
basis of legal action but the agreement of
political parties to lay down certain princi-
ples on the basis of which we could develop
new traditions and conventions which could
tackle this problem.

This problem has created a problem of
another type, namely, the controversy going
on about the role of Governors in this
country.

SHRI RANGA : So far as dcflections
are concerned, any assurances would be
coming from him about the future.

SHRI Y. B. CHAVAN : This is nota
question on which any party or individual
can give an assurance, unless there is some
basic understanding on all sides.

SHRI PILOO MODY : Can he give an
assurance that there would be no defections
from his party ?
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SHRI Y. B. CHAVAN ; It ig not defec-
tion from my side or defection from
other side. Itis n national defection, as a
matter of fact ..

SHRI RANGA
defection.

Itis mot a national

SHRI Y. B. CHAVAN : Shri Vajpayce
made a specific mention of the role of
Governors. 1 know there may be somc
dilference about the interpretation of the
Governor's role. [ would not louk into the
past, as to what happened in dilfercnt States
in the last two years; but | would certainly
look to the future. One matter which has
been argued over and over again is the use
of the discretion. He quoted my speech
during the debate on Madhya Pradesh affairs
two years beforc. 1 have it with me. I
was dealing with a particular problem that
was raised, and was mentioning  about the
discretion specifically given by the articles
of the constitution. In that context | quoted
My, Seervai. In the course of many discus-
sions that ok place in the House, it was
mentioned that inh:rently there are situations
in which even though discretion is  pot
mentioned specifically by any article of the
Constitution, the Governor has to exercisc
his discretion. Onc specific issue was raised
as a result of what happened in Rajasthan
immediately after the general elections. If
a situation arose where no single party had
a deflinite majority, what is the Governor
supposed to do ? It is patent that though
discretion is not indicated by the articles of
the Constitution, the situation dictates that
the Governor should wuse his discretion,
We discussed this matter in the House and
it was decided that I should sit with the
leaders and evolve some sort of guidelines
s0 that the Governors can be helped in this
matter, I do not know whether Prof. Ranga
chose to participate in that.

SHRI RANGA : [ did not choose to

put my faith in your people, after your
behaviour in Rajasthan.

SHRIY. B, CHAVAN : It is no use
becoming cynical, Shri Ranga is one of the
veterans  and leaders of parliamentary
democracy and he cannot start with a feeling
that we cannot be belicved.
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SHRI RANGA : 1 cooperated with
you on the Decfections Committee; you arc
indulging in it on a large scale.

SHRI Y. B. CHAVAN : The recomm-
endations of that committee are to be
debated and accepted and legislative and
other decisions have to be taken by the
House. It isnot a matter for any individual
discretion; it can not be done.

So, there are certain situations in which
the Governor has used his discretion. What
conventions should be there to guide the
Governors is a matter which nceds to be
further examined. In this matter 1 fecl that
all the parties, irrespective of what is
happening around us should sometime sit
together and try to enumerate the situations
in which the Governor will be asked to use
his discretion and lay down certain guide-
lines.

SHRI PILOO MODY :
you guidelines.

We shall give

SHRI Y. B. CHAVAN : Such guidelincs
will help Shri Piloo Mody to guide himself.

1 had referred to some general problems
that arose in the course of the last ycar
which had a great impact on the political
life and the parliamentary institutions in
our country and they created sometimes
pleasant and at other times bitter controve-
rsies. If we lcarn some lessons for our future
guidance from our experience inthe last
few years, some of those bitter things will
not be repeated and possibly we may be
able to face the future of our democratic
institutions with more confidence and more
faith in ourselves.

1 want to make a passing reference to
so.ne other leading questions that were
raised. 1 must congratulate Shri Vajpayee
for the good stand he took about the
problem of untouchability in this country.
For the first time I must say that he spoke
for the whole House. 1t is something very
good.

SHRI PILOO MODY : I supposc it is
not for the last time.
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SHRI Y. B. CHAVAN : 1 hope so,
because it is something which is in the

heart of cverybody and he voiced it effecti-
vely, beautifully. I hope this attitude grows
further. Rcally speaking, equality between
one human being and other is the basic
premise on which democracy is built. The
very concept of democracy is based on the
equality of the human beings, whether itis
an untouchable or a scheduled Caste or
Tribe or a Muslim or a Christian ..

SHRI PILOO MODY : ...Or a Minister.

SHRI Y. B. CHAVAN : Or an indus-

trialist,

SHRI PILOO MODY
architect. (Interruption)

Or even an

SHRI Y. B. CHAVAN : An architect
is also part of an industrialist ! So, Sir,
really speaking, 1 was very happy when I
heard that remark from Mr. Vajpayee,
because that gave us some more faith in
the futurc of democracy in the country.
That is what we wish and therefore 1 wanted
to make a specific reference to that matter.

Then, some Members referred to Telen-
gana and somc were very eacited about
Telengana. Some people said, we should
act from here only. These are matters in
which 1 think the Central Government should
act with a little caution, consideration. Any
word that is spoken here, must be such that
it may not add to the problems which are
already there. Our approach in this parti-
cular matter is that, on the fecling of
gricvances that the people of Telengana have,
we are prepared to help the State Govern=
ment and we are prepared to make all
cfforts to remove thosc feclings of grievances.
An hon Mecmber made mention about
ineguality of services and that certain
decisions on the integration of the services
were not properly implemented, cilc. It was
only for that very purpose that we are
thinking ofsending a tecam of officers; we
have not yet sent it.

ot qar ¥ (mfgarnz) @ w7 g
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SHRI Y. B. CHAVAN :
merely  becoming emotional in  this
matter. If we just take a very isolated
view of cvery problem and decide it, [ do
not think we shall be doing any service to
the nation. All these problems have a nati-
onal bearing; they have to be considered,
examined and acted upon from the national
point of view, In this matter, I do not want
to say one way or the other, in a very deter-
mipate manner and a very partisan manner,
and the only thing that this Parliament,
that this Government would wish is that
somc opportunity is taken by the parties
concerned to understand each other and
remove any feeling of grievance or injustice
that may bec there. And in that process the
Government of India is prepared to  help
and make all the efforts that are neccssary.

D.G. (Min. of

Itis no use

SHRI THIRUMALA RAO (Kakinada) :
Onec clarification. It is quite relevant. Arc
the Government of India sufficiently wecll-
informed about the situation, about the dem-
and for a scparate Telengana and that  the
situation is developing in a very undesirable
way, from moment to moment ? How far
are the Government of India taking an  act-
ive intcrest in this 7

SHR1 Y. B. CHAVAN : [ cannot answer
such a specific question offhand, but we
arc taking intcrest, we arce interested in the
integrity of the State, and we are interested
in maintaining good rclations  belwecen  the
different regions of  the Siate. This is all
that I can say. What more can I say ?

Some Mcmbers, and particularly the
hon. Member Shri Kushok Bakula, made a
reference to certain problems of Buddhists
in Ladakh. I am in touch with the Jammu
and Kashmir Government in this matter,
He mentioned certain incidents as  having
taken place there, where certain flag of the
Buddhists came in for controversy or some-
thing like that. 1 am told that the matler
has been looked into by the local authori-
ties and certain prosecutions have also been
launched 1 have no doubt that the Jammu
and Kashmir Government is keen to  give
protection to all the religious minorities in
the Jammu and Kashmir State. I have no
reason to suspect that,
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SHR1 RANGA : Why not tack it on to
Himachal Pradesh ?
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SHRI Y. B. CHAVAN : Well, that will
be starting again or playing the game of
attaching some place to some other place.
(Interruption). While referring to Jammu and
Kashmir, 1 would like to make mention of
the Gajendragadkar Commission’s recomm-
endations. This Commission was appointed...

st AYeg swry  (aeiE) ¢ areear
T 7 A guw s fear & 1 ofe Gene
FaA ar e sragd ) IEN WK
sifaa ar wraifeaa fear se &1 S@
ez fga # arar ay A€ g4 ?

SHRI Y. B. CHAVAN : 1 will have to
look into that aspect, because I can not
answer that question off-hand.

SHRI RANGA : We are all concerned
about Ladakh, we want them to be prote-
cted properly.

SHRI Y. B. CHAVAN
assure the House that we will certainly
look into the problem of Ladakh, becausc
Ladakh is morc important from the national
point of view and the security point of view
of the country. Thercfore, we are very much
concerncd about it. The only thing that 1
wanted to  say was that the Jammu and
Kashmir Government is equally concerncd
about the problems of Ladakh.

Certainly, 1

The Gajendragadkar Commission was
appointed by the Jammu and Kashmir Gove-
rnment and the report is under their exami-
nalion. I have no doubt that the Jammu
and Kashmir Government will certainly clo-
sely and objectively examine the principles
guiding the recommendations. Till they take
view on this matler, I think we should not
start creating any doubts or suspicions 1
should say that things are improving in
Kashmir and by creating such suspicions,
possibly we might make the Kashmir prob.
lem more complicated.

SHRI S. K. TAPURIAH (Pali) : What
about Beri Commission ?
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SHRI Y. B. CHAVAN : 1 know that SHRI PILOO MODY The Home
hon. members are very much exercised Minister has proved that every time a repo-

about it, The State Government is conside-
ring the report. They have not yet decided
either to accept or to reject it, When the
State Government is considerinz the report,
how can I say about the results ? Only
when it is a Congress State Government, [
must say everythings here. When itis a
non-Congress Goveroment, 1 am barred
from saying anything. How can I do that ?

SHRI S. K. TAPURIAH : What is the
machinery for implementing the recommen-
dations 7

SHRI Y, B. CHAVAN : The facts are
very clear. The recommendations have been
made to the State Government. The State
Government is examining the report. I do
not think anybody can say what they will
do. I cannot say anything now. The machi-
nery also has to be decided by the State
Government itself,

SHRI S. M, KRISHNA (Mandya) : He
has referred to the Beri Commission, Ragh-
ubir Dayal Commission and Gajendraga—
dkar Commission. But it is very inconvenient
to refer to the Mahajan Commission report.
Let him say something about it.

SHRI Y. B. CHAVAN : The Govern-
ment of India has not taken any decision
on it,

SHRI S. M. KRISHNA : What prevents

the Government of India from taking a
decision 7 (Inferruptions).
SHR1 Y. B, CHAVAN :1 am telling

you the fact.

SHRI S. M. KRISHNA : You can
that it is rejecled (/mterruptions).

say

SHRI K. LAKKAPPA (Tumkur) : Why
is he evading it 7 I want to know, (/nterru-
ptions).

SHRI Y. B. CHAVAN : When a deci-
sion has not been taken cither to accept it
or to reject it, how can I say that it is reje-
cted 7 As a responsible person, [ must make
a statement of facts.

rt is inconvenieat to the Government, he
says that the concerned Government is consi-
dering it. The same is happening with the
Beri Commission report. He is doing the
same with the Mahajan Commission report,

SHRI CHINTAMANI PANIGRAHIL
(Bhubaneswar) : What about laying on the
Table the report of the Madholkar Commi-
ssion which enquired into the charges aga-
inst the present Orissa Minister and some
others 7

SHRI Y. B. CHAVAN : I cannot ans-
wer about all the commissions appointed
by State Governments and undertake the
responsibility of laying their reports on the
Table.

Sir, the problems that we faced last
year in this Ministry were certainly very
challenging problems and I think we have
tried to face those problems with conflidence
and faith. [ have no doubt that the spport of

this House will help us to face them cffec-
tively in future,
MR. DEPUTY-SPEAKER : 1 will nw

put all cut motions to the vole of the

House.

All the cut Motiony  were
and Negative.

put

MR. DEPUTY-SPEAKER :
question is :

Now the

“That the respective sums not  excecs
ding the amounts shown in the fourth
column of the order paper, be  gran-
ted to the President, to complete  the
sums necessary to defray the charges
that will come in course of payment
during the year ending the  3Ist  day
of March, 1970, in rcspect of the
heads of demands entered in the sec-
ond column thereof against Demands
Nos. 43 10 57, 119 and 120 relating
to the Ministry of Home Affairs.

The Lok Sabha divided :
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Divislon NO. 7 ]
AYES

Achal Singh, Shri

Agadi, Shri 8. A.

Ahirwar, Shri Nathu Ram
Ahmad, Dr. 1.

Ankineedu, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.

Basu, Dr. Maitreyee
Basumatari, Shri

Besra, Shri S. C.
Bhagat, Shri B, R.
Bhagavati, Shri

Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Birua. Shri Kolai

Bohra, Shri Onkarlal
Buta Singh, Shri

Chanda, Shri Anil K.

Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan Shri D. R,

Chavan, Shri Y. B.
Choudhary, Shri Valmiki

Dasappa, Shri Tulsidas

Dass, Shri C.

Dehmukh, Shri B. D.
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. S.

Dinesh Singh, Shri

Dixit, Shri G. C.

Ering, Shri D.

Gajraj Singh Rao, Shri
Gavit, Shri Tukaram
Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal

Hajarnawis, Shri
Hanumanthaiya, Shri
Hazarika, Shri J. N.
Hem Raj, Shri

Igbal Singh. Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
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Jagjiwan Ram, Shri

Jaipal Singh, Shri

Jamir, Shri 8. C.
Kahandole, Shri Z, M.
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.

Katham, Shri B. N.
Kedaria, Shri C. M.

Kesri, Shri Sitaram

Khan, Shri M. A.

Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Kureel, Shri B. N

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Lutfal Haque, Shri

Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mahishi, Dr. Sarojini
Mandal, Dr. P.

Marandi, Shri

Master, Shri Bhola Nath
Mehta, Shri P. M,
Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murthy, Shri B. S,

Murti, Shri M. S.

Nirlep Kaur, Shrimati
Pahadia, Shri Jaganath
Palchoudhuri, Shrimati Tla
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Partap Singh, Shri
Parthasarathy, Shri

Patcl, Shri Manubhai
Patil, Shri C. A.

Patil, Shri Deorao

Patil. Shri S. B.

Poonacha, Shri C. M.
Pradhani, Shri K.

Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajasckharan, Shri

Rajni Devi, Shrimalj

286
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Raju, Shri D. B.

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sswak, Shri Chowdhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shri M, B,

Randhir Singh, Shri

Rane, Shri

Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri J. Ramapathi
Rao, Shri Thirumala

Rao, Dr. V. K. R. V.

* Rao, Shri V. Narasimha
Raut, Shri Bhola

Reddy, Shri Ganga
Reddy, Shri R. D.

Reddy, Shrimati Sudha V,
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Saihu Ram, Shri

Salecm, Shri M. Yunus
Salve, Shri Narendra Kumar
Sanghi, Shri N. K.

Sant Bux Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sayyad Ali, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G.

Scthi, Shri P. C.
Scthuraman Shri N.

Shah, Shrimati Jayaben
Shambbu Math, Shri
Shankarnand, Shri B.

Shco Narain, Shri

Sher Singh, Shri

Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D, N.

Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Dco
Sonar, Dr. A G.

S pakar, Shri Sradhakar
Surendra Pal Singh, Shri
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Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
Tarodekar, Shri V, B,
Tiwary, Shri D, N.
Tiwary, Shri K. N,
Tula Ram, Shri
Uikey, Shri M. G.
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet
NOES
Anbazhagan, Shri
Ayarwal, Shri Ram Singh
Rabrudduja, Shri
Bunerjee. Shri 8. M.
Bansh Narain Singh, Shri
Barua, Shri Hem
Behera, Shri Baidhar
Bharti, Shri Maharaj Singh
Brij Bhushan Lal, Shri
Chauhan, Shri Bharat Singh
Daschowdhury, Shri B. K.,
Dco, Shri K. P, Singh
Devgun, Shri Hardayal
Fernandes, Shri George
Gowda, Shri M. H.
Gowder. Shri Nanja
Goyal, Shri Shri Chand
Gupta. Shri Kanwar Lal
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Joshi, Shri §. M,
Kalita, Shri Dhireswar
Khan, Shri 11, Ajmal
Khan, Shri Ghayoor Ali
Kisku. Shri A. K.
Kothari, Shri §. S.
Koushik Shri K. M.
Krishna, Shri §. M.
Kushwah, Shri Y. S.
Lobo Prabhu, Shri
Majhi, Shri M.
Mectha Lal, Shri
Meghachandra. Shri M.
Misra, Shri Srinibas
Moody, Shri Piloo
Molahu Prasad, Shri
Naik, Shri G. C,
Naik, Shri R. V.

* Wrongly voted fr._ir AYES.
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Nath Pai, Shri

Nihal Singh, Shri

Patel, Shri J. H.
Patodia, Shri D. N,
Ramabadran, Shri T. D.
Ramamurti. Shri P,
Ramani, Shri K.
Ranga, Shri

Sait, Shri Ebrahim Sujaiman
Santosham, Dr. M.
Sen, Shri Deven
Sequeira, Shri

Shah, Shri T. P.
Shastri, Shri Ramavatar
Suraj Bhan, Shri
Tapuriah, Shri 8. K.
Tyagi, Shri O. P.
Umanath, Shri
Vajpayce, Shri A. B.
Vidyarthi, Shri R. S.
Viswambharan, Shri P.
Yadav, Shri Jageshwar

MR. DEPUTY-SPEAKER : The result*
of the division is : Ayes 172; Noes : 60.

The motion was adopted.

| The Motions for Demands for granis
which were  adopted by Lok Sabha
are reproduced below--ed]

Demand No. 43 -Ministry of Home
Alfairs

““Thal a sum not exceeding Rs. 1,45,96,
000 be granted to the President 10 complete
the sum nccessary lo defray the charges
which will come in course of payment dur-
ing the year ending the 3Ist day of March
1970 in respect of *Ministry of Home Aff-
airs." "'

Demand No. 44--Cabinet

“That a sum not excecding Rs. 55,57,
000 be granted to the President fo complere
the sum necessary to defray the charges
which will come in course of payment dur-
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ing the year ending the 31st day of March
1970 in respect of ‘Cabinet." ™

Demand No. 45--Administration
of Justice

“That a sum not exceeding Rs. 2,04,000
be granted to the President ro complete the
sum necessary to defary the charges which
will come in course of payment during the
year ending the 3ist day of March, 1970
in respect of ‘Administration of justice.” ™

Demand No. 46--Police

“That a sum not exceeding Rs. 48,30,12
000 be granted to the president to complete
the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March,
1970 in respect of ‘police.” "’

Demand No. 47--Census

“That a sum not exceeding Rs, 1,31,53,
000 be granted to the President ro complete
the sum necessary to defary the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of *“Census, "

Demand No. 48-Statistics

““That a sum not exceeding Rs. 3,10,15,
000 be graoted to the President fo complete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of ‘Statistics.” "

Demand No. 49--Privy Purses and
Allowances of Indian Rulers,

“That a sum not exceeding Rs. 1,36,000
ba granted to the President to complete the
sum necessary 1o defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970 in
respect of ‘Privy Purses and Allowance of
Indian Rulers.’ ™

*The following Members also recorded

their votes :

Ayes . garvashri Devinder Singh and Shashi Bhushan.

Noes : Sarvashri P.

C. Adichan, D. Amat and V Narasimha Rao.
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Demand No. 50--Territorial and
Political Pensions

“That a sum not exceediug Rs. 15,77,
000 be granted to the President to complete
ihe sum necessary to defray the charges
which will come in course of payment  du-
ring the year ending the 31st day of March,

1970 in respect of ‘Territorial and Political
Pensions’. ™

Demand No. 51-.-Delhi

“That a sum not exceeding Rs. 35,08,25,
000 be granted to the President ro complete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of ‘Delhi". ™

Demand No. 52--Chandiparh

“That a sum not exceeding Rs. 4,90,67,
000 de granted to the President t0 complete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of *Chandigarh’. ™

Déemand No. 53--Andaman and
Nicobar lslands

“That a sum not exceeding Rs. 6,53,55,
000 be granted to the President to complete
the sum necessary to decfray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of ‘Andman and Nicobar
Islands".”

Demand No. 54--Tribal Areas

“That a sum of exceeding Rs. 21,20,38,
000 be granted to the President to complere
the necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of Muarch, 1970 in
respect of *Tribal Areas’. ™

Demand No. 55--Dadra and Nagar
Haveli Area

“That a sum not exceeding Rs. 53,54,
000 be grantcd to the President fo complere
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the sum necessary to dcfray the charges
which will come in course of payment du-
ring the ending the 31st day of March, 1970

in respect of *‘Dadra and Nagar Haveli
Area".”

Demand No 56--Laccadive, Minicoy
and Amindlvi Islands

“That a sum not exceeding Rs. 1,00,82,
000 granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of *Laccadive, Minicoy and
Amindivi Islands.’

Demand No. 57--Other Revenue
Expenditure of the Ministry
of Home Affairs

“That a sum not cxcecding Rs, 933,65
000 be granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of **Other Revenue Expen-
diture of the Ministry of Home AfTairs,

Demand No. 119--Capital Outlay
in Union Territories and Tribal
Areas

“That a sum not excecding Rs. 20,71,83
000 be granted to the President ro complcte
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1470 in respect of "Ca, ital Quitlay in Union
Territories and Tribal Areas. ™

Demand No. 120--Other Capital
Qutlay of the Ministry of
Home Affairs

“That a sum not cxcceding Rs. 40,00,
000 be granted to the President to eomplete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of ‘Other Capital Outlay of
the Ministry of Home Affairs. ™
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STATEMENT Re: IMPORT TRADE
CONTROL POLICY

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B R. BH-
AGAT ) : Sir, I beg to lay on the Table
a copy of the Import Trade Control Policy
Statement (Red Book) for the year 1969-70.
|Placed in Library. See No. LT--557/69).

SHRI PILLOO MODY (Godhra) :
I move that it should be rejected.

16.40 hrs.

DEMANDS FOR GRANTS.-Contd.

Ministry of Irrigation and Power

MR DEPUTY SPEAKER : The House
will now take up discussion and voting
on Demand Nos 65 to 67,123 and 124
relating to the Ministry of Irrigation and
Fower for which 4 hours have been allotted.

Hon. Members present in the House,
who are desirous of moving their cut moti-
ons, may send slips to the Table within
1S miniutes indicating the serial numbers
of the cut motions they would like to move.
They will be treated as moved il they are
otherwisc admissible.

SHRI1 S. M. BANERIEE : I pointed out
this morning also that cut motions have
been given notice of by Members today
and they have not been circulated vyel. So,
cven tomorrow you have to permit it.

MR. DEPUTY--SPEAKER : That will
be done.

Demand No. 65 --Ministry of
Irrigation : nd Power

MR. DEPUTY SPEAKER : Motion

moved :

" That a sum not cxceeding Rs.
32,58,000 be granted to the Persident ro com-
plete the necessary 1o defray the charges
which will come in course of payment dur-
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ing the 31st day of March 1970, in respect
of Ministry of Irrigation and Power.”

Demands No. 66- Multi-purpose
River Schemes

MR. DEPUTY SP‘EA!I(ER : Motion
moved :

“ That a sum not execeeding Rs.
1,81,21000 be granted the Persident o comp-
lete the sume necessary to defray the charges
which will come in courses of payment dur-
ing the year ending the 31st day of March
1970, in respect of *Multi-purpose River
Schemes. ™ '

Demand No. 67 - Other Revenue

expenditure of the Ministry of
Irrigation and Power

: Motion

MR. DEPUTY SPEAKER

moved

* That a sum not execceding Rs.
7,86.52000 be granted tothe President
to complete the sum necessary (o defray
the charges which will come in course of
payment during the year cnding the 31st
day of March, 1970, in respect of other
Revenue expenditure of the Ministry of
Irrigation and Power”’

Demand No. 123 Capital Qutlay
on Multi-purpose River Schemes.
MR. DEPUTY SPEAKER : Motion

moved :

* That a sum not execeeding Rs.
17,08,80,000 be granted to the Persident
to complete the sum necessa'y to defray
the charges which will come in course of
payment during the year ending 31st day
of March, 1970, in respect of * Capital Out-
lay on Multi-purpose River Schemes.,

Demand No. 124- Other Capital
Outlay of the Ministry of Irrig-
atlon and Power

MR. DEPUTY SPEAXER : Motion
moved :
“That a sum not ;excceeding Rs.

20,11,53,000 be gianted to the Persident ro
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complete  the sum necessary to defray
the charges which come in course of
payment during the year ending the 31st
day of March 1970, in respect of *‘Other
Capital Outlay of the Ministry of Irrigation
and Power’, ™

Hon. Members may now move their
cut motions.

SHRI P.
beg to move

VISWAMBHARANE : 1

““That the demand under the head
Ministry of Irrigation & Power be reduced
to Re. 1."

[Failure to implement effective flood
control mecasures (6) ]

“ That the demand wnder the head
Ministry  of Irrigation & Power be reduced
by Rs, 100, ™

[Need to allot adequate funds as grant
for anti-sea-erosion work in Kerala, (7)]

“ That the demaud under the head
Ministry of Irrigation & Power be reduced
by Rs. 100.”

[Need to take up the Kallada lirrigation
Project in Kerala as a Central secter
project (8)]

“That the demand under the head
Ministry of Irrigation & Power be reduced
by Rs. 100.”

[Need to establish a thermal power plan
in Kerala. (9))

SHRI V. NARASIMHA RAO : 1 beg to
move

* That the demand under the head
Ministry of Irrigation and Power be
reduced to Re. 1. ™

[Failure to electrify rural areas of
South East borders. (17)]

“That the demand under the head
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Ministry of Irrigation and Power be reduced
to Re, 1.

[Failure to provide sufficient funds and
loans to irrigation projects in  Andhra
Pradesh, (18)]

“ That the demand under the head
Miuistry of Irrigation and Power be
reduced by Rs, 100, ™

[Need to allot funds as a grant for
sea erosion works in Andhra Pradesh, (23)]

“ That the demand under the hecad
Ministry of Irrigation and Power be
reduced by Rs. 100,

[Need to take up Vamsadhara irrigation
project in Andhra Pradesh as a Central
project. (24)]

SHRI SRINIBAS MISHRA : 1 beg to
move :

““ That the demand under the head
Ministry of Irrigation and Power be reduced
by Rs. 100,

[Failure to make provision for supply
of cheap pumping sets for Lrrigation. (28)]

SHRI

o move

BHOGENDRRA JHA : T beg

under the haed
and Power be

“ That the demand
Ministry of Irrigation
reduced by Rs. 100."

[Failure to start the work of West

Kosi canal. (29)]

* That the demand under the head
Ministry of Irrigation and Power be
reduced by Rs. 100."

[Failure to allocate the necessary funds
for the completion of Gandak project. (30)]

SHRI V, NARASIMHA RAO : I beg to
move

the demand under the head
Scheme be reduced

** That
Multi-Purpose River
y Rs. 100.”
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~ [Need to take flood control measures
N Vansadhra and Nagarvalli river in

Srikakulam District, Andhra Pradesh. (31)]

SHRI SRINIBAS MISRA
move :

I beg to

“ That the demand under the head
Multipurpose  River Schemes be redcued
by Rs. 100,”

[Failure to survey underground water
resource. (32)]

SHRI V. NARASIMHA RAO: I beg to
move

““That the demand wunder the head
Other Revenue Expenditure of the Ministry
of Irrigation and Power be reduced by
Rs . 100."

[MNeed to  survey underground water
in area of Andhra Pradesh. (33)]

‘ That the demand under the head
Other Revenue Expenditure of the Ministry
of Irrigation and Power be rcduced by
Rs. 100.™

[Need to allots funds as grant for
rural electrification in the districts of Andhra
Pradesh. (34)]

SHRI SRINIBAS MISRA :I beg to

move :

“ That the demand under the head

Otherer Expenditure of the Ministry of
Irrigation and Power be reduced by
Rs. 100,

[Failure to formulate a scheme for

controlling flood in the deltaic regions of
Orissa. (35)]

SHRI V. NARAIMHA RAO : I beg to
move :

“ That the demand under the head
Capital Outlay on Mullipurpose River
Schemes be reduced by Rs, 100."

[Need to take up Godavari Barrage
Projectin Andhra Pradesh as a Central
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sector project. (36)]

SHRI SRINIBAS MISRA
move :

:1 beg to

* That the demand under the head
Capital Outlay on Multipurpose River
Schemes be reduced by Rs. 100"

[Failure to make provisions for Maha-
nadi Delta Project. (37))

SHRI RAM SINGH AYARWAL :1
beg to move :

* That the demand under the head
Ministry  of  Trrigation and Power be
reduced to Re. 1.

[Failure to make maximum utilisation
of Bina, Babes, Sunar, Kopra and Vyarma
river waters flowing in Sagar and Damoh
Districts in Madhya Pradesh. (38)]

* That the demand under the head
Ministry of Irrigation and Power be reduced
to Re. 1.7

of licence of Martin
which supplies electricity
and cities in Madhya

[Cancellation
Burn and Co.,
in certain arcas
Pradesh. (39)]

# That the demand under the head
Ministry of Irrigation and Power be reduced
by Rs. 100."

[Failure to give priority in electrifying
urban and rural arcas in Madhya Pradesh.
(52)] ’

“ That the demand under the head
Ministry of Irrigation and Power be redu-
ced by Rs. 100.”

[Failure to make maximum utilization
of Narmada river and its tributaries (53)]

* That the demand under the head
Ministry of Irrigation and Power be
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reduced by Rs. 100."
[Failure to fully utilize the power
generated by Amarkantak Power Station
in Madhya Pradesh. (54)]
SHRI D. N. DEB : 1 beg to move :
*“That the demand

Ministry of Irrigation
reduced to Re. 1.

under the head
and Power be

[Failure to survey the coal belt area
between Rampur and Talcher in Orissa

regarding underground water resources
(111)]

“ That the demand under the hcad
Ministry of TIrrigation and Power be

reduced to Re. 1.

[Failure to help the Orissa Government
for providing the Brahmani vally with
rural clectrification and power for agricus

Itural purposes from Talcher thermal
station. (112)]
** That the demand under the head

Ministry of Irrigation and Power be

reduced to Re. 1.

[Failure to utilise fully the existing
water potentialities in the country (113)]

“ That the demand under the head
Ministry of Irrigation and Power be
reduced to Re. 1.”

[Failure to grant adequate flood cont-
rol resources to Orissa, a backward State

subjected to chronic natural calamities.
(114)]

“* That the demand under the head
Ministry of Irrigation and Power be

reduced to Re. 1.”

[Failure of the Government to draw
a master plan for management of water
supply. (115)]

* That the demand under the head
Ministry of Irrigation and Power be reduced
w Re. 1.7

[Failure of Government to remove
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regional imbalance wis-g-vis assured irri-
gationn facilities in the various parts of
the country especially Orissa. (116)]

Tha + the demand under the head
Ministry of Irrigation and Power be reduced
to Re. 1.”

[Failure of the Government to
underground water resources. (117)]

tap

“ That the demand under the head
Ministry of Irrigation and Power be reduced
to Re. No. 1.

[Failure to locate proposed new Medium
Irrigation projects in Orissa. (118)]

“ That the demand under the head
Ministry of Irrigation and Power be
reduced to Re 1.”

[Failure to draw up a master plan
for permanent solution to drought, floods
only other natural calamities (119)]

“ That the demand under the head
Ministry of Irrigation and Power be redu-
ced to Re. L.

[Failure to  spell out adequetly affo-
restation programme as a measure 10
curtail soil erosion and conservation of
moisture in chronic drought affected areas.
(120)]

SHRI DHIRESWAR KALITA : 1 beg
to move &

“ That the demand under the head
Ministry of Irrigation and Power be red-
uced to Re. 1.

[Need to control Brahmaputra river
by Central Government by forming a
Brahmaputra Valley Corporation. (121)]

MR. DEPUTY SPEAKER :
motion are also before the House.

The cut

SHRI NANJA GOWDER (Nilgiris) ¢
Mr. Deputy-Speaker, Sir, irrigation and
power are like the two eyes. They are
much more important for a country like
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ours which has an erratic average annual
rainfall of 30 to 40 inches. Fortunately, we
are blessed with the mighty life-giving
rivers-the Ganga, the Yamuna, the Brahma-
putra, the Mahanadi, the Narmada, the
Tapti, Godavari, Krishna and Kaveri--and
with innumerable smaller rivers and rivulets.
We have a vast area of fertile land with
480 million acres of fertile cultivatle land.
If only all the resources arc properly tapped
to the fullest cxtent possible and fully
utilized, poverty and hunger would disappear
once and for all.

It is true that much headway has been
made in this direction after the advent of
independence. But the achievement could
not be commended in view of the fact that
even after incurring an expenditure of about
Rs. 5,500 crores, we are still importing the
most essential foodgrains to the tune of
about 8 mil ion tonnes, valued at more than
Rs. 600 crores, every year.

Sir, we talk of national integration,
unity, solidarity etc., but we have been
fighting each other with regard to the
utilization of river waters, There are many
inter-state river water disputes still unreso-
Ived, impeding the progress of the nation as
a whole and the States concerncd in parti-
cular. These disputes should be amicably
scttled as early as possible. For that matter
the States concerned, having in mind the
national integration and honour and in the
best interest of the development of the
entire country, should adopt a give.and-take
policy, leaving aside personal and parochial
outlock in solving the disputes.

Adequate control measures have not
been taken to combat floods. Floods,
devastating floods, are a recurring occurre-
nce in our country resulting in heavy toll of
lives and property. Adequate precautionary
measures have to be taken to avert such
havoc.

Much is being talked about rural elec-
trification. Out of a total number of 5.67
lakh villages in the country only 64,225
villages have been electrified up to the 30th
September, 1968, representing just 11.31 per
cent, This is not laudable taking into account
the tctal expendituie incurred for power
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generation, namely, Rs. 3,641 crores, In this
connection, 1 would like to point out that
even the villages which have been electrified
do not get the benefit of lights etc. to the
reasonable extent and in relation to the
charges paid by them. The street lights in
many places are not at all burning properly.
The panchayats concerned are compelled
to pay the charges including for the non-
burning lights and the panchayats in turn
coerce the ratepayers. But whenever comp-
laints are made to the authorities concerned,
it is stated that the department is short of
material such as electnic lamps etc. This is
my personal expericnce and I, therefore,
invite the attention of the hon. Minister to
take such stepsas may be necessary to
tackle the problem.

Regarding irrigation, 1 would like to
submit that including about 24 million acres
of land under irrigation in the pre-Plan
period, just about 42 million acres have
been brought under irrigation out of an
estimated irrigation potential of about 112
million acres. This represent only 37 per
cent. What is more distressing is to note
that irrigation facilities have been made in
Tamil Nadu for only 0.29 million acres out
of an irrigation potential of just 0. 58 million
acres which will be available only afier the
completion of Parambikulam, Aliyar and
Chittar Pattanamkal projects.

Sir, the plight of Tamil Nadu is we'l
kn>wn. The hon. Prime Minister is cxpected
to visil the drought affected arcas of Tamil
MNadu soon. Such being the case., when
there is scope and possibility for further
development of irrigation facilities, 1 wonder
why such schemes are being neglected or
being postponed. For instance, the Avapashi
Canal Scheme in Coimbatore district is
hanging fire for a pretly long time. In reply
lo my letter, the hon. Minister, in his
letter dated 4. 12. 68 has stated that the
proposal for the scheme has not yet been
received by him from the State Government,
But the Government of Tamil Nadu in its
Fourth Five Year Plan Draft Outline has
calegorically stated:

““Avana:hi Scheme : This scheme con-
templates the ulilization of 3000 million
cubic ft of Bhavani watcr and provision
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of irrigation facilities to about 12,000
acres for wet cultivation by gravitational
flow at a total cost of Rs. 4 crores. This
scheme will be completed before the
close of the Fourth Plan period.”

This scheme, if implemented, would not
only cater the needs of agriculture but also
solve the acute problem of drinking water
now prevalent in Avanashi, Palladam and
Coimbatore taluks of Coimbatore district to
a great cxtent. I, therefore, request the
hon, Minister to do everything possible to
take up the scheme immediately.

Finally, I would like to make a few
observations about the soil conservation
programmes in the catchment areas of river
vallev projects, particularly, in the Nilgiri
district, The Nilgiri district being a small
hilly district and having a number of river
valley projects has been taken as a whole
under the programme. This programme, in
the locil agriculturists, point of view, has done
more harm than good to the farmers. I do
not want to go into the details of the adverse
effect of the soil conservation work but I
shall be failing in my dutics if [ do not
make a mention of the bitter fact that the
enormous amount expended on the scheme
has been imposed on the poor, small land-
holders in the name of long-term loans.
These loans are, in fact, unwanted and
unbearable. [ have been fighting for quite
a long time with the Government of Tamil
Madu to waive these unwanted, unjustifi
able, loans imposed upon the innocent small
land-holders. 1, therefore, request the hon,
Minister to reconsider the whole issue in
consultation with the State Government and
to waive the loans and to save the poor
peasants from liquidation.

In this connection, T would like to make
a mention about the soil conservation work
in Nilgiris hilly area. The Nilgiris hills
being very steep, having taken the soil con-
servation work by the Department, they are
pow making the terrace cultivation and,
when they do terracing, the top soil which
is expected to be the fertile soil goes deep
into the soil and the gravel and laterite soil
comes to the top, and thereby, the fertility
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of the soil is spoiled and the growers do not
get a fair yield for a number of years. This
is my personal experience. I have been
telling the authorities concerned about it
for a very longt ime. But nothing tangible has
been done in that regard. Now the entire
Nilgiri district is under that scheme and our
people have been put to agreat hardship.
These loans have becen imposed upon them,
as I have already quoted, unjustifiably and
they are being coerced by the Department
for the repayment of those loans. You might
be aware of the failure of monsoons in that
part of the country. Also our people have
been cxpericncing a very great difficulty
due to the bilght disease that has affected
the potato crop for the last so many years.
Due to that blight epidemic, the potato
cultivation has been completely destroyed.
For the last so many years we have lost the
market for our potato. Our potato cultivators
are very much hard hit and, therefore, they
are not in a position to repay the loans that
have been imposed upon them through this
unjustified measure. 1 request the hon.
Minister to consult the State Goverminent
and see that the loans arc waived and the
poor people are saved from liquidation.

ot Az @@= (W) ;. Sy
wgIEa, ga A SYEt gi9Er # 8%
FIX FY qEaTT ¥ W@ E AR Tw A ||
T ¥ gfa wrfta Mz gfarat wiffg 35
fasx &1 /9 @ & o3 gy
graT ¥ gaq AW & T fAwa §
fr fag & a sfa gk 7 zfar =fa
FTART | AT FEIX 7 498 AV qFT
g frar & 5 1971 as o s &
qTwe H eqraesdl g w4 | eqrgasay
F ¥ ford oY Mww gER qiw @ ag
AT WA ST § WK awE ¥ gl
R qraT ¥ fay ot maEwee Fr E X
Ay F oamx § fag ¥ gE aar
dmad & & ogw afe @@ @ wad
qradl § o g9 @Y 1971 aF qGaar
grea #X ash ! fam ghars wia &
WIS & A IT @ @A A
@ 93 § uF qver faard w1 g Sien
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§ faorehl, Wik ow <9 & S A ofg
A or ¢ s ) gEa § Efy, @
WWF ofgdl N a @@ & Ay
e NS #t e swama g fE
R fefaedl = <@ 1 w aar
gt gw #gR war ¥ a9l fE g ax
w7 W foa F3@ g

fraa feaegza & 97 # foadt Rew
TAEE E IT qT FT AL gATd & 1 AW
1 73t q9t Afent ¥ femgzm Fa &
afs g7 wzw #Y gar FXIA F AL
T@w q@m @ g a2 frogg
W& g fasa awar g

oy & s FMmg F Ak § Q@)
qrg ¥ NNFA 921 § 9 IF SO &
art & gg am wofs A@ g &1 gw aa
9T |y & eqrA faamar =wzar § v faad
gar? gifftgy fae § T A Qe §, 3w
IuA F § 99 zAAt AU AT A
a1 @ ex w oA Arewiz A
Tifgd 1 3T afg 7@ 3 Ay gaeeftiz
Ffrgn @ wgwAl A wrr A &
R |
15.53 hrs.

[Shri Gadilingana Gowd in
the Chair]

tegfedmm &1 @are § fomd ae ®
& Ay sgr | wagsaw A T fod
A AR qrEaT T & A 1w
w A FY wEA A & W £ A
QT F W AT FLE & 4 4 99-
giig g & 26 fafgas & oae
qrEAT 45T FT &, W& fod gw ¥
o7 &, ¥ar syEte frar & osw F ary
# g5 =l mrgw v § 1 afz 26 fafa-
A XM AR AT G2 AE FT R A
Y Do # zadr fawet S A
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arrnt fw fog & gfa Y 7 avwr 9w
T arg qre FAWi F A T T )
W qIIT A 1T A FIAT gAY A HL
AT § AF # @ H A FEA N
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Jaa # geeeiee §3fady 618
Fmarz &, faw # araqz dzifes grw
T 190 Fm iz faw o ax
iq zeargd & 54 AW q1T q9T HATXA
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IFEq 300 Fmarz g ol ) gz
g faar T 1,442 1 ave &Y area
dar Zrir 1 wfa QY aqadla e §
AU AN AIAVEFAT Y AT AT AT
F1 et afF g § 558 dw qe W
e @ afg g8 a1 1 qu Al W<
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g153 9 %1 W) fawra gun ag wmw
%95 gqrde gwr, T H 45 qxdE
gar, Agrey ® 34 qude, ¥ F 29
qaiE, 49 ¥ 14 93z, I a2w #
8 qtdz, WX T ¥ w@ ¥ A ww
giifs qoraa A greE) qrqT ¥ fedy
AT 9T T wAT g gar )

gard @A T AT §
g%t ol FerAT Afgama o & ¥ el -
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1 grg ¥ forar i, Afew aar w ad
fear s werr wfggme oot a3
9T aw fawet #1 srafr a@ &
R FE R A Gar £ A wife
g 3 a3 aF S guadla A ¥
faad arifz § 3 w7 gifaw <3 § qora
913 9% rE |

aR AWM FA wial w1 A gAfeefedma
gW 9 § marw # 54, 75 qwde, wA
40. 25 gz quma # 25. 80 qTHz,
I H 19 qydz, wgwre A O17.50
e, wrE A 16.75 qede WK T
# fad 12.80 9xdez fasraw #1 gfe-
fade garr 1 zafed afz rfazfedom
FTHW N qIUT F grg F a8 /v @)
TE gfewe &Y SIria

THUT FFR 3 AnifaF qag eom
¥ax A gearT frar 2 faw & maw
800 Jmar A fimzr & am, sk
T FA2H, g7 feimet 400 Fmrae A
Fafadt &1 way ¥ for wzran B8
T @ma W femw fam @ fr gt
# WEifaw qrax ®ww FEEr 9w
afFr e & at & i gam gar g
aTgw 7&K )

wgi a% T F FAw § geaaa
¥ 43 qdz o #1914 § 9= % agi
9 442 S uwE JET A ¥ 232
" OFT JHA JA waw gw H A
25 gt F9g W1 8 S e #°Y
FHTE 1 81 srA uFz g Qe R
fam & 15 29 & &7 ifew 141 @ ok
Fg A 60 Frw vET wMa ¥ 10 gy
¥ At wu arfew @iy 2 |rgar &8
Fadar & ark d wodAr fawrfon £ ¢
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fre & wgee 36 fafmaw uws Wi
9Tt &1 GaET IS FT AL AW ®
65 ar@ uwmz ¥ fa=rf & &5 §, I9-
Td 1 45.81 FiEw uwe & fEgerg @
g%q §, g & 10,000 uHE #Y
oYX ysearA § uF g oFe & fgand
2asd g1 @ fawifiw #1 awR S
FHreT &A1 wifed | @aar wHT A
w31 q1— “

“Nalional interest should have over-
riding priority, irrespective of State bound-
arics, the Plan should, therefore, provide
for maximum benefits in respect of iriigation,
power gencration, flood control, navigation
etc.

Rights and interests of States concerned
should be fully safeguarded.

Requircments of irrigation should have
priority over those of power."

ANT Y WY AT IR 9T FLIA
& av § wgr g fro@a & sa@r gFEA
I g @ agifs A faw &
gl gqg &1 F15 @Ay 7@ g, gfawa
a% gt qad § agar & 1 AfFa gfawm
& arg AarA # Agar xSy # Wi g
A Te% WE FF aF gaz ufar ¥
ggdY 2 1 g g9 W § OF 99 AT
g afr & sg A oo T FC
aisga @im f& S0 mw & foa
FarE) § fF gL oM /17 1T 99T "EAr
¥ fag ¥ FIO TFEEF AT 1 ARE
gz 1968 & war ar fam Fa #
g @1 wiaw g gafay # sarar afl
FFAT |

MR. CHAIRMAN : The hon. Member

may now conclude.

SHRT MANUBHAI PATEL : 1 have
only dealt with half the portion now. 1 am
going to irrigation,
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MR. CHAIRMAN : You have already
ta!(en?minutcs. You can take only one
minute more. I am sorcy 1 cannot allow it.

ot agwg 93w T § @ara T
WIE 1 AU Fgar gz & fF gawr ady
MRfarg aredt T4 faw waRg wad
Hagaf g

17 hrs.

g Ataar wfgoa § oF A @0
FT Hea< 7gY a1 | 3H FAWT § FAHA
o To THo FIGAT, TITT WIF TEAT
¥ g & draw ¥ A A ww femd
Y% g atfrg, sazada, »t Aoude i,
argy QAT ©gH!, »T 00 QLo Aif71,
fiems Jaia qua ez dfalEd
X, Y go wiARr 73, fremE G
g Sfif7az, ware 2) ot Fo tao vao 7,
fecdt ¥ fafreer A% ThiraT qus
1AL | 59 qIT HF¥EAE FT FH FHI A
adar gt Ifgw & Raewdc & fao o@
FHilRfaa e gar w7 @ HfET 99
W 9T sme Ag0 far A | @aen
wfawd ¥ @t fawifel 1 978 @A
geatie Tgf faar

qacra & FAr Yar Adi sgrar fE
7@ 1 13 gréz wifge | gfe oY= & fag
wraar sfawT ¥ @t 500 fre # gz
gt ot IX gw A wdliwr fear afe
ag a & AE AW T 5w F aear
@t quAt 320 gz &t gr{z 4t 3§ 500
GE F IY FI& qATA F1 LA f7an ar
I F A eNFR A fear oA
a9 FE AN A H gwE eAF TG
frar wr @ vzgfedmm & fag win #
T | 4T 9T tegfedma 1 A arq A
Y it § @ qwad F S § Egar-
fas AR 9T oF  wEEAIS AT @ §

Sir, I will be failing in my duty if 1
do not convey the feelings of the people
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of Gujarat including all the political parties,
that the pcople are very disappuinted on the
issue of delay in adjudication and they
arc propagaling to take direct action against
this thing. 1 would request you to take
up this proposal of adjudication at
the earliest and seo that within a
reasonable timc this is implemented.

At the time of the Kutch Award, the
Prime Minister definitely assured us on the
floor cf the House that the water of Nar-
mada will definitely reach Kutch to develop
the arid areas of Kutch. May I wvery
humbly and  respectfully ask whether
they did that just to get the Kutch Award
accepted by us ? Such an assurance was
given. But, why is it that it was not
implemented ? In all sincerity, I request
the hon. Minister to look into this aspect
also. The people of Gujarat are peaceful
and non-violent. But, on this issue, the
people are so sore that if proper steps are
not taken in time, it will be difficult to
control the people of Gujarat. It will be
also dillicult for the popular Government
of Gujarat to control the upsurge if it takes
place. There is a feeling in certain politi-
cal parties and they have proposed to stop
the mineral oils to flow out of Gujarat, if
the benefits of Narmada water could not be
allowed to be enjoyed by the people of
Gujarat. Thercfore, Sir, I would request
you that Government should take immediate
steps to appoint an adjudication under the
Inter-State River Disputes Act,

SHRID. N. DEB (Angul): In going
through the Annual Report of the Ministry
of Irrigation and Power, I for one am
happy to note that they have realised the
importance of Irrigation and Power about
the priority of which my party has been
insisting from the very beginning. These

are the two important fields which
we have O develop thoroughly to
achieve real prosperity for the nation.

Irrigation is the main thing on which
our agriculture depends. Without irrigation,
we can never improve agriculture, We have
been susceptible to the vagaries of nature
like drought, flood, cyclone and so many
other things, and my State of Orissa {s
the worst of the sufferers. Almost every
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year we suffer from either drought, flood
or cyclone. This year we have drought in
a-few districts. Even in the Sambhalpur
district where the Hirakud dam project is
there and where irrigation facilities have
been quite well extended, some areas have
been very adversely affected by drought as
the areas remain far from the brigated
arga. To fight all these things, our main aim
should be to provide irrigation. We have
been hearing that the Planning Commission
has been drafting Plans. I do not know
whether they are properly implemenicd, We
find that our Plans are being upset and
we are suffering from food deficit with the
result we have to import food from out-
side, If irrigation facilities arc extended,
I think we shall be self-sufficient in food.
It is not as though the farmers can increase
food production if they have insccticides,
fertiliser or even mechanised process of
cultivation. I think the Hon, Minister will
agree with me that it is only water supply
that can increase food production. Without
water supply, no food production can be
improved.

1 read with interest the report that
*tself-sufTicieticy in food production is by far
the most important national objective today.
To accomplish this, rapid cxpansion of
itrigation facilities arc essential. To earn
more forelgn exchange and improve balance
of trade, increased production of commercial
crop has to be given high priority™.

Irrigation programmes have therefore
to be given a promincnt place in our Plan.
There is little doubt that irrigation projects
lead to wider development programmecs and
agricultural extension programmes becausc
of incrcased incomes of the farmers.

My Party has always been pressing on
this particular point, thatis to improve the
condition of the farmer. This can be solved
by supplying water to him. We are well
equipped in natural resources and we have
so many perennial rivers in this country. But
the supply of water bas to be done by the
Government by irrigation projects. As far as
my State is concerned, 1 can say that if pro-
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per water supply can be made, we shall
not only be reaching self-sufficiency in food,
but will be able to supply food to other
States which are deficient in food produc-
tion. In fact, we have been supplying a
lot of food to our neighbouring States.

Now, I would like to mention about
the rural electrification which would be
very helpful if it is extended. My State
Government, as you know, has been feel-
ing deficient in financial investment and there-
fore I would request the Hon. Minister
and the Government at the Centre to extend
all help to them and give them what they
want for extension of rural clectrification
by cxtending lines and opening power
stations along the river banks. We have got
clectricity  generated by hydro-clectric
schemes like Hirakud and other schemes
and we have also got the Talchar Thermal
Station which was already opened by the

Hon. Prime Minister sometime back.
But utilisation, of clectricily for agri-
cultural purposcs is very meagre which

has to be seen. This is possible only if
the lines can be extended through the banks
of rivers having perennial flow so  that lift
irrigation can be achieved.

The other day 1 was coming through
a place ncar about Rourkela. I could sce
on both the sides of the road a vast patch
of fertile land remaining dry and vacant
after the kharif crop though the river
Bramini is on the side. There is dne
clectric  station or sub-station there
in  Lahonipuda within 2 miles. 1
wonder if a it irrigation pro-
gramme will ever matcrialise in the near
future. We only seec statements in the
press that rural electrification is being ext-
ended. This should not be confined to
supply of clectricity to villages. I think
the agriculturists will be more happy if
they could be enabled to have lift irriga-
tion by encrgised pumps, lifting water to
the highest level which can flow to all the
ficlds than having a few street lights.

On the question of rural clectrification,
I remember there was a parliamentary com-
mittee which went into the question and sub-
mitted an interim report. Lt laid stress on
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correcting the imbalance that now exists in

this connection. There arc a few States

which are very much backward in this
respect. They are Assam, Bihar, Nagaland,
Orissa, Rajasthan, UP, Jummu and

Kashmir and West Bengal. Kerala has got
the highest percentage, 71.20 against Assam
which has 0.71 and Orissa 1.71. The com-
mittee has suggested a special allotment
of funds so that the States which are
lagging behind could come up to the level
of the advanced ones as far as rural electri-
fication is concerned. 1 hope the hon.
Minister will give an assurance in his reply
that this would be done.

In spite of our having a considerable
quantity of water potential and knowhow
available about the scientific management
of water conservation #nd its utility, we in
this country utilise only 35 per cent of
this potential; the rest is last through
evaporation, sccpage and flow into the sea
without an iota of it becing put to usc
According to government's own cstimate,
out of 3,000 million acre feet of rain every
year, 1,000 million acre feet is last due to
evaporation, 650 million acre fect is last
due to secpage while a considerable
quantity flows into the river systems and
into the sea Living as we do in an age
of scicnce and technology, nothing much
scems to have been donc to utilise  the
achicvements of  science and technology
in order to have better utilisation of our
water resources,

I would be failing in my duty if I do
not bring to the notice of the hon. House
the regional disparitics that exist now as
regards development of assured irrigation
facilities throughout the country. I belicve
Government believe in a balanced growth.
So I hope the hon. Minister will do well
to remove this disparity which cxists bet-
ween different  States, While Punjab and
Madras have forged ahead with irrigation
and power programmes, backward States
like MP andOrissa which have somcthing like
13 and 11 per cent irrigation arc lcft at the
bottom of the ladder. This imbalance should
be corrccted at the carliest.

SHRI N.R. LASKAR (Karimganj): I am
very happy that I had been called to speak

34

on these very important demands of the
Ministry of Irrigation and Power. This
Ministry has to playa vital role in our
drive for self-sufficienicy on the food front
by creating the maximum irrigation poten.
tial in this country and also by prwidin‘
abundant and cheap supply of power for the
rural areas for agricultural and industria)
purposes and also enable the country to
take some flood control measures in vita)
areas at least so that whatever measures we
have taken may not be washed away by
floods. This Ministry has done wonderful
work in the last few yearsand so many
major and medium irrigation work had been
complcted. But at lcast in a few projects.
the results did not come up to expectations
and one wonders whether it was due to fau-
Ity planning or faulty execution of work.
Duc to lack of time, T could not enumerate
those projects now. Thercfore, in future
when we take up any project these aspects
have to be taken carc of so that our expec-
tations may not be belied. Then again  Sir,
we have to make big efforts to conserve our
usable water resources in the country. In
advanced countries, for instance in the
United States, fifty per cent of the wusable
water resources are  conserved but in our
country two-thirds of such water--1 am sub-
ject o correction—-are still to be  conserved.
The allocations that had been given to this
Ministry are insufTicicnt to meet its needs
and I appeal to the Finance Minister and
the Planning Commission to allot more funds
to this Ministry which has a very vital role
to play in our industrial and rural scctors.,
It has been said repecatedly in this House,
and outside too, to gear out the afforts
utilisc countrys vast water

only half hearted aitempts were made to
utilise the country’s vast water resources.
This requircs vision and also resources. 1
know that Dr Rao has the necessary vision
and capacity to [ulfil the task but he is
handicapped by resources and I repeat my
appeal to the Planning Commission to give
more fun is to this Ministry I think the hon.
Members in the House will not grudge giving
him the resources necded. It is really a pity
that the Ministry has not received the atte-
niion it deserves in both status and impor-
tance. It has to be uplifted to the Cabinet
rank because it affects almost all the rural
population of our country, Resources have
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to
resources but
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to be found onc for our country’s integrated
plan for development of irrigation and power
potential with the help of international agen-
cies or world bodies who are able and cager
to give us the resources, We must take
advantage of those offers. In States like
Gujarat Maharashtra and Assam only a
small percentage of irrigation potential had
been created. In the Fourth Plan the dem-
ands and aspirations of those States should
not be ignored any more and vigorous eff-

orts should be made to increase the irriga-
tion facilities in thosc States.
There is one irrigation project, Kapilli

river valley project in my own State of
Assam. I do not know why it had not becn
taken up as a multi-purpose project, 1 feel
it should be taken as such. During the init-
ial or the first phase, the irrigation project
part of it can bc taken up and later on the
power part of it can be added. So far as
rural electrification is concerned, the hon,
Minister has declared in this House that by
1969, 2nd October, which coincides with the
100th birth centenary of Mahatma Gandhi,
at least one lakh villages would be electri-
ficd. That was the target fixed but it app-
ears, be failed to achicve this target even,
and cven if he has achieved the target, only
18 per cent of the villagas will be clectrified.
This shows what a tremendous effort will
have to be made in order- to electrifly a
reasonable number of villages in the country.

In this connection, 1 may also point out
that in my State of Assam, only 100 villages
or so have been electrified so far. A recent
review of the progress of rural clectrifica-
tion shows that as against the all-India a
average of 9.14 per cent by the end of the
third Plan, the achicvement in States like
Rajasthan, Assam, etc., has been very poor;
much less of clectrification of villages has
been done in these States, whereas in - States
like Punjab, Kerala, Madras, elc., they have
gonc up to 70 to 80 per cent These wvaria-
tions in progress should be sct right and at
least in those States which arc lagging behind
in village clectrification measures should be
taken to see that they come up to the all-
India average at last.
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So far as power is concerned, we know
we have done much during the last three
plan periods. However, to meet the demand
of the growing industries and the rural agri-
cultural programmes, special efforts should
be taken during the fourth plan period to
complete the national grid system, which
has already been taken up, as early as poss-
ible. It will save crores of rupees by way of
capital expenditure and also the annual
recurring expenditure. Once the grid system
is completed, efforts should be made to take
power from the areas where sourccs are in
abundance and in which my State of Assam
has got in plenty.

As regards hydro-electric power, so far
as my State of Assam is concerned, though
it has got about one-fifth of the total hydel
potential of the country, because there are
many mighty and big rivers in my State, only
0.05 percent of it has been utilised so  far,
So, these aspects have also got to be looked
into in order that power could be taken from
the source itself. Something shound be done
to utilise the cheap power resources in
Assam,

Then there is the question of floods from
which, you know, Assam is suffering year
aflter year. But no efforts have been taken
by the Centre to prevent the repetition of
such floods. They say it is a question of
heavy expenditure, but are we not taking up
projects at a cost of Rs. 200 crores or the
like elsewhere ? This requires nothing but a
multi-purpose river valley project. If we have
no money, we must goto some foriegn
agencies and the World Bank for somc assis-
tance at least to save the State of Assam
from repecated floods. You must tuke some
stecp at least in this direction, because
due to the floods the per capita income
is also going down. The annual loss
for Assam owing to the repeated floods is
about Rs. 4 crorcs to Rs. § crores
on an cverage. You can then imagine the
tremendous loss to the national income
because of aunnal floods in Assam. We are
only just helpless onlookers to this problem.
No action has been taken to check these
floods.

We have been hcaring frequent]y in
this House, and the hon. Ministry also
hasbeen telling us that they are consi-
dering steps in that regards and also the
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seetting up of River Valley projects in those
arcas, but I do not know whether they
are having any concrete step to control the
mighty river Brahmaputra. 1 would like
to have a definite  answer from them in this
regard It isvery regrettable to note that
during the last three Plan periods, no
Tiver valley project has been done or taken
upin my State. For Instance, | can cite
the Barak earthen dam project in  Assam,
This falls in my district. This project was
initiated as carly as in 1954, It is within
my personal knowledge. From a recent
communication to me from the hon.
Minister, Dr. Rao, I know that cven the
Planning Commission has riven OK to
this  project, but the only difficulty is
about the scttlement of the affected persons
who will  thus evicted. He says that is the
responsibility of the State of Assam and
Manipur who should settle the (he problem
between themselves. I do not know what
has happencd or what action was taken,
for the last so many months it is pending,
At least the Central should take up the
initiative and call the Ministers concerned
from the two States and States and setil: the
problem so that the at least witnin the fourth
Plan period, this project could he compl-
cted. Since 1054, this project has  been
hanging fire. 1t is now 1969, [ request the
Government 1o take up the work and comp-
lete it.

In my constituency, the Katakhal-
Dhaleshwary river nevipation scheme was

investigated and the State  Government
forwarded their report to the Central
Government. But the Centre s sitting

tight over this. The Government should
take  up this project, because it goes
right up to the turbulent arca of Mizo
district. To give adequale river fransport
system to that area, this project is nece-
ssary.

With these words, I request the hon.
minister to take wp these prejects in the
north-castern area, because they are impo-
rtant from the point of view of National
integration also,

st epaw fag wvAt  (Wes) o
ganfa Y, fEdY swid & fenmg @
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fasst  guad aft  uwmwma As
%58 & 7 ¥ wA wid dqra AgE
A, T afeat g wiaw A ¥
&7 § wrdty, geT {w wia df | T
¥ qgre & fraas ¥ fgmaz & afeat
I AT W A wAX @i | waw
w23 W 97 a3 fer ugeqrm neam
Hazwomar ) sqvw & wwry ¥ o ez
g9 F1g° ar 3 A4} B DAY {1 FY
g 1 fa=rf 7ot &) oY aeg & o fear
Sy J¥ fF Ao wAvig oz fear
sW &1 gArd A wgAr AT AA-
AR 79 g wiE ®1 F € ¥ Fasaad
g @ AnidY 13,800 Az &1 Fard
dfasadt 31 g wE @ 0w
aga F€) qmgF  Qwar, fgarag & Fa4r
w53 § Sifs IO 9w s Em QU
A & Fam gga @AY s )
JAMTFW & fa? 4t 2 awa) § ) gavN
¥ gmmwt fag 55 sla ¥ Afea
13,800 9z A F=rf ¥ ax NAF
3,688 iz wt FE qr aAnr A at
2 1 78 T NE F WA 37 55 W
# 8 agr 9 g faws qr wT @Ry
§1agi 9T gaAr wmiEr e o, saAr
Farg giar &, a2 a? qmgx @ § , 709
faxd § s 3| Qaar 2 ga Far G A
TR GG FAUT  &F gl MAAT, AN AF
fawrell @3 | gTma & g Aa AR
oS i §, F@E 9T a1 WY AGAr F1
@ ®ig 1 wEar g afeT gw A
FAT a%3 § AT dAr w1 AA z@ AT
¥ | & afcg wqar §  sreEd v A%y
BI1w atg & wgar w @Al AgT H
afwe wt af aw, ssg&F A as
e wiAm Sifs ghearm, darm e
TAEGIT B AT FT AFAT ) ZAR
T I AZT AAET 7147 & 1 WA\
¥ gad d g yfw gfe § § ac
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AR QF 1 qQ Afedl § gaAr § aAr
t foar f& miz@ & aw 3 aw
FA0F X 62 FAT oFs HE arr
FT AN 5@ § wafe gu fas 8 ar
ar |13 8 $UT wFT FZ AT FA L
$230 I a gAT WA qArar § afwa
§" @4 Fma aq g7 § 1 aneg fwar g
¥ A A Q@ gar gzr g, Fraar ww qE
Iu¥ qr| § ? Afwa fee st fead) ad)
W QG ag @ @ 0 soeg faar
W1 WA ¥ QY AT AA F war 217 U
#1399 g7 Afzql & fag 28 F%
TFT W1 qut — &) gnar § safs gmd
AFA A AN F 63 FAT 0FT HE F
auar g 1 (G ga 3@ gwT &)
qiaar agt aar @ & da fa ameg faar
) A FArf 30 A adi qgis A
avgar a At ag i o g wad
A @ afkal & @Al oF @ gEd
adfl ¥ Aw  fiar, fam® @ig a2 qige
39, 15 aY Il e Gz ag1 3
ats 100 Wia # gin =iz #Q iy A
TFATEIT FY UE  q9F QiFArT aAf |
afsa g e qdlq a1@ A oF QFAr
gq afzat = NfE gawy fgaraa &
fae §, g% ¥ar awd § da-HF FH
Ay afl ®T a%d § 1 58 feaar azr
e fagwd @I s g wuE &
fad gaar awwd § 1 9% fad fam %
sggrgr Q1A Wifgd sfaqa gw afww &
gz qt wIW FW &1 fAwm & a)T
vy afzar sarw dEr id & gw
I aw W Fow ard gfai § W
agh 1 gad gwmar A AN difws
adf it 3, sla asd 2, Y wwAt R,
wig g & fawz ¥ § = qral w4
aar-FiAgfan ¥ ad @ § ¥feT e
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g % QM ® Wy & & Al
for ol & feal & agt gragag N
w8d @M,  @dT gar @, JERr
qur @Y, gawe) dar N A WA
dar @im T foe afgal # g g S0
afew 3€) gan 9 atw ag war 9w
T WA, AGH FIW JGyAT, G WY
a1 w3 A 1 Afew g 3w frar
§ aga dY afy & =w @ §
T w47 qaf A 7 ST Az A F¥gw
g Y g2 fawmd & alx-ar 9 fawey
F WA & S I@H [ o) &0 fgeAr Wy
2T, g8 Tz @ R ag ®eq 58 faag
w1 zq fagg  gaar 9&d adiaaw
w g, wa f& fraim g9 #) aga asd
qauawar g\

yfana sa &1 Wiz §a qW A
faaar ¢ ag wiaz & gfaar & fwdl 2
# Y Al Had A dd ey
fagt sz 3o # @@t g & 1 99 & &
ot & w4 g § 1 30 sfama s@F
oY 2 W 9 &l geqr A & g€
% aifgamig & s g 3@ fFad
qifqn gz a7 W Efra & ag ey
f qgdaY Idld @A 9T A Ia THE
Bz qAr & 1 70 Had) SHT TEY
g @ aWld & s @A ¥ W R
afFr gw I8 W wATMA ®AT F Q@
§?zal 9wl ¥ w¥ g fgaw ama
5 awder & g1 famn & ) At
w, oM TET %12, IEA wEr fE
ghrar ¥ gaar @il fed) adla & s
gt g feaar am & %mAl ¥ g
gar g aw |l 3 wy fF a3 ay
faRalt it afefrkz 3 &1

% qars fr ogt  faega s qor
gt @, onegz § & Fmwr o e
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gE T Ty X AMA & &R AEgA
qear ¢ o\ efear sw g g A
gq & faawr i € @) w\ar gam AdT
AT § 1 w9 & ggh 12 Hie sEney
#17 120 wle qgué wEAr N FEW
Aa ofg ger 2 wgr g o @aifE fawe)
agt qg<t g€ & ¥few orw 9w Nig AWl A
U T A AT wgr Al ITE
faasit 78 & n@ sz T A A A
waf &% suar g AW @@
& fod fawslt &1 oAtz @mar 987 |
FT Y fawrsy g7 ' Agf &Y 1 gE A
§ SRaNT ® gA AT § ¢F qUAT F AT
400 e agw &t A e N1 {
fag & 320 gz agu @4l =Er g
AWEITH 450 HE ® TEU AT FI
25,000 \q & gz &1 feqaidt ¥ <@
21 magy oAl & |FHW F ST-97 a9
g7 70 & faq & gru qar @1 954 &
wei qiAY g 3 Fg A g

70 A e A wqfrma aw gra
ot @ awd s w0 ore fafaa
FAlA Wy @ A AT 0w AHA
ayg fami€ @ual ¥ fafwa @@ 0
grwifE aIFIT oF gAY TgW A &
sfaad smar @ 2, afex feem
oY ot wef ¥ war @ § 39 6 gEAw
s siw sfq ad ¢@ @aq g 1 emrent
dismr ¥ @A @@ ®AX ) 60 A
g faad) &% & fay dae @ § ofw
A ¥ wfan de fegm «am a%
70 3@ WHlA, smw W g § ow
fe gmit agi qrd} &1 wer 7w agr gaw
tafergn Al I= & fad =€ siqw
qQisrar Y aar @ &

Fix & fgarw J 1700 wqw 5o
&7 AATH 1956 § 1966 & dfirwr Fada¥
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¥ wHarar wqar, wafe faaf & S
g 1470 ®Ux To @w fwar
nqT | A I HAT WT AT AR AT
wT qar evgr R0 ngrer agdar WY
qU @ AgY FT T, AT T A AN 1
agrer gY dar A grar 1 wafr € ware
faadt gmdt ®w & Fadht fed) ) 8
g o & uedlg smfd 9.1 gfama,
e &t 7.2 afama & gArd 1.4
sfama } 1 sfa aufs & &z far
aifglr 11T AR w1 ¥z Par wfge
faarf a@ a1 wT gafy g awt &

sg & oyer faad & foafay ¥
FEAT AMEAT § | AMTTA W) A w7
A MY ? IAF 1 FHAT A A
gian, a7 agT & "y §1 fow I
g faadt 8 1 ¥fFT gw fags? B e
Y amwdt A ®T 9¥ 1 sroftw
fawrelt & faar ®m aff <fom ) few
ofas wgEar fedt ol & a@ig @,
fagsh &1 fodl a1 & @ @@ &
wggm fowm€ alx fawadt fromm &
aelA s wifgd o gt e gw tew awm
a1 W@ § ag @Y I gAw et
aifgd ) afer ag ang wT Adf @ §
wifsse rad sz ¥ fega dew
wmaX¥aam @ 1 arg s safas
fagsY 9T Ar7 ¥ Famr o a7 qiw
& ¥ o gfaz faget dme gy W 8
drt I ag w st smmfrw feash
wxaTOEI ¥ § g M N4 A oF
gfaz faws darx wear § w1t g}
fr ox Q13T gr3| gler Fr & ez
sgrer srAdY | gAY fadrewi ® wgen
g s 10 mrer festare & sme  firorsl)
ax oy § A ode qrae # foaet goft
amm s IER § 1 GEfaw e
®/aT @ wram 1 sgfa qdw faws)
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g3 ¥ S e qaar &, snwfas faws
qTF) O AA IFAT ET A MR
sfas afes &1 gn amF 1| wwe Fie
sz F asds IF @9 F1 A €
g2 27 arsr g

ga 7 wwfas §aa dare swar
g% F frar @ sz gfaar & garar ar=ar
TEET § 1 ZH WY oA a2 GWI¥ 9T NI9A
amrar =ifgd aifs ga ga¥ gewl
armfas Auszz frala sv aF 1 AfFa
gW ) &) Ay amid & Araw o0y A
aArTar W

g7 faweh @aar @ ¥ S sds
feeltarz § sl a7 fasst fasw e
% fad wa win wfes v & z@ama
gt =gl

0z g At yoAr 97 faast w0
iy 9w @ ¥ o3z wuer faind 2
qigdt DFAT ¥ ¥w W, g9 F)I
fetaz as fasrsit aiad

AfeT & qug § fag smg @1 07
i€, @A 9Ar fage a0 seI@ Q¥
arera gar & faasn & gfve g T
gw it § fee fawst @A g &y
ag g« 7gl 9= | 39 & faq sy glaar
¥ YT 2 & glar ¢ cafawe) ) fas
fifer & fag dwE fEar @ ag
14 a5 ! §%ar § «@q 9% A9 qF
tar faw aaid Sifw faorelt SenEd
@ ® wW wT N F fawE) A
I@ F maga 1 waF F faasr A
I & wigga € | wgi saw § afqa
fage aA gFd) T ag ST ¥ W
O g AW ¥ ) TE
e @ @ f s @ @
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fassft &1 sewiza &1 faseh are #1
A A ga F1 7 Qfadr g8 F
gl afig afFT gz Nt a2 a:
Uy avafa § ag feer oF st #Y
ar f&aY oF ga &) geafy A 2 2z gd
FARAI Q3T | 9 gA4 oF fgg aal
a1 @ § A R oF g searga A A
Far &4y wifgg

Nag Ay AN faas q F faga-
g IT A NE WA gar A =ear
21 3ARY @Y DT gIET A T 3
AT S T sarRr wqy fasdgy @y
g W FDg gIwe @Y sEmY
¥ 39 o% fang =gr Fm A sg @
T A Iy arAT 2 7

% or afan a #g T 9d) aa
e FTAT |

an fasst ¥ fan #3 Far fraz
faarf #x fasst s=mem & @@z
arft wifgd aqifs sz Ay A Aar?
o ag feasa @M 1 g% DA sAfeai
% A wrgfaws gar g o ox faard
T Y 1T AT E Ay g g wAAE
e s a1 faadt fawa @@ ga
fama e # wEr A w7 A7
arel & ara it @ sy framn F Jawaa
mrawy g D@ T AT I WA
g fe faast aw  faadr  fags
g ¥ & & fa¥y wE¥ @At &
gRaA ¥ 1 @ aTg ¥ O gearal
# gif guw ¥ W §1 ¥ U
aff @1 wifgy st ag a9 & qi@
i} Fifgd

feaml & zgwdew @ o fwfa
§ ag % W rd 9T 15 anw and g
ag ww W faark s faas womem &
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asta w1 arm wnfgo o Ffa faam &
sl 3% 4@y A wifgg fawrd s
fage 1 0% oadr @A wigy @fs
ga g &1 frlgara qF€ T FF #F
f& afat anig gz a1 ¢ WE 7
LfF .. ... TR AR qTE v @
# eafan & atx afas adl ®3A§C
AqAT €917 T HAT § |

w} 3gtra wifew (FadAAm) ;AT
afq wgrem, fawré aar faug #araa
Tt guz femizg d A K & gg g

AT ATEAT § 1

o F ATAA 4% 9AF) gEEAT /Y
# 3 2w & A I FrE a9
aweqr & A ag TAEY Fogmear ¥
@ 2w F TAS WU gH gT F 8
A1 #fq Seared &1 agrAT g 1 W Fi
FemrEw WAT agEr £ a1l 99 & fAg
famat W% fga1s &1 9999 F0 AT |
Fz 1 a17 2 o T8 2 & amAv &% AT
¥ qafaare @raedl w93 go g
T €275 SraaFE ST HIE AR qHT
Ffar ot wA @ ot § ¥R 98 e
g Agl gt & A swemw R @@
EicI-A

ggawa # & Foar MaEd s
faare &1 fors 31 |rgar g 1 ag faa
FT ATAAT qeT & faw ara), O A
£ guifaa Ftar & W a8 "HET -
faw 7 4w meaeal & ger gam Exan
¥ gafiu o A9 FY o ¥ S T g
gt =iz ) | AT & A ¥ e
e uw e d tmwedz, o
arfusta N frgfea & a § g &
oY | g9 A =€ qIC g Y AT &1 fF a8
FsuT MErE w1 A1 fevqz & 99w &Y
fesgaa #t & fear amm &fer gd
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qar e 3 5 grow frax & fooag
ar feqie ¢ s @gr war § owwig
Four, & ¥ H Mgl w9z F
ar # 9z gt 741 § & g7 AT Afzn
Ffrard ar & o waw feagAw
frgm s famr s du gr ag 8 &
TH FOAM TMIREL T AT HISTE IAE
fag oF & fragaa arsfzn i @ W
U ag & f& wgrug, d4g, @iy, 98-
g IR FEAT-N2T A F1 AN FAfaaz
2 g9 i weawdw, IdET O 3 AR
F S greg W@ § IF & fam
7z wrawas g f5 oF & feegmaa @

There should be only one Tribunal for
considering the allocation of waters from

these two rivers. g %Y qﬁ?ﬁ FIT LN

AT gAT aHEr dark FE &
gl ¥ AdaT-aAr & JWergde F a3 A
ToRTT W Ae 9_W ¥ avd Sia g @
dt 1 g# guit § f& =ro WA gF fawmw
F S A ¥ oY ey IIHTT A, o
fr zq faarg & wwafaa &, am@ s &Y
A IT A Fgag W & agarf fe
agrag FT AT T g seH fadr v @
qaa far 17 W 3T FT A ¥ AAT
g ag 9+ faar smd

T w1 saT g g e oag
e HY 97 g afed w1y dar § )
Hamww g f& o) www & £ gw
fasa &y @ €@ A FresgAw A A fxar
iy |

W doag Fogam amgar g 5

Clearance of major and medium projects
& At ¥ gy gwg w1 feafr & 1 wgrog
¥ wE 2 Mrmgw § o frwda & fod
wWge §oagas F ek ¥ feafr og
§fs agt w7 Yww AT
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[ e rfe)

™ o gt fawrd afegisandt & 5q8
% ¥l ve wE@ )

AEAT fv & At § gy
fafrz @ ag 15 smm &1 ¢ qgarar 15
ar@ @ A AT AT 15 @y
AT A §ag we< s & amdt £
T w7€ T @ e ag fafez g ag
qrfzﬁ' I Raise a ceiling limit of Rs 15 lakhs
for minor irrigation works to Rs 25 lakhs.

WH AT W AGT AgeT I AT
I A aE &y Wgar g, Hagd
it @ # fasdr  @md #r
gare | feE ¥ gqar s f5 faard
¥k fawelt & Q7 X @w@ ¥ ww
s foar mr g fawd w1 ot
HET TG TaT 9T, ™% 39 ¥ 11 gfaum
& gut | fawelt & 7 F Y w19 gav
g 959 ¥ 25 wfwa &7 wr ) fe=rd
T A 20 @ wHE gqfe F faark @
T, TAT FFT AT & | FEF 22 W FT
war g1 9R fawsd @ FEF
arer wgr T g & 15 A fEEE
gnlt, s @&y 20 @r@ FEEiE #®7
AT I A FEA R AGAST g ¢ fHea &
at § qfFadis 1 w956 w6
A A M AEgE A & fF ogw
qT ST AT ifgh | A qeafas a9
9T gW WA § T I 9T AT HW @¥
g ¢ ) 5| fodr sareT @ suw SR W
fearédiz #1 31 Mgy s &as @ &
dfvar a8 FA g 1 R AT
A HEIRT 39 & A F G A 99 9 AIgH
& s e waw quadfz @yaar § 260
AT §991 §1 sgaedr %1 € o), Afe
qreafas sqg 302 AT o § 997 91,
feda qu-adfs droAr & 470 w33
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&Y F) sqqeqr FY 7f @, FfwT areafaw
=g 521 0% =¥ w7 gew a1, Py
T-adfa N ¥ 1079 &qT 7o FY
WFEqT A1 g9 1383 ¥ %o T aAreT-
fisamgmar i s g fw
FEFR FT 56 41 ¢ 394 51 & 57
& | WA &) qvag qard | /A @) qt
FWEagaga s 1 AT GAwE TF
9 § aar A F wfgd

WA ¥  f omarm AW oW
fawrsit o & Mt aEE AT @ E )
oty F frgw ¥ 1951 & faad Ay
F1 eafegfedm fear ol s faa
mA A FT @ E ) AfF F w9 ¥ wEAT
IRAT g 5 oF qifFmddr &3 gearde
F 7 47 | I uF fraid & & g
A gwrg faar ar f wdY @ared ad &
F e wmaEl & gd  faga amdr
Fifglt | TaadT w1 Fufedz a1 fF oF
@ qEl § frdEwn s@, afea
P A ? TEEHET H¥ 9T gER aA
w1 @ § W w5z @ R 5 uw A iy
F1 fagdiscw g9 4@ s R g AR
AT GOT GATX FT & g F TF A
FAT FT HCT BT & NIGA  GATC ATAY
21 wTT gUT gL ATl Ard |@e) AAY
Al oF W@ # g F FT UG
ar w WY qaTd AR TEE g7 W
g% gur grit | i waRdt a9 FoF
i wEt # fawdt wma w0 fafemg
AT ST 31 AEY, TERT G FAAT A1C )
wqd 2w & Iyam & fau wix faafa #
WEAWEHAE ® QU F@ & fqC HO
FeqTeT qgAT aga wwd § | AfeT ag
afy wfeT 10 & | w@F ol wqa Qe
¥ aqr g% arg W Taard Qo &
uF frar s gra & S wfgdg
Fagwmfs g ar a9 § sawr
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wtaw ¥y & oy oF 9w G
Wfed, o #HE N g wIA

wifga 1 g& w13 w swafasar &
=rfzd

# ag Wt wgr W@ g 5 omEraw
fr o &% e & o i
fr adt g€ § | oY ara 3 fgd
wgrae § efeivw dfefedte aga ww
g Tt # fag uF sfaww v ar
R 39 2z fole 3§ fr 26 qw@e
sar sfermm Gfafadra agt ag @@
gFar & s gad fee 1500 ¥
2000 s &t wfw &1 @ g
I YT PR FTF FAITE FT YE
4 91f27 WK 99 guET & A
SFT qEET AR | T FA T FOLNA-
WF WAL T4aT & @Y qgF FIAIW T PR
FaEra T sgrer @Al wW1fed | gE @@
FA & AT & WU A WA WL
a1 g3t g€ & STwr s wegar d |
gamfs agew, aF g w1 Gwg
fear, ta@ faq & wowt awgame 347 £

SHRI B. K, MODAK (Hooghly): Despite
tall claims of utilisation of water resources
in the country for the last 20 years, the
Congress Government is nowhere near the
solution of the problem of irrigation, resulting
in acute crisis in the agrarian economy.
Though Rs. 1666 crores have been spent
during the last 17 years of the plan, the
itrigation potential stands at 18 million acres
only. In other words, one million acre
potential iz created per year on an average.
But we must remember that the population
is increasing fast; it is increasing at the rate
of 10 to 12 millions every year. This means
that we must add two million acres every
year by way of irrigation. This has been
admitted by the hon. Minister in his budget
speech.

Now, along with the expenditure for the
backlog of unfinished projects, the target for
the growth rate of irrigation should be set
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at 3 million acres per ycar. But we aré now-
here near that capacity. Even in the last
two years the irrigation potential stood at
one million acres per year as is seen from
the report of the Ministry.

The sum allotted for the Fourth Plan
Period for this Ministry is only Rs. 850
crores. With this sum, no one can visualise
a rosy picture of self-sufficiency in food in
any distant future. The plan-makers in Yoj=
ana Bhawan are uttering the fond shibo'eth
of *self sufficiency in food before 1972" while
scattering their minds to all sorts of fictitious
ideas of national priorities and frittering
away of national resources on non-develop-
ment expenditure and defence. The Govern-
ment does not bother to pay atlention to
this vital problem of our agrarian economy.
With this callous mental make-up of plan-
makers of India, our country is bound to
remain tied hand and foot to the chariot
wheels of P. L. 480, with the possibility of
becoming a neo-colonist base of U. S.
imperialism, with its attendant course of
economic stagnation, hunger and national
humiliation, We must know that creation
of huge irrigation potentials, accompanied
by genuine land reforms, is the only way
for coming out of the existing economic
crisis,

But the story does not end here. With
these limitations, the paltry sum that is
allotted is not spent in a planned manner by
the Ministry. Where are we to spend the
fund allotted ? The hon. Minister has said
that it would be mainly on major and
medium projects. He has defended his line
cloequently in his last Budget spcech. How-
ever words will not be able to gencrate
sufficient irrigation potential in the country.

Firstly, the funds allotted are far from
adequate Even whatever is being spent
does not actually result in adding to the
required. quantum of irrigation potential,
The cost of construction goes up mainly
because of our reliance on contractors and
foreign experts.

Secondly, the so-called experts of the
Ministry go on making gigantic schemes in
the name of adequate return to capital
investment. These experts depend on advice
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given by foreign experts who are interested
in keeping India dependant on western
ceuntries. The Government has not made
its own p'an of co-ordination of major and
minor irrigation schemes with a view to
utilise all the water resources. The medium
irrigation schemes are easy to operate and
cors‘ruction costs arc comparatively less.

In the present time speed of performance
through medium and minor irrigation works
is more economical and paying than the so-
called long term aspects of major projects.
As a matter of fact we spent Rs. 1480 crores
in major and medium projects in 15 years.
But during the same period the import of
fond cost us Rs.1680 crores. 1f we would have
used this amount spent on food imports for
increasing the irrigation potentials we
would not have to depend on borrowed
food. This has brought us not only national
loss but a kind of political slavery. So, my
point is that when new schemes are under-
taken by the Gover special emphasis
has to be given to the completion of the
old schemes on a priorily basis In this
regard, the minor and medium projects
should be fully explared. All the irrigations
should be co-ordinated under the single
authority.

Sir, I would like to refer to control of
fleods which cause frequent dislocation of
our avricultural economy. If you neglect
this it boomerangs on the national economy.
In the last 15 years we spent Rs. 185 crores
in flood control but we lost Rs. 1000 crores
by way of damages due to floods. Could
we not have utilised this amount for the
flood control schemes 7

Sir, in West Bengal I have seen the
haboc played by floods from time to time
leading to colossal waste of mational wealth.
During the recent floods which were the
more severe in the last fifteen years, the
total damage is assessed at Rs. 166 crores.
And West Bengal loss covers half of the
total amount for TIndia. Flood in north
Bengal bhas practically washed away the
town of Jalpaiguri with innumerable loss
of life Lower Bengal had been a victim of
Yiood of devastating character in 1956, 1960
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and also in 1966-57 and 1968. This covers
mainly trans-Damodar region of Districts of
Hooghly, Howrah and Midnapore. This has
been seen by the Minister himself while he
visited the arca. But what steps have been
taken by him is not known to us so far.

Sir, DVC was to created to control
floods due to Damodar, but it unwisely left
this region to be the annual target of the
vagaries of flood due to excess flood water
of Damodar. Hooghly. Howrahs trans-
Damodar region is thus left to the perpetual
victim of man-made flood. DVC planners
planned for 8 dams for flood control. Out
of that four have been taken up and comp-
leted Others have been discarded. Perpetual
flood in this region is due to this. Man
Singh Commission of 1959 gave some
recommendations for these rcgions which,
however, have not been implemented. 1 hear
now that a new Commission is being set up
to review the problem. This is sheer mockery.

The foreign cxperts in DVC suggested
both the construction of dams in the upper
region and the removal of drainage conges-
tion in the lower region. But DVC authori-
ties gave their full attention unwisely only
to construct dams and ignored the vital
drainage problem. In this connection may I
ask why the Government did not take up
some of the recommendations for the area
inundated by Damodar, Darakeshar, Rupn-
arain and Shilavathi river. If they were taken
up in right carnest the area would not have
been affected with such a heavy flood havoc
in 1967 and 1968 avoiding such enormous
attendant relief expenses.

An official scheme involving Rs. 8 crores
was prepared to meet the problem. How-
ever | wonder why that is not undertaken
so far. Instead another Inquiry Committee
is going to be set up. So far, I remember,
the D.V.C. Chairman has said that a sum
of Rs. 10 crores is immediately necessary
for this. I hope that the Minister will not
waste any more time and that he will
implement the scheme expeditiously.

The West Bengal Government had long
pressed for TistasMahaninda Flood Control
Scheme. After the devastating floods in No-
rth Bengal in 1968, it is astonishing that the
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‘West Bengal Irrigation Minister will have to
come to Delhi to press for adequate fund
for this scheme. The flood-control measure
15 most urgent and nceds special atontion.

The funds allotted so far for the Kanso-
bati project is also not adequate to complete
the scheme by the end of the Fourth Plan
as promised. In 1967, West Bengal Govern-
ment  submitted an integrated irrigation
_&':hcmc for making West Bengal self-sufTicient
In two years. But this could not be accepted
for paucity of funds.

Sir. this policy of delay and drift is
being criticised several times on the floor
of this House, but Government is goggedly
pursuing its discredited poliey. The Irriga-
tlinn Ministry has therefore virtually become
irritation Ministry. Unless this policy has
defeated the country will not see a proper
irrigation policy to suit the requircments of
national development.

SHRI DURAIRASU (Perambalur) :
**Mr. Chairman, Sir, Irrigation and Power
is a vital sector which has been long negle-
cted by the Central Government as well as
by the planners in this country, It all looks
quite impressive when the Minister claims
that they have now almost doubled the
irrigated area after the commencement of
the First Plan, but the physical targets
achieved should be related to the immen-
sity of the problem and also the potential
that is there in this country. Fora predo-
minantly agricultural land like ours, there
is no excuse for the Government to still
rely on imported foodgrains to feed the
people.

Now they talk in terms of the Green
Revolution. If you look at the major and
medium  irrigation projects from the
beginning of the First Plan, out of the total
of 534 sanctioned projects, only 318 have
been completed. The total amount spent
so far is of the order of Rs. 1800 crores;
and this is a paltry sum to benefit directly
eighty per cent of the rural population.
Compared with the allocations in the other
sectors, Government cannot escape the
charge that they have neglected the sector.
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I hope that the Centre will, instead of trying
to mop up the rural wealth at this stage,
first see that wealth is createl to gi.¢a
better living for our rural people, the real
backbone of our country.

Coming to my state, our problem with
regard to Irrigation is very peculiar.

Of the total Central allocation on this
head, we got only a fraction, the reason
being that we do not have much potential
in terms of big and mecium rivers. But,
this is all the more reason why the Govern-
ment should come in a big way to help the
State in tapping the ground.waler sources
and in improving the alrcady existing tanks
and ponds. With regard to ground-waler
sources, I would like to point out that the
Government of Tamil Nadu, with the aid of
the United MNations Special Fund, is carrying
on a survey in some selected arcas; but
there is an Organisation at the Central level
which we thought, would supplement the
work. But so far, they have not done any
survey work in finding out the ground-water
potential in my State. 1 would urge on the
the Central Government to give priority to
Tamil Nadu in this survey work and the
entlire State should be surveyed as early as
possible and after completing the survey, if
the Centre is prepared to help us by supp-
lying drilling machines and pecessary
technical and financial assistance, we can
improve the tapping of ground-water to a
substantial degree, Unless this is done, I
am afraid that our hope to become a surplus
State in the production of foodgrains will
remain only a pious wish,

With regard to de-silting and improvising
of the tanks and ponds, a study was made
by my State Government. 1 think an out-
lay of about Rs. 100 crores was envisaged
for this purpose  Sir, as the Ministry is
well aware, there are hundreds and thou-
sands of ponds built by ancient and medieval
kings throughout the State. Now, because
of the silting, all the rain.water that could
be stored in those tanks are allowed to go
waste. If they could be improved, then,
our irrigation potential would be much
greater than what it is today and also storing

**Translation of speech delivered in

Tamil.
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of water in the tanks normally assures
supply of water in the wells which are in
the ayacut. With regard to this plan

prepared by my State, we did not get much

encouragement from the Centre. If the
hon'ble Minister for [Irrigation could
earmark a little money for this purpose, at
least we can make a beginning.

These are the only two avenues open to
us within the state to increase our water
availability for irrigation. The Government
so far is paying only lip sympathy and we
hope that in the interest of raising produc-
tion and also in view of the meagre allocation
that we have had in the past, our allocation
for the Fourth Plan should be substantially
increased.

18 hrs.

There is another important problem
about which [ would like to turn the atten-
tion of the Minister. We have been repea-
tedly pleading in this House that the
Government should have a little imagination
in linking the various rivers in this country.
There are regions where water is much in
excess than they cculd consume, If those
rivers in those areas could be linked with
the chronically deficit areas, it would not
only solve the problem of drought but also
that of the flood. In this connection, there
was one suggestion made long ago and
repeated many a time that the Ganga should
be linked with Kaveri in the South. Some
seem to think that it is most unpracticable
but in this technological age, with the
advanced engineering, 1 don't think it will
be beyond the reach of the technical com-
petence of our minister, Dr, K. L Rao. If
he is not going to take up a challenge of
this magnitude, I don't think anybody else
can tackle it. 1am not suggesting that it
should be done immediately but a beginning
could be made and by phasing it we would
be able to complete it within two or three
Plans. It will also give a (tremendous
psychological impact and help the real
integration of this country. Unfortunately,
today, every State seems to feel that their
waters are their property and they are in
a way jealous to give it to others even when
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they are not exploiting it fully. That is
why all this dispute over inter-State water
looks insurmountable, In this connection,
I would like to draw the attention of the
Minister to our dispute over the sharing of
Kavery water with Mysore. I hope the
Centre as well as well as the Mysore State
would keep in mind the chronic deficit of
waler availability in our State and would
not create problem for us,

The development of filter-point tube-
wells in Kavery delta is an important poject
for which the Centre also has helped us.
It has yielded good results, I hope the
Government would likewise take up Palar
basin and some other areas where there is a
possibility.

With regard to power generation, in
spite of the added generating capacity, my
State is still dependent on surplus power
that is available from other Southern States.
Even after the completion of the Kalpakkam
Atomic Plant, we will not be meeting our
entire demand. In (his context, the com-
pletion of the southern grid becomes more
urgent to us. And also Dr. Rao should
take the initiative to see that we purchase
power at a reasonable rate from the other
States, particularly to see that the farmers
get the power at cheaper rates.

In the report of the Ministry, they have
stated that the demand for power from the
rural sector is much more than they can
cope up with. In my State, the clamour
for energising the wells is more acute. Our
Electricity Board has got projects running
over more than 50 crores still to be covered.
It is likely to increase in the coming years.
I would like to plead with the Minister that
even if they cannot give us a direct loan for
this purpose, they could at least assist us
through the financial institutions of the
Government. It will be more than repaid
taking into view the increased production
that is likely to accrue on the food front if
we can meet the entire demand. I hope
our Minister would give sympathetic conside-
ration to my suggestion. With these words,
I conclude.

feurf aet fro s woro & wo-wot
(st fegwwe sow) @ Fwmfy wRea,
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fom mady azedi & ot fasrd X
feasit Hwimm & awe widl 9 WA
wEr g Ry g ¥ o7 mww g ¥
sl § 1 faard W% fawelt "mem @
Tz [ FT GFAGT FII Y FAT AT
|24l 7 gg ar@ EA TEGl....

SHRI 5. KANDAPPAN : A few lines at
the fag end of the English translation of the
Tamil speech which he has just now com-
pleted were not read in the interpretation.
But 1 hope the entire translation will go into
the record.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : The whole of
the translation will be printed.

MR. CHAIRMAN : Yes.

wl fagracgam: #sg wrarfs
wTH A1 9T @47 qEAIg @EEai A g9
arq & fag fasar g&z &1 g fF fa=rg
Wiz fagdy garaq & fag qaz & AN
gaufr war w8 &, gw ¥ fgard sl
fasrell 1 o argvadar @ 99 &1 W
gu gg gwifo wuaica & 1 g8 & w14 &
&g W0 §aedl A 45 Wl gAIT TEET
fe o fawm &) faag fasslt waram
& waga g wfrw sy @1 &g
famif fawm Ffa 497 & gaaq &
gt agg @y fawm @ @ HAwa &
eaaa gyar Aifgm 1 g U ad § A%
wrgey ¥ g} agi g F@n Sfwa Ad
i afer wraty weal & faerd ek
fawst garas &1 fom fafaw ques
®1 A A oy w¥a fear @, g
fy ¥ d g & WT GrErar
W¥T KT AEAT § HRX WG G aral
¥ WX &9 gATe Wt afies amdr §
YoUlT ¥ I9 & &wed & fawre
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§ Fane)

W fagg #1 wwi g 5@ g
arfeemre & oF wrElT GETEw X FamE
fEdmw & Ay = fosma
2120 ¥ weg fegewi ®, ot aw amia
fget &1 9w &, fawsht ¥ @eew @
1 A #Y fawraa &1 S ST A
Tt aorg 77 & fis gk 2w § fagdr S-7
agl & qriry A1 § fawrsit &Y whr w7
fora farearre gomr & waar agar wwr A
g9T AT | ag WiT ISR awdr a1 @
21w ¥ fag giafaws argw 1 o
AR F TF FIA IS AAT AR )
qAF FTOO § A7 HIW AE FHA W)
T4 faunr ¥ fogd qra Feand wi fawslt
HATAT ¥ UF aga ae7 haen faar § A7
T@ug fFgm At qw ¥ uF wda faw
FY TEGAT FIAT ATRY &1 &F % faw
g 17 fre Y sqrear & fag smavas
TIW W W ¢ w9 g faw &
foio &1 & qu @ sm @ ol
faz & faig &1 ®m grow  (Far
AT | THF FET H w@ 9T T
qA1T G371 gAT, W9 FT @A qar gwr
Aq FE1 gFR A X471 famg fear fs
faa 9% ¥ gv =T T 99 #T Fog
& giv fmfw #w0 & WY w1 ¥z amr
fania 33 § 96 a0% ¥ gH vy fae
%t eqrgar F fag A4t fag g=wfo s
qAEFAT g WX 8F & fag o WY
q¥ FA A dr 9w Y qfa wlwm
7g ©F aga aur Afa graedt daen g
faast aog ¥ g% qur faerrg &, O
gt § I 55 aat & wq @1t 20 & fas
F1 &qroT g smaft & agT gz a% 94
WHEGT FT THIYTT 1 ATGT |

w ¥ wfafaa s ag o =4
9 W AT A WX GETT T g
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[ fas @z gamz)

four fs gart 8w & g =wf & o
W, af T uw F F grAqg qIEA A
W A & A1 g faar e gary W
Fim Wqmr Ry s wr afsr sg &
fom fo fiFl N w%@ & 99§ fgard
sRfeedt Fraa q Afas g g @ &
FE THIT Ag F gwHar | zafag 9@
faarf sl fasst # wir w2 aw
1 AT T 39 F1 q94A fawar g1 gw
T W g wr Ay § f gw qw e
o1 gfagm & S¥ FT S HAm aiEr R
9a # faart A fasslt & gsa=a & Osw
T #1 aga wfas gfaw ky
i @ Al doar ¥ wEew H oo
g dwar ¥ § @ wfew dmew gew
Afaai ¥ gew A g g foew) fr g
sy fawta  afteg wga & =Yy
9999l QAT FY AW aF w faw w9
gl faar o aw g FfFw et S
dEFUTT QIFAT FT AT A€ AR AAA
gou s @A ¥ U oqar A g fE
FOT FUT TIF TT F G 7
w9 T @9 #1 45 § T 55 wfawa
g% Tar fgoid A faosr  greEl
Aol & fac @ET | g7 W€ DA
rfw 7Y @ 1 gafee gw g ard anal &y
=i %4 & | fafaw dramt & g
H, ag faarf At dwwe &, =@
fasrst f1 e g, @ FEeg
% g% T@ @ & Ay faear <@ g @
fr gardt famradia wd egaeqr § 9
gaTe difaa arew § o) difag qraat &
W< g w9t wd |wigAl w1 ggfaw a
=y W w=g I wCAT TR |

off 7gATE 92 ¥ gF 41a A A wwi
1 iy wagmaw gfafa 1 o o o
geaqgm A wdtas #f daar 7@
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foar 1 gt Gy g foyd st sy
g & 1 wATAT I@ T FT wemmT F
| g Wt 3g fwid & fowfo &
qaifa® gt aF @Ewa gem gw W
AT FAATET FT7 T HIAT FET |

T F @7y & IR TW a1 AY
91 #Y o g § fawslt & 0 @i a7
WeE IgF Ao swews mrams 2 fw
26 fafeaq t&a1qiz =1 &t @eq aamm
g0 & A4 AT H Iq & fqg Aravaw
gaufo &t sTazar Y @rg ) 39 F fAa
A faar fear o wgr @ &\ weel Y
HAT § wgt aF gEAT G 99 FI a6
ear fagr s

FEAT & AT aEEd ot ¥ A IW
T Y A T fFar fF gA F usa A
g y&A F) feafq gaea g1 el &,
qat ag &, agT aer fgenn v § gt
f& fo=rs &1 sogear ad &1 Fr gEr o
TEET I F A F 9@ AY A
ot & ST QA F fag S F wea
£ AN ArsAr S odET gy @, oA
fifar 1A g 99 F fox & g
qgqIgEAT ST WIFI F1@graar
g 1 guied qgt &Y @7 a QiwAd
At qarg wf, wfdw S @y sgar ag
faad avmrd &, fo &1 =o AT
sfam w2y & fog 1 = g
gaET A g%a foar, g% a1 § #7 qeen
¥ gaemar fe famé &l fasst Aa=a
A3 F T TG g | IH FT GFFH
g aR Ffg Faeg @ g, AT AT
favata & fr @i st wfg waem 3|
qraq ¥ WIS STETE $T @I |

& & wfafor wadla @eaex 7 §ag-
waegt #1 wfafy ft N Foig 9w @
WX At @k fear ) gugasel @
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sfafs & sody R ¥ @ aw AN
famifer #t § & @t 2w & ot fawrslt
&1 fagm &) wr &, 99 ¥ 9 usy wfaw
wdtg wag ¥ AF g R Es R
farire mgmmar & i wfed ) T
famra oftag & + s@ arm@ &1 G
frar & fF @7 gq &y saaf 1 S
QAT & fa¥ gearo s At eE H A
fraar sm-gear & e 9 gy, fwaer
faira w=rat waar Qg & fad o,
faaar fogdos & faw & o faanr
ufn feit fawa awear & o @i
FHY ST 9T 57 Ufo 7 FZA A |
T FEIET F ALHIT T9 §1 AFAT FLT
¢ & ag i frg e Qs & ar
fa€ argar o sregea foger ganr ot
g9 & far sm#1 10 gfawa wfafes
ga-trfar &1 aifzd, 91T ag s ST
WIFIT &1 ET FTAT T | T I & &r
ga ¥ gNm oT@ omErT 9T 4 F
wTana uq Ufw & AT gFAT EIFH R
wraeg § HET @ISR & W 8 a1
saar 7t frar ar awar & | ag wfaag
FEET AFRFE |

TH & {14 g IEIA TH A AT AT
Wt §%q fear & f& o+ gmREW &
fo=rs ar fasrst diSATE & gEasa § @Y
fawra gar & 99 § w19t &4lg fagwar
2\ & wowar g 5 gafe fage @ aqt
& gy F aqg gae W F A
fagmars #1 g &@ & far &9
N@R Few Ty 17 § AfewT gwR qw
F waFw FAN A wAF Ul A GAF
fowt ¥ fasr fawr swi1c & fawm
g g T @Y WA A %
Feada ¥, FE1 grer M7 agr Twy farad
oY | cafad fasra #1 afa qa@ TE &
% | fogd @iw asf § 3§ w@r NG
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gOT 8 | 9§ ¥ FIW g IAE FIH E
aF v gt & | Afew foodt & T Ew
T Y i fow g7 9% ® Fw wfed
qT, 9 % 99 ¥ gH QO @wear TE
fasit & 1 AfF7 gar oy Tew @ W gw
IH B AT FAT ATZA & 419G AF
¥FHa 1 % g9 g o fawwar &

T FTAT 918 § |

oa" & §IET A TEFH A qFemar fw
OFH F 907 FY AW qF ¥ FIAqW £ )
W 9T IF AT ' AT § i qw & fwar
ferr & nF @rw g wWrar § e feer
feed ¥ got A adr @1 SfFR wew
TaT ST § WET g A1 A wrd @ W
2T AAFT A W4T & | gEfad ARa
FF T gaw & fax agrgy wfawma &
Taaly @l g R 99 ggw aIF0C ag
auElT YT FC A AT qg IH §IA B
gy ffam &1 7 wiad €Y Iw &
HTATT 9 g9 ATY FILATE FT GF7 | AT
tar fawamm § f R agigT e £t
FITAT TNFTT FY TE A IF F JTAIL I
gRQ €9 § F7 AR U F gaw ¥
T T A1 AT g7 IF g TH GAEAT
F1 8 FF ¥ a% g §hT |

& wfafea 3= g aF 51 0z
«t wda fear fa waw it fag e
#Y gfiz ¥ aga fager ganr & 1 Hag-azeaf
Y &1 gfafa a0 9, 39 ¥ oF waaq &
AN §SEq T AT I & qHeanar
Y S F1% fawa § gXFHC w7 oA
wrwiga fe&ar a1 = e & ww
frgdnT B T &W & fad oY qywar
g T 99 9 &4 frar wrgww o

=t wgraw fag arelt § @A
W1 gHTU T g fean s gartaw
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[#t fag v vz

¥ oy faeq U§ § 9@t @AY aga @ 9dE
& ueey, afwa afT & sFaT § 39 O
& fawrey & fodr sl 1Y FraEd ag
ENJEF L) uF U F F AFAIT
T W AT FT AR ART wX Q@ AfE
wigt a% afqemrg &1 qaiw @, gt Afaal
& oo #1 faard & fad F1< Iq@m fFar
AT FF R AR M F F0a 8 W™
fasey ary g'7 £, sfx s F Fam
Fq fas afasrg wsw & &  woefe
& agi w1 w=g gwfa g &

SHR1 SEZHIYAN ( Kumbakonam ) :
Your Finance Minister is taking all these
pump sets.

st fag /T sywE : ag #E W A
T s wmarag W 9 Af L fw
T aframrg asa & faard st &
g ¥ W fawrm g g4 & gafed a=r
Fmr fasm A @ wifgd 1 oEr aw
fewra o graAl & gwear S 59 Y
oy AT @17 §A199 F  geATT OF THT
framr g s gw s § 7T F@r L
s &9 Wi § fear § @ T A
Aoz faadt 31 wEEeAREd  cgmaw
FTAATEINE JfAwa 9« argAl # @ §
fora 1T ® AgrAAT HT JE@ gnl,
TR & gFar g | fom ¥ ¥ ag e
FATILT IF § gH §G ITHT 7GG F4GT
o wgl FE W TEF WIETC GAr
T Y Frd e, afasArg A @R
Ig& garfa® deET G9T THAr g | W
gfafea @ arg 1 AT @ a6y gara
e arfga fear mar & 6w A
Frat ¥ faadr Wt § g fawra v
Fw AT Tifgd saAr AT . ¥ fawr W
T W AE T §F g e agE &
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FW & 1 I FT N ML AN g
AITHT E4TH WIHITT HLAT T3 418 § |

TR & weEq oY Iguq qifew 7
&9 q1T F M7 w3 fwar § fr widr a0
waredt av & fau gad wrir e d@tsa
FT A qEG T@I §, MAZ gH TN A
A8t FT Fwo W @5y § 9Ed fau
aral #Y gerd & fag gmy ) faA
far &, st a0® gy F 3w A anw
1 OF €19 gH 17 A @1 9F A1 g9 a0
I TEY FY I7F FL gFA &, A1 A,
1970 % | g9 Y €@ FeW ¥ WA
FT GFQ § o Fvz A1 VST FTHIL 40
Y TqTAT qeqTd §, 97 ¥F w1 3@ FA
¥ SeaTg & W9 arEE &Y 1 s ey
g § IeATg ¥ w10 Ay § ar agi Aem
ST g amar § afew get wsw ¥ e
99 ICHTE & |1 FTH AT g1aT § A¥ g
IH A57 F) T TEI F 94 § | FAfAQ
afgs AITAT €aC 9T TAA ST TET QT
& {5 ux o wial 1 gw faast 30
I3y § @ R FEw FY sfeq A RN
aRAY & 99 T AW F @AY TSI qWIA
|l ¥ WG W ORI F AWRAZ N
rafre gA W Fg E fF gruom A
LT BT AT FTX ¥ fAQ FAIT FTH
FWAg & W@l g 9T FT ¥ HA
agea 4G fear ov w@r g1 g@ U
YT A AR Ag@ 3T AR §
Fg Toa $fe SwmRA &1 3fg F1 swEr
@ AT WA §, TG U9 @AA § e
fasr & Y & T ofouws fog® gu & ™
Fred ¥ faer ) srafasar T 9@y €1
afgs archa Aifg s o aadr @ &
|13 I1Xg ATH AT G7Eg AT@ TG FI gH
faarell & AT WX @ 67 § g oA
FEOARIE AR TA RN TAA T X
ggmT AT e W 9T aF o fog w
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A9 §AM ¥ q  GgEIT I AGFH qAA
afl ®Or g7 aw g9 WIA TW@ AL A
ST ALY HT THIA |

qdl arAT A AEF A ag S9mar
fs e # seqmaTdy ¥ owaew e d
arg wré, fagagy ¥ wams arg e,
ML F gAF § wagmT A arg AfeT
AT FIHRX A Iaa! W e AL
fear ) g% qar @ & wAE weEm @
aa ®t A7 A0 g fF frdrest ¥ =@t
9T ®T T feafq &1 sremm frar wR
IF WER 9T FEIA AFAT FITC FT A¥
£ @ A waqdr # ar afafan &
TATh ¥ WY Q18 WS ag W a1 @
41, wyaqd &g 9v 1 & f@ #, aAr
Ay wF ¥ a3zt @@ g4 gul
auf gl | Y a9i &4 og9 9 TAH
# 4@t gf d9r 1 @ wyagd  aaf
¥ & @z 9Ty & 9% W ofwamw @
AT frwed § 9AF1 @ T W IR
= ¥ W@ & X greAr Ag) amd
st @ vt falest & vy dwY, o
FAET & qg A ATFAT A qJATE J1AY
2 oY f&T v | &Y & woE 99 #
g g2 AN, 9T AT GATA & ATy,
T IAT ATAN | 7@ arex @l qnay f
o ¥ @ ST AW HFAT W I
area § arfe 9 A1 ®aw @A Wig
&t g ¢ faufo sramr a sTT AR )

faar il fassl & greg § A
Y AT &w @ 2 a1 fagst =
ol & fag @wg #) w9y e ¥
@ FgAT W F@r g€ fmar g, ok
frgxr agt &t swfa g€ & ag faard
o< fasrsit wATA FT &Y arfaw feqrd
9 daT F g @ ot B, 96 e
gragwmara s gy g e == fam
¥ w9 19 gom & | AfET TAd @A @y
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ag Y Tz § fF gart ama gwear agd
T\ wwemr aga I wied & fw
SUSCRIRLEE U CI G ALE &
@Al & At aga swrar N & Fw
wgfial & anf feoga 4 QA 99
auf aga saraT gt @ A arg & Fan
W JGT §, IF A AF-AH F AW [
g o @ R fe w4 gemel ® aaf
Ef gt g Ay faurd w1 Faw q@1 @Y
srar g 1 fard sl @z @ DA Ew
%4 UF qTG WYAT I477 FL qF, ST &
B9 S WA AT FT TR0 FT qF, IV A
fasra FT gF—uF TIF 9g qATAE AT
a0 X% ag aarw dar @i g fE &
gw faasl & sarer & satm fawrg &3
% | @ o2 5 oo da@ g & M
& AgY, afew wig & S WY TWoaT@ Y
T & fF w9 as faadt &l s, ax
% g adr w1 wrgfaseam T w3
THY, A9 aF FI2-gid Ignr-ue a8 Far
qFA, AT IF FA-FILET A1 T47 TF,
aa a% afas fasra 7E) & a%ar ...

SHRI LOBO PRABHU (Udipi): Sir,
may 1 seck a clarification 7 He is talking
about what was done in the three plans and
what they are proposing to do in the fourth
plan. It is an admission by their ministry
that only 37 per cent of the usable flow of
water has so far bcen commanded for
irrigation. Will he explain what they are
going to do to increase the command over
the use of usable flow and to recover certain
sources of irrigation which have been lost 7
He is well aware that many tanks have
silted up. In Madras, when I was Secretary
of the PWD, there were somcthing like a
lakh of tanks which' required desilting. In
my own constituency, there are about 1000
tanks which have silted up, which not only
mean loss of the area silted up but also loss
to irrigation.

MR. CHAIRMAN : You should not
make a speech. What is your question ?
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SHRI LOBO PRABHU : When the
Minister is not objecting, why should the
Chair object ?

MR. CHAIRMAN : I take serious view
of the remark. It is my duty to regulate the
proceedings. I can give you a minute, to
put your question,

SHRI LOBO PRABHU : [ would like
the Government to investigate about these
wasted resources. In the Plan there must
be some provision for reclaiming the re-
sources which have been wasted. Are you
going to make an enquiry into the sources
which have been lost 7 What action are you
going to take to help the State to reclaim
them ?

wit fag ra< waE . ganafa o, w9
=t a1 9 T JE AT FY oAT § AEA
¥ gAaTEar @ ag §aArd 98T & T gur
gar | &1 srew § Famm ar & &g
faarg Qrad @ 9T gfa weEEm &
F=aq & dar faard o= faas gegaar
ST gI&I &1 faga & | 913 9@
oI sy A ¥ afes €1 2gaa &
WO FTA & 417 ITRT T A9 gHT 1T
o ag g7 T ¥ «qfzfaq giv fs usy
FIEHTL A1 a1 I /MU KW FT &l §,
Ffea g9 a2 ¥ gara F1 I31a1 0F faga
OE 13 2 | Sfaam § usy g &
W& a7 qu wfasre faar mar g
uiT ogdl, gad, dmd a7 o
I &1 fasgsr wqwe foar o o
T @ qErady IS d@ar argogd @,
gq ¥ faar ofvaz F1 afase fga mr &
fr 97 & 7gf 9 foarg & @r9q §- o1&
arerra, &, qte mife 37 1 @r s 9
Feagd w3\ faq uwsdi 7 wFH A
farar &, 787 9z @wem dar A gd §
afes gala & 39 @ Iow § fedia
wod Tw arfaa w1 frafg o faarn, fag
WAz yag gnemr dar g€ &
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& ok SuIET wWY W I BT TGN
AT Frgar- & q@) vz @7 91 6 ww aw
B9 W GWEaT T UEA gAEdAT 9 H
A &KA & fAd &gW 7AG! oI, WA AB
gW TH #1 u& q12f £ awrq €, aentfas
S @A & ag aF fawrg Wi faeret
®T GHEAT F GATYIT g0 AEY 9T 4% ¢ |

|1Z 9 % FY GTHIL &, AT &Y
geF1l gi, faar ofad g ar earita
famra g1, 97 a% ag T &9 § g gwer
T 7g &my & f gif gxraw |grd § fag
a7 o\ faga afs o1 asfes sTam
FIAT S, G7 FF THFT gATATT AN FY
|EHAT | FATT F gwIX agt fawah & graeq
§ amATislig w18 €, 99 & A
§ gradisdts waR & zA faodi ag,
sar & & qga aqmarn, gmy Fftes wgawi
glo AT Fier fA2ATT & AT qFIN AT
A Aty gEEdl & a7 39 Agaqd
ardl &1 Seom fwar 41 995 geaeg § {9
HIT ¥ FINT £qCT ®Y § ITAT T FT Jwq
g favare & f& mir o @R -
@qu ¥ gt 9T WAAG wEEd g
IS FAET THFT TICFE o T
FEr |

Faart & @raeq & o) GREAT & 4T
st 7Y gwerd dar @Y wf § I eed)-
F & fou A gxwre FoF faur
ATEWT FT AT FF w1 frarg fear &
guY famifont &7 ga wdlerm &6 1 ag
arat a€y faarf Qo & arew #,
aow Al & oarew ¥ eRogr
AFATH § FTT § a1 TAg9 T A
faard & gl & gmeq A9 g9 &
fafaer Trsa) & g7 @vrw ¥ Y a<g A%
& w192 FTF a7 §, ITAF gy ¥ A
AR FHE AT HR AT FIEHR I
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X ¢ g A fauR W@ Araeaw
FETE F30 |

# °1 | qradta azedi F1 97 §IT
¥ WA 9wz w7ar § 5 9@ A wge
T fe1)

it i N (wifeenarz) - @Afy
oY, BATT IW UF yWT IWE @l A
FAT FAT IS § | FEr 9T QAT
T fasare Y, sar f 4 Sreq & Fanar
FAOH & aE &, 1,360 fafaa owg
%Yz & fFT IFF1 I z@ 9@ &
A1 ®7 ZAT & | mANAr AIFHH 9T Ay
qar @< fear srar & 9q 9T carfAm
AT qg A"ar g & garer ad &
WRIY g3ag ¥ fgara & 6 e
a1 9 q@FE 9T IR TH-NEE T E
AT Fgd & fd & uFg o og=TA & faw
TN WY F F€@  21ar § qafw famen
fas 60 wu g faard &1 ggFar o7
T A14T & o T ¥ TrerataE A% W
g &1 feaAr srAeAY a@gdt &1 gEd
SRl 9% ghew & fag o v fEan
ST g 39 97 %1€ g7 @rag A8 fEar
srar g | fggeam § W A7 3w am@ Ay
grgar [ifge | 9t @ At 2 fE s
fafredt alx enfar #ww 2@ q@ w@
@Y AR fg=g & =@gss 71 9 ¢ar faar
o WY 9W AT 1§ g7 wag A fear
W | gH TF AT G, e
IR g THE F N weedrz @) gh )
st 1 ¥ a7 7 faq qgAt o @ §,
I GG § IAFN FELHIA FTe2 A TgAT
a1 & & | fagrem & wrod fAde s=m
& 37 drsrarai FY T FIAF FeeaAtz FE )
w5l & & wrar g agi 9 WYgET @ena
75 qamr G4 G @ &, 36 wifzemang
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fox & g 29 fasramane & 1 7zt 9% Q@
FATH &7 VAT & 1 F fadvy & v Fvey
T ANIH § | qZ1 9T A nFT  AAA
adt g€ & AfFT oF =3 A A faard adf
gY@ 2 1 AT 9ET gl Ay &
Iy £, T A s AAX §

(4T ol ) 5K 5p2]

] =) 0 o o o2 g
2 ) Uy ey ¥ Ylow 2 9
S o o#y% S g Ule
2y S wigel (bley ol oy 2 e
prle #lr g ond 1P S e
o3 Saeil 6 ) (K-c2 et
akor SFlal-at Upp S oo rsemy
i o) o2 Bl S gr bemow g
Blo & o2 lazgm W aeS SO
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MR. CHAIRMAN : The hon. Member
may conlinue his speech tomorrow.

BUSINESS ADVISORY COMMITTEE
Thirty-third Report

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
Sir, I beg to present the Thirty-third Report
. of the Business Advisory Committee.

MARCH 31 1969

Hindustan Zine Ltd. asz

(H.A.H. Dis.)
MR. CHATRMAN : We will now take
up the half-an-hour discussion,

18. 30 brs.

HALF-AN.-HOUR DISCUSSION

Hindustan Zinc Limited

st wiwre ww aga (feetem):
argaz, fegeam fus fafads g g
F1 0% ATF dgr uedy guwr g i
FEar WX wWar gar grar g, A w7
FeqIad grar g T 418 Sz F 19
aasgfis tfae, 97¢ @A ¢ g Hsf-
g FT TAIEA E1aT g | 22 WAGgaS,
1965 &1 ag uF Wifdr #9241 A
3T & 415 AALHET & 7, o wmio
Ao F Waild, WEAWF Jarsl &
qft7 quwA § qfeqs §aet H @ &1
gearay gur | ofsww d¥zT § WA
¥ agyr zw A #v Far feafs Ot 2@
qT # saArRT A FgAr S0gar | AfEw
uF a1q 9€T FgAr wgar g & afeaw
§92T ¥ 977 T w1 80 q@E T
FAIT 71 GFT 97 ®IT Y7 wwmar a1 5
T qfsas 4327 F AT AIA F 9N
qg WTEAT Ha2T W IgAr ar g A H
ag wedr g FAfEA H omr smar)
FEl ¥ @A, | FAT o T /T F¥
41 afew fedt ®1Tw &, wodr wifaw
wfeareal & 1w ¥ 3@ W) A @A
% | afes ag gw 1 @ & fFaz
qfers @9 & wrar AR A/ TR Y
TN wgea & & wax qfeas qweT ¥
fad & § oY 9@ & wg * o
g g

afsws R & sfy woft aggafy
o urar g% w7 g ¥ ag fadew
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®TAT A1gAT § 6 gay g@ 2w ¥ ofems
§F2T F1 N AMwaAr qArd g ag Tafad
gl At  fF gmr e &1 FA3 wo
wrarzr & ) gata F aw g fF oA
W ofeers d3eT ¥ Fe@ry ITWE
37 F g gz & f& @F, W A
F0T To & "R a7 W & 37 § W
B9 i@ §T T gW Y F AV T
@& g gl dw & gEraaidt g
|[rzd & ar g¥ @i=gar qem fd sfaz
tq qfss @32 ¥ gaar arer #41 gar
B & wgar wgar gfF W 3 A
afssrs §zT #1 wa & feafy 750
ard & ag wifeed @iy £ fom #r ofea®
dazT H wrf famwedt A g AT
agl aawd & fr Qs dRIF I W
Bw %) wsufa agmT &, 3w &1 ayfgma
garar ¢, s U garEcw § oA
fag & 2w & fagsh gar a¥ T @
W FT ATH X

a7 80, 90 qxHz TE HRAIAT
Factz g1 gH 91, W weA gl A9
fadY g3 Wi FTew 97 A IHW gAY A9
qF FIAREA J 1T FAT &o FI 7
&Y off 3g 7€} A A | W o qfeqw
52 ¥ MA & 17 oAl AF WA
w11 AT o @Y g IF AR
Tq % arg @1 = feafr ag & f 9 &
Wizama w7 F A F7 F F7 10 7@
%o wfa wE13 STATZTIH A IT W2 |

gx § gg ¥ gRA & AT FrEl &
fo® &1 wWgar g & T@ &1 A&
Faf firer s gw &t @i feadr aee
¥ @ & I gafed frafe @ &
qIg |9 AT AT 1A uT J1AC A1,
fom ¥ oear AT W4T fAgwaar § 99 &7
fawra atg @ig A9 fear | wgt ag awd
w1 fF gw SEATATEE & TAATHE QA
Y 39 & g s et wifew &
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ag gad A fwar ) smax mrew qd
gquUIE FrF QT e fw A AT I ag a2
qg1ET # faF Wk &z &1 aga a9 WA
2 | 78 aYarm Frara § s wa § vy
% @ v fa% § 97 § oF wry RAw
wYT uweqrT &1 Qar fgrar @ fow & 3w
oY faw w1k =it &1 fasay qrar srar
21 ogw it e 3 fad fes sag @
AN ¥AT & 1 34FFT qfsms GazT
Ta w1 &1 fradt & & = =fzy ar
ag 78 fean, WX ofsas meecefeT &
w17 & qIT AT AT qAF QA 7 T4
frafsral, ad a7 dnaf sk #00 §F
gdrzy § &1 faar W uw @
aAF AN FI1% FIFOT ALY T3T | WK
A e FEERTE & Adl GEwar
gor a1 f& iwitfomrg T cave W
FAMEY, T ATA AL AF A AY | AT
1966 # w+¥ %W & WiHz gwrar
uF "IT q& @awq 30 @@ wo 30
Zqnfugsa Y AT AT 9 I F A
ST FAa 1968 & qg aarg ¥ g4 fgs
#AeTT FT FI 1Y AT AZ W OF FqEAT
qfeafadl & waC 9T gwr | 9§ @WU
a% g A of afeq I &1 F0
g #< faar @ar oftam zg gr
fF o Fa® F762 2 91632 FazT ATHY &7
SiY F2T® ¥ 97 gAT AT W &) qi7 qHY
¥ w2t faw ez 1 qO #Afed &
g1 FT gEdl aTZardl g2 & far v
< faar 1 AR 3w ¥ @12 faF sAd e
w7 qaftd @rF Theel & A & fadr
T8 T WX ®=Y AT F FA 9T 48 )
YT afwany ag g ¥ fs 97 sT e
¥ wriATES O ALY a1, #¥E fodr v
gfga warw A} ar, w=rfar 4 4,
ars feem #Y sgasar g of o T #1f
gradfzn &t ®F 9f @ s A faw
srag e ¥ fow emwm aad afed &
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[ siwre i avger)

99 ¥ g fyF FaYex # fawia fFan
aar faq 57 fF 2o o Y€ miv A8 @Y
o g FAT K g SRIF AT T )
M 9g 1968 w1 wE W wwAT A AV
T d og qufer fas s ad @
fas g & fag o oftame saew @
A aF AT A 7w FE 937 6R
fas #dga 71 faF ganga & qgaan
g a3r fag & amaw 30 amg ©1F
FHATT AT | WX Fq FTT WH HSFIH
FAXH FaErSl § g Tar Ay FE A
gux faar fa wifs fogelt wwdt 1
guTaaT 37 @il & gafad we wnee
HTH SITFAF AET qqTaT AT GHAT §, FIET
T 731 wfea &1 wig¥E dweT H
g & &g 11 AT §qa1 Ay q49r
AR A% aF TE 93 WA AL g e
gar fa& WX guisikae fwa @
9T 93 WIE | 58 & A1 9iF gAR
=7 f9® FA%2 € wifwz 9T gz GFzT A
39 faar war o= fF &7 Aigw g1 5 =
wfears ur aFdt §, F=9 71q A1 HfeME
o1 aFdl g a1 gl A A1 FIqAT F
47 a9 faar @ Al 7 & Agm
fe 3 1 gm @17 Y a7 {5 99 geER
TF gEX TWT 9T F4Y A9 A0 & FFW@
frog v Tar mawsr § faw w1 Ui
#ge & Y gl F gEara Fr 4y 100
qQuEz F FTAT 9 AR @ AT &Y
ardrs 1 1 or fE #dawHe ¥ 100
qee ¥ WiaF o eHeeT AT, Afew
9 50, 55 qude 9T 9« @I § wifw
FAT ATFH FT ATHE A IV &7 q9g
¥ fas w787 2 7Y fawr @1 & wieE™
®fag | = # U a1 fr gw s
W Fa0FT & fq8 w987 ¢ T2 717
I FRAF F IAET | FAfFHT 78 1302
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oY qufeg & ¥ 74 faw g ¥
ga% § Ag! AET fF w7 Aawg aewr
F AT F WAE § oz AYOEE
afased &1 TN ST T @y & fee
faurarezs § gn UF Am TR TN
& T § 747 9v97 &, ar g1 447 QI
@ @ § 7 afe gwit qre qaia fader
qaT 7@ R, g A g A smAVAFAT TW
arg %1 § fo gaY fas elozT 1 smar
T | WA & far az @=0 2
AT I @1 BAHATHE &, 37 & AfaF
¥ afgs gag &1 F7 FI ST FIAT
HIF 9req FT G I F A A
@ fewifyze #1 qu &g I3
Tz e zfear F ®d F AW AR
# vg @@ g f& agi o oF 9@ A
¥ smiar f9F dar @ awar g, a0 33
9T FSAT A1 T AT 1

geY aXg ¥ MArT ¥ I3gT F 904
TF ¥ GrEHE F1 A 737 I AR fraw
& ot ot gH wewgfew Ufwe A gW
Hra%z § azwq & fayr wfzangs 3w
¥ fayr fafesw &z @ "@amT gzar 2
JTAG ¥ WE M FAH FH AL FAT
za uF wase &1 feqrfoe faar 20 &
Fawar g & ag oF agT WGl TATHT
& wigt afz g% ww e F TN AR
g, A gfrea §t @mer 9F @ A
arfgd | ¥ftg swggaT & FAgH A
I WEAYG AT gHI § I A T A
¥ fad sexd g@ ata w § fw A
grefas grafa wgr fadr adf a7 73
FTCETT &N A0 |

©q q)T & & ®r g § 5 oagt
v & N R feafamra aa @ g s«
¥ ux aga a3 @Iq gz g fF afasy
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¥ qTT qIFT wEAlT AT @ &1 A
& #Ta gt @ g & wfwt Az
T[T I AT WA fE gzIE BT A
wifas wfsarsai § wafad za ) ofews
S3zTd faar s Afex gt o
arm @ 5 w7 ¥ garq mar dASHe
wiar g 34 %' wgfea ag &, quA AN
#1 a1 #@ fawen w1y afeq fogy aa
§ gz frafy 2, f& agi 9T weaw AEx
gfod dar #@ ¥ gwit qgd@T WX
fradz Fifow FI@ & @ AT F
uTT AR fAwdz A F1E Srezwq fEar
? A1 wzaw gfaga a1 dac T W@
fasrz fear g &fFr @rax argg
& giqreT 9T qAT 9Yzr ar e fzar
grarat & fadzq s<ar srgar g fa ag
afzatsrar agr mir =@ g

1A FHIT qHZ HAIT FT T
gl fear @r w@r &1 wY #3Hz 9
Fg 2 f& goq Toceliz & fgar.
dra, sre fafqeed &8 gw@T & i)
9 & arg 40, 50 garg qrfagriz &
g, FEE gawrar, wfess gaia 3 am
¢ f& wfa®i & avg grer A1 ag 391 @@F
Y a1 @ E W 9w & e
sfaFIdi 9x garad w7 A Jear §7
T R W WS J wrear £
Frgn T@AT & A gF §r9Ar ey fF
sfasi & fzat 1 o 5w gF1< #F w79
ST T8 AAsHz & A GATAIE FI
snsfemals & favne a€Y @ar 99 0
gTT A | FET 9T AT AT IE & F
g8 FaM # gl 700 sig@ WR
30 sfeag @ =fgd @, wis 1200
wizdY Fur 80 wrfeed ) wWAT A
a%g & wamgwag fagfeaar it @ @
& guwar g f& gary ST STW@ W
wHa qf@eaet § g, ofww
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T ¥ gra, A w wyfguret qmmr
¢ ag ue g W

MR. CHAIRMAN : The hon.
may conclude.

Member

ot wiwITAE W T wedl & arg
# w19 & Iy 9o Agieg ¥ ST g
fFamazg swarasg § N oF  Frvww
gt ar f§ Sq¥wa qr Fgr  #r€ smaet
gt faar smamr o) swafes gaw
w7 fasrfom &t @ fr qifas dsex
# Foiwg qx Fm adl fer s Sifga’
ST ang qqr wgw4t safear #1 faar
ST 91T WX AT qUR T FT R G
saFr @YEr gar wifgd oAl famsy
dyar qar wqAT T § 7 g femr
ST 9ifgy &9 9% ag wAT w7 7

MR. CHAIRMAN :
He should conclude now.

His time is over.

o WiwAm AT § gfanr 7
¥ wgar argar § v ag @ wiax andy
FT 3FAqHZ & 3 §H! q9g ¥ @ewW g
@ & #ifF agi 9T Fwd) | refam
X FTEAFAT GT9F1 F FAT 1 T@Y
gred s eyree AT AT 0 & =mgar g
fF 7 g1t FTIOT F I FT T | TR
faz uwx gsrfas ma sfaas aar
s foad 7z qar s« 5 7z T=fent
Fgi g M FE R frar s aFar g ?

s wfan aEg ¥ & sfas S
# g & Ay Fegwm wwfad sar

|rgar §

MR, CHAIRMAN : No, no. His time
is over, Nothing will go on record.
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oY wiwCam g

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
MINES AND METALS (SHRI JAGANATH
RAO): I am thankful to the hon, Member
for having raised the discussion about Hidu-
stan Zinc Limited at Udaipur. It gives me
an opportunity to explain in detail the work-
ing of this smelter.

As stated by the hon. Member, this
smelter was originally in the hands of the
private sector. He could not run the smel-
ter, much leix develop the mines. The
Goverument ol ludia ok over the mines
sometime in October, 1965 and the company
was formed in 1966. At the time when this
was taken over by the Government, there
were French experts engaged by the earlier
owner, the private company, but those peo-
ple refused to continue the work left unfini-
shed by them. Therefore, we had to enter into
a fresh agreement with them for the erection
of smelter and so on. The constrution work
was completed in October-November 1967,
Then the smelter went into production.
The rated capacity of the smelter is 18,000
tonoes per annum. It requires 2,000 tonnes
of ore per day to achieve the rated capacity.
It is true that the Zawar mines not having
been developed earlier by the private sector
company, they imported some concentrates,
The ores that arc being extracted per day
are roughly 800 tonnes ([Interruption) There
were imported concentrates with the com-
pany's smelter which were being used. The
ore thatis being extracted is only 800
tonnes per day. But it requires 2,000 ton-
aes. The production went on. The produ-
ction lowered sometime ago to 70 per cent
because a large quantity of superphosphate
could not be sold in the market. That was
the reason why the production was lowered.

Three points have been raised. The
bon. Member said that the production was
going down. I have explained the reason
why the production was reduced to 70 per
cent of the rated capacity. Szcoandly, it
was said that Zawar minzs were not being
developad. [ agree that th: Zwywar mines
could not bz developed ecarlisr. We have
been told by the exparts that it takes (oar
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to five years to develop a mine. Currently
we are engaged in developing the Zawar
mines and the other mines that have been
discovered near about in Rajasthan as early
as possible so that we can extract a larger
quantity of ore, so that the rated capacity
of 18,000 tonnes per year is doubled to
36.000 tonnes. On that score, the hon.
Member or any other Member of Rajasthan
need not be under any doubt or appre=-
hension that Rajasthan is being neglected,
that the smelter will not be allowed to be
developed and that another smelter would
be c¢stablished clsewhere in the country.
The demand is expected to go up to about
1,40,000 tonnes by 1973.74  The capacity
in the country is only 18,000 tonnes of
Hindusthan Zinc smelter, Udaipur, and
20,000 tonnes of the private sector company
at Alwaye, Chemco Binani & Co. They
are also going to double their capacity from
20,000 tonnes to 40,000 tonnes. In the
Hindusthan -Zinc smelter also, the capacity
of 18,000 tonnes will be doubled to
36,000 tonnes. Thus, the total comes to
76,000 tonnes.  Still we will be left with
a gap of 70,000 tonnes of zinc metal®
Therefore, the thinking in the Ministry was
this : anyhow we are importing every year
50,000 tonnes of zinc metal at a huge cost
if imported concentrated are brought, it will
reduce the cost by about 35 per cent,
Therefore, while agreeing to the expansion
of the two existing units in the country,
which would be doubled, the thinking was
to establish another smelter at Visakhapa-
tnam based on imported concentrates.

But that project is still under study.
The feasibility study and the detailed pro-
ject report is mot yet ready. It will ake
about to 6 to 8 months. Then this question

will come wup. Therefore, therec can be
no doubt or apprehension in the
minds of hon. Mecmbers that the

Rajasthan smelter will not be attended to.
The expansion has already been agreed to
by the Planning Commission and provision
has been made for getting the balancing

equipment and also for the develop-
ment of Zawar mines. The Zawar
mines have to be aveloped, if

you want the smelter to work efficiently
and achieve the rated capacity. We arc now
currently thinkiog in the Ministry how best

= Nul recuidea.
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{Shri Jaganath Rao)

and how quick we can develop the Zawar
mines. We are thinking of posting a
Mining Engineer who has good experience
in this and also, if necessary, get foreign
collaboration. As I said eailier, it takes 4
to 5 years to develop the mine. Unless the

mine is developed quickly, we cannot
achievethe  rated capacity much less
think of expanding the capacity. The

hon, Member has mentioned about labour
problems. Labour problems were there.
There was the award by Salim Mer-
chant. In my view the award has been
implemented except that there are threc
individual cases pending.

SHRI ONKAR LAL BOHRA : They
have not been implemented.

SHRI JAGANATH RAO : My infor-
mation is subject to correction. I can say
what I am briefed by the Ministry. There
were three individual cases. They are also
being looked into. He has given an interim
award of a pay rise of Rs. 4 per month.
If there is anything else, T will certainly
look into it,

SHRI ONKAR LAL BOHRA : They
have gone into a token strike only because
of that,

SHRI JAGANATH RAO : About the
token strike, 1 may repeat that the strike
was considered to be illcgal. A committee
was appointed to enquire into this question.
The Committee consisted of Shri Raghunath
Singh, the Chairman, Shri N. K. Bhatt,
M. P. and then one Shri Venkatachalam.
labour officer of the Labour Ministry. They
held :

““We appreciate the management’s
stand io this regard and we are also
unable to concede the Union's demand
for any wages for the strike period. Even
s0, we feel that in the circumstances
of the case, the workers deserve some
sympathy and therefore dircct that the
strike period may be adjusted towards
leave due to the workers, and to the
extent the individual employees may not
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have adequate leave to their credit, the
period of strike will be treated as dies
non."

Therefore, this has been done.

Regarding the inter-union rivalry it has
also come to my notice--it is unfortunate—
that both the Unions, 1 understand, belong
to the INTUC. It isin the interests of
the workers themselves to have one single
union so that they can bargain more effec-
tively. Every industry should necessarily
have a trade union. [ am not opposed to
any trade union. Trade Unions should be
there. But if inter union rivairies exist, it is
not possible for us to do anything.

SHRI ONKAR LAL BOHRA : There
is mo rivalry.

SHRI JAGANATH RAO : Something
has been said about the Chairman of the
company, that he has been siding with one
union or the other. I will certainly look
into that question. I quite agree that no
officer or Chairman of the company should
interfere and take sides with one Union
against the other.

SHRI RANDHIR SINGH (Rohtak) :
Who is responsible for this mess 7

SHRI JAGANATH RAO : There are
two unions--one is Zawar Mines Maz-
door Sangh and another is Zinc Smelter
Union. Both are there. 1 will certainly
look into this. This Chairman should not
have interfered, If he has done it, we will
certainly advise him not to interfere.

Then he referred to one more point
about the officers on deputation,
Now the recent thinking of the
Government is that officers on  deputation
should not be sent to public sector under-
takings. Once they go there they have to
opt whether to continue there or not with-
in one year. Once they go, certainly they
must be there till they are required. These
aspects are looked into.

MR. CHAIRMAN : Shri Biswanarayan
Shastri.

Only questions please no long pseamhle,
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SHRIS.S, KOTHARI ( Mandsaur ):
Even supplementaries are ollowed] he
Chairman should not be more strict than
the Speaker.

MR. CHAIRMAN : [ am not going to
allow any preamble.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : Public undertakings arc
intended for better employment and plough-
back of the benefit to the State exchequer
and the employees. But unfortunately, Sir,
public sector industry in our country has
become some thing worse than the private
sector industry in respect of security and
service conditions of the employees.

May 1 know from the Government statement
that Salim Merchant gave award on six
points out of cight points, whether in
respect of six points the Award has been
implemented ? I want 1o know this. What
gbout the remaining two points 7

Now, my second question s this :
Zinc is a rare commodity. But why is it sold
through a commission agent when it can
be sold directly 7 These are my questions.

st fwt (gfaq) - gwafy 73iaa,
&Y W 9N gX FIT AIGT FY 3@
&1 gywi faar 91 1 agi oA & arg gk
tar 2@’ &1 faar f& agt & sarfai
¥ moeare & faasy awz @ agi &1 19
w=E 97 § A8 I4dr . SeaiA faaAr
grar ifzn, saar A @ wr g & woll
AT § FFAT FAT FEAT § f& agi
Y oftfeafa & Feitazfaa @ & fay
Tz UF gaqedry  qrfFmddt wRA ag
¥ 1 s grEdz ART A W g
s A @, @ SEF afas W
2ad &, afrT afias soedfen § gz
Tg T Sfw gt & @t 37 wEelT wy
g¥ & wE gT wEAT A°iRA 0
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zadt aIg—a & agi war ar &
7 agi & FRWIf@ET & g 1 4¢ | 7gh
9 §RF F1 g3 gfraT ¢, @raw A FE
gfaaswr g1 g=dl §, wa eAd ¥ oF
Tiz g rasat g | F agar g e
agt aY ¢ v gfaa & sfrfafaal & agt
F HHET B G AT TF HAET & FTU
AT TG arqAld & AT, FEE A qAT
qay gYTHFA 2 §F, HiGATEAT g qTfd
I7 qUTEEA F ATAIT g 41 gaeq fwar
Fra-faan gardt suzEisn a=d@ a@
g a9 9% |

it rATEATT wresy (qzAr) - gArefa
w3137, FEIT gAM w1 ww * fAn
ferzeary fas fao & zqigar &t o
3, foa® Yy & @iy ® qaan nar -
faqAgg o TgATg fag 94 & ¥g@qT
g o1 gAr? 9 43w ¥ FgT IAG! A%
q3tq @ & S a aifwam=r aEf &
HE 20 WI T 3% & AT g wifasw
Famsm os frag Ay fadr g1 99 &
FAE & %147 faamdis & qg31 4n. aq
3 39 fFm=T %1 721 91 | § 3g SO
Fizar § f7 aa1 2z ad ¢ f& fegrgearm
fas fae & JI77da ot xqy fag ot
g 39t & famw & 1 s @,
ol 978 99 &1 9gHT 41 qrar aqr ?

z8? § ug 9gAr [rzaT § 5 w0
arg agl @ fr @i ot JaT zgw @1 @
g oAagd & @ ¥y mwifad, s
aY I g1 A0 §, 99 qAa A A g
ga g, ¥ agi @ omET 1 gfamw @
gaaTy #t wifrw s @ 7 afe g, @
fre 7T g1 U Yo A, famd fe
am ¥ guifa @ W &, g2i & faa
wadt @ ? afz gi, aYsxaw ?
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SHRI S. 8. KOTHARI (Mandaur) : [
‘should like to emphasise just onc important,
point on the hand there has been an ac-
cumulation of stocks of zinc and alco Single
superphosphate and on the other, Govern-
ment have be:n continuing to import zinc
and Diammonium phosphate, spending about
12 corores every year on the import of
zinc alone, Government could have saved
at least 4 crores of rupees. Such imports have
resulted in cut-back in production and
closing cown of the unit for 2 months.
This has happened in the case of aluminium
industry and capacitor industry also. The
first part of my question is: What steps are
the Government taking to reduce one-third
of the imports of zinc and to reduce subs-
tatially the imports of Diammonium phos=
phate so that the unit can function at its
full installed capacity in and also save fore-
ign exchange ? Secondly, there has been
a reduction in the production of lead and
silver. Lead production has gone down
from 2,515 tonnes in 1966-67 to about 1500
tonnes in 1968-69. The production of
silver has gone down from 3,250 kg. in
1967-68 to 1,900 kg in  1968-69. This is a
very serious situation. Instead of improve-
ment, the production has deteriorated.
Therefore, the second part of my question
is : What steps are the Government taking
to check this decline in the production of
lead and silver ? Finally, for three years,
the shareholders have been suffering, How
is it that the Government have not given
them any compensation 7 When are they
going to give it and how much ?

SHRI JAGANATH RAO : | quite agree
that public sector should be model organi-
sation and employment facilities should be
fully utilised and it should be a model in-
dustry. I quite agree with that position,
But this unit has gone into production
-only in January 1968. Only one year has
passed and there are bouud to be teething
troubles. Production was reduced because
a large quantity of super-phosphate was
lying unsold. Therefore, production was
reduced to 75 per cent,

SHRI 8. 5. KOTHARI : Why was it
unsold ?

SHRI JAGANATH RAO : Zinc super-
phosphate is not popular with the formers.
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We have taken several steps, We have
met the food and Agriculture Ministry and
we have met the Fertilisar Corporation.
They have agreed to take huge yuantities
of surplus. Unsold stocks are not very
high. Even Madhya Pradesh and Rajasthan
have agreed not to take the super-phosp-
hate and Government have agreed not to
import any more of Diammonium phosphate
so that super-phosphate awvailable in the
country with this unit and also with other
units will be utilised all over the country.

About the Committee of Members of
Parliament, I do not agree with the Hon.
Member. As [ said, this unit has gone into
production only onc year ago. We are
trying to see how the production can be
improved and how the functioning of the
unit could be improved substantially.

About the recalling of the Chairman,
all know that the Chairman is appointed
on a tenure, I do nol remember when his
tenure expires. We will certainly go into
the question whether his tenure shoulh be
further extended or terminated.,

As the Hon, Member has said the
production of lead has gone down. That
is true. It has gone down because the
quality of ore that we are getting now is
inferior.

19 hrs.

Therefore, we are not getting the same
lead content in the ore. The same thing
applies to silver. They are bye products
of this, namely, zinc, sulphuric acid which
is utilised in manufacture, super-phosphate,
cadmium, silver and lead.

SHRI S. S. KOTHARI : is there co-
ordination between production of zinc and
reduction of imports ?

SHRI JAGANATH RAO : There is
only one unit of zinc and lead in the
country the public sector. We are trying
to imporve. The demands of the country
are so large that we have nccessarily to
import,

SHRI §. §. KOTHARI : 1 am talking

of a co-ordinated policy. R



367 Hindustan Zinc

SHR] JAGANATH RAOQO : Policy is
there.

SHRI S. S. KOTHARI: But co-ordina-
tion is not there.

SHRI JAGANATH RAO: We
trying to increase capacity in
80 that we can reduce import.

are
the country

On the issue of compensation to share-
holders.........

SHRI S. S, KOTHARI: Lakhs of people
arc affected.

SHRI JAGANATH RAO :
company belonged to the Metal Corporation
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of India. Some compensation was origi-
nally arrived at. Then they filed a writ
petition in the Supreme Court. They
did not accept our terms. That peti-
tion was dismissed. Again they have gone to
the Calcutta High Court. Arguments have
been heard. Judgment is expected to be
pronounced. So unless we know what is
the compensation payable, we are not in
a position to arrive at the figure, We are
equally anxious that the shareholders should
be paid their due.

19.02 hrs,

The Lok Sabha then adjourned till eleven
of the Clock on Tuesday, April 1, 1969,
Chaitra 11, 1891 (Saka).



